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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 725 OF 2022

IN THE MATTER OF:-

ANURAG SHARMA ...APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS

ADDITIONAL AFFIDAVIT ON BEHALF OF THE RESPONDENT
NO.2/LPGCL IN COMPLIANCE TO THE ORDER DATED
12.08.2024 OF THIS HON’BLE TRIBUNAL.

I, Adarsh Kumar Singh, aged about 41 years, presently working
as Assistant General Manager at Lalitpur Power Generation
Company Limited having its office at B-10, Sector-3, Bajaj
Bhawan, Jamna Lal Bajaj Marg, Gautam Budh Nagar U.P-
201301, Presently at New Delhi. do hereby solemnly affirm and
declare as under:
1. That I am the Authorized Representative of the Respondent
No.2/LPGCL in the above-mentioned case and as such

conversant with the facts and circumstances of the case and

as such am competent and able to depose the same.

That the present matter was listed for hearing on 12.08.2024

ereby, this Hon’ble Tribunal after hearing the Respondent

Advocate
Regn No. 19716

Period: 24/02/2020

to 2410212025

S
} \Fﬁ:‘*r,’
S OFY 30012023, 11.02.2024 and 13.05.2024, was pleased to

allow the Respondent No.2/ LPGCL to file an additional

ﬁ .2/ LPGCL and considering the averments made in the

ply dated 17.12.2022 and additional affidavits dated
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affidavit with regard to disposal of fly ash being done in

compliance with the requisite norms and guidelines.

3. As such, the Respondent No.2/ LPGCL is filing the present
affidavit. It also craves leave of this Hon’ble Tribunal to refer
and rely on the contents of the Reply dated 17.12.2022 and
additional affidavits dated 30.01.2023, 11.02.2024 and
13.05.2024 filed by the Respondent No.2 and treat the same
as part and parcel of this affidavit as the contents thereof,
has not been repeated herein for the sake of brevity and

verbosity.

4. The documents being filed along with this affidavit would
show and demonstrate a proper disposal of fly ash in low
lying areas has been effectuated by the Project Proponent
and that the Project Proponatae has complied with all the

requisite norms and guidelines.

5. IT MAY BE NOTED THAT:

A. MoEF&CC notification dated 14.09.1999 provides for use

B. MoEF&CC notification dated 28.07.2003 prohibits any

agency, person or organisation within a radius of 100 KMs
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of Thermal Power Plant from reclaiming and compacting
low lying area with soil. It specifically directs that only
pond ash shall be used for compaction (para 2(g} thereof).
A true copy of the notification dated 28.07.2003 issued by
the MoEF&CC is being annexed herewith and marked as

ANNEXURE-R-2.

C. MoEF&CC notification dated 03.11.2009 provides “no
agency, person or organisation shall within a radius of 100
km of a coal or lignite based TPP shall undertake or approve
or allow reclamation and compaction of low-lying areas

with soil; only fly ash shall be used for compaction and

reclamation...” f{emphasis Supplied. A true copy of the

notification dated 03.11.2009 issued by the MoEF&CC is

being annexed herewith and marked as ANNEXURE-R-3.

D. The EC dated 31.03.2011, amended EC dated 20.05.2014
and the amended EC dated 30.05.2016 were issued in

favour of the Project Proponent. A true copy of the

5 ~Environment Clearance Certificate dated 31.03.2011

/ j-tn..“,; \ Jh Jn;‘ o ‘..I“ .
/ *( _ Advocate . *issued by the Ministry of Environment and Forest to the
neg 0. 197 16 |

p’;'!,; 24:/02/2 '-‘_-‘- 1;
m < 22025/« Project Proponent is being annexed herewith and marked
Central Defm/ *—
O W17 as ANNEXURE-R-4. A true copy of the amended EC dated

/

20.05.2014 issued to the Project Proponent is being

annexed herewith and marked as ANNEXURE-R-5. A true

copy of the amended EC dated 30.05.2016 issued to the
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Project Proponent is being annexed herewith and marked

as ANNEXURE-R-6.

E. NTPC ash policy dated 10.03.20185 laid down a frame
work at Para 14.5 read with Annexure- E and Annexure-
1 and Appendix-1. The said framework laid down the
manner and method in which the low-lying area was
required to be reclaimed /developed using fly ash. A true
copy of the NTPC ash policy dated 10.03.2015 is being

annexed herewith and marked as ANNEXURE-R-7.

F. That CPCB guidelines for disposal/utilization of fly ash
dated March, 2019 prescribed a very exhaustive manner
(Para 5) in which the fly ash would be used for reclamation
of low-lying areas. A true copy of the CPCB guidelines for
disposal/ utilization of fly ash dated March, 2019 is being

annexed herewith and marked as ANNEXURE-R-8.

G. MoEF&CC notification dated 28.08.2019 gave a

.\ background of all the earlier fly ash notification issued by

:, Ul: 1 _: ;
- Q ?“\1

further recorded that

“...the Ministry hereby stipulates the following condition in the
existing environmental clearances of TPP and coal mines
which have valid EC accorded bu the Ministry/ SEIAA, that
will replace the existing conditions (specific and general)
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which prohibited the use of fly ash in abandoned mines,
low-luing areas, soil conditioner in agriculture.

...1 to xiii...”
A true copy of the notification dated 28.08.2019 issued by

the MoEF & CC is being annexed herewith and marked as

ANNEXURE-R-9.

H. MoEF&CC notification dated 28.08.2019 thus, subsumed
all the earlier notifications and the EC conditions and
approved the guidelines prepared by CPCB for disposal of

fiy ash in reclamation of low-lying areas.

[. The Project Proponent has placed before this Hon'’ble
Tribunal its monthly (aggregated yearly) fly ash generation
and utilization regularly being submitted to CEA regularly
for the years 2019-20 to 2023-24, A true copy of the chart
of month wise ash generation and utilization regularly
submitted to Central Electricity Authority for the period

01.04.2019 to 31.03.2020 is being annexed herewith and

submitted to Central Electricity Authority for the period
20 .'fl ;
b~ 01.04.2020 to 31.03.2021 is being annexed herewith and

| marked as ANNEXURE-R-11. A true copy of the chart of

month wise ash generation and utilization regularly
submitted to Central Electricity Authority for the period

01.04.2021 to 31.03.2022 is being annexed herewith and



/
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marked as ANNEXURE-R-12. A true copy of the chart of

month wise ash generation and utilization regularly
submitted to Central Electricity Authority for the period
01.04.2022 to 31.03.2023 is being annexed herewith and

marked as ANNEXURE-R-13. A true copy of the chart of

month wise ash generation and utilization regularly
submitted to Central Electricity Authority for the period
01.04.2023 to 31.03.2024 is being annexed herewith and

marked as ANNEXURE-R-14.

The Project Proponent has also placed before this Hon’ble
Tribunal a list (year wise) of ash disposal facility/ mode of
disposal of fly ash at the Thermal Power Plant regularly
being submitted to CEA for the years 2019-20 to 2023-24.
A true copy of the yearly chart of ash disposal facility/
mode of disposal at the Thermal Power Plant regularly
submitted to Central Electricity Authority for the period
01.04.2019 to 31.03.2020 is being annexed herewith and

marked as ANNEXURE-R-15. A true copy of the yearly

chart of ash disposal facility/ mode of disposal at the

Thermal Power Plant regularly submitted to Central

G\ 02402205 J )
\\  \Seniral Delhi "‘Electr1c1ty Authority for the period 01.04.2020 to

< or) >

31.03.2021 is being annexed herewith and marked as

ANNEXURE-R-16. A true copy of the yearly chart of ash

disposal facility/ mode of disposal at the Thermal Power

Plant regularly submitted to Central Electricity Authority
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for the period 01.04.2021 to 31.03.2022 is being annexed

herewith and marked as ANNEXURE-R-17. A true copy of

the yearly chart of ash disposal facility/ mode of disposal
at the Thermal Power Plant regularly submitted to Central
Electricity Authority for the period 01.04.2022 to
31.03.2023 is being annexed herewith and marked as

ANNEXURE-R-18. A true copy of the yearly chart of ash

disposal facility/ mode of disposal at the Thermal Power
Plant regularly submitted to Central Electricity Authority
for the period 01.04.2023 to 31.03.2024 is being annexed

herewith and marked as ANNEXURE-R-19.

K. It may be pertinent to note here that ash is being utilized
for reclamation of low-lying area for past more than three
decades. A CEA report of august 2022 shows that ash
utilization has increased from 0.65 million tons in 1998-
99 to 35.57 million tons in 2021-22. A chart showing all

\-\I‘z__lldia ash utilization in reclamation of low-lying areas in

| :zénUal Electricity Authority Report of August, 2022 for

Qhe period of 1998-99 to 2021-22 is being annexed

\\»__Q,E/ herewith and marked as ANNEXURE-R-20.

L. The Project Proponent has secured specific permission for
using fly ash for land reclamation purposes from the
Regional Officer, UPPCB under letter dated 19.04.2017

and it has also obtained permission from the Office of the
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District Magistrate, Lalitpur under letter dated
03.12.2019. It has also obtained CTE from UPPCB from
the year 2021 (i.e., from year when procedure for issuance
of CTE began) till date. A true copy of the letter dated
03.12.2019 issued by the District Magistrate, Lalitpur is

being annexed herewith and marked as ANNEXURE-R-

21. A true copy of the letter dated 19.04.2017 issued by
the Regional Officer, UPPCB is being annexed herewith

and marked as ANNEXURE-R-22. A true copy of the CTE

issued to the Project Proponent for the period 14.07.2021
to 13.07.2023 is being annexed herewith and marked as

ANNEXURE-R-23. A true copy of the CTE issued to the

Project Proponent for the period 06.05.2022 to 31.12.2026

is being annexed herewith and marked as ANNEXURE-R-

24. A true copy of the CTE issued to the Project Proponent
for the period 29.12.2022 to 31.12.2024 is being annexed

herewith and marked as ANNEXURE-R-25. A true copy of

the CTE issued to the Project Proponent for the period

\/"'31.05.2023 to 31.12.2024 is being annexed herewith and

| “marked as ANNEXURE-R-26. A true copy of the CTE

| 1ssued to the Project Proponent for the period 21.10.2023

to 31.12.2027 is being annexed herewith and marked as

ANNEXURE-R-27, A true copy of the CTE issued to the

Project Proponent for the period 01.03.2024 to 28.02.2026

is being annexed herewith and marked as ANNEXURE-R-
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28. A true copy of the CTE issued to the Project Proponent
for the period 20.06.2024 to 31.12.2028 is being annexed

herewith and marked as ANNEXURE-R-29. A true copy of

the chart showing hectarage of land reclaimed using fly
ash under CTE permissions is being annexed herewith

and marked as ANNEXURE-R-30.

M. The Project Proponent has also placed before this Hon’ble
Tribunal ground water study reports prepared by the
Institute for Resource Analysis and Policy, Hyderabad for
the year 2021 to 2024. A true copy ground water study
report dated December, 2021 prepared by the Institute for
Resource Analysis and Policy, Hyderabad is being
annexed herewith and marked as ANNEXURE-R-31. A
true copy ground water study report dated 31.10.2022
prepared by the Institute for Resource Analysis and Policy,
Hyderabad is being annexed herewith and marked as

_ ANNEXURE-R-32. A true copy ground water study report

N 5:§§;ed 26.09.2023 prepared by the Institute for Resource
1 i

?A@alysis and Policy, Hyderabad is being annexed herewith

\ %"/ arld marked as ANNEXURE-R-33. A true copy ground
Q'L_:L " water study report dated 26.06.2024 prepared by the

Institute for Resource Analysis and Policy, Hyderabad is

being annexed herewith and marked as ANNEXURE-R-

34.
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N. The Project Proponent has also placed before this Hon’ble
Tribunal the ground water test report for the year 2019 to
2024 of the areas in and around the Thermal Power Plant.
A true copy of the ground water test report for year 2019
of the areas in and around the Thermal Power Plant
obtained by the Project Proponent is being annexed

herewith and marked as ANNEXURE-R-35. A true copy of

the ground water test report for year 2020 of the areas in
and around the Thermal Power Plant obtained by the
Project Proponent is being annexed herewith and marked

as ANNEXURE-R-36. A true copy of the ground water test

report for year 2021 of the areas in and around the
Thermal Power Plant obtained by the Project Proponent is

being annexed herewith and marked as ANNEXURE-R-

37. A true copy of the ground water test report for year
2022 of the areas in and around the Thermal Power Plant
obtained by the Project Proponent is being annexed

herewith and marked as ANNEXURE-R-38. A true copy of

N :the ground water test report for year 2023 of the areas in

*

and around the Thermal Power Plant obtained by the
| <T)

' g,

; .iDroject Proponent is being annexed herewith and marked

.
e
a
... Vi

as ANNEXURE-R-39. A true copy of the ground water test

report for year 2024 of the areas in and around the

Thermal Power Plant obtained by the Project Proponent is
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being annexed herewith and marked as ANNEXURE-R-

40.

The Project Proponent has also placed before this Hon’ble
Tribunal Environmental status information with regard to
the agriculture, fishery, veterinary and impact on general
health. A true copy of the letter dated 02.08.2024 issued
by the Chief Medical Officer, Lalitpur is being annexed

herewith and marked as ANNEXURE-R-41. A true copy of

the letter dated 31.07.2024 issued by the Medical
Superintendent, Community Health Centre, Lalitpur is

being annexed herewith and marked as ANNEXURE-R-

42. A true copy of the letter dated 22.07.2024 issued by
the District Magistrate, Lalitpur is being annexed herewith

and marked as ANNEXURE-R-43. A true copy of the letter

dated 19.07.2024 issued by the Chief Veterinary Officer,
Lalitpur is being annexed herewith and marked as

NEXURE-R-44. A true copy of the letter dated

1#9.07.2024 issued by the Assistant Director Fishery,

¥ Latitpur is being annexed herewith and marked as

It is submitted the Project Proponent is in full compliance
with the guidelines issued by the CPCB in March, 2019
and all other directions and stipulations as applicable for

reclamation of low-lying areas using fly ash.
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Q. For ease of comprehension the Project Proponent has
enclosed herewith a PowerPoint representation showing
process of the land reclamation by using fly ash. The
Project proponent has also given an exemplar list of
documents used in the said reclamation. A true copy of an
exemplar application/request by concerned land owner
for reclamation of his low-lying land is being annexed

herewith and marked as ANNEXURE-R-46. A true copy of

an exemplar agreement with the concerned land owner is

being annexed herewith and marked as ANNEXURE-R-

47. A true copy of an exemplar declaration/NOC by the
Village Panchayat is being annexed herewith and marked

as ANNEXURE-R-48. A true copy of an exemplar

khasra/khatauni of the concerned land is being annexed

herewith and marked as ANNEXURE-R-49. A PowerPoint

> o) T4 BN representation showing process of land reclamation using

Debajyoti Behuria ﬂv ash is being annexed herewith and marked as

Advocate
Regn No. 19716
Period: 24/062/2020 <]
to 24/02/2025 /‘. %/
Centra1 Delhi / .-*‘*:&i

._-’ . \ -'

A {:_ 0?_ AR The Project Proponent has also placed before this Hon’ble

J&NNEXUR.E—R 50.

Tribunal six tabulated charts showing cross referencing of
pages in the existing pleadings with respect to the
following headings: Low-lying area; Legacy fly ash; Fly ash
in cement; Fly ash not used in bricks; Tree Plantation; and
CSR/CER expenditure. True copies of the six tabulated

charts showing cross referencing of pages in the existing
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pleadings with respect to the following headings: Low-
lying area; Legacy fly ash; Fly ash in cement; Fly ash not
used in bricks; Tree Plantation, and CSR/CER
expenditure is being annexed herewith and marked as

ANNEXURE-R-51 (Colly).

S. It is stated with the utmost respect that the Project
Proponent has a robust environmental compliance unit at
the Thermal Power Plant, and it is due to its tireless efforts
and compliance that there is no legacy fly ash.

6. That the present affidavit has been filed by the Respondent
No.2/ LPGCL bhona fide and in the interest of justice and
accordingly may be taken on record. That the Annexures

annexed to the present affidavit are true copies of their

respective originals.

&° ﬂlwfﬁ\'\
o DEPONENT

I, the deponent the abovenamed do hereby verify that the
contents of my above affidavit are true and correct to best of my
knowledge and beliefs and nothing material has been concealed
therefrom. That the contents of Paras 01 to 6 are true and
correct, and the legal submissions are on legal advice received
and believed to be correct and no part of it is false and nothing

material has been concealed therefrom:
3 AUG 2024

erified at New Delhi on this day of August, 2024.

_—
o DEPONENT
O\c.
AN Dzp; K/ -oen reed & axplained to him are true and
{o E "i x};\?\ 7 omrect to this knowledge.

Naotary Pubtic
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THE GAZETTE OF INDIA
EXTRAORDINARY
PART Il -- Section 3 -- Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 14th September, 1999

S.0.763(E).- Whereas a draft notification containing certain directions was
published, as required by subrule (3) of rule 5 of the Environment (Protection)
Rules, 1986 under the notification of the Government of India in the Ministry of
Environment and Forests number S.O. 453(E) dated 22nd May, 1998 inviting
objections and suggestions from all persons likely to be affected thereby,
before the expiry of the period of sixty days from the date on which the copies
of the Gazette of India containing the said notification are made available to
the public;

And, whereas, copies of the said Gazette were made available to the public
on the same date;

And, whereas, the objections and suggestions received from the public in
respect of the said draft notification have been duly considered by the Central
Government;

Where as it is necessary to protect the environment, conserve top soil and
prevent the dumping and disposal of fly ash discharged from coal or lignite
based thermal power plants on land;

And, whereas, there is a need for restricting the excavation of top soil for
manufacture of bricks and promoting the utilisation of fly ash in the
manufacture of building materials and in construction activity within a
specified radius of fifty kilometers from coal or lignite based thermal power
plants;

And, Whereas, the Hon'ble High Court of Judicature, Delhi vide its order dated
25th August, 1999 in CWP No. 2145/99 Centre for Public Interest Litigation,
Delhi v/s Union of India directed that the Central Government to publish the
final notification in respect of fly ash on or before 26th October, 1999;

Now, therefore, in exercise of the powers conferred by sub-section (1), read
with clause (v) of sub-section (2) of section 3 and section 5 of the
Environment (Protection) Act, 1986 (29 of 1986); and in pursuance of the
orders of the Hon'ble High Court, Delhi stated above, the Central Government
hereby issues the following directions which shall come into force on the date
of the publication of this notification, namely:-

17
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1. Use of fly ash, bottom ash or pond ash in the manufacture of
bricks and other construction activities.-

(1) No person shall within a radius of fifty kilometers from coal or lignite
based thermal power plants, manufacture clay bricks or tiles or blocks
for use in construction activities without mixing at least 25 per cent of
ash (fly ash, bottom ash or pond ash) with soil on weight to weight
basis. '

(2) The authority for ensuring the use of specified quantity of ash as
per para (1) above shall be the concerned Regional Officer of the State
Pollution Control Board or the Pollution Control Committee as the case
may be. In case of non-compliance, the said authority, in addition to
cancellation of consent order issued to establish the brick kiln, shall
move the district administration for cancellation of mining lease. The
cancellation of mining lease shall be decided after due hearing. To
enable the said authority to verify the actual use of ash, the thermal
power plant shall maintain month-wise records of ash made available
to each brick kiln.

(3) In case of non-availability of ash from thermal power plant in
sufficient quantities as certified by the said power plant, the stipulation
under para (1) shall be suitably modified (waived/ relaxed) by the
concerned State/Union Territory Government.

(4) Each coal or lignite based thermal power plant shall constitute a
dispute settlement committee which shall include the General Manager
of the thermal power plant and a representative of All India Brick and
Tile Manufacture's Federation (AIBTMF). Such a committee shall
ensure unhindered loading and transport of ash without any undue loss
of time. Any unresolved dispute shall be dealt with by a State/Union
Territory level committee to be set up by State/Union Territory
Government comprising Member Secretary of the State Pollution
Control Board/Pollution Control Committee, representatives of Ministry
of Power in the State/Union Territory Government and a representative
of AIBTMF.

2. Utilisation of ash by Thermal Power Plants.

All coal or lignite based thermal power plants shall utilise the ash generated in
the power plants as follows: -

(1) Every coal or lignite based thermal power plant shall make available
ash, for at least ten years from the date of publication of this notification,
without any payment or any other consideration, for the purpose of
manufacturing ash-based products such as cement, concrete blocks,
bricks, panels or any other material or for construction of roads,
embankments, dams, dykes or for any other construction activity.
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(2) Every coal or lignite based thermal power plant commissioned
subject to environmental clearance conditions stipulating the
submission of an action plan for full utilisation of fly ash shall, within a
period of nine years from the publication of this notification, phase out
the dumping and disposal of fly ash on land in accordance with the
plan. Such an action plan shall provide for thirty per cent of the fly ash
utilisation, within three years from the publication of this notification
with further increase in utilisation by atleast ten per cent points every
year progressively for the next six years to enable utilisation of the
entire fly ash generated in the power plant atleast by the end of ninth
year. Progress in this regard shall be reviewed after five years.

(3) Every coal or lignite based thermal power plant not covered by para
(2) above shall, within a period of fifteen years from the date of
publication of this notification, phase out the utilisation of fly ash in
accordance with an action plan to be drawn up by the power plants.
Such action plan shall provide for twenty per cent of fly ash utilisation
within three years from the date of publication of this notification, with
further increase in utilisation every year progressively for the next
twelve years to enable utilisation of the entire fly ash generated in the
power plant.

(4) All action plans prepared by coal or lignite based thermal power
plants in accordance with sub-para (2) and (3) of para 2 of this
notification, shall be submitted to the Central Pollution Control
Board/Committee and concerned, State Pollution  Control
Board/Committee and concerned regional office of the Ministry of
Environment and Forests within a period of six months from the date of
publication of this notification.

(5) The Central and State Government Agencies, the State Electricity
Boards, the National Thermal Power Corporation and the management
of the thermal power plants shall facilitate in making available land,
electricity and water for manufacturing activities and provide access to
the ash lifting area for promoting and setting up of ash-based
production units in the proximity of the area where ash is generated by
the power plant.

(6) Annual implementation report providing information about the
compliance of provisions in this notification shall be submitted by the
30th day of April every year to the Central Pollution Control Board,
concerned State Pollution Control Board/Committee and the concerned
Regional Office of the Ministry of Environment and Forests by the coal
or lignite based thermal power plants.

3. Specifications for use of ash-based products.-

(1) Manufacture of ash-based products such as cement, concrete
blocks, bricks, panels or any other material or the use of ash in
construction activity such as in road laying, embankments or use as

19
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landfill to reclaim low lying areas including back filling in abandoned
mines or pitheads or for any other use shall be carried out in
accordance with specifications and guidelines laid down by the Bureau
of Indian Standards, Indian Bureau of Mines, Indian Road Congress,
Central Building Research institute, Roorkee, Central Road Research
Institute, New Delhi, Building Materials and Technology Promotion
Council, New Delhi, Central Public Works Department, State Public

Works Departments and other Central and State Government agencies.

(2) The Central Public Works Department, Public Works Departments
in the State/Union Territory Governments, Development Authorities,
Housing Boards, National Highway Authority of India and other
construction agencies including those in the private sector shall also
prescribe the use of ash and ash-based products in their respective
schedules of specifications and construction applications, including
appropriate standards and codes of practice, within a period of four
months from the publication of this notification.

(3) All local authorities shall specify in their respective building bye-
laws and regulations the use of ash and ash-based products and
construction techniques in building materials, roads, embankments or
for any other use within a period of four months from the date of
publication of this notification.

[F. No. 16-2/95-HSMD]

V RAJAGOPALAN, Jt.. Secy.
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Ministry of Environment and F?rﬂst; l'm:fﬁﬂ'; I;x:gﬂﬁi ory ahich the Contra
er, 1999 ° (hereinafter reiered o 54l ; :

éﬂgp::?:-ﬁwm pmp-ns[-:s 10 make under sub-section (1) and clause (V) of sn_llb—sc;?!mﬂ l[';'*'-ij' 25
coction 3 of the Environment (Protection) Act, 19806 (20 of 1986) read with clause { }‘
sub-rule (3) of rule 5 of the Environment (Protection) Rules, I‘?Bﬁ_, wenlt‘pubhahﬂd W mﬁ
Gazette of India, Extraordinary, Part 1, Section 3, Sub-section (i1) dated Ithe_ i
November, 2002 vide 8.0, 1164 (E), dated the 5™ Naovember, 2002 inviting abjections
and suppestions from all persons likely to be affected thereby before the F}-;pir'}’ u_l 51Ky
days from the date on which copies of the Gazelte containing the said draft amendments
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P y = i
And, whereas copies of the said Gazene were made available 1o the public on 27
Movember 2002;

And, whereas all the objections and suggestions received from all persons likely

10 be arfecied thereby in respect of the said draft notification have been duly considered
by the Central Governmant;

MNaw; therefore, in exercise of the powers conferred by sub-section (1) and clause
(v} ol sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of
t986) read with clause (d) of sub-rule (3) of rule 5 of the Environment (Pratection)

H.nfl{:a. 1950, the Central Government hereby makes the following amendments to the
said notification, namely: -

: AMENDMENTS '
1. In the said notification, in the preamble, for the words “fifty kilometers”, the
words "one hundred kilometres™ shall be substituted.
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-
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1 Bt L Rl

c:am:f:llannn of the mtmng h:ase

(3 All authorities sanctioning or renewing any*land, soil or clay mininy
lease shall not grant such lease or exiension of lease or renewal to clay hrics

“Block or tile manufacturing unit-within a radius of ope hundred kilometres of i
- coal or lignitg based thermal power piant in cases where the manu!'acturrn does

not mix & minimum of 25 .per’ cent by wmght of fly clEh or pond ash in the

I manufacture of bricks or blecks or tiles. The cancellation of mining leage shnll i

decided by the ;:hstrr.‘.t a:imlmstrﬂuun aller piving the h-:uh.‘.nr of such ICE.SL in
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use of ash, the thermal power plan[ sha]l maintain month-wise records of ash
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(3 D) It shall be-sufticient compliance of this notitication if within twelve
manths from the date of jssu¢ of this notification, manufacturers of clay bricks.
blocks and tiles located wathin avediug of 50 1o 100 kilometres of a coal or igniw
based thermal power plant complyawithe the provisions of sub-paragraphs (| ) and
(237,

in sub-paragraph (4), after brackets and letiers "(AIBTMF)", the words “or o
representative of local brick kiln ovwners assoctanon, federation, group.” shall b

inserted;

after sub-paragraph (4}, the following sub-paragraphs shall be inserted, namely: -

"5} Hu':;*l'gi:ﬁc}f, person or organization shall, within 2 radius of 100
kKilometres of 8 thermal power plant underlake constructian or approve design fir
construction of roads ar flyoper embankments in contravention of the gusdehnes

specifications jssued by the Indian Road Congress (IRC) as comained i TRI
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a ctruﬂcate uf‘ "Fund ash nm avatlahlc“ t"mm hc th::rmat puw:::r EIE.I;IT.I:S'J {T PPs)
located within 100 kilometres of the site of construction. ‘This certificate shall be

provided by the TPP within two working days from the date of making a request
tor ash.

(o) Soil required for top or side covers of embankments of roads or
flyovers shall be excavated from the embankment site and if it is not possible to
c% 5o, only the minimuinsqantity of soil required for the purpose shall be
excavated from soil borrow area, In either case, the topseil should be kept or
stored separately. Voids cteated dug (o soil borrow area shall be filled up with ash
with proper compacticn and ¢overed with topsoil kept separately as above. This
would be done asan integral part of émbankment project within the time schcdule

of the praject.

{7} Mo agﬂm:}"l‘ persen or organization shall within a radius of {00
kilumetres of a coal of liznite based rietmal power plant allow reclamation and
compaction of low-lying areas with se'i. Only pend ash shall be used for
compaction. They shall also ensure that such reclamation and compaction 15 doi
in uccordance with the bye-laws, regulations and specifications laid down by the
atithorities mentioned in sub- paragraph {3) of paragraph 3.7,

A5 InLhe said notification, in paragraph 2,
(a)  for the marginal heading “Utilisation of ash by Thermal Power Plants™, the

marginal heading “ngunaibd:tm& of Thermal Fower Plants” shail be
substituted;
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_ purpuses shal

£ openi

- of ash generated by it, namely; -";

(¢} - insub- paragraph (1), -

i) after the words 'fprnduczs such as cement,. concrate blocks, bricks
panels”, the words “or & combination thereof shall be inserted;
(i)  the following shall be added at the end, namely: - ' e

* The thermal power plants have to ensure availability of fair quantiny
_of ash o each user including brick kilns.™:

In the said noufication, after paragraph

2, the followmg paragraph shall bhe
inserted, namely: -

“2A. Utilization of fly ash for reclamation of sca

“Subject Lo the rules made under the Environment (Protection) Act, 1986,
{29 of 1986) reclamation of =ea shall be a permissible method of utilizatnon of 1

g

ash.”.

. the following sub-paragraphs shall b

In the sard notificationgin paragraph 3
insered, namely: - [

A All apencies includgng the Central Public Works Depaniment

State Governmeglf agencies. congemed with utilization of fly ash for construction

ithin three momhs from the 1% day of September, 2003 maku
the use of fly ash and fly ash based bricks, blocks or tles
egaies of them in the schedule of approved materials and rates,

progisions fo

?15 words, “All coal or ]|gmte based Thcn*’!:ﬂ‘ power phmﬁ shall
© ' wilise the ash generated in the power plants as follows: St

Euer}* coal gr llgmir
-+ " based thermal power plant shall take the following steps to ensure the utilisation

A-'-l.-..".l.-.'-.-‘..

.illiilill!li ;
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£ cies undertaking construction of roads or ﬂ}f over bridges
includiﬁg‘}f-’f\{injsn'}“ of Road Transport and Highways (MORTH), National
High#aysﬂ_"ﬁulﬂmrily of India (NHAI), Central Public Works Depariment
(CPWD), State I‘uh]icf Works Departiments and other State Governmient Apencies,
shiall, within three months from the 1* day of Eeplt:mhcr.. 2003 -

a,  make provisions in their wender documents, schedules of approved
materials and rates as well as technical documents, including those
relating (0 soil borrow area or pit as per sub-paragraph (7) of
paragraph 1; and

b,

. make mnecessary specifications/guidelines for road or fly over

embanknents that are not covered by 1he specifications laid down b
the Indian Road Congress (IRC)."

[F. Mo 162095 EMD;
D,V RAJAGOPALAN, I Secy,

Festiate =— The principal notification was published the Gazette of Tadia, Parg 1l
Section 3, sub-secuon (ii) vide 5.0.763 (B daed 14.9 1994,

Prinded by the Managrr, Gows, of ladia Piees, Rieg Rosd Magpapusi, Bew Doelbil- 1 LK
snd Published by ghie Contodler of Pubdizations, Deibi-1i0a34,
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION

New Delhi, the 3rd November, 2009
$.0. 2804E)—WHEREAS, by notification of the Government of India in the

Ministry of Environment and Forests number 5.0. 763(E), dated the 14* September, 1999
(l-lereix%;ftcr referred to as the said ndtiﬁ;a_tionj issued under sé’dlscction (1), dause (v) of sub-
section (2) of section.3 and séction 5 of the Environment (Protection) Act, 1986 (29 of 1986),
the Central Government, issued directions for restricting the excavation of top soil for
manufacture of bricks and promoting the utilisation of fly ash in the manufacture of building
matetials and in construction activity within a specified radius of one hundred kilometers from

coal o lignite based thermal power plants; -

AND WHEREAS, the term “fly ash”.means and includes all categories or groups of coal
or j.ignite ash generated at the thermal power plant and collected by Electrostatic Precipitator
(ESP) or bag filters or other similar suitable equipments; bottom ash is -the ash collected
separately at the bottom of the boiler; pond ash is the mixwure of ESP Fly ash and bottom ash,
but, for the purpose of this notification, the term “fly ash™ means and includes all ash geﬁemted
such as Electrostatic Precipitator (ESP) ash, dry fly ash, bottom ash, pond ash and mound ash as

the objective is to utilise all the ashes;

AND WHEREAS, there is a need for restricing the excavatton of top soi for
manufacture of bricks and for other works which mvolve use of top soil and promoting

utilisation of fly ash produced by coal or lignite based thermal power plaats induding captve

power plants and _Ico~gen'ération plants in the manufacture of building matenals and construction

ACHVIty:

.'AND WHEREAS, it was observed that there was a grgduai increase 1o the use of fly ash
in the manufactute of fly ash bricks or products from about 15 million.toane in 2002-2003 to
3.19 nﬁ_ﬂ.iqn tonne in 2006-2007 which needs to be further encouraged for achieving fhg: ultimate

objective of conservation of top soil and minimise environmental pollution caused due to fly ash;
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AND WHEREAS, it 1s observed that construction agencies are yet to achieve their
targets of utlization of fly ash based products even after the 31% August, 2007, the date
peescribed for 100% utilisation of fly ash based products in the said notification of 1999 and.it is
also observed that many thermal power stations or plants are also yet to achieve the targets

drawn up in their actio? plans;
3

AND WHEREAS, the represeatations of the brick kiln owners were considered with
regard to transporting of fly ash over a long distance and also the logistics involved including the

cacrgy COSst,

AND WHEREAS, the i issue has been examined by the Government of India in the

Mmlsu:y of Environment and Forests; _ ) -

AND WHEREAS, the Central Government is of the opinion that the said noufication

should be amended;

AND WHEREAS, clause (a) of sub-rule (3) of rule 5 of the Environment (Protection)
Rules, 1986 provides that whenever the Central Government considers that prohibition or
restrictions of ‘any mdustry or ca.nymg 0N any processes Of Operation in any area should be

- tmposed, 1t shail gwc notice of its intention to do so,

s

AND WHEREAS, a draft of amendment to the Government of India, Ministry of
Eﬁvi_roament and Forests ootification no. 5.0.763 (E), dated the 14th September, 1999 duly
amended vide pg@ﬁi:ation No. 5.0.979 (BE), dated the 2;!'°" Aﬁgust, 2003 (hérci.naft@r referred to
as the said notification) which the Central Govemnment proposes to make under subsection (1)
clause (v) of sub¥secﬁ§n (2) of section 3 of the Enﬁronment_(Pr'ot‘gcﬁo.nj Act, 1986 (29 of 1986)
read with clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, were
published in the Gazette of India, Extraordinary, Part IT, Section 3, Sub-section (i) dated the 6*
November, 2008 vide 5.0 2623 (E), inviting objections and suggestions from all persons likely to

~ be affected &ereb'yﬁ b('efo-tcl the expiry of sixty days from the ‘date on whicl;_.copies of the Gazette

containing the said draft amendments were made available to the publi:lz.'

AND WHEREAS coples of the sald G-zz:ette wetre tnade available to the pub].lc on the
day of 6" November 2008 ‘
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AND WHEREAS, the objections and §uggcst:ions received from various petsons or
agencies likely to be affected thereby 1n respect of the said draft noufication have been duly

considered by the Central Government in the Ministry of Environment and Forests;

Now, t'.hﬂl tefore, in exercise of the powers confen}d by sub-sectior’ (1) and clause {v) of
sub-section (2) of section 3 of the Environment (Protecton) Act, 1986 (29 of 1986) read with
clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the, Central

Gaovernment hereby makes the following amendrments to the said notification, namely: -

AMENDMENTS

1. Throughout the said notification, save as otherwise expressly provided and unless the context

otherwise requires, for the word “ash” wherever it occurs, the words “fly ash” shall be -

substituted.
2. In the said notification, in paragraph 1,—

{a) for sub-paragraph (1), the following shall be substituted, namely:-
“(1) use of fly ash based products in construction activities”; _
(b) for sub-paragraphs (1A) and (1B), the following sub-paragraphs shall respectively be

substituted, namely:-

“(1A) Every constmction agency cu.gaged in the constmctlon ‘of builldings within a radms of
hundsed kilometers ftom 2 coal or lignite based thermal powet plant shall use only fly ash based

pror.lucts for construction, such as: cement ot concrete, fly ash bricks o blocks o tiles or clay ﬂ}'

~ash’ brcks, blocks o1 tlles or cement fly ash bncks ot bucks ot blocks or similar products ora

combmauon ot aggtegate of them in every construction pro;ect -

-'(IB) The provisions"of 'sub-paméaph {1A) shall be applicable to all'covastruciio.n agencies of
Central or State or Local Government and pnvate or public sector and it shall be the
rcsponstbmty of the agenicies cither undertaking constmcuon or approving the dcsign or both to
- ensure comphance of the provisions of sub- pamgraph (1A) and to subrmt annual returns to the

concernted State Pollution Con&bl Board or Pollution Control Com.mittce, as'applicablg”-;

| (c) after sub-paragtaph (1B), the following sub-patagraph shall be inserted, naniely:%—.-

30
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“(1(}) Minimum fly ash content for building matertals or products to qualify as “fly ash based
products” category shall be as given in the Table I below:

Table |
|~ Serial Buildil;g*"Mateifals ot Products ¢ | Minimum % of fiy ish by
Number ' weight
- 2 3
1. Fly ash bncks, blocks, tiles, etc. made with fly { 50% of total input matcrials

ash, lime, gypsurm, sand, stone dust etc. (without
| clay).

2. Paving blocks, paving tiles, checker tiles, mosaic | Usage of PPC (15-1489: Past-1)
tiles, roofing sheets, pre-cast elements, etc. | or PSC (I1S-455) or 15% of

wherein cement is used as binder. orc (1S-269/8112/12269)
| content.
3. . | Cement. o ) _ 15%of total taw materials
4 Clay based bwilding matenals such as bricks, | 25% of total raw materials.
blocks, tiles, eic. ' ]
5. .Concrete, mortar and plaster. Usage of PPC (I5-1489: Part-1)

or PSC (IS-455) or 15% of
OPC  (IS-269/8112/12269)

~content.

(d) in sub-paragraph (2), for the brackets and number “(1)”, the brackets, number and letter
* “(1C)” shall be substituted and the number of sub-paragraph (2) shall be substituted by 1(DD);

{¢) in paragraph (2A), the paragraph 1{A) shall be substitated by 1(A) and 1(B) and the
amended patagraph 2(A) is to be numbered as 1 (E);

(f) for subrpa.tagraphs (3) and (3A) the following sub-paragraphs shall rcspcctjvcly be

subthtuted ‘namely:—

-

“(3) Incase of non-ava.i]abﬂity of ﬂjf ash Eroni- thermal power plants in sufficient quantities as
certified by the said power plants within 100 km of the site, the stipulation dnder sub- paragmph
.(IA‘I shall be smtably modified (waived or relaxed) by the concermed State Government or Union

~ tetdtory Government level monitoring -conu_mttce mentioned elsewhere in this notification.

(3A) A demslon on the apphcat{on for manufacture of fly ash bncks blocks and tiles and strndlaz -
. other fly ash based products shall bc taken within t]:uxty days from the date of tecenpt of the

application by thc_ g:oncemcd Stat; Pollution Control Board ot Pollution Cont_:rol Conmttee. 7

(g) sub-paragraphs (3B) (3C) and (3D) shall be ormttcd

387561 Jos- 4 D : - .
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) for sub:-putagraphs {4) and (5), the following sub-paragraphs shall be substituted, narmely:-

“(#) liach coal or lLignitc based thermal power plant shall constitute a dispute settlement
committee which shall include the General‘l Manager of the thermal power plant and a
cepresentative of ¢ @ relevant Construstion snd‘;ﬂy ash Brick Manufactuning Ir;duscry Assocuation
or Body. as the case may be and such a Committee shall ensure unhindered loading and
transporr. of fly ash in an envi.roﬁmentall}r sound manner without any undue loss of tme. Any

unrcsolved dispute shall be dealt with by the concemed State or Union territory Government

level monitoring committee mentioned elsewhere in this notification.

(5) No ageacy, person or orgamzation shall, within a radius of hundred kilometers of a thermal
power plant undertake consttuction or approve design for construction of roads ot flyover
embankments with top soil; the guidelines or specifications issued by the Indian Road Congress
(IRC) as contained n IRC specification No. SP: 58 of 2001 as amended from tune to time,
regarding use of fly ash shall be followed aud any deviation from this direction can onlsf be
agreed to on _techh.ical reasons if the same is approved by Chief Engineer (Design) or Engineer-
in-Chief of the concerned agency or organisation or on production of a cettificate of “fly ash not
available” from the thermal power plant(sj (TPPs) located within hundred kilometers of the site
of construction and this certificate shall be provided by the TPP within two work.mg days from

the date of recetpt of a request for fly ash, if fly ash is not avaﬂable

{i) in sub-paragraph (6}, for the words “Voids created due to soil botrow atrea shall be filled
up with ash with proper compa{:‘don and coveted with topsoil kept séparately as above and this
would be done as an integral part of embankment project within the time schedule of the

project”, the words “Voids created ot soil borrow area shall be filled up with fly ash with proper

-compactton and covered with topsor.l kept sepatately as above and this would be done as an

integral part of embankment project” shall be substituted;

() for sublparagraph'ﬁ), the following sub-paragraphs shall be supstituted, namely:—
“(7) No agency, person or orgamsauon shall within a radius of hundted kilometets of a coal or -
lignite. based thermal power plant undertake or approve or allow reclamation and’ compaction of

low-lying areas with soil; only fly ash shali be used for compactlon and reclamauon and they shall

‘also ensure that such reclamation and compacuon is done in accordance with the speclﬁcatlons

. and gmdclmes laid down by the authorities mentioried in sub-patagmph (1) of paragraph 3.
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(8)() No person or agency shall within fifty kilometers (by road) from coal or lignite based
thermal power plants, undertake or approve stowing of mine without ustng at lcast 25% of fly
ash on weight to weight basts, of the total stowing materials vsed and this shall be done under
the guidance of the Ditector Gt—:_nerzf;g? Mines Safety (DGMS); )

. |

Provided that such thermal power stations shall facilitate the avatlability of required
quality and quantity of fly ash as may be decided by the expert comnuttee referred in sub-

paragraph (10) for this purpose.

(i No person or agency shall withun fifty kilometers (by road) from coal or lignite based thermal
power plants, undertake or approve without using at least 25% of fly ash on volume to volume
basis of the total materials used for external dump of overburden and sam'e petcentage in upper
beaches of back filling of opencast mines and this shall be done under the guidance of the
Ditcctor General of Mines Safety (DGMS); |

Provided that such thermal l:;b\ver stations shall factlitate the availability of. requited
quality and quantity of fly ash as may be decided by the expert committee referred in sub-

paragraph (10) for this purpose.

(9) The provisions contained in clauses {1) and (1) c_;f sub-pamgr-aph (8) shall be applicable to all

" mine agencies under Government, public and private sector and to mines of all minerals or

metals ot items and it shall be the fcspo_nsibi]ity of agencies either undertaking or approving the _

external dump of overburden, backfilling ot stowing of mine or all these activities to ensure

33

compliance of.-provisions-centained-in-clauses- (D-and- i) -of-sub-pasagraph-(8)-and-to-subnit R

annual retuns to the concerned State Pollution Control Board or Pollution Contr_él Coinmittee

as applicable.-

(10) The Mlmstty of Cc-'a_l_. for this purpose shall constitute an, éxpcrt committee comprising of
representatives from Fly Ash .UI.'I.it Deﬁamncn-t of Science and Technology, Ministry of Science
and Technology, Director General of Mines Safety (DGMS), Central Mme Pianm.ng and Des1gn
Insttute Litnited (CMPDILj Mlmstry of Environment and Fo:csts Mm.lstry of Powcr Mu:ustry
of Mines ‘and the Central Instll:ute of Mining and Fuel Research (CIMFR), Dhanbad; the

Conm:uttee shall also gmde and advise the back E.Ill.ng or stowmg in accordance w1th the -

provlslons contamed in sub-paragmphs &) @, 8 {i) and (9) and specifications and gmdchnes lid *

down by the concened authonu_cs as mentioned in sub-paragraph (1).of paragraph 3.
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(11) The concerned State Govemment or Union territory Government shall be the enforcing

and monttoring authority for ensuring compliance of the provisions of sub-paragraphs (8) (i) and

(8) (w)™;

3. in the said notification, £y paragraph-2,—

{a) for sub-paragraphs (1), (2) and (3), the following sub-paragraphs shall be substituted,

namelvi—

“¢1) Al coal or lignite based thermal power stations would be free to sell fly ash to the user
dgencics subject to the following conditions, halnel}nw—
Q) the pond ash ‘should be made available free of any charge on “as is where is
basts” to manufacturers of brcks, blocks or tles including clay fly ash product
manufacturing unit(s), farmers, the Central and the State road construction agendcies,

Public Works Department, and to agengies engaged in backfilling or stowing of mines.

@  at least 20% of dry ESP fly asly-alibh-bé tade availible free of charge to units
icks, blocks and tiles on a prority basis over other

- manufacturing fly ash or clay-fly ash b
users and if the demand fiom such agmcies falls short of 20% of quantity, the balance

quantity can be sold or disposed of hy the fiowst station as may be possible;

Provided that the fly ash obtained Egom thc thermal powet station should be utilized only

ot the purpose for which it was obtained from she therinat power station or plant failing which
.00 flx.ash shall be made available to the defauh_:lpg;-.ﬂs;;_ra; .

(2) All coal and, ot lignite based thﬁmﬂ‘@‘ﬁﬂ stﬁﬁ’mﬁ aidl, ot expansion units in operation
before the date of this notification ate tq ad!ie.yn the tazget of ﬂy ash utiization as per the Table

11 mven below:

i Serial | Percentage Utilization of Fly Ash - | TaigetDate
. !._. MNumber _ ' S o
RO - & T e
1L At lcabt 50% of fly ash genemﬂon ' " { One year from the date of issue
: of this notification. _
2 At Ieast 60% of ﬂy ash gcneratlon Two years from the date of
: : . issue of this not{ﬁcatlon o
3. 1At least 75% of fly ash gene,'__ hot Three years' from the date of
N issue of this notification. '
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4. At least 90% of fly ash generation ' Four vears from the date of
issue of this notification.
5. 100% fly ash genetation Five vears from the date of
_.. fssue of this notification.
¢ e : &

The unutilised fly ash in relation to the target during a year, if any, shall be utilized within
nexi two years in addition to the targets stpulated fot those years and the balance unutilized fly
ash accumulated dugng first five yca.cs (the difference between the generation and the utilization

target) shall be utlized progressively over next five years in addition to 100% utlization of

curtent generation of fly ash.

(3) New coal and, ot lignite based thetmal power stations and, or expansion units comrmissioned

after this notification to achieve the target of fly ash utlization as per Table M1 given below:

Table III
Serial Fly ash utilization level Target date
Number |
OB 2 () -
1. At least 50% of fly ash generation One year from the date of
-' . commissioning,
2. At least 70% of fly ash generation Two years from the date of
. commissioning. .
3. 90% of fly ash generation Thtee years from the date of
, : commissioning.
4. _ 100% of fly ash generation Four years from the date of
commissioning; '

The unutilised fly ash in relation to the targ’ct during a year, if an‘y, shall be utilized within

next two years-in addition to the targcts sttpulatcd for these years and the ba]znce unutilized fly

ash ‘accumulated durméﬁtst four ycats (the dlfference betwccn “the | genemtlon and utlltzauon

target) shall be utilized progressively over next five years in addition to 100% utlization of
current generation of fly ash.”; '
‘b) in sub- paragtaph (4) for the words “suc months” the words “four monthq shall be

~subs tltutcd

. (¢} for sub-patagraph (G), the following subaparagraphs shall be sub_stitdtcd, namely:—- -

“(6) The amount collcctcd ftom sale of ﬂy ash and ﬂy ash ‘based products by coal and/ or_..'

- lignite based the.rmal power stat(ons ot their, subsmhary or sistet concem unit,” as apphc:able o

shotuld be kept m a separate account ‘head and shall be utihzcd only for dcvelopmcnt of'

infra astructute or facilities, ptomotion and fﬂCl]ltatan acuvxtl.es for use of fly ssh unitil 100 percent _
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fly ash utilization level is achicved; thereafter as long as 100% fly ash utlization levels are
maintained, the thermal power station would be frec to utlize the amount collected for other
development pﬁ)grarmncs also and in case, there is 2 reducton in the fly ash unlization levels in
the subsequent year(s), the use of ﬁnincmi-:emm from fly ash shall get restricted to developm(ﬁht
of infrastructure or facilities and prmmouon or facilitatton acuivities for fly ash volization udtd

100 percent fly ash uthsation level is again achieved and maintained.

(7) Annwal implementation report (for the perod 1 Apal to 31" March) providing informatdon
about the compliance of provisions in this notification shall be submitted by the 30* day of
April, every year to the Cenrral Pollution Control Board, concerned State Pollution Control
Boatd or Committee and the concerned Reglonal Office of the Ministry of Eavironment and
Forests by the coal or lignite based thermal powc: plants, and also be madea part of the annual
report of the thermal powclr. plant as well as thermal power plant wise information be provided
in the annual report of thermal power producing agency owning more than one thermal power

plant.”;
4. in the said notification, in paragraph 3,—

{a) in sub-paragraph (2), for the words “schedules of specifications and construction

“applications, including appropriate standards and codes of practice, within a penod of four

mortths from the publication of this notiﬁcation” the words “tender documents, schedules of

~ specifications and construction app].lcatlons including approprate standards and codcs ot -

pracﬂce within a penod of four months from the pubhcauon of .this nouﬁcauon” shall be

substituted;
by for sub-paragraph (ZA), the féﬂov;ing s_ub@arégtéph shall be substtuted, namely:—

(ZA) Building construction agenues both m Pubhc and pnvate shall prescabe the use of ﬂy

ash and fly ash-based Products in their respective tender documents schedules. of speclﬁcattons

and construction apph(_:auons, mclud.ln.g appropnate standa:ds and codes of practice and fnake

proviéiohs for the use of fly ash and fly ash based bricks, blocks or tiles or agptegates of them in

the schedulc ‘of approved matemﬂs and rates wlth.m a penod of four months from the- .

pub].tcation of this nouﬁcatlon 5

-'c) for sub-pamgraphs (ZB) and (3) the followmg sub-paragraphs shall be substituted,

namely —

36
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‘ “(2B) All agencies undertaking construction of roads ot fly over bridges and reclamation and
compaction of low lying areas, including Department of Road Transport and Highways
(DORTH), Natonal Highways Authority of India (NHAI), Central Public Works Department
{CPWD), State Public Works Degattmcnts and other State Government Agencies, shall within a

period of four mouths from the ﬂhbhcatlon of this notification:-

(a) make provisions in their tender documents, schedules of approved materials and rates as
well as technical docaments for implementation of this aotification, tncluding those

relating to soil borrow area or pit as pér sub-paragraph (6) of pacagraph 1; and

(b) make necessary specifications or guidelines for road ot fly over embankments that are.
not covered by the specifications laid down by the Indian Road Congress (IRC).

(3) All local authorities shall specify in their respective tender documents, building bye-laws and
regulations, the use of fly ash and fly ash-based products and construction techniques in building

materials, roads embankments or for any usage with immediate effect.

(4) The Central Electricity Authority and other approving agencies may permjt' the land area for
emetgency ash pond ‘oz fly ash storage area up to 50 hectares for a 500 MW uait, based 6n 45%
ash content coal, or in the same proportion for units in other capacities taking into account the

ash content in coal or lignite to be used.

(5) All Financial institutions and agencies which fund construction activities shall include a clause

in_thci.t loan or grant document for compharnice of the provisions of this notification.

(6) A Mositoring comittee shall be constituted by the Central Governtnent with Members
from Ministry of Coal, Ministry of Mines, M:mstry of Power Cenr_:al Pollution Control Board,
Central Electricity Authonty, Head Fly Ash Unit of Department of Science and chhnology and
Building Matexal Tgchnology Promotion Council to monitor the "_Jmplementatlon of the.
provisions of the notification and submit its recommendations o observations at least onte in
every six months to the Secxetary, Ministry of Environment and Forests. Conccmecl Advxsor or
Joint Secretaty in the- Mmlstry of Envitonment and Forests will be the convener of this

committee.
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—

(7} 1ot i purpose of montroring the implemenzation of the provisions of this aotfication e

State Governments of Union tertitory Governtient shall consutute a Monttoring Comnittee
within three months from the date of issue of this notification under the Chawmanship of
Secterary, ‘\cpartmeglt cf Emlronment with represeneztives from Dcpar:{ncn! of Power,
Deparuaer.: of \Luﬁg Road and - Blu.lamg Construction Depart.nent ar& Staie Poltution
Control Board and tlu*s Committee would deal with any unresolved issue by Dh sute Sciilement
Committec as prescribed in sub-paragraph (#) of paia.g:taph 1, in addition to monitoring and
facilitating implementation of this notification at the respective State Govemment or Uninn
territory level and this Committee would also be empowered to suitably modify (waive or relax)
the stipularion -under sub-paragraph (1) in case of non-availablity of Hy ash in sufficient
quantitics from thermal power plant as certified by the said power plaats and the Committec will

‘micet atleast once in every quarter.

[E. No. 9-5/2005-HSMD)]
© G V. SUBRAHMANYAM, Scientist ‘G’

Foot Note :—The priicipal notification was published in the Gazette of India, Part [1, Section 3 Sub-section (ii) vide
notification number S.0. 763(E), dated the 14th September, 1999 and was amended vide notification number
5.0.979(E), dated the 27th August, 2003.

 Printed by the Manager, Governmént of India Press, Ring Road, Mayapuri, New Dethi-110064 -
: - and Published by the Controller of Publications, Dejhi-110054.



ANNEXURE-R-4
BY SPEED POST

J-13012/118/2009-1IA.1I (T)
Government of India

Ministry of Environment & Forests
Paryavaran Bhawan

CGO Complex, Lodi Road

New Delhi-110 003

~ Tele/ fax: 011- 2436 3973
E-mail: plahujarai@yahoo.com

Dated: March 31, 2011.

To
M /s Lalitpur Power Generation Company Ltd.

B-10, Sector-3
Noida- 201 301

Sub: 3x660 MW Imported Coal Based Thermal Power Plant at villages
Mirchwara and Buraugaon, in Mahroni Taluk, in Lalitpur Distt.,
in Uttar Pradesh - reg. Environmental Clearance.

Sir,

"The undersigned 1s directed to refer to your letters dated 21.12.2010
and 19.01.2011 on the subject mentioned above. The Ministry of

Environment & Forests has examined the application.

# [t has been noted-that the proposal i1s for setting up of 3x660 MW
Imported Coal Based Thermal Power Plant at wvillages Mirchwara and
Buraugaon, in Mahroni Taluk, in Lalitpur Distt., in Uttar Pradesh. Land
requirement will be 1038 acres, which 1s single crop agricultural land. The
co-ordinates of the site are at Latitude 24947°05” N to 24948°26”N and
Longitude 780°38’01” E to 78039’38” E. Indigenous coal linkage have also
been applied for and is yet to be obtained. Imported coal will be obtained
from Indonesia. Coal requirement will be 8.51 MTPA for indigenous coal or
6.70 MTPA for Imported coal. Ash and Sulphur contents in indigenous coal
will be 40% and 0.5% respectively. In case of imported coal the ratio will be
10% and 0.7% respectively. Ash pond/dyke area requirement will be 103
acres. The co-ordinates of ash pond site are at Latitude 24946°46”N to
24047°06”N and Longitude 78038°58” E to 78°39’38” E. About 2.72 MTPA of
Fly Ash will be generated for indigenous coal and about 0.536 MTPA for
imported coal, which will be supplied to cement manufacturer viz. M/s
Dalmiya Cement Ltd. and others. Stack height of 275m will be installed.
Water requirement of 48.67 MCM will be sourced from Rajghat Dam
reservoir through a pipeline at a distance of 50 km. There are no national
parks, wildlife sanctuaries, heritage sites, tiger/biosphere reserves etc.
within 10 km of the site. Public hearing was conducted on 06.09.2010. Cost

of the project will be Rs 12295.8 Crores.
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3. The project has been considered in accordance with the provisions of
the EIA notification issued by the Ministry of Environment & Forests vide

S.0. 1533 (E), dated September 14, 2006.

4. Based on the information submitted by you, as at Para 2 above and
others and presentation made before the Expert Appraisal Committee
(Thermal Power) in its 17th Meeting held during February 7-8, 2011, by you
and vyour consultant M/s Vimta Labs, Hyderabad, the Ministry of
Environment and Forests hereby accords environmental clearance to the
above project under the provisions of EIA notification dated September 14,
2006, subject to the compliance of the following Specific and General
conditions:

A. Specific Conditions:

(1) Vision document specifying prospective plan for the site shall be
formulated and submitted to the Ministry within six months.

(11) Coal transportation to plant site shall be by rail. The project
proponent shall take up the matter with the Railways and shall
submit action taken and implementation status to the Ministry from

time to time. »

(i) Existing de-generated water bodies (if any) in the study area shall be
regenerated at the project proponent’s expenses in consultation with
the state govt.

(iv)] Hydrogeology of the area shall be reviewed annually from an institute/
organization of repute to assess impact of surface water and ground
regime (especially around ash dyke). In case and deterioration 1s
observed specific mitigation measures shall be undertaken and

reports/ data of water quality monitored regularly and maintained
shall be submitted to the Regional Office of the Ministry.

(v)  Source of water for meeting the requirement during lean season shall
be specified and submitted to the Regional Office of the Ministry

within three months.

(vij No ground water shall be extracted for use in operation of the power
plant even 1n lean season.

(vii No water bodies (including natural drainage system) in the area shall
be disturbed due to activities associated with the setting up /
operation of the power plant.

(vili) Minimum required environmental flow suggested by the Competent
Authority of the State Govt. shall be maintained in the Channel/

Rivers (as applicable) even 1in lean season.
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Water requirement shall be restricted to S000 cum/hr and COC of 5.0
shall be adopted.

Regular monitoring of ground water level shall be carried out by
establishing a network of existing wells and constructing new
piezometers. Monitoring around the ash pond area shall be carried
out particularly for heavy metals (Hg,Cr,As,Pb) and records
maintained and submitted to the Regional Office of this Ministry. The
data so obtained should be compared with the baseline data so as to
ensure that the ground water quality 1s not adversely affected due to

the project.

Monitoring surface water quality in the area shall also be regularly
conducted and records maintained. The monitored data shall be
submitted to the Ministry regularly. Further, monitoring points shall
be located between the plant and drainage in the direction of flow of
ground water and records maintained. Monitoring for heavy metals 1n

oground water shall be undertaken.

A well designed rainwater harvesting shall be put in place before
commissioning of the plant. Central Groundwater Authority/ Board
shall be consulted for finalization of appropriate rainwater harvesting
technology/design within a period of three months from the date of
this clearance and details shall be furnished. The design of rain water
harvesting shall comprise of rain water collection from the built up
and open area in the plant premises. Action plan and road map for
implementation shall be submitted to the Ministry within six months.

Additional soil for leveling of the proposed site shall be generated
within the sites (to the extent possible) so that natural drainage
system of the area is protected and improved.

Provision for installation of FGD shall be provided for future use.

The project proponent shall undertake measures and ensure that no
fugitive fly'ash emissions take place at any point of time.

Stack of 275 m height shall be installed and provided with continuous

- online monitoring equipments for SOx, NOx and PM2s & PMio. Exit

velocity of flue gases shall not be less than 22 m/sec. Mercury
emissions from stack may also monitored on periodic basis.

High Efficiency Electrostatic Precipitators (ESPs) shall be installed to
ensure that particulate emission does not exceed 50 mg/Nm?>.

(xviii) Adequate dust extraction system such as cyclones/ bag filters and

water spray system in dusty areas such as in coal handling and ash
handling points, transfer areas and other vulnerable dusty areas shall

be provided.
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Utilisation of 100% Fly Ash generated shall be made from 4t year of
operation. Status of implementation shall be reported to the Regional
Office of the Ministry from time to time.

Fly ash shall be collected in dry form and storage facility (silos) shall
be provided. Unutilized fly ash shall be disposed off in the ash pond
in the form of slurry form. Mercury and other heavy metals (As,Hg, Cr,
Pb etc.) will be monitored in the bottom ash as also in the effluents
emanating from the existing ash pond. No ash shall be disposed off 1n
low lying area.

Ash pond shall be lined with HDP/LDPE lining or any other suitable
impermeable media such that no leachate takes place at any point of
time. Adequate safety measures shall also be implemented to protect
the ash dyke from getting breached.

Sulphur and ash contents in the imported coal to be used in the
project shall not exceed 0.7 % and 10 % respectively at any given
time. In case of variation of coal quality at any point of time fresh
reference shall be made to the Ministry for suitable amendments to

environmental clearance condition wherever necessary.

Green Belt consisting of 3 tiers of plantations of native species around
plant and at least 100 m width shall be raised. Wherever 100 m width
is not feasible a 50 m width shall be raised and adequate justification
shall be submitted to the Ministry. Tree density shall not less than
2500 per ha with survival rate not less than 80 %.

Atleast three nearest village shall be adopted and basic amenities like

development of roads, drinking water supply, primary health centre,
primary school etc shall be developed in co-ordination with the district

administration.

The project proponent shall also adequately contribute 1n the
development of the neighbouring villages. Special package with
implementation schedule for providing potable drinking water supply
in the nearby villages and schools shall be undertaken in a time

bound manner.

CSR scheme shall be identified based on need based assessment in
and around the villages within 5.0 km of the site and in constant
consultation with the village Panchayat and the Daistrict
Administration. As part of CSR prior identification of local employable
youth and eventual employment in the project after imparting relevant
training shall be also undertaken. Income generating projects
consistent with the traditional skills of the people shall be
undertaken. Development of fodder farm, fruit bearing orchards,
vocational training etc. can form a part of such programme. Company
shall provide separate budget for community development activities
and income generating programmes. Vocational training programme
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for possible self employment and jobs shall be imparted to identify
villagers free of cost.

(xxvii) An amount of Rs 49.10 Crores shall be earmarked as one time capital

cost for CSR programme as committed by the project proponent.
Subsequently a recurring expenditure of Rs 9.8 Crores per annum
shall be earmarked as recurring expenditure for CSR activities. Details
of the activities to be undertaken shall be submitted within six month
along with road map for implementation.

(xxvi11) It shall be ensured that in-built monitoring mechanism for the

(11)

(iii)

(1v)

schemes 1dentified 1s in place and annual social audit shall be got
done from the nearest government institute of repute in the region.
The project proponent shall also submit the status of implementation
of the scheme from time to time

General Conditions:

The treated effluents conforming to the prescribed standards only
shall be re-circulated and reused within the plant. Arrangements
shall be made that effluents and storm water do not do not get mixed.

A sewage treatment plant shall be provided (as applicable) and the
treated sewage shall be used for raising greenbelt/plantation.

Adequate safety measures shall be provided in the plant area to
check/minimize spontaneous fires in coal yard, especially during
summer season. Copy of these measures with full details along with
location plant layout shall be submitted to the Ministry as well as to
the Regional Office of the Ministry.

Storage facilities for auxiliary liquid fuel such as LDO and/
HFO/LSHS shall be made in the plant area in consultation with
Department of Explosives, Nagpur. Sulphur content in the liquid fuel
will not exceed 0.5%. Disaster Management Plan shall be prepared to
meet any eventuality in case of an accident taking place due to storage

of oil.

First Aid and sanitation arrangements shall be made for the drivers
and other contract workers during construction phase.

Noise levels emanating from turbines shall be so controlled such that
the noise 1n the work zone shall be limited to 85 dBA from source. For
people working in the high noise area, requisite personal protective
equipment like earplugs/ear muffs etc. shall be provided. Workers
engaged 1n noisy areas such as turbine area, air compressors etc shall
be periodically examined to maintain audiometric record and for
treatment for any hearing loss including shifting to non noisy/less
Nnoisy areas.
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Regular monitoring of ambient air ground level concentration of SOa,
NOx, PM2s & PM1o and Hg shall be carried out in the impact zone and
records maintained. If at any stage these levels are found to exceed
the prescribed limits, necessary control measures shall be provided
immediately. The location of the monitoring stations and frequency of
monitoring shall be decided in consultation with SPCB. Periodic
reports shall be submitted to the Regional Office of this Ministry. The
data shall also be put on the website of the company.

Provision shall be made for the housing of construction labour (as
applicable) within the site with all necessary infrastructure and
facilities such as fuel for cooking, mobile toilets, mobile STP, safe
drinking water, medical health care, créche etc. The housing may be
in the form of temporary structures to be removed after the
completion of the project.

The project proponent shall advertise in at least two local newspapers
widely circulated in the region around the project, one of which shall
be 1n the vernacular language of the locality concerned within seven
days from the date of this clearance letter, informing that the project
has been accorded environmental clearance and copies of clearance
letter are available with the State Pollution Control Board/Committee
and may also be seen at Website of the Ministry of Environment and
Forests at http:/ /envior.nic.in.

A copy of the clearance letter shall be sent by the proponent to
concerned Panchayat, Zila Parisad / Municipal Corporation, urban
local Body and the Local NGO, 1if any, from whom
suggestions/representations, if any, received while processing the
proposal. The clearance letter shall also be put on the website of the
Company by the proponent.

An Environmental Cell comprising of atleast one expert 1n
environmental science / engineering, occupational health and social

- scientist, shall be created at the project site itself and shall be headed

by an officer of appropriate superiority and qualification. It shall be
ensured that the Head of the Cell shall directly report to the head of
the organization and he shall be held responsible for implementation
of environmental regulations and social impact
improvement/mitigation measures.

The proponent shall upload the status of compliance of the stipulated
environmental clearance conditions, including results of monitored
data on their website and shall update the same periodically. It shall
simultaneously be sent to the Regional Office of MOEF, the respective
Zonal Office of CPCB and the SPCB. The criteria pollutant levels
namely; SPM, RSPM (PM25s & PMio), SO2, NOx (ambient levels as well
as stack emissions) shall be displayed at a convenient location near
the main gate of the company in the public domain.
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The environment statement for each financial year ending 31st March
in Form-V as is mandated to be submitted by the project proponent to
the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently,
shall also be put on the website of the company along with the status
of compliance of environmental clearance conditions and shall also be
sent to the respective Regional Offices of the Ministry by e-mail.

The project proponent shall submit six monthly reports on the status
of the implementation of the stipulated environmental safeguards to
the Ministry of Environment and Forests, its Regional Office, Central
Pollution Control Board and State Pollution Control Board. The project
proponent shall upload the status of compliance of the environment of
the environmental clearance conditions on their website and update
the same periodically and simultaneously send the same by e-mail to
the Regional Office, Ministry of Environment and Forests.

Regional Office of the Ministry of Environment & Forests will monitor
the implementation of the stipulated conditions. A complete set of
documents including Environmental Impact Assessment Report and
Environment Management Plan along with the additional information
submitted from time to time shall be forwarded to the Regional Office
for their use during monitoring. Project proponent will up-load the
compliance status in their website and up-date the same from time to
time at least six monthly basis. Criteria pollutants levels including
NOx (from stack & ambient air) shall be displayed at the main gate of
the power plant.

Separate funds shall be allocated for implementation of environmental
protection measures along with item-wise break-up. These cost shall
be included as part of the project cost. The funds earmarked for the
environment protection measures shall not be diverted for other
purposes and year-wise expenditure should be reported to the

Ministry.

(xvil)) The project authorities shall inform the Regional Office as well as the

Ministry regarding the date of financial closure and final approval of
the project by the concerned authorities and the dates of start of land
development work and commuissioning of plant.

(xviii) Full cooperation shall be extended to the Scientists/Officers from the

<

Ministry / Regional Office of the Ministry at Bangalore / CPCB/ SPCB

who would be monitoring the compliance of environmental status.

The Ministry of Environment and Forests reserves the right to revoke

the clearance if conditions stipulated are not implemented to the satisfaction
of the Ministry. The Ministry may also impose additional environmental
conditions or modify the existing ones, if necessary.
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6. The environmental clearance accorded shall be valid for a period of 5
years to start operations by the power plant.

7. Concealing factual data or submission of false/fabricated data and
failure to comply with any of the conditions mentioned above may result in
withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

8. In case of any deviation or alteration in the project proposed including
coal transportation system from those submitted to this Ministry for
clearance, a fresh reference should be made to the Ministry to assess the
adequacy of the condition(s) imposed and to add additional environmental
protection measures required, if any.

0. The above stipulations would be enforced among others under the
Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention
and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986
and rules there under, Hazardous Wastes (Management and Handling)
Rules, 1989 and its amendments, the Public Liability Insurance Act, 1991
and 1its amendments.

Yours faithfully,

Scientist ‘F’

Copy to:

ks The Secretary, Ministry of Power, Shram Shakti Bhawan, Rati Marg,
New Delh1 110001.
4 The Secretary (Environment), Environment Department, Government
~ of Chhattisgarh, Raipur.
. 3 The Chairman, Central Electricity Authority, Sewa Bhawan, R.K.

Puram, New Delhi-110066.
4. The Chairman, Uttar Pradesh Pollution Control Board, PICUP

Bhawan, 34 Floor, B-Block, Vibhuti Khnad, Gomti Nagar, Lucknow -
226 020.

O, The Chairman, Central Pollution Control Board, Parivesh Bhawan,
CBD-cum-Office Complex, East Arjun Nagar, Delhi- 110032.

6. The Chief Conservator of Forests, Regional Office (WZ), E-5, Kendriya

Bhandar, 5t Floor, Sector-H, Aliganj, Lucknow - 226 020.

The District Collector, Lalitpur District, Uttar Pradesh.

Guard file. /

i e

Monitoring File.

(Dr. P.L. Ahujarai)
Scientist ‘F’
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ANNEXURE-R-5
J-13012/114d/ 9 -IA.II (T) 47
Government of India
Ministry of Environment & Forests

Paryavaran Bhawan
CGO Complex, Lodi Road
New Delhi-110 003

Dated: 20* May, 2014
To
M/s Lalitpur Power Generation Company Ltd.
Bajaj Bhawan, B-10, Sector-3,
Jamnalal Bajaj Marg,
Noida- 201 301

Ph: 0120-4045100/555, 2543939/40; Fax; 0120-2543949

Sub: 3x660 MW Imported Coal Based Thermal Power Plant at Villages Mirchwara
and Buraugaon, in Mahroni Taluk, in Lalitpur Distt., in Uttar Pradesh by
M/s. Lalitpur Power Generation Company Ltd.- reg. amendment in EC for
change of source of fuel.

Sir,

This has reference to your letter dated 22.01.2014 requesting for amendment of
environmental clearance accorded vide letter of even no. dated 31.03.2011 for the
change of source of fuel.

2. The matter was placed before the Expert Appraisal Committee (Thermal Power) in
its 11 Meeting held during February 13-14, 2014. In acceptance of the recommendation
of the Expert Appraisal Committee (Thermal Power] and in view of the
information/clarification furnished by you, with respect to the above mentioned power
project, the EC accorded to you vide the above said letter is amended for the change of
source of coal from Imported to Domestic for two units aggregating to 1320 MW (Unit 1
(660 MW) and Unit 2 (660 MW)).

3. Further, under Para no.4 of this Ministry’s letter of even no. dated 31.03.2011,
after the specific condition no. (xxviii), the following conditions shall be added:

(xxix) The source of coal has been changed from imported to domestic coal, resulting
in higher generation of fly ash, there by the project proponent should ensure
100% fly ash utilization as per the Notification, 1999 and its amendments
thereof. An action plan and its implementation status in compliance to the fly
ash utilization shall be submitted to the Regional Office of MoEF on an annual
basis.

(xxx) The coal transportation by road shall be through tarpaulin covered trucks for a

maximum period of two years and thereafter shall be only through mechanically
covered trucks.
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(xxxi) Avenue plantation of 2/3 rows azzalg the road shall be carried out by tﬂ's
project proponent at its own expenses in consultation with the State
Government Authorities.

(xxxii) Periodic maintenance of the road shall be done by the project proponent at its
own expenses and shall also facilitate the traffic control on the road in
consultation with the State Government Authorities.

(xxxiii) Sulphur and ash contents in the domestic coal to be used in the project shall
not exceed 0.5 % and 33 % at any given time. In case of variation of coal quality
at any point of time, fresh reference shall be made to the Ministry for suitable
amendments to environmental clearance condition wherever necessary.

(xxxiv) A long term study of radio activity and heavy metals contents on coal to be used
shall be carried out through a reputed institute. Thereafter, mechanism for an
in-built continuous monitoring for radio activity and heavy metals in coal and fly
ash (including bottom ash) shall be put in place.

(xxxv) Harnessing solar power within the premises of the plant particularly at available
roof tops shall be undertaken and status of implementation shall be submitted
periodically to the Regional Office of the Ministry.

{xxxvi) Fugitive emissions shall be controlled to prevent impact on agricultural or non-
agricultural land.

(xxxvii) Fly ash shall not be used for agricultural purpose. No mine void filling will be
undertaken as an option for ash utilization without adequate lining of mine with
suitable media such that no leachate shall take place at any point of time. In
case, the option of mine void filling is to be adopted, prior detailed study of soil
characteristics of the mine area shall be undertaken from an institute of repute
and adequate clay lining shall be ascertained by the State Pollution Control
Board and implementation done in close co-ordination with the State Pollution
Control Board.

(xxxviii) Green belt shall also be developed around the Ash Pond over and above the
Green Belt around the plant boundary.

(xxxix) The project proponent shall formulate a well laid Corporate Environment Policy
and identify and designate responsible officers at all levels of its hierarchy for
ensuring adherence to the policy and compliance with the conditions stipulated
in this clearance letter and other applicable environmental laws and regulations.

4. All other conditions mentioned in this Ministry’s letter of even no. dated
31.03.2011 shall remain the same, as applicable.

5 This issues with the approval of the Competent Authority.
r.

Director
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Copy to: 724 49

1. The Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, New Delhi
110001.

2. The Chairman, Central Electricity Authority, Sewa Bhawan, R.K. Puram, New
Delhi-110066.

3. The Secretary, Department of Environment, Govt. of Uttar Pradesh.

4. The Chairman, U.P. Pollution Control Board, PICUP Bhawan, 3 Floor, B-Block,
Vibhuti Khand, Gomti Nagar, Lucknow-226010.

5. The Chief Conservator of Forests (C), Ministry of Environment and Forests,
Regional Office (Central Region), Kendriya Bhavan, 5th Floor, Sector — H, Aliganj,
Lucknow.

6. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-
Office Complex, East Arjun Nagar, Delhi-110032.

7. The District Collector, District Lalitpur, Govt. of U.P.

Guard file.

9. Monitoring file.

®

{Dr. Saroj)
Director
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ANNEXURE-R-6

9
J-13012/118/2009-IA.11 (T)
Government of India
Ministry of Environment, Forest and Climate Change

3+ Floor, Vayu Block,
Indira Paryavaran Bhawan, Jor Bagh Road,
Aliganj, New Dethi-110003

Dated: 30.05.2016

To

M/s. Lalitpur Power Generation Company Ltd.
Bajaj Bhawan, B-10,

Sector-3, Jamnalal Bajaj Marg,
Noida-201301,

Uttar Pradesh.

Tel. No. 0120-4045100/555; Fax: 0120-2543949

Sub: 32660 MW coal based TPP at Villages Mirchwara & Buraugaon, Taluk
Mahroni, District Lalitpur, Uttar Pradesh by M/s. Lalitpur Power
Geperation Company Ltd.- reg. amendment of EC for change in source of
coal for Unit-III and recurring C8R expenditure.

Sir,

This has reference to your online application dated 09.07.2015 and
information/documents submitted vide letters dated 13.07.2015, 17.07.2015 and
11.08.2015 on the above subject. It is inter-alia noted that EC for 3 x 660 MW
{1,980 MW) was accorded on 31.03.2011 on imported coal {an interim arrangement
in the absence of linkage for indigenous coall. An amendment in EC for change in
source of coal to indigenous coal for 2 Units was accorded on 20.05.2014.

2. The matter was placed before the Expert Appraisal Committee (Thermal
Power} in its 40% Meeting held during 230 July 2015. In acceptance of the
recommendation of the Expert Appraisal Committee (Thermal Power) and in view of
the inforination/clarification furnished by you, with respect to the above mentioned
power project, the Ministry accords amendment in EC for change in source of coal
for Unit-Il] from Imported to Domestic subject to stipulation of the following additional
conditions.

fiy The Sulphur and ash content of coal shall not exceed 0.5 % and 34 %
respectively. In case of variation of quality at any point of time, fresh reference
shail be made to the Ministry for suitable amendments to the environmental
clegrance.

i) The fransportation of coal shall be by Rail to the extent feasible. If road
transportation of coal from Pit-Head to Railway Siding is unavoidable, the
same shall be through mechanically covered trucks to the extent feasible, else
through tarpaulin covered trucks.

{fi) Avenue plantation of 2/3 rows all along the road shall be carried out by the
preject proponent at its own expenses in consultation with the State
Governiment.

fiv)] Periodic maintenance of the road shall be done by the project proponent at its
own expenses and shall alse facilitate the traffic control on the road in
consultation with the State Government Authorities.

3. Further, the specific condition no. (xxvii] of the EC shall be amended as, “An

amount of Rs.49.10 crores shall be earmarked as one time capital cost for CSR
programnme as committed by the project proponent. Subsequently, the recurring

" Page 1 of 2
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expenditure shall be as per the CSR policy of Gol. Details of the activities to be
undertaken in this regard shall be submitted along with the six monthly
compliance reports”.

4. All other conditions mentioned in this Ministry's letters of even no. dated

31.03.2011 and its amendment dated 20.05.2014 shall remain the same, as
applicable.

5. This issues with the approval of the Competent Authority.
Yours faithfully,
(Dr. M. Ramesh)
Scientist D’
Copy to:

1. The Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, New
Delhi 110001.

2. The Chairman, Central Electricity Authority, Sewa Bhawan, R.K. Puram,
New Delhi-110066.

3. The Secretary, Environment and Forests Department, Government of Uttar
Pradesh,

4. The Chairman, U.P. Polluticn Control Beard, PICUP Bhawan, 3¢ Floor, B-
Block, Vibhuti Khand, Gomti Nagar, Lucknow-226010.

5. The Chief Conservator of Forests (C), Ministry of Environment and Forests,
Regional Office {Central Region), Kendriya Bhavan, 5% Floor, Sector - H,
Aliganj, Lucknow.

6. The Chairman, Central Pollution Control Beard, Parivesh Bhawan, CBD-

cum-Office Complex, East Arjun Nagar, Delhi-110032.

The District Collector, District Lalitpur, Govt. of U.P.

Guard file/Monitoring file.

Website of MoEF&CC

1 00

(Dr. M. Ramnesh)

Scientist T’
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NTPC

A Maharatna Company

NTPC Limited

(A Govt. of India Enterprise)

Regd. Office: NTPC Bhawan, SCOPE Complex, 7, Institutional Area,

Lodhi Road, New Delhi - 110 003. Website: www.ntpc.co.in
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M ESSAGE

India is one of the fastest growing economies having third largest coal reserves in the world, close to
300 billiontons. Hence coal is and will remain our main source for primary energy.

The high ash content in coal to the tune of 35-40% coupled with limited capacity of coal washeries at
131.24MMT poses grave challenge of utilizing millions of tons of ash generated. It is, therefore,
important for NTPC to manage its inevitable byproduct i.e. ash, while planning to scale up its
generation capacity so as to reach 128GW by 2032. Despite our various efforts, Ash
Disposal/Utilization continues to remain key concern amongst all stakeholders.

NTPC being the trend setter, has come out with innovative ideas for meeting the challenge of Ash
Utilization head-on by resorting to noble concepts in ash utilisation. One important area explored is
that of minefilling. Such mines filled up with ash and other earth-toppings are capable of greenery and
cultivation, which has been demonstrated by NTPC at its various eco-parks that have been developed
on ash. Filled up leveled mines can be returned to its original owners or their descendents, thus
removing the major cause of discontent as people feel deprived of their ancestral land at the time of
land acquisition. This we believe might bring about revolutionary changes in the dreaded land
acquisition process. Thus, reducing opportunity cost of land owners and creating win-win situation
for all stake holders.

The 'Ash Policy — 2015/, is a vision document, a green initiative, which provides the ash utilization
issue in an integral way from generation to end product. It provides policy framework for ash utilization
in the gamut off activities. This document we believe will go a long way and add vistas of opportunities
in meeting Ash utilization and making our future cleaner & Greener.

DR. ARUP ROY CHO(JDHURY
(Chairman & Managing Director)
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FOREWORD

NTPC has produced about 57 million tons of Ash last year. Production of ash is inevitable in thermal
power plants. Huge quantities of ash being produced by power plants will be an environmental
hazard if not handled properly. At the same time, ash has huge potential for productive utilisation like
manufacturing of PPC cement, ash bricks, light weight aggregate and artificial sand, and increasing
productivity of agriculture land, in addition to back fill in mines, reclamation of low land areas, etc.
These areas of ash utilisation can give huge revenue realisation, besides addressing the
environmental problems associated with ash disposal.

Manufacturing of clay bricks is creating menace by causing depletion of topsoil and illicit cutting of
trees. Moreover, it has been well established that ash bricks are not only stronger but also economical
than clay bricks. Therefore manufacturing of ash bricks is the only solution to address this problem.
By supplying quality ash bricks at cheaper rates and raising awareness in public about better
properties of ash bricks, we can develop wide spread public acceptance for ash bricks.

NTPC, being the industry leader, has to pioneer the better practices for ash utilisation. As a green
initiative, NTPC has to venture in alarge scale into the production of ash based products.

Ash Policy 2015 aims at 100% utilisation of ash for productive usage along with fulfilling social and
environmental obligations as a green initiative and attempting to realise its revenue potential.

| am sure that this policy will go a long way in protecting the nature by judicious ash utilization, and
giving a better environment to the future generations.

-~

M.R.P. Rao, IFS
March 10, 2015 (Chief Vigilance Officer)
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In today's scenario, Ash management is a multi-facet subject. On one side arranging land for ash dyke and
its subsequent maintenance based on stringent environmental norms is a big challenge. On the other side
use of fly ash as a resource material, in various areas like manufacturing of cement, concrete and other
building products, has emerged as a big commercial opportunity. As a result, Fly ash earlier considered to
be “industrial waste” has now acquired the status of “useful and saleable commodity”.

NTPC (including its JV's) has an Installed coal based capacity of 37,904 MW. Further 22,685 MW and 9,810
MW coal based capacity is under construction and bidding stage respectively.

Effective and sustainable utilization of fly ash is the prime objective of NTPC. To introduce right momentum
for fly ash utilization in large quantities, Policy Guidelines for Utilization of Ash was first issued in the year
1993, which were revised / amended from time to time considering the government / regulatory stipulation,
changed scenario and enhancing ash utilization. Now, need was felt to focus on fly ash and ash based
products business for better revenue realization. The revenue so generated will help for promotional,
infrastructure development and facilitation activities to maximize ash utilization in line with MoEF
notification. To achieve the above objective, new Policy Guidelines on Ash and Ash based products
business have been framed in consultation with stake holders and are being issued as Revision-Ill for
implementation by all NTPC stations.

In the revised policy guidelines provisions for new initiatives such as setting up of large scale automatic fly
ash bricks plants, setting up of cement plant by own/ JV, setting up of Light Weight Aggregate plant, use of
bottom ash as replacement of sand in ash dyke construction / raising etc have been incorporated for
sustainable ash utilization at NTPC stations. HOP's/ RED's have been empowered and made responsible
for taking up these activities for maximizing ash utilization at station.

I am sure that the revised guidelines will prove to be important milestone for balancing all the objectives of
ash management and will help stations to enhance sustainable ash utilization in line with MoEF gazette

notification.

Kaushal Kishore Sharma

March 10, 2015 Director (Operations)
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ON UTILIZATION OF ASH

G
G
[}
9
Our VISION | D
u r $ » To consider ash utilization as an integral process of power generation and make all out
G
[C

. . - efforts so as to maximize ash utilization towards 100% on sustainable basis.
To be the world's largest and best power producer, powering India's N _ _ , o
. Growth  Tofacilitate convenient collection of ash for appropriate utilization.

> + To promote studies aimed at finding out and evolving innovative methods of ash

¢ utilization.
)
Our MISSION mpre . B
+ Toidentify the Potential areas of ash utilisation in the vicinity.

Develop and provide reliable power, related products and services E « Tofacilitate utilization of ash through departmental actions/JVs or other actions by
at competitive prices, integrating multiple energy sources with (i) Manufacture / increasing production of fly ash bricks / blocks /tiles/ Light weight
innovative and eco-friendly technologies and contribute to society. aggregate etc for utilization and their marketing for sale,

)

* Increasing fly ash /bottom ash/ pond ash/mound ash utilization at NTPC Power stations
by improving ash business process.

G\

(ii) Equity participation with cement manufacturer/own for setting up fly ash based
cement plants and utilizing cement in own construction / upkeep works and also to
supply in the market for sale.

» Better revenue realization through fly ash and ash based products business and
C V I B E CO M M ITTE D utilization of this revenue for promotional, infrastructure development and facilitation
0 re a U eS activities for increasing ash utilization at NTPC station till 100 % ash utilization is achieved

in each station as per MoEF Notification 2009.

G\OBG\9B\YG\9BG\9B\9 G\ B\9 G\9 G\

B Business Ethics ¢ » To bring about broad based Public awareness and acceptance for ash and ash based
) E Environmentally & Economically Sustainable products by wide publicity of merits of ash and ash based products and
C Customer Focus : demerits/environment hazards of clay/bricks.
) (0) Organisational & Professional Pride 20 Terminol
: . erminology
3 M Mut.ual .ReSpeCt & Trust : Fly Ash: Ash Extracted from flue gases by any suitable process.
M Motivating Self & others ¢ Bottom Ash: Ash collected separately at the bottom of the boiler furnace.
| Innovation & Speed c Pond Ash: Fly ash or bottom ash or both mixed in any proportion and conveyed in slurry /
T Total Quality for Excellence ; paste form and deposited in pond/lagoon.
> L ) Mound Ash: Fly ash or bottom ash or both mixed in any proportion and conveyed in dry
T Transparent & Respected Organisation ; form and deposited dry.
« (G
1 E Enterpnsmg 4 Cenospheres: Cenosphere is a lightweight, inert, hollow sphere comprised largely of
D Devoted é silica and alumina and filled with air and/or gases, float in the lagoons where fly ash is
3 ¢ discharged. Cenospheres, lighter than water, are skimmed off of ash ponds, dried and
> sold for use.
¢ Station/Project/Plant/Site: Any NTPC Unit generating and handling ash.
[}
?é/aefaef:)efaefae/ae/aef:)e/:)efc)e/ae/aefaefoefaefaefae/aefc)efc)efae/ae/aefaefoefaefae/ae/aefaefoefae/ae/aefaefoefaefae/ae/aefaefoefd: Adjusted Quantity: The quantity of ﬂy ash which the NTPC is not able to provide to the
01
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3.0
3.1

3.2

4.0
4.1

4.2

4.3

4.4

buyers due to any reasons including forced outage of the plant, congestion, rain etc. the
NTPC accordingly shall adjust the awarded quantity downwardly of each buyer (to be
used for the purpose of compensation/ termination).

Scope and Coverage

Policy would cover all the existing coal based power stations/units of NTPC and also the
future coal based power stations/units.

The Scope of the policy consists of

a) Making available dry fly ash with suitable loading system including mechanical
loading in railway wagon/ tankers/ bulkers/bags for issue to users/ industries/traders
etc.

b) Marketing and sale of ash and ash based products to domestic users and export to
international markets.

c) Production, transportation and marketing of ash based products like cement / ash
bricks/ blocks/ tiles etc.

d) Various types of facilities, incentives, and encouragement to be provided to
prospective entrepreneurs/industry for production and marketing of cement/light
weight aggregate/ light weight sand /ash bricks/blocks/tiles / concrete etc.

e) Utilization of fly ash, bottom ash, pond ash and ash based products within NTPC for in-
house construction /upkeep activities.

f) Avigorous advertising campaign to build up awareness on the beneficial utilization of
ash such as use of fly ash in cement/light weight aggregate/light weight sand / mortar,
use of ash bricks/blocks/tiles, use of bottom ash as substitute of sand etc.

g) Ultilization of bottom ash & pond ash in the nearby areas of NTPC Stations.

h) Enhanced revenue realization from harvesting, collection and sale of cenosphere
through ash pond auction.

i) Carrying out/promoting studies and R&D activities for developing innovative methods
for new areas of ash utilization and for development of better & cost effective ash
based products.

j) Administrative and financial aspects including budget, delegation of power etc.

Ash Collection, Storage and Weighing system

NTPC envisages provision of full fly ash collection in dry form along with suitable storage
system with facility of separation of fine fly ash & storage of fine ash and coarse fly ash in
separate silos; and provision for loading of fly ash into railway wagons/ tankers/
bulkers/bags from silos.

NTPC shall install their own DAES system and shall commission the DAES system along
with the commissioning of the main plant.

Provision shall be made for weighing of fly ash loaded into tankers/ railway wagons/
bulkers etc under the silo wherever feasible.

NTPC shall develop standard layout for ash evacuation system for all future thermal

02
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4.5

4.6

4.7

5.0

6.0
6.1

power plants indicating facilities near silo such as access road for easy movement of
bulker/larger capacity truck, including railway line for wagon loading, compressed air for
cleaning, service water, staff rooms, weighing facility, type of weigh bridge and number of
weigh bridge to be installed for weighing empty and filled bulkers/ tankers/wagons so that
in a minimum possible time the ash filled truck /bulker/tanker/wagons etc can do exit from
plant.

At Existing Thermal Power Plants, to facilitate increased and easy off take of fly ash, rail
loading/ railway siding facility, widening/ strengthening of road, new approach road,
modification in silo for pneumatic loading of fly ash in railway wagons/ jumbo bags etc
shall be developed wherever feasible. This shall be financed from Ash Fund.

For utilization of bottom ash, facility of separate collection and storage should be created
at all existing stations. All future power projects should have the facility for separate
bottom ash collection and storage.

The NTPC envisages the requirement of efforts for issue of pond ash to users for
construction of roads & embankments, structural fills etc. on free of cost basis in line with
MoEF notification.

Development of Ash User Data Base

To develop ash user database, each station should issue notice in regional newspapers
inviting all ash users like cement manufacturer, ash brick manufacturer, other ash based
enterpreneurs, traders and other potential ash users to register with NTPC with a
proforma having details of their area of activity, capacity, quantity of ash required,
location details, email ID, telphone number, address and other details.

These ash user data base shall be utilised for enhanced marketing and sale i.e for
enhanced utilisation of ash and ash based products.

Further, online web in NTPC station/ units should also be developed for periodic updation
of ash user database. The updation and maintenance of data base shall be done by Head
of Ash Utilisation Division (AUD) at station/ region/CC.

Sale of Ash:

Vigorous marketing/ advertisement campaign should be started by all NTPC stations in
local news papers, magazines, cinema halls, schools, public places, signboard, notices
etc at various places in vernacular language to build up awareness on the beneficial
utilization of ash. Emphasis should be given highlighting merits of Ash bricks viz-a-viz
demerits of clay bricks.

Stations in association with RHQ should also organize ash users meet for detailed
discussions on the issues / constraints in utilization of ash and to understand their
suggestions/ difficulties for enhancing utilization of ash. In this meet, representative from
all nearby cement industries, asbestos industries, RMC plants, light weight aggregate
manufacturers, light weight sand units, ash bricks/ blocks/ tiles manufacturers, traders,
existing users etc shall be invited.
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6.2

6.3

6.4

6.5

6.6

For sale of fly ash, demand of Cement manufacturers, Ready Mix Concrete (RMC) units,
light weight aggregate, other industries etc. shall be worked out. For this a team
(marketing team) consisting members from AU, C&M and Finance department of stations
shall be constituted by Head of Project at each project/ Station. The coordinator of this
team shall be member of AUD. This team will visit to cement plants/ RMC units/ fly ash
based products units / light weight aggregate units etc located within 200-250 km. by road
& longer distance through rail of the power plant to assess demand for fly ash in these
areas and the available sources of fly ash (including NTPC plant) which can cater their
demand. Based on this demand, potential of fly ash which can be sold to cement, RMC
and other ash based industries should be worked out. If required, a consultant can also be
appointed to get the realistic picture of the market for the ash and ash based products
along with constraints and solutions for preparing a practically, relevant action plan for the
stations. For better results, the payment to the consultants should be linked to his / their
performance i.e increase in percentage of ash utilization / increase in revenue realization
from the present condition etc. The payment of consultant can be of two parts i.e first part
is base part and second part, the major part should be linked to performance. With this
approach, the consultant is expected to give practically viable solution for increased ash
utilizaion alongwith the revenue realization.

Based on the market survey for demand for fly ash etc. and total dry fly ash availability at
fly ash silo (keeping 20% of total fly ash produced or as per MOEF gazette notification
issued from time to time as reserve quantity for bricks/ blocks tiles) the fly ash sale to
cement industries, RMC Industries and other ash based products units etc. should be
worked out.

The price band for book building process will be worked out by the same committee
constituted at site consisting of members from AU, C&M & Finance considering the
market price for fly ash in the vicinity including fly ash sale price in the last contract of the
station, if available, transportation/ landed cost of fly ash 'to end users' for maximizing the
fly ash utilization.

Sale of fly ash should be for the total demand assessed by the team/ quantity of dry
available at silo (which ever is less) through book building process so as to have
better price realization. By this process best price for fly ash will be discovered. The broad
specification/ guidelines for book building process are given at Annexure-A. For sale of
fly ash, E-tendering through book building process should be adopted. If required, E-
tendering shall either be done by site C&M Department of each station/ project through
SRM module of SAP-ERP or by engaging external agencies like MSTC /M-Junction etc.
In either case, site C&M shall be the co-ordinator for this tendering process.

After successful bid/ sale of fly ash quantity to end users, traders, etc. if the balance fly ash
quantity remain available at silo (after above process and reserving 20% fly ash for brick/
blocks and tiles manufacturers or as per MOEF gazette notification issued to time to time),
balance available Fly ash quantity may be issued to any other interested agencies on
discovered/prevailing price (after inclusion of price adjustment, if applicable, on the
discovered price in subsequent years) on first come first serve basis with display/ notices
at Station along with information on NTPC web (Tender) site on regular basis. AUD shall
maintain a register of such agencies who have been approaching for purchasing fly ash.
Proposals shall be initiated by site AUD for these cases with specific name of the vendors
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6.7

6.8

6.9

6.10

to whom the sale order shall be issued. The same shall be reviewed by a committee and
putup to HOP/HOS for approval forissue of sale order.

After taking above steps (6.1-6.6), the contract period for sale of fly ash on discovered
price may be kept between 12-36 months with a price revision clause based on cement
price index after every 12 months. These contract agreements should have well defined
termination clause, if the actual lifting of fly ash quantity goes below 80% of
awarded/adjusted quantity in any consecutive 3 months on cumulative basis.

Price Revision Clause shall be defined in General Terms and Conditions (to be developed
by CC-AMG)

In case of termination of any contract due to any reason including poor performance, for
immediate utilization of ash, Clause 6.6 shall be applicable till finalisation of new contract.

If after e-tender, the fly ash quantity shown in the tender, is not tied up withthe end users/
agencies/ traders/ cement companies etc. station will make another attempt for e-tender
for issue of fly ash and station may continue to honour the existing contracts/ agreements
forissue of fly ash. In case the projects/stations do not have the contracts/agreements for
sale of ash, such Stations may continue issue of fly ash on “first come first serve basis”
without any charges i.e on free of cost basis till the contracts for sale of fly ash are
awarded. The process may be repeated in 6-12 month interval. However, AUD site shall
maintain a register of such agencies who have been approaching for issue of fly ash on
free of cost basis and the quantity of ash issued to them.

Stations where presently there is a large demand for fly ash such as Dadri, Badarpur,
Farakka etc. the practice of sale of fly ash through book building process and e-tender will
be followed without conducting of any fresh market survey. The contract period for sale of
fly ash on discovered price may be kept between 12-36 months with a price revision
clause based on cement price index after every 12 months. These contract agreements
should have well defined termination clause, if the actual lifting of fly ash quantity goes
below 80% of awarded/adjusted quantity in any consecutive 3 months on cumulative
basis.

Price Revision Clause shall be defined in General Terms and Conditions (to be developed
by AM-CC and CC-Contracts)

In case of termination of any contract due to any reason including poor performance, for
immediate utilization of ash, Clause 6.6 shall be applicable till finalisation of new contract.

The unlifted/balance available fly ash quantity, if any, may be issued to any other
interested agencies on prevailing price on first come first serve basis with display/ notices
at Station along with information on NTPC web site on regular basis following process
mentioned at clause 6.6.

If the lifting of fly ash is reduced considerably (below 60% of available quantity at fly ash
silo/ tied up quantity) due to increased availability of fly ash in the vicinity/ any other
reason, station may assess the demand as per the above procedure mentioned at clause
6.1-6.7 and invite fresh bid through book building process for revision of price to enhance
fly ash utilization.

After taking above steps (6.1-6.7), Station may sign MoU/Agreement with end users/
cement industries, Light weight aggregate / sand industries, RMC plants units etc for

05



vadidid
NTPC

vadididl
NTPC

ASH POLICY-2014 A Company

6.11

6.12

6.13

7.0

issue of fly ash on long term basis (up to 10 years period) with a condition that that fly ash
will be issued on prevailing price + price revision based on cement price index after every
year or on discovered price at that station, as and when applicable, along with price
revision on yearly basis; and with well defined termination clause, if the actual lifting of fly
ash quantity goes below 80% of awarded/adjusted quantity in any consecutive 3 months
on cumulative basis. Such MoU should be vetted from the Ash Management, CC and
legal department of Corporate Centre. (Format for MoU/Agreement shall be developed by
Ash Management-CC). On approval of competent authority, MoU shall be signed
between the Head of station and the Agency.

If agency approaches to station specially for fine fly ash, station may tie-up with interested
users/ agencies through e-tender process based on highest quoted price (but not less
than the discovered price for normal fly ash) and accordingly arrangement for collection of
fine fly ash (through PLC system) in separate silo should be done for issue on price
wherever feasible.

Export of Fly Ash

Station may also explore possibility for export of fly ash and ash based products on price
through transparent method of EOl and e-tendering on Ex-works basis.

Existing Commitments/ Consents/ Agreements

Existing commitment made/consents/agreements entered into by NVVN with various
industries, suppliers, users etc. shall be continued to be honoured by respective NTPC
stations and these commitments shall be administered by NTPC stations till end of such
contracts on the same terms and conditions stipulated in the contract.

Station where agency has set up their own DAES system, Agreement/ contract entered
with such agency(s) for issue of fly ash may be extended on prevailing market/discovered
price of fly ash considering O&M expenditure for mutually agreed period with the approval
of HOP.

All these agreements should be reviewed for propriety in the cases where the lifting of ash
by the agency is lower than the quantity stipulated in the agreement for the period, the
termination clause should be invoked and that quantity should be allotted to new agency
after following the due tender process.

Issue of fly ash to brick/ blocks & tiles manuafcturers

To comply with the stipulations of gazette notification dated 03-11-2009 issued by Ministry
of Environment and Forests, at least 20% of dry (ESP) fly ash or any quantity as per
gazette issued time to time, shall be made available free of charge to units manufacturing
fly ash or clay-fly ash bricks, blocks and tiles on a priority basis over other users. If the
demand from such agencies falls short of 20% of quantity, such balance quantity of dry fly
ash shall be tied up with the end users/ agencies/ traders/ cement companies/ light weight
aggregate industries/ light weight sand industries etc on discovered price following
process mentioned at clause 6.6 up to 12 months period and it should be reviewed
based on the subsequent demand of fly ash by Brick, block, tiles manufacture on regular
basis or asand whenrequired.
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8.1

8.2

8.3

8.4

8.5

Before free issue of fly ash, the credentials of the agency should be checked to ensure
that agency is actually the ash brick/block / tile manufacturer and the ash is taken for
bricks, block and tiles manufacturing only and not for sale as a trader.

The dry fly ash issued “free of cost” should be used only for manufacture of fly ash bricks,
clay-fly ash bricks, blocks and tiles and no dry fly ash should be issued to defaulter units.
The fly ash brick manufacturer, to whom fly ash has been proposed to be issued on free of
cost basis should submit the following documents for verification to Ash Utilization Group
of Station before issuance of fly ash to them:

SSilregistration (Part 1)/ License to Work as a Factory.

VAT Registration with Commercial Tax Dept. if applicable.

Excise Duty Registration as applicable/ documentary evidence for non applicability.
Pollution Clearance Certificate/ consent order from SPCB.

Latest power bills/ DG set energy meter reading (Quarterly basis).

Ash End Use Certificate -on quarterly basis. (Format 1 to 4 enclosed -Annexure B)

In case, the dry fly ash issued on “free of cost basis” to the manufacturer of ash
bricks/blocks/tiles have not been utilised for these purposes but sold in the market,
permission given for lifting of fly ash to such agency should be terminated and such
agency shall be banned for doing business dealing with NTPC .

Manufacture and Sale of ash bricks/ blocks/ tiles:

In order to promote use of fly ash bricks/ blocks/ tiles demand survey for fly ash based
bricks and other products within 100 km of power plant will also be carried out by
Marketing team constituted by HOP/HOS.

Green Initiative: Every station shall set up automatic fly ash brick manuafcturing plant
with state of art technology of capacity 1-2 lac brick per day financed from Ash Fund for
supply in the market on price to make quality fly ash bricks for use by construction
agencies, builders, individuals etc. This shall help to reduce the demand of clay bricks in
the vicinity and thus degradation of soils used for manuafcture of clay bricks as well as
polution created by brick kilns.

If station already has brick plant of sufficient production capacity to cater to the need of fly
ash bricks in the market, station may plan for increased manufacturing & sale of fly ash
brick in the vicinity of power plant, within 100 km. distance.

Since marketing of fly ash brick in the vicinity will involve number of activities such as
procurement of raw materials on regular basis, issue of fly ash bricks to suppliers,
maintenance of brick plant, accounting, applicable tax payment etc., a separate group
having sufficient manpower will be deputed to look after ash based product business
activity.

Price of fly ash bricks/ other products will be decided by the committee having members
from Finance, Contract and Ash Management group of the station. Station shall get the
sales tax number, excise duty etc. and other requirements of State/ local authorities so as
to ensure smooth marketing of fly ash bricks/ other ash based products.

07



.l 0 . 734 . o : 5

vadididl
NTPC

ASH POLICY-2014 A Company

8.6

8.7

8.8

8.9

9.0
9.1

9.2

9.3

9.4

9.5

Station may appoint agents/ dealers for sale of fly ash bricks/ ash based products through
EOI and e-tendering process for which modalities will be finalized by the station with the
approval of Head of the Project. The modalities may include issue of finished products on
fixed price basis (worked by the committee based on the proposal by site AUD as
indicated at clause — 8.5 above) with incentive scheme depending upon the business and
freedom to agent/ dealer to sell products at their own price. The price may vary depending
on the input cost and demand/ supply condition in the market. The running of brick plant
along with marketing ofthe produce can be outsourced with proper guarantee provisions
to capable agency after following due tendering process.

Station may also explore possibility of forming JVs/ leasing of brick plants to interested
brick manufacturer/ agency for optimum capacity utilization. The terms & conditions and
modalities will be worked out and finalized separately.

Station may also explore possibility for setting up large capacity automatic ash brick plant
with state of art technology, steam curing system on JV on the basis of techno-economic
analysis. The JV partner should be selected through transparent process. Modalities for
formation of JV will be worked out separately. In JV route, for better results, providing
land, water, electricity, steam and ash by NTPC may be considered after incorporating all
necessary provisions and terms & conditions safeguarding the interest of NTPC and
approval of CMD, NTPC. Itwill be prudentto have 51% of stake for NTPC in such JV.

In the existing stations, fly ash brick plants shall be set up from ash fund. In green field
projects, cost of such fly ash brick plant set up by project, shall be integrated with project
cost.

Setting up of Cement plant through its own/ JVs.

In order to increase fly ash utilization at low demand station where the demand of ash is
less than supply or in a area of station where demand of cement is high, Station may plan
to set up cement grinding unit financed from Ash fund either by own / under Joint Venture
(JV)with cement company on the basis of techno-economic analysis.

Station may take up feasibility study for setting up of cement plant either by own/ under
JVsthrough EOl/areputed consultant of this field.

Based on the recommendation of the consultant on their report, quantity of fly ash
utilization and availability of land for setting up of cement plant, station may take up the
proposal for approval of CMD, NTPC.

Selection of company for participation in Joint Venture should be done through
transparent system such as EOI /E-tender etc. Modalities for formation JV will be worked
out separately.

Station may also explore possibility of signing MoU / agreement with cement
companies for issue of fly ash to cement industries, on long term basis (up to 10 years
period) with a condition that that fly ash will be issued on prevailing price + price revision
based on cement price index after every year or on discovered price at that station, as and
when applicable, along with price revision on yearly basis; and with well defined
termination clause, if the actual lifting of fly ash quantity goes below 80% of
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11.0
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awarded/adjusted quantity in any consecutive 3 months on cumulative basis.

Such MoU/ agreement should be vetted from the AM-CC and legal department of
Corporate Centre. (Formatfor MoU/Agreement shall be developed by AM-CC).

On approval of competent authority, MoU shall be signed between the Head of Station
and the Agency.

Price Revision Clause shall be defined in General Terms and Conditions (to be developed
by AM-CC and CC-Contracts).

The running of cement plant along with the marketing of the produce can be outsourced
with proper guarantee provisions to capable agency after following due tendering
process.

Price discount of 10 % may be offered to discovered price/prevailing price to the
entrepreneur for setting up of cement industries having assured off-take of ash from
NTPC station for long period (10 year period) from the date of lifting ash from NTPC
station.

Manufacture of Light Weight Aggregates (LWA)

Ash based light weight aggregate is a substitute for stone aggregates and if produced in
large scale, it can replace the stone and gravel which are getting ever scarce due to
restriction in mining on account of environmental issues. Pond ash is suitable material for
manufacture of LWA and provides opportunity for utilization of pond ash.

RHQ/ Station may plan to set up Light Weight Aggregate plant of about 1-2 Lac m®/ per
year capacity financed from Ash Fund at one of the station of the region either by own /
under Joint Venture (JV) with reputed company/ ash based products manufacturers on
the basis of techno-economic analysis.

Selection of company for participation in Joint Venture should be done through
transparent system such as EOI /E-tender etc. Modalities for formation JV will be worked
outseparately.

The running of LWA plant along with the marketing of the produce can be outsourced with
proper guarantee provisions to capable agency after following due tendering process.

Efforts for new area of ash utilization

Fly ash based light weight sand

At many places mining of sand is being stopped to protect the environment. Due to this,
availability of natural sand is getting reduced. Research carried out indicates that fly ash
can be utilized for manufacture of artificial light weight sand. Pilot-cum demonstration
plant shall be set up by station for manufacture of such artificial sand.

Fly ash based-Geo-polymer Concrete

Geo-polymer concrete an innovative material that is characterized by long chains of net
works of inorganic molecules. Geo-polymer is potential alternative to substitute cement
being used in manufacture of concrete. Use of fly ash for manufacture of geo-polymer

09
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12.6
12.6.1

12.6.2

12.6.3

concrete has been successfully demonstrated by some of the research institutes.

To develop/ demonstrate this innovation technology, pilot / demonstration project shall be
carried out by station for initially construction of concrete road in association with reputed
research institute working in this field.

These activities shall be financed from ash fund.
Facilities and Incentives

Concerted efforts will be made by station/ region and Corporate Ash Management Group
to propagate NTPC’s intention and desire among the prospective entrepreneurs with a
view to motivating them to come forward with specific scheme aimed at ash utilization.

Wherever considered necessary and feasible, appropriate technical/ managerial
assistance and marketing information would be provided by NTPC to entrepreneurs to
identify such schemes.

If required, NTPC may render necessary help and assistance to entrepreneurs for
facilitating procurement of land, supply of electricity, water, etc from concerned
authorities.

Wherever feasible, NTPC may provide access to railway siding on chargeable basis for
movement of railway wagons for fly ash loading at NTPC’s silos and transportation.
Railway siding facility may be extended to the user /entrepreneurs in a limited manner and
wherever itis so extended the plants shall ensure that the requirements of the NTPC units
always have precedence and suitable provision to this effect shall be made in the
Agreements/ contract.

Infrastructure development

Construction of new roads (including bridges / culverts), approach roads adjoining of fly
ash storage silos / ash dykes, paving of areas adjoining weigh bridge, brick plant, railway
siding, fly ash silo area etc. shall be taken up to facilitate fly ash utilization.

Repair / upgrading / strengthening / widening of existing road, approach roads adjoining
of fly ash silos, ash dyke or other roads shall be taken up to facilitate ash utilization.

Wherever feasible, laying of railway track under the ash silo and in-motion/ static weighing
facility shall be carried out so that fly ash can be loaded directly into railway wagon for bulk
transportation of ash.

These works shall be financed from Ash Fund.
Other activity

Any other activity in connection with improvement of ash utilization/ directives of
regulatory authority/ State Government leading to ash utilization and environment
improvement may be taken up with specific approval of CMD on case to case basis
through Ash Fund.

Ash dyke which has been filled up with ash to its capacity and declared abandoned, area
of such ash dyke may be used for Installation of solar panels for Solar Power Plant.

In order to take up research activities for enhancing ash utilization and develop new areas
of ash utilization, Research and Marketing centre/ institute shall be set up at NTPC- Korba
from Ash Fund.
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Road Embankment Construction

In order to increase ash utilization and achieve ash utilization targets set up by MoEF/
regulatory authority, station may consider for sharing the transportation cost of pond ash
for NHAI/ Govt. projects on directive of regulatory authority. Such activity shall be financed
from Ash fund.

Ash Processing Unit

Wherever essential, ash processing units such as fly ash bagging plant, hydra-bin for
bottom ash separation etc shall be set up by NTPC on its own and financed from Ash
Fund.

Station may set up bagging plant to facilitate off take of fly ash in 50 Kg bags to interested
users.

Station may outsource the operation of bagging plant of bagged fly ash to a reputed
agency by adopting transparent tender process.

12.8.4 Station may also outsource the comprehensive maintenance through OEM initially for

12.8.5

additional two years on newly procured bagging plant.
These activities shall be financed from Ash Fund.

13.0 Auction of ash pond for collection and sale of Cenospheres

Revised guidelines issued by ED(OS) vide ref AM-1I/CC/Cenospheres dated 12.11.2014
(Annexure-C) for auction of ash pond for collection and sale of Cenospheres should be
followed by all NTPC stations.

14.0 Activities at station for Utilization of Ash

14.1

14.2

14.3

14.4

To encourage, promote and utilize fly ash/ bottom ash and pond ash/mound ash following
activities shall be undertaken by stations/ regions:

Use of fly ash in cement concrete, plastering, mortar works (as a part replacement of
Ordinary Portland cement) shall be undertaken by NTPC projects/ station (subject to
meeting all technical requirements and provisions in BIS code). For this, necessary
provision should be made in specifications/ drawings, tender documents and Bill of
Quantities.

Bottom ash as areplacement/substitute of sand as filter material in ash dyke

Bottom ash shall be used as a replacement of sand (filter material) in ash dyke
construction works as per the system circular dated 13-11-2014 issued by ED(OS)-
Annexure-D.

Station should explore possibility for use of bottom ash as replacement of sand in cement
concrete/ mortar and fly ash brick/ blocks/ tiles manufacturing subject to meeting all
technical requirement and provisions in BIS Code.

In line with provisions of gazette notification dated 03-11-2009, fly ash based products
such as Fly ash brick/ tile/ block shall be exclusively used in plant as well as township

11
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construction works. For this, necessary provisions should be made in tender document,
specifications and bill of quantities.

Low lying area development

In order to increase ash utilization at NTPC stations and make use of Ash Sale Fund
created by sale of fly ash at NTPC stations, Low lying area development inside of NTPC
premises and outside of NTPC within 50 km. of power plant may be taken up using ash
and financed from Ash Sale Fund in consultation with concerned individuals/agencies
and with consent of regulatory authorities/ District authority/Municipal Corporation
etc. The guidelines for taking up low lying area development using ash are given vide
circular dated 11-09-2013. (Annexure-E)

NTPC Station shall contact higher officials of Municipal corporation/District Magistrate for
identification of location/place filling up of low lying area with pond ash/mound ash.

Raising of existing dykes at NTPC’s stations shall be done with the help of ash.

All Embankments and Road Constructions in NTPC power stations shall be done with the
use of ash, wherever feasible.

Mine filling/stowing

All efforts shall be made by NTPC at Corporate level as well as at Site levels to get the
abandoned coal mines identified at nearby coal mines for back filling the same with ash.
Specific pilot/ experimental projects in the mines identified by Coal Companies, in this
regard, shall also be taken up by various Sites to demonstrate to coal companies, the
successful use of ash for mine filling. All required studies shall be done by engaging
reputed agencies. This activity will be financed from Ash Fund, if available, otherwise can
be financed from O&M cost.

Wherever there are existing burnt clay brick making units near/ around power stations
necessary techno-managerial assistance shall be extended by NTPC station authorities
to promote use of ash in making of ash bricks.

All power stations shall be equipped with fly ash testing equipments at FQA laboratories
and test the chemical and physical properties of ash on regular basis as per guidelines
issued by Corporate Ash Utilization Division.

Use of Fly ash based Portland Pozzolana Cement shall be made by NTPC in all its
construction activities (except in such works which have been identified as “CRITICAL” by
Engg. Division vide circular dt. 26.10.93 (Annexure-F ).

Pilot-cum-demonstration units or projects shall be set up by NTPC at identified locations
for demonstration of use of ash in specific areas and/ or for demonstrating/ improving
new/ existing technologies. Such projects may either be co-sponsored with some
recognised institutes/ organizations or self sponsored by NTPC.

Similarly, research, studies on specific areas of ash utilization shall be taken up/
sponsored by NTPC through reputed Institutes/ agencies.

So as to derive maximum benefit from such demonstration projects/ studies as well as to
disseminate the results/ information to other Sites, outside bodies, regulatory authorities,
etc., these shall be undertaken in association with Corporate Ash Management Group.
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15.0

16.0

17.0
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ash mounds etc. shall be undertaken at various site at identified locations.

Manpower

Utilization/ ash and ash based product business is full time activity and will require
sufficient manpower for its success. Required manpower shall be posted/ appointed by
HR group. Executives/ working level manpower may be appointed by the station from
UPL/ any other suitable agency.

Issue of Pond ash and Bottom ash

Pond ash / bottom ash shall be continued to be issued to all users on “free of cost” basis.
However, transportation shall be the responsibility of users.

NTPC shall facilitate loading of ash from ash pond - to ensure this, the possibility of
engaging group of PAPs may be explored.

Use of ash for Agriculture purpose

Supply of pond ash to farmers field for use of ash in agriculture purpose, within 25 km
from ash pond, shall be carried out by NTPC station and financed from Ash Fund.

Publicity / Awareness

To build-up public awareness on the beneficial uses of fly ash in cement, light weight
aggregate, light weight sand, use of bricks/ blocks/ tile, use of bottom ash & pond ash,
vigorous awareness campaign shall be carried out by stations through advertisement,
local news papers, magazines, cinema halls, public places etc. so as to generate demand
forfly ash, bottom ash and pond ash and thus increasing ash utilization.

NTPC’s achievements and activities on ash utilization shall be disseminated through
publicity, media coverage, etc. at Corporate as well as Site levels.

Ash Fund

In line with stipulations of MOEF’s gazette notification dated 03-11-2009, the amount
collected from sale of fly ash and fly ash based products, cenospheres etc by all NTPC'’s
power stations shall be deposited in a separate account Head — “Ash Fund” which will be
maintained at Finance department at CC for accounting, disclosure and allocation
purposes. This fund shall be allocated for development of infrastructure/ facilities,
Promotion & facilitation activities as per the approved guidelines vide circular dated 25-
03-2014 (Annexure-G). Activity wise proposals duly vetted by TS and Finance
department and approved by HOP/ RED as per applicable clause of NTPC DOP shall be
submitted to Corporate Ash Management Group for allocation of fund from Ash Fund.

13
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Delegation of Power

Applicable Delegation of Power for Ash and Ash based products business is enclosed at
Annexure - H.

Terms and Conditions for contracts / agreement

General Terms and Condition for tendering sale of ash and ash based products need to be
prepared by Corporate Ash Utilization Department in association with Corporate
Contracts and Finance. This will be a uniform standard/ base document for all sites to use
as a partof each fly ash sale tender at site.

However, till the General Terms and conditions are prepared and finalised by Corporate
Ash Management Group, stations may continue with present terms and conditions of
NVVN suitably modified for respective NTPC station for inviting bids, evaluation and
placement of award.

Special Terms and Conditions, if any required at site, shall be proposed by the site AUD
along with the Sale Requisition (to be developed in SAP/SRM Module). The word “Sale
Requisition” should be in line with PR (Purchase Requisition) in our SAP-ERP and enable
the same to link with SRM module.

Standard Template for award of sale shall be prepared by Corporate Ash Management
Group to maintain the uniformity amongst all the projects.

Standard Template for agreement for lifting of ash shall be prepared by Corporate Ash
Management Group to maintain the uniformity amongst all the projects.

Compliance of MoEF notification amendment dated 03-11-2009

This ash utilization policy empowers Head of Power station in all the aspects of ash
utilization and makes them responsible for compliance of all guidelines issued by MoEF,
Central & State Pollution Control Board and other statutory bodies. HoP’s are also
responsible and answerable for achieving targets set by MoEF for ash utilization.

REDs shall monitor and guide the implementation of this policy to ensure ash utilization as
per MoEF guidelines and targets.

Activities & Responsibilities relating to setting up of brick plants, cement plants and Light
Weight Aggregate plants covered in the policy guidelines are enlisted and enclosed at
Annexure-I.

These policy guidelines shall supersede the earlier policy guidelines issued for Ash
Utilization.
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2)

Annexure-A
Price discovery by Book Building

Firsta price range has to be fixed (based on demand and supply of fly ash in the region) for
discovery of single price. Say the price range is fixed from Rs.100/- to Rs.600/- PMT for
discovery of price. The following steps may be followed for discovery of single price.

Methodology for Pricing

a) Price chargeable to buyer(s) shall be the price discovered resulting from the bids
received as per the methodology described below in Rupees per MT.

b) All statutory duties/taxes/levies shall be charged extra.

Price & Bidding Methodology

a) The minimum FLOOR PRICE of Fly Ash is (say) 3100.00 (Rupees one hundred only)
per Metric Ton and Ceiling price (say) ¥ 600.00 (Rupees six hundred only) per Metric
Ton. Bidders may quote the annual quantity required against a price starting from the
floor price and in multiples of 310 (Ten) i.e. ¥ 100, 110, 120 ....... and so on upto the
ceiling price of ¥ 600 per MT.

b) Parties may quote different quantity they would like to off-take at different rates within
the specified range. The quantity at particular rate, quoted by the bidder shall be
deemed acceptable for evaluation / allocation towards all the rates below the quoted
rate, unless otherwise specifically mentioned. (See Example below)

Example:

Party A Party B Party C
Rate Quantity Quantity Quantity
(X/IMT) (MT/annum) (MT/annum) (MT/annum)
100 50000
110...
300 45000 40000
310...
400 30000
410...
550 30000 20000
560...
600 50000 10000

15
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Format& 1 of Annexure - B
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Format-2 of Annexure - B
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Format-3 of Annexure - B

Ref.NO.: oo, Date:....ccovvvveenn.

Sir,

To consider your allocation of free issue of fly ash for bricks/ blocks / tiles manufacturing,
you are required to submit the copy of following documents:

»  SSilregistration (Part Il)/ License to Work as a Factory.

* VAT Registration with Commercial Tax Dept. if applicable.

»  Excise Duty Registration as applicable/ documentary evidence for non applicability.
»  Pollution Clearance Certificate/ consent order from SPCB.

«  LatestPPower Bills/ DG set energy meter reading (Quarterly basis).

* AshEndUse Certificate (on quarterly basis).

Thanking you,
Yours faithfully
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Format-4 of Annexure - B
Ref.NO.i e, Date:..ccocovveeeeennnen.
To,

Sub: Validation & Verification of free issue fly ash requirement for your Brick &
Blocks manufacturing unit.

Sir,

As an annual exercise of checking of proper utilization of free issue fly ash for brick &
blocks manufacturing activity, you are requested to come in the office of undersigned
with following documents:

1) Valid Original Sales Tax Registration Certificate.

2) Photographs/ video of brick manufacturing activity.

3) Invoice of brick/ block Machine or any other similar proof/documentary evidence.

4) Proofofactual amount deposited of Sales Tax in the financial year.

5) Anyotherevidence supporting functioning of your brick plant.

6) PhotoID/Address proof of Owner of the unit.

In case you fail to appear in the office of undersigned before 31* March 20.... , it will

reflected that your unit is no more actively manufacturing bricks/ blocks and we shall be
constrained to suspend issue of fly ash in name of your firm.

Thanking you,
Yours faithfully
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Ref.: AM-1I/CC/Cenospheres

Annexure-C

NTPC Limited
(Ash Management Group)

Date: 12.11.2014

Sub:Guidelines for auction of ash pond for collection and sale of cenosphere

1.0 Framework for Bidding:

i) Ashpond(s)are to be auctioned through the process of bidding.

i)  Bids shall be invited through an open tender by following the tendering process of single
stage two sealed envelopes (one containing techno commercial bid and other envelope
containing the price bid).

iii) Reserve price for a station should be mentioned in the bidding document.

iv) Participating bidder shall meet the specified qualifying requirement.

v)  The party quoting the highest price equal to or above the reserve price shall be awarded the
contract. If highest price quoted is below the reserve price, the tender will be considered
unsuccessful.

vi) Duration of contract shall be for a period of one year.

vii) Pond shall be auctioned on as is where basis without any assurance of quantity or quality of
cenosphere is available in the pond.

1.1 ReservePrice
Reserve Price (RP) shall be determined by a committee consisting of members from AUD,
Contracts and Finance of NTPC station and one member from NTPC-RHQ. Itis proposed to
consider the consultant’s report initially for assessing the quantity of cenosphere to be
generated for arriving at the reserve pricei.e:

‘Cenosphere quantity to be calculated @ 0.01 to 0.02% of the quantity of ash discharged at
ash pond starting initially with 0.01% of the fly ash quantity (discharged) in the ash pond’.
The basic formula proposed for determination of Reserve Price (RP)/annumiis:

RP/annum = 0.9*(0.01% * Average Qty/annum of fly ash expected to be discharged during
the period of proposed contract in the ash pond) * latest selling price of cenosphere at NTPC
station,

Wherein

i) The qty. of fly ash/ annum expected to be discharged during the period of proposed
contract in the ash pond shall be provided by respective stations. In case new unit(s) is/
are scheduled for commissioning during the proposed contract period, fly ash quantity
shall be considered accordingly.

i) The RPisreduced to90% to take care of collection/ harvesting/ overhead charges etc. as
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1.2

last selling price of cenosphere (which does not include the harvesting and overhead
charges) has been considered for RP calculation.

In future, based on experience gained the percentage of collection may vary from 0.01% to
0.02%.

(A committee consisting of one member each from NTPC AMG CC and NETRA constituted
for studying the feasibility of implementing the recommendation given by the consultant
have submitted their report to D(O) in which they have observed that

‘in order to auction the ash pond of the station for cenosphere collection, estimated dry
cenosphere quantity may be considered initially @ 0.01% of the fly ash disposed off into the
ash pond as recommended by the consultant in the report. However, site may modify the
target collection percentage based on the condition of the ash dyke and past experience”. In
view of the above recommendations, the RP may be modified taking into account the
condition of ash pond.)

In case tender is unsuccessful with the above RP formula, the RP may be reviewed by the
committee, taking into account the following factors for a re-tender:

a) Capacity /age of the plant/ station

b) Condition of the ash pond(s)

c) Cenosphere collection history, if any

d) Quotations received in the unsuccessful tender
e) Any otherrelevantinformation

Qualifying Requirement

i) The bidder should be a company or afirm.

i) The Bidder should have at least one year experience in harvesting of cenosphere from
Ash Pond of a coal based thermal power plant of capacity 200 MW or above prior to the
date of bid opening.

iii) The Bidder who are in the business of Cenosphere and do not meet the requirement at
(ii) above, can also participate provided the bidder Collaborate(s)/ Associate(s) with the
party who meet the requirement under (ii) above, which the Bidder itself is not able to
meet.

iv) Bidder seeking qualification through clause No. (iii) shall furnish undertaking jointly
executed by it and its Collaborator/ Associate for the successful performance of the
contract as per owners format enclosed in the Bidding documents. The deed(s) of joint
undertaking(s) shall be submitted along with the Techno-Commercial Bid, failing which
the Bidder shall be disqualified and its Techno-Commercial Bid shall be rejected.
Further, in case of award, Bidder's Collaborator(s)/Associate(s) shall be required to
furnish an on-demand Bank Guarantee as per the format enclosed with the Bidding
documents for a value equal to 1% (one percent) of the total contract price in addition to
the Contract Performance Security to be furnished by the Bidder.

v) The average annual turnover of the Bidder, in the preceding three (3) financial years as
on the date of Techno - Commercial bid opening shall not be less than Reserve
Price/annum (in the bid document only required turnover shall be mentioned)
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1.3 Security Depositand CPG
a) Each bidder has to submit an EMD equivalent to 2% of the Reserve price alongwith their
bid.
b) CPG shall be equivalentto 10% of the annual value of the contract.
1.4 Criteriaforevaluation

a) The party quoting the highest price equal to or above the reserve price shall be awarded
the contract.

b) The successful bidder shall have exclusive rights for collection and sale of cenosphere
from the station.

1.5 Payment Details

The bidder on whom award is placed shall submit 20% of the annual award value within one
month of placement of award. The balance payment of annual award value shall be
deposited within 4,7,10, months of award for 20%, 30% and 30% respectively.

1.6 ForQuotations below the Reserve Price

Quotations received below the reserve price shall be rejected. If all quotations received are
below the Reserve price, the tender will be declared unsuccessful and the reserve price may
be re-examined as per para 1.1 for aretender.

1.7 Other terms & conditions of the contract viz.. NTPC GCC, Special conditions etc. shall be
approved by HOP/RED.

1.8 OtherRelevantinputs
a) One party/bidder can participate in one or more stations.
b) Each station shall be evaluated separately.

c) The successful bidder shall not construct any permanent or temporary structure in the
ash pond unless permitted by EIC.

d) Bidder shall indemnify NTPC from any liability arising due to any mistake/ accident/
injury/ death to any person associated or involved with the contract/ contractor during the
contract period.

e) Bidder shall not indulge in any activity which may jeopardize the security of ash pond or
hinder in the operational and maintenance requirement of the plant.

f) If there is any damage to ash dyke or NTPC property or third party due to activity
undertaken by bidder for collection of cenospheres, bidder shall indemnify NTPC for any
liability arising for correction as well as consequences to NTPC/ third party.

g) Requirement of plant shall be reign supreme w.r.t charging / stopping of any pond.

h) Bidder to satisfy themselves about the potential of cenosphere quantity before bidding
for which the site will provide necessary assistance.

i) No material other than cenosphere shall be collected by the successful bidder.

26
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j) The bidder shall be responsible for meeting all applicable statutory requirements under
various Acts viz. relating to risk and liability of its workforce, applicable taxes & duties,
necessary licenses, clearances etc.

k) Bidder to furnish in the bid, details of latest technology to be adopted by them to skim off
the cenosphere from ash pond(s).

1) Scope of work shall include collecting/ harvesting/transportation/disposal of cenosphere
from ash pond(s).

2.0 Additional factors

a) Initially all RED’s shall ensure and allow to take up cenosphere harvesting from ash pond
through bidding process only at those stations under their control where free board
margin is available while ensuring safety of ash dyke.

b) Based on RED’s approval, respective NTPC station shall prepare the bid document, call
bids, place award and receive payments. An Engineer in charge (EIC) shall be
designated by the respective station.

c) RHQ-AUD shall ensure parity in the bid document of its stations.
Sd/-

(Y. V. Rao)
Executive Director (OS)
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Annexure-D

NTPC LTD.
OPERATION SERVICES
(Ash Management Group)

Date: 13/11/2014

Sub: System Circular for use of bottom ash as a substitute for sand as filter material in
ash dyke works

The Committee constituted to study the use of bottom ash as a substitute for sand as filter
material in ash dyke works has given following recommendations:

i)  Bottomash has the potential to be used as filter in ash dyke.

i) Ifthe permeability criteria of Cl. 7.1.1.2 of IS: 9429 is satisfied and D, (F) particle size is not
lesser than 0.1 mm, bottom ash is permitted for all soils other than type 1 soil of table 2 of IS:
9429,

iii) Fortype 1so0il D, (F) particle size should not be lesser than 0.2 mm.

iv) Material passing through 75y size sieve shall not exceed 7% (Note 1 of clause 7.1.1.3 of IS:
9429).

v) Millrejects (size varying from 6 mm to 30 mm) has the potential to be used as coarse filter in
place of coarse aggregate in rock toe and drain.

In view of above the stations may take necessary action to use bottom ash as a substitute to sand
as per above criteria and mill rejects as a substitute of coarse aggregate in rock toe and drain.
Stations may also take necessary steps to separate bottom ash disposal and take approval of
OS/ Engg., so that bottom ash is directly available at ash pond. Bottom ash permeability also
should be monitored periodically during dumping at dyke. In case of deviation from using bottom
ash as filter material the same should be done only after obtaining specific approval from
Corporate Engg. wellin advance.

Sd/-
(Y. V. Rao)
Executive Director (OS)
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Annexure-E

NTPC LTD.
Corporate Ash Management Group
Circular
Ref. AM-II/Policy/land fill Date: 11-09-2013

Sub: Low lying area development using ash inside of NTPC stations and outside NTPC
stations within 50 km radius from Ash Sale Fund.

In order to increase ash utilization at NTPC stations and make use of Ash Sale Fund created by
sale of fly ash at NTPC station:-

i. Lowlying area developmentinside of NTPC premises and outside of NTPC within 50 km.
of power plant shall be taken up using ash and financed from Ash Sale Fund.

ii. The delegation of power for administrative and award approval for such activities shall be
as per the provision in section — Il of DOP 2011 for O&M works.

iii. The schemes envisaging ash utilization by evacuating ash from ash pond on sustainable
basis for more than one year period such as mine backfilling, road embankment
construction shall be taken up from DCO/ capital budget.

iv. The guidelines for taking up low lying area development using ash are given in the
enclosed Annexure-1.

This has been approved by competent authority and may be taken up for implementation by all
NTPC'’s coal based thermal power plants.

Sd/-
(Ajit Kumar)
AGM (I/c)- Ash Management Group
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Annexure-1

Guidelines for Low Lying area development using Ash

1. Specification: Low lying area development with ash shall be taken up adopting standard
practices. For this a typical technical specification is enclosed Appendix —|.

2. Consent from land owner: Consent/ permission should be obtained in writing from the
land owner before start of work.

3. Prevention of pollution: Necessary arrangement should be made to prevent pollution
during excavation of pond ash at ash pond, filling area and during transportation of ash by
sprinkling of water covering of trucks etc. Care should taken that no ash should spill from
truck on the road during transportation of ash.

4. Soil Cover at top of ash fill: As per the system circular earlier issued vide dated 04-03-09
(Appendix — II) and MOEF gazette notification of ash utilization dated 14-09-1999 and is
amendment dated 27-08-2003 and 03-11-2009, the soil required for soil cover shall be
excavated from land fill site itself and kept separately before taking ash filling. If it is not
possible to do so, only the minimum quantity of soil required for the purpose of cover shall be
excavated from the soil borrow area. The voids created due to soil borrow area shall be filled
up with ash with proper compaction and covered at top with soil cover. As per the standard
practice about 300-500 mm thick soil layer shall be placed over the ashfillarea. This should
be done as an integral part of low lying area development work.

5. Measurement: For measurement of fill quantity pre & post levels of borrows area in the ash
pond &filling area shall be taken up as per the standard methodology (Appendix-II).

6. Permission from Regulatory authority: Station/ land owner/ agency shall obtain statutory
clearances from regulatory authorities as per the requirement.
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TYPICAL TECHNICAL SPECIFICATIONS FOR AREA
FILLING WITH POND ASH
Ash Utilization Division, NTPC
1.0 PREPARATION OF FILLING AREA

1.1

1.2

1.3

2.0
21

The entire area meant to receive the ash and earth filling shall be stripped to a depth of
minimum 150 mm. The exact depth of stripping shall be decided by the Engineer-in-Charge
depending upon nature of top soil and the vegetation present.

All organic matter, vegetation, roots, stumps, bushes, rubbish, swamp materials, etc. shall
be removed from the site. The stripping material and other unsuitable materials as referred
above shall be kept far away from the area to be filled up so that these do not get mixed up
with filling material and disposed off to a place as directed by the Engineer-in-Charge.

De-watering

If the area happens to be waterlogged, ground water table of site shall be lowered by
dewatering the same so that proper compaction of fill material at around optimum moisture
contentcan be ensured.

Levelling

All existing undulations, holes, cavities, excavations made for plate load rests and other soil
investigations, etc. shall be filled with pond ash having requisite moisture content. The ash
thus filled shall be compacted with the help of vibratory rollers so as to achieve Dry Density
of not less than 95% of Maximum Dry Density found out as per I.S — 2720 (Part-VIl). This
would result in a levelled surface upon which layer wise filling of compacted ash can be
done.

EXCAVATION OF POND ASH FROM BORROW AREA
Borrow Area-location

The location and permissible depth of excavation of the Borrow areas for pond ash shall be
got specifically approved from General Manager of concerned Thermal Power Station or his
nominee. The boundaries and permissible depth of excavation so approved shall be strictly
followed and no deviation shall be allowed. Similarly, routes for movement of all ash-
transportation vehicles, water tankers, equipment, etc. shall be got approved from Thermal
Power Station authorities. These shall be strictly followed and no deviation shall be allowed.
Contractor shall be solely responsible for any damage caused to works of Thermal Power
Station such as dykes, transport routes, other structures, etc. and shall undertake all
measures to the satisfaction of Thermal Power Station authorities to keep such works in
proper condition.

Borrow area shall be so operated so as not to impair the usefulness or mar the appearance
of any part of work or any other property. The excavation surfaces and surface of waste
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2.2

23
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3.0
3.1

3.2

materials shall be leftin a reasonably smooth and even condition. All the excavations within
the ash pond shall be at a minimum slope of 4 (Horizontal): 1(Vertical)

Site Clearance

All areas required for borrowing shall be cleared of all trees and stumps, roots, bushes,
rubbish and other objectionable material. Particular care shall be taken to exclude all
organic matter from the material to be placed in the fill. All materials thus cleared, which can
be burnt shall be completely burnt. Balance shall be disposed off as specified. The cleared
areas shall be maintained free of vegetation growth during the progress of the work.

Stripping
Borrow area shall be stripped of top layer by a depth of minimum 150 mm. The exact depth of

stripping shall be decided by the Engineer-in-charge depending upon nature of top layer and
the vegetation present.

Borrow area watering & dewatering

The natural moisture content of material in the borrow areas as well as the optimum
moisture corresponding to the Proctor’s maximum dry density for the material in the
particular borrow area shall be obtained from laboratory tests. Additional moisture, if
required, shall be introduced into the borrow area by watering well in advance of excavation
to ensure uniformity of moisture content. If in any borrow area before or during excavation
there is excess moisture, steps shall be taken to reduce the moisture by the selective
excavation to secure the materials of required moisture content by excavating drainage
ditches, by all owing adequate time for drying or by other means. To avoid formation of pools
in the borrow areas during excavation operations, drainage ditches from borrow areas to the
nearest outlets shall be excavated so as to obtain homogeneous mix. In general, all
materials from a particular borrow area shall be mixture of materials obtained for the full
depth of cut.

FILLINGWITHPOND ASH

Placement

After the area has been prepared and levelled, as per cl. 1.0 above, pond ash excavated
from Borrow areas having required moisture content shall be placed in layers not exceeding
300 mm in compacts thickness. The combined excavation and placing operations shall be
such that the material when compacted in the fill will be blended sufficiently to produce
specified degree of compaction and stability.

No stones, cobbles or rock fragments, having maximum dimensions more than 100 mm
shall be placed in the fill, Such stones and cobbles shall be removed either at the borrow pit
or after being transported to the fill but before the ash in the fill is rolled and compacted.
Procedure

The material shall be placed in the fill in continuous horizontal layers, stretching right across
the whole section, not more than 300 mm in compacted thickness and rolled as herein
specified. The length of one layer shall not exceed 150 meters at one stretch. The layers
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3.3

3.4

3.5

3.6

shall be compacted in strips overlapping not less than 600 mm, if the rolled surface of any fill
is found to be too wet for proper compaction, it shall be raked up, allowed to dry, or shall be
worked with a harrow or any other approved equipment to reduce the moisture content to the
required amount and then it shall be re-compacted before the next layer of ash is placed. Ash
surfaces are likely to become dry in short intervals especially during hot and dry weather and
hence enough moisture shall be added between difference passes to ensure proper
compaction.

Compaction

The compaction of each layer shall be carried out so as to achieve in —situ dry density not
less than 95% of maximum dry density (MDD) of the material found out as per .S 2720 (Part
VIl). To achieve the 95% compaction level use of vibratory rollers shall be made. Required
nos, of passes shall be made so as to achieve desired compaction. Nos, of passes required
shall be verified through frials tests before actual execution of work. The broad
specifications of vibratory rollers required for the purpose is as follows:-

a) Static Weight = 6to10t
b) Static Linear Load = 20-35kg/cm
c) Frequency = 18-30Hertz (1100 to 1800 vibrations/ minute)

d) Amplitude of vibrations 0.5mmto1.5mm

Weather conditions

Fill materials shall be placed only when the weather conditions are satisfactory to permit
accurate control of the moisture content in the materials.

Moisture control

Prior to and during compacting operations, the materials in each layer of ash/earth shall
have a moisture content about 2% less for earth fill (for earth cover) and about 5% less for
ash, than the optimum moisture content. This shall however, be adjusted, accordingly to the
weather conditions. So far as practicable the materials shall be brought to the proper
moisture content in the borrow area before excavation. If additional moisture content is
required, it shall be added at the fill site by sprinkling water before rolling the layer. The
contractor shall make his arrangements for supply of water in borrow areas as well as in the
fill area. If the moisture content is greater than required, the material shall be spread and
allowed to dry before starting rolling. The moisture content shall be uniform throughout the
layer of material and ploughing, harrowing, or other methods of mixing may be required to
obtain uniform distribution. If the moisture content is more or less than the range of the
required moisture content, or if itis not uniformly distributed throughout the layer, rolling shall
be stopped, and shall be started again only when the above conditions are satisfied.

Earth cover

Earth cover of 500 mm compacted thicknesses on sides shall be constructed
simultaneously with the placement of ash fills to ensure homogeneous construction of fill.
For balance details, refer clause 4.0 below. All sloping surfaces shall be protected with
Turfing.
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4.0 PLACEMENT OF EARTH COVER:- Annexure - 2
4.1 BorrowArea
It shall be the responsibility of contractor to arrange suitable earth from approved external QUALITY ASSURANCE CHECK LIST
borrow areas. The earth cover material shall consist of sandy loam free of admixture of stiff
clay, refuse, stumps, roots, rock, bushes, weeds or any other material which would be . o ) ) o o
detrimental to the proper development of vegetation growth. It shall not contain stone 25 Th|s., check |IS.t is intended to be ar'1 aid to the Contractor and the Engineer in identifying aspects of
mm and over in size. The loamy top soil shall have been demonstrated by the occurrence testing materials and workmanship.
upon it of healthy crops, grass or other plant growth, that is of good quality and reasonably Alltest results must be submitted by the contractor to the Engineer promptly.
free draining. Other specifications for Borrow area e.g. site clearance, stripping, Borrow The following minimum checks/tests shall be carried out by the contractor for ash and earth at his
area watering/De-watering etc. shall be as per relevant clauses of Borrow area for ash as cost.
outlined abovei.e clause nos. 2.2,2.3and 2.4 above.
4.2 Placement Item | Type of Test Frequency/ Ref. Acceptance
Earth over on side slopes shall be laid simultaneously with the laying of compacted ash No. Quantum of check Document | norms
layers. As in the case of ash layers, cgmpacted thickness of earth layers shall not excegd 1 ASH/ EARTH BORROW AREA
300 mm. As far as top cover of earth is concerned, after the area has been covered with _ -
compacted ash up to 500 mm below the required finished level of the area, a compacted (a) Standard proctor Once in 10,000 M IS : 2720
layer of 500 mm thickness of suitable earth shall be placed over ash surface. This cover shalll Density of fly ash/ earth (Part —VII)
be placed in layers, each layer not exceeding 250 mm in compacted thickness. The
combined (-?xcava’Fion. and placing opgrgtions shall be such. fthat the materials when (b) Moisture Content Once for every 2,000 M’ of IS - 2720
compacted in the fill will be blended sufficiently to produce specified degree of compaction
on stability. No stones, cobbles or rock fragments, having maximum dimensions more than borrow area or part there of (Part—11)
25 mm shall be placed in the earth cover. Such stones or cobbles shall be removed either at 2. ASH/ EARTH WORK
the borrow pit or after being transported to the fill but before the earth is rolled and (@) In-Situ Dry Density | Once for every 10,000 M? in IS : 2720 Minimum 95% of
compacted. each layer of filling. Atleast | (Part—Il | standard proctor
4.3 Otherrequirements one test shall be done per & XXIX) max. Dry density.
Other requirements of earth cover laying shall be similar to those of ash laying i.e. as day irrespective of the
outlinedincl.3.2,3.3,3.4 and 3.5 above. progress.
5.0 PREVENTION OF POLLUTION (b) Moisture Content -do - IS : 2720 As per
It shall be responsibility of contractor that no air borne and water borne pollution should (Part-11) | Specification.
occur during all stages of his operations such as in Borrow areas, during transportation of
ash/ earth, during placement of fill material etc. Contractor shall undertake all measures
such as water sprinkling covering moist ash/ earth with tarpaulins in open trucks, etc., to take
care of above.
6.0 QUALITYASSURANCE
Quality Assurance check listis as per Annexure -2.
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Appendix-Il

NTPC Ltd.

Ash utilization Division
Date: 04-03-09
System Circular

Sub: Reclamation of Low lying areas using ash

Corporate Vigilance department has observed various irregularities in the execution of land
development work with pond ash at one of NTPC’s station. In order to avoid irregularities in such
type of developmental works, following guidelines to be adopted by all NTPC stations:

. In case of reclamation of low lying areas with pond ash the pre & post levels of both cutting &
filling areas are to be taken up as specified in CPWD specifications/manuals in association
of representatives from FQA/ FES.

. Soil required for soil cover of land fills shall be excavated from the land fill site itself and if it is
not possible to do so, only the minimum quantity of soil required for the purpose shall be
excavated from soil borrow area. In either case, the topsoil should be kept or stored
separately. Voids created due to soil borrow area shall be filled up with ash with proper
compaction and covered with topsoil kept separately as above. This would be done as an
integral part of land fill project within the time schedule of the project.

. The above provisions should be incorporated in Standard Technical Specifications of low
lying area development works.

Sd/-

(A. K. Mathur)

Addl. General Manager
Ash Utilization Division
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Annexure-F

NATIONAL THERMAL POWER CORPORATION LTD.
CORE ENGINEERING - CIVIL DESIGNS

Ref.: CC: CE/C: MISC
Date: 26.10.1993
CIRCULAR

As per the Policy Guidelines on Utilization of Ash only fly ash based pozzolona cement shall be
used in all construction activities in NTPC w.e.f. Jan’95 excepting those structures which are
identified as “Critical” structures by the Engineering Division. Keeping this in view, the following
structures have been identified as critical structures in which OPC shall necessarily be used:

Turbo-generator foundation excluding the raft.

Chimney, excluding the raft.

Natural draft cooling towers, excluding the foundation and basin.
Spring —supported decks of machine foundations.

Waterintake wells and well foundations.

All structures requiring slipform shuttering.

All structures requiring grade of concrete M-25 and above.

NS o s~ DN

The fly ash based PPC should conformto IS : 1489 Part-l Latest Edition.

This circular does not, however, cover the cases of abnormal conditions such as presence of high
chemical content in soil, aggressive environment, special construction requirements etc. for
which the type of cement to be used shall be decided on a case to case basis.

Sd/-

(P. M. Bopanna)
HOD (Civil)
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NTPC LTD.
Ash Management Group
Circular

Ref. : AM-ll/Policy/Ash Fund Dated : 25.3.2014

Sub: Policy Guidelines for Utilization of Ash Fund created from sale of fly ash.

MoEF Gazette notification amendment dated 03-11-2009 on Ash Ultilization specified that
thermal power stations are permitted for sale of fly ash and the amount collected from sale of fly
ash and fly ash based products by coal and/or lignite based thermal power stations or their
subsidiary or sister concern unit, as applicable should be kept in a separate account head and
shall be utilized only for development of infrastructure or facilities promotion and facilitation
activities for use of fly ash until 100 % fly ash utilisation level is achieved; thereafter as long as
100% fly ash utilization levels are maintained, the thermal power stations would be free to utilize
the amount collected for other development programmes.

As per existing NTPC’s policy on Ash Utilization, sale of fly ash is being carried out by NVVN Ltd.
(a wholly owned subsidiary of NTPC) and in compliance to the MoEF notification, the amount
collected are being kept in separate account “Ash Fund.” In order to utilize this Ash Fund
complying MoEF stipulation for Ash Utilization activities so as to enhance Ash Utilization at NTPC
stations, detailed guidelines have been framed and approved by competent authority. The
guidelines for utilization of Ash Fund for various activities are as under:

(A) The budget/amount of this Ash Fund shall be allocated for (1) Development of
Infrastructure/facilities (2) Promotional Activities (3) Facilitation activities (4) Other
Expenditures (5) Administrative and Other expenditures (6) Other development programme
of the stations.

The lists of the activities are :

(1) Development of Infrastructure/facilities : The activities which will be funded from Ash
Fund underthishead are :

i) Construction of new roads (including bridges/culverts), approach roads adjoining of fly
ash storage silos/ash dykes, paving of areas adjoining weigh bridge, brick plant, railway
siding, fly ash silo area etc. to facilitate fly ash utilization.

i) Buying of rakes/locomotive for transportation of fly ash.

i) Setting up of classifiers for segregation of fly ash ash into different grades and hydra bin
for separation of bottom ash.

iv) Retrofitting of Dry Ash Extraction and Storage System (DAES) for the plants whose
design lifeisoveri.e. beyond 25 years.

38

| . . 749 _ . 74,

vadidid
NTPC

A Company ASH POLICY-2015

v) Procurement & Installation of weighbridge for weighment of fly ash.

vi) Setting up of ash bricks or other ash based products manufacturing plants.
vii) Fly ash bagging facility.

viii) Fly ash storage capacity addition by installation of additional silos.

ix) Creation of Eco-Park.

x) Preparation of ash utilization master plan including landscaping and plantation at each
site.

(2) PromotionalActivities : Listof activities funded from Ash Fund under this head are:

a) Expenditure towards low lying area development using ash inside as well as outside of
NTPC premises within 50 Km. of NTPC plant (including cost of excavation, loading
transportation, compaction, cost of soil cover, support structure necessary for ash filling
as one activity).

b) Expenditure towards demonstration projects for use of ash (i) excavation loading and
transportation of ash by trucks/dumpers in backfilling of open cast mine/stowing of
underground mine (ii) construction of rail embankment (iii) road construction
(iv) wasteland development (v) development of infrastructure for mine stowing/ filling
(vi) use of ash bricks/ other ash based products (vii) Expenditure for loading of pond ash
for enhancing ash utilization.

c) Expenditure towards cost of transportation for supply of pond ash to farmers fields.

d) Expenditure on transportation of fly ash/ bottom ash/ pond ash to other agencies to
enhance ash utilization.

e) Expenditure on manufacture of ash bricks/other ash based products.

f) Research studies, consultation charges, testing charges etc. for ash utilization
activities.

g) Promotional activities such as workshop/seminars/training/awareness programmes,
advertisement, making documentary film, printing of brochure, booklets etc. for ash
utilization activities.

(3) Facilitation activities: The activities which will be funded from Ash Fund under this head
are:

i. Repair/upgrading/strengthening/widening of existing road, approach roads, adjoining
of fly ash silos, ash dyke or other roads to facilitate ash utilization.

ii. Construction of pavement of parking areas for fly ash trucks/tankers/bulkers parking,
restrooms and civil amenities for truck/tankers/bulkers drivers, helpers.

iii. Expenditure in construction of Eco-park for enhancing ash utilization.
iv. Repairand maintenance of infrastructures/ facility developed for ash utilization.

(4) Other Expenditure: Any other expenditure in connection with improvement of ash
utilization leading to environment improvement, afforestation, economical power etc.
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(6)

(B)

(C)

(D)

Administrative and other expenditures: Expenditure towards administrative and other
expenditures, marketing of ash and ash based products, manpower of NTPC — Ash
Utilization Cell at Stations, Regional Offices and at Corporate Centre, UPL manpower
engaged for fly ash sale/ utilization activities at stations and NVVN office at CC, manpower
of NVVN — Ash Business and other related groups, taxes and duties, printing, EDP, office
equipment, furniture and fixtures, rent etc.

Other Development programme: As long as 100% ash utilization levels are maintained,
the thermal power station would be free to utilize amount collected for other development
programmes.

Expenditures which will not be considered from Ash Fund are :

(a) Expenditure oninfrastructure activitiesi.e. (i) installation of Dry Ash Extraction system at
NTPC’s new projects (ii) raising of ash dykes etc.

(b) Capital intensive schemes for back filling of mines shall not be taken up from Ash fund.
However, in special circumstances such schemes may be considered from ash fund on
specific approval of competent authority i.e. CMD, NTPC.

(c) Any capital expenditure which may be allowed under the extant tariff regulations by
CERC will not be met out from Ash Fund. To ensure this capital items identified in the
budget proposals by the each station shall be got verified from Corporate Commercial.

(d) Care may be taken that “Ash Fund” is utilized for “Promotional activities” at paragraph
2(a) & (d) only for disposal of ash beyond the contracted quantities offered for sale to
different agencies at operating stations.

Procedures for Approval for Activities from Ash Fund :

* In principle approval for activity to be financed from Ash Fund is to be taken up as and
when activities (as listed at para A above) are identified by stations. Each station has to
make comprehensive proposal, individual activity wise alongwith the objective, year
wise plan for expenditure and how it will help in enhancing ash utilization at the station.

* The cost estimate of the proposal for each activity being proposed, should have detail
break up checked by Civil/TS and duly vetted by Finance department and approved by
Head of the project/RED as per applicable clause of NTPC DOP 2011 depending on the
nature of work.

e This proposal then shall be routed through Head of Ash Management Group at NTPC-
CCtoNVVN Ltd. for allocation of Ash fund.

Budget activity for Ash fund:

»  Activity wise budget requirements shall be prepared by each station in the month of April
in each year in the format enclosed ( Format-l) and shall be sent to AM-CC for
compilation and submission to NVVN Ltd. Budget proposal will include all those
activities which have earlier been accorded in-principle approval by AM-CC and NVVN.
However, if any activities not included in the budget proposal, but needs to be taken up
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during the financial year, will also be considered form ash fund after having in principle
approval of AM-C and NVVN and included for allocation of fund from Ash Fund. AM-CC
shall compile station wise budget requirement and shall inform to NVVN for Ash Fund
utilization in the month of June.

+ Each station has to make maximum efforts for utilization of budget/fund allocated for the
activity in the year. Stations shall submit progress of the activities financed from Ash
Fund on quarterly basis to AM-CC. Activity which has been agreed from Ash Fund, if not
being executed due to any reasons within 2 years of date of sanction by NVVN, shall be
informed by station to AM-CC, so that sanctioned Ash Fund can be allocated for other
activities.

(E) Accounting & Disclosure of Ash Fund

NTPC Stations shall incur the expenditure and then transfer to NVVN for adjustment of fund
under the intimation to Ash Management Group-CC. All the expenditure should be
supported with all relevant documents/bills/approvals and copy of the same shall be
forwarded to NVVN for audit purpose. The accounting, maintenance and disclosure of the
Ash Fund shall be done by NVVN.

Stations must have to ensure that entire expenditure booked under the Head “Ash
Utilization and Marketing Expenses” is transferred at the quarter end along with supporting
documents to NVVN for reimbursement out of Ash Fund.

If the sale of fly ash and ash based products is done by NTPC station directly with specific
approval, sale proceeds of fly ash shall be transferred to NVVN on quarterly basis in GL
code 2012023 - “Fly Ash Utilization Fund” account for accounting disclosure and allocation
purposes.

(F) This policy will be reviewed every year.
These policy guidelines are forimplementation by all NTPC stations.
Sd/-

(Ajit Kumar)
AGM (I/c)- Ash Management Group
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DELEGATION OF POWERS FOR ASH UTILIZATION ACTIVITIES AT STATIONS/ REGIONS
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Format- |
Budget from Ash Fund for Ash Utilization activities
Plan for Ash Utilization activities fortheyear........................ (say 2014-15)
Station:
.......................................... (Name of Station)
SI. | Name of | Ref. of Total Fund Estimated | Fund Fund Remark
No.| Activity approved | budget required | Ash allocated | utilized
with Brief | note of approved |XinLac | Utilization |in in
Details In-principal| by AM-CC | (2014- (lac tone) | previous | previous
approval 15) (2014-15) | yeari.e. | yeari.e.
2013-14 | 2013-14
(R Lac) | RLac)
1.
2.
3.
42

Sl. |Nature of Power RED Head of Head | Remarks

No. Station/ of

Project AUD

1 | Terms and Conditions 1(a) & 1(b) with
(a) Disposal/ Sale of ash/ Full Powers Full Powers - cogqurrencedof Fin.
fine fly ash/ processed \a/‘v?th '2 a(ig&re dangl?c
fly ash generated by pproved policy
NTPCs Stations. and guidelines.

(b) Sale of ash based Full Powers Full Powers -
products manufactured by
NTPC plants.

2 Disposal/ Sale of ash Disposal/ sale in
generated on terms and accordance with
conditions approved vide approved policy and
1(a) above by calling of guidelines and with
tenders * and award against. concurrence of
a) Open tender Full Powers Full Powers finance.

b) Limited tender Full Powers Full Powers
c) Single tender Full Powers Full Powers

3 Sale of ash products on Sale in accordance
terms and conditions with approved policy
approved vide and guidelines and
1(b) above by calling of with concurrence
tenders and award against: of finance.

a) Open tender Full Powers Full Powers
b) Single response against | Upto ¥ 800 Upto X 200
open tender lakh in each case | lakh in each case
c) Limited tender Upto ¥ 350 Upto ¥ 100
lakh in each case | lakh in each case
c) Single tender Upto . 100 Upto T 50
lakh in each case | lakh in each case

4 | Award for sale of untied/ Full Powers Full Powers - In accordance with
not-lifted / balance quantity approved policy and
of fly ash and fly ash based guidelines.
products to interested
parties on same Terms &

Conditions on discovered
price.
5 | Sanction of advertisement | Full Powers Full Powers - As per the rates in

for invitation of tenders,
seminar, and other publicity
matter on the subject
through empanelled
agencies.

National dailies and
other Publication in
consultation with

PR Deptt. subject to
budget provision and
approved policy
guidelines.
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Sl. |Nature of Power RED Head of Head | Remarks
No. Station/ of
Project AUD

6 Market survey and Full Powers UptoX 10 - Subject to budget
investigations lakh in each case provisions

7 Sanction to incur cost for Full Powers UptoX 10 - As per prevalent
publicity and business Lakhs per rates for National/
promotion in consultation Occasion Regnl. Dailies in
with Finance. consultation with PR

subject to budget
provisions and as
per approved policy
and guidelines.

8 Power to execute legal Full Powers Full Powers - Subject to vetting
documents in respect of by CLO, Agreement
all activities during requiring common
execution of any contract seal will require
including marketing. Board's approval.

9 Sanction for appointment of | Full Powers Full Powers - Subject to approved
Executives/ supervisors policy and
casual/daily rate employees guidelines.
though UPL.

10 | Purchase of sundry UptoX 50 Lakh |UptoX 25 lakhs |Upto Subject to approved
requirements for 10 guidelines and
manufacture of ash based lakh system mentioned
products. sl. No. 10 in Section

-1l of DOP 2012.

11 | Award of work for repairs Full Powers Full Powers Upto Subject to budget
of equipment, machineries 1 provisions.
of plant and laboratory. lac. in

each
case

12 | Sanction of petty contingent| Full Powers Full Powers UptoX |Subject to total
expenditure of recurring & 20,000 |ceilings in budget.
non-recurring nature. in each

case

13 | Technical approval & award | Full Powers Full Powers Upto |Such investigation
for testing of ash & ash 31 may be done by
based products and other lacin |institute / laboratory,
related items like clay, soil, each test houses like
lime, gypsum, cement etc. case. |National Council for

Cement and
Building Materials,
CSIR Institute/
laboratories, Shri
Ram test House,
IIT or any other
recognized
laboratory subject
to reasonableness
of charges.
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*Through e-tender and book building process

Note:

a) Foranyitemnotcovered above, regular NTPC, DOP shall be referred.

b)  All expenditure decision above ¥ 50,000/- shall be with concurrence of associated Finance

Deptt. (Except for the case at S| 10 above. SI.10 shall be as per remarks of SI. No. 10 in
Section—Ilof DOP 2011.)

c) Technical and administrative approval of proposals: For cases, where approval for technical
and administrative of the cost estimate shall be required, Head of the Project/Station shall
have “Full Power” after vetted in Finance.

d) Above Delegation of Power for Ash Utilization activities at site may supersede the earlier
DOP vide Office Order No. 174/98 dated 12-10-98 of DOP 2005 for Ash Utilization activities
atsite after the approved by Competent Authority.
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Annexure-|
Activities & Responsibilities
(Policy for Ash & Ash Based Products Business)
A Setting up Fly ash Brick plant:
Sl. No.| Activity Responsibility Remarks
1 Demand survey for fly ash bricks | HoP 1. Selection of
2 Tendering, procurement & HoP ?neaa:'llfertirfg of fly
installation of fly ash brick plant ash bricks and
3 Fixation of price of fly ash bricks HoP as per recommendation out sourcing for
by a committee running of brick
4 Finalization of modalities and HoP as per recommendation glant Sr?a” bﬁ
appointment of reputed dealers for | by a committee one throug
sale of fly ash bricks transparent
’ system.
5 Outsourcing for running of fly ash | HoP as per the guidelines
brick plant and marketing of fly ash|issued by AM-CC 2. Selection of JV
bricks. partner for fly
6 Explore possibility of forming JVs/ | HoP as per the guidelines ash brick plant
leasi f brick plants to int ted | i d by AM-CC shall be done in
easing of brick plants to interested | issued by AM- association with
brlc?k manufactqrer/ agency for Region, AM-CC
optimum capacity utilization. and approved
7 Explore possibility for setting up | HoP as per the by CMD.
large capacity of fly ash brick plant | recommendation by )
under JV. committee. 3. Formation of JV
SR — . — . Company shall
8 Finalization of terms and conditions| HoP in association with be approved by
for selection of JV partner and Region, AM-CC and CMD.
inviting Eol for setting up fly ash approved by CMD
brick plant under JV.
9 Selection of JV partner and MoU | HoP in association with
Region, AM-CC and
approved by CMD
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B Setting up of Cement plant
Sl. No.| Activity Responsibility Remarks
1 Techno-economic feasibility study |HoP 1. Selection of
. Dealer for
for setting up of cement plant. marketing of
2 Finalization of terms and HoP in association with ggumr?:mga%?- out
conditions and inviting Eol for Region, AM-CC and running of
selection of JV partner approved by CMD. cement plant
; . - . shall be done
3 Selection of JV partner and MoU | HoP in association with through
Region, AM-CC and transparent
approved by CMD system.
4 MoU/ long term agreement with HoP as per the guidelines/ [2. Selection of JV
cement companies for assured format issued by AM-CC. partner for
off- take of fly ash in association Cﬁr‘:letr)‘t r:jlant
with Region and AM-CC. shatl be done
through
6 Outsourcing for running of HoP in association with transparent
cement plant and marketing of Region, AM-CC and systemin
. association with
cement, if set up by own. approved by CMD Region, AM-CC
and approved
by CMD.
3. Formation of JV
Company shall
be approved by
CMD.
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C Setting up of Light Weight Aggregate Plant (LWA)
Sl. No.| Activity Responsibility Remarks
1 Techno-economic feasibility study |RED 1. gelelctiOfH of
; ; ; ealer for
for setting up of light weight marketing of
aggregate plant LWA and out
; ; sourcing for
2 Selection of Station for LWA plant | RED running of LWA
3 Tendering, procurement & HoP plant shall be
installation of LWA plant done through
transparent
4 Fixation of price of LWA HoP as per recommendation system.
by a committee. 2. Selection of JV
5 Finalization of modalities and HoP as per recommendation partner for LWA
appointment of dealers for sale by a committee. glc?:é is:all be
of LWA. association with
6 Outsourcing for running of LWA HoP as per the guidelines aRﬁg'ggr’)erl\\ggC
plant and marketing of LWA. issued by AM-CC. by CMD.
7 Finalization of terms and HoP in association with .

" ) . 3. Formation of JV
conditions for selection of JV Region, AM-CC and Company shall
partner and inviting Eol for setting |approved by CMD. be approved by
up LWA plant under JV. CMD.

8 Selection of JV partner and MoU | HoP in association with
Region, AM-CC and
approved by CMD
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Guidelines for disposal/utilisation of Fly Ash for
reclamation of Low Lying Areas and in stowing of
Abandoned mines/Quarries

Central Pollution Control Board
March, 2019
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Guidelines for disposal/utilisation of flyash for
reclamation of Low Lying Areas and in stowing of
Abandoned mines/Quarries

1.0 Introduction:

Management of huge quantity of ash (fly ash, bottom ash and pond ash)
generated from coal fired Thermal Power Plants (TPPs) is a serious
environmental challenge. Ash generation from coal or lignite based thermal
power plants, has increased from 40 Million tonne per year in 1993-94, to
more than 200 Million tonne per year in 2017-18 and is projected to
increase to 275 Million Tons / year by 2032.

The ash generation in coal and lignite based thermal power plants in
various forms such as dry ash, bottom ash, pond ash and mound ash that
are required to be managed in such a manner that it does not affect the
environment. Utilisation of ash for reclamation of low lying areas and
abandoned quarries is recognised as an alternate option and therefore,
MOEF&CC has issued a notification to address utilisation off ash for various
purposes including these two options

The Ministry of Environment, Forest and Climate Change (MoEF&CC) issued
the Fly Ash notification on 14th September, 1999, which has subsequently
been amended in 2003, 2009 and 2016. The Fly Ash notification (1999)
mandates the use of fly ash for the purpose of manufacturing ash-based
products such as cement, concrete blocks, bricks, panels or any other
material and for construction of roads, embankments, dams or for any
other construction activity within a radius of 300 km from thermal power
stations (TPPs). Besides, it also mandates use of fly ash in mines backfilling
or stowing of mines within a distance of 50 km.

2.0 Status of fly ash utilisation:

Since 1999 when flyash utilisation was made mandatory, the utilization of
fly ash has increased from 6.64 million-ton in 1996-97 to 147.7 million-ton
in 2017-18. Fly ash generation and utilization in 2017-18 from 182
coal/lignite based TPPs of various power utilities in the country was 220.7
and 147.7 million-ton, respectively. The percentage of fly ash utilization
during 2017-18 has been 66.9%. During 2017-18, out of total fly ash
generation, 35.6 % of total fly ash was used in the cement sector, followed
by 14.28 % in making bricks & tiles, 11.57 % stored in ash dyke raising,
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7.99% in mine filling, 16.85 % in reclamation of low lying area, 5.43 % in
roads & embankments, 1.34% in concrete making, 0.21 % in agriculture,
6.73 % in others and 33.1% remained as unutilized fly ash.

Mine reclamation represents a potential beneficial use of flyash that has
been receiving increased attention in recent years. Coal mining operations
have produced both open pits and deep underground mine voids that can
be filled by flyash. Placement of flyash into deep mines can provide
structural support to abate subsidence, and placement of flyash in surface
mines or other open pits can aid in restoring mined land to beneficial use.
The use of flyash as mine backfill may provide the additional benefit of
limiting impacts of acid mine drainage (AMD). Mostly flyashe is alkaline
material that can neutralize acidic water and/or inhibit production of acid.
Placement of fly ash may also reduce the permeability of mine strata and
divert water away from acid-generating materials. Although flyash possess
these beneficial physical and chemical properties, there are concerns
regarding potential for release of toxic chemicals in the leachates from the
fly ash. Therefore, scientifically sound fly ash management is needed so
that environmental concerns can be adequately and reliably identified and
addressed.

3.0 Need of Guidelines:

Ministry of Environment and Forests and Climate Change (MoEF&CC) vide
Notification No. S.0O. 763 (E) dated 14th September 1999, last amended on
25th January, 2016 issued following directions for reclamation low lying
area and stowing of mines;

i. No agency, person or organization shall within a radius of three hundred
Kilometres of a coal or lignite based thermal power plant undertake or
approve or allow reclamation and compaction of low-lying areas with soil;
only ash shall be used for compaction and reclamation.

ii. Soil required for top or side covers of embankments of roads or flyovers
shall be excavated from the embankment site and if it is not possible to
do so, only the minimum quantity of soil required for the purpose shall
be excavated from soil borrow area. In either case, the topsoil should be
kept or stored separately. Voids created at soil borrow area shall be filled
up with fly ash with proper compaction and covered with topsoil kept
separately as above and this would be done as an integral part of
embankment project.
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iii. No person or agency shall within fifty kilometers (by road) from coal or
lignite based Thermal Power Plants, undertake or approve stowing of
mine without using at least 25 % of fly ash on weight to weight basis, of
the total stowing materials used and this shall be done under the
guidance of the Director General of Mines Safety (DGMS).

iv. No person or agency shall within fifty kilometers (by road) from coal or
lignite based Thermal Power Plants, undertake or approve external dump
of mining Over Burden (OB) without using at least 25 % of ash on volume
to volume basis of the total materials used for external dump of
overburden and same percentage in upper benches of back filling of
opencast mines and this shall be done under the guidance of the Director
General of Mines Safety (DGMS);

v. All agencies undertaking construction of roads of flyover bridges and
reclamation and compaction of low lying areas, including Department of
Road Transport and Highways (DORTH), National Highways Authority of
India (NHAI), Central Public Works Department (CPWD), State Public
Works Department and other State Government Agencies, shall within a
period of four months from the publication of this Notification * make
provisions in their tender documents, schedules of approved materials
and rates as well as technical documents for implementation of this
Notification, including those relating to soil borrow area or pit”.

vi. The pond ash should be made available free of any charge as is as where
basis to manufacturers of bricks, blocks, tiles including clay flyash bricks
production manufacturer’s units, farmers, central and the state road
construction agencies, Public Works Department and to agencies
engaged in backfilling or stowing of mines.

Though, flyash utilisation has gained momentum progressively over the
years, further efforts are required to explore new areas of ash utilisation.
With suitable safeguards, mine backfilling including disposal of flyash in
abandoned quarries and road construction specially in the construction of
National Highways and Expressways could be the major mode of flyash
utilisation in the near future as these areas have vast potential. It would
perhaps be desirable that the concerned Ministries should take steps in
sorting out the bottlenecks such as declaring a list of abandoned mines,
making adequate provisions in respective schedules for flyash utilisation by
the Indian Road Congress & construction agencies etc.
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MoEF & CC vide letter dated 01.03.2019 asked CPCB to come out with
guidelines based on Odisha Pollution Control Board experience for
reclamation of low lying areas and abandoned quarries with ash as
recommended by the Expert Committee that was constituted by Niti Aayog
vide O.M. No. 25 (11)/2014-Minerals dated 12.06.2018 for developing a
focus strategy for best utilisation of fly ash to manufacture end products
recommended.

The scope of guidelines covers transportation and disposal of flaysh in low
lying areas and abandoned quarries in an environmentally friendly manner.

4.0 Loading/unloading and transportation of flyash

4.1 Current Practice for Handling & Disposal of Flyash & Bottom
ash (within the power plant)

Flyash is collected in dry form from ESP hopper and disposed either in dry
form or through wet slurry form. While, bottom ash collected at the bottom
of boiler and is disposed in wet slurry form into the ash ponds.

Following technologies are conventionally used for handling & disposal of
flyash and bottom ash collected from ESPs hoppers and boiler bottom
respectively within the plant or upto the ash pond area:

I. Dry Pneumatic conveying
II. Dry (moist) Conveying system through belt conveyor/tube belt
conveyor
ITI.  High concentration slurry disposal system
IV. Medium concentration slurry disposal system
V. Lean concentration slurry disposal system

Amongst the above technologies, Dry Pneumatic conveying, Medium
concentration slurry disposal system, High concentration slurry disposal
system, and Dry (moist) Conveying system through belt conveyor/tube belt
conveyor are preferable as compared to Lean concentration slurry
disposal system.

The dry ash is typically conveyed pneumatically from the ESP or filter fabric
hoppers to storage silos where it is kept dry, pending utilization or further
processing, or to a system where the dry ash is mixed with water and
conveyed (sluiced) to an on-site storage pond. Fly ash is stored in silos,
domes and other bulk storage facilities. Fly ash can be transferred using air
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slides, bucket conveyors and screw conveyors, or it can be pneumatically
conveyed through pipelines under positive or negative pressure conditions.

Dry fly ash collected is also be suitably moistened with water and wetting
agents, as applicable, using specialized equipment (conditioned) and
hauled in covered dump trucks for special applications such as structural
fills. Water conditioned fly ash can also be suitably stockpiled at jobsites.
Exposed stockpiled material must be kept moist or suitably covered to
prevent fugitive emission.

The dry bottom ash removal and its transportation is certainly more
environment friendly, compared to that of wet ash removal and transport
system.

4.2 Guidelines for loading, unloading, storage,
transportation of flyash

The power plants need to maximise dry collection of fly ash & bottom ash
and also adopt adequate measures to prevent fugitive dust emission during
loading, unloading, storage, transportation and various uses of dry as well
as ash bottom ash and pond ash. Following guidelines are, therefore,
suggested for prevention of pollution and augmentation of flyash utilisation

4.2.1 Maximise dry collection of fly ash and bottom ash

a. Coarse fly ash from first field of ESP hoppers need to be collected and
stored separately.

b. Fine fly ash from second field onwards of ESP Hoppers should be
collected separately. For some specific usage, fine fly ash may be
passed through Classifier for further separation of fine fly ash and
stored in separate silo.

c. Bottom ash which is not utilised presently could also be collected in dry
form and converted into a valuable resource if processed to match the
end use specification. Wet collection & disposal of bottom ash should be

minimised as far as possible

4.2.2 Loading, Unloading and Storage
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Installation of Bag Filters with dry flyash collection and storage in Silos
at loading and unloading points are standard practices at both locations
i.e loading at power plant site as well as at the unloading point at user’s
site. Suggestions for further improvement in existing practices are as
under:

a. Current practice of loading of fly ash in Bulkers/Tankers requires
improvement at the stage of loading of fly ash in Tankers. The
opening of telescopic chutes at the loading end should be air tight
and confined to avoid fugitive dust emission.

b. The Pollution Control Equipment / Cascade Filters, attached with
fly ash loading chute should be periodically cleaned along with
regular scheduled maintenance of bag filter to avoid choking and
malfunctioning of Bag Filter. It would mitigate the dust emission
during loading of fly ash.

c. Malfunctioning of level sensors can be avoided, with regular
maintenance, to prevent over filling of fly ash in Tankers .

d. The Weigh Bridge to be installed under fly ash loading chute to fill
just the required quantity of fly ash in tankers so that
overflow/spillage of fly ash in open areas is avoided which
otherwise results in heavy fugitive emission all around.

e. Opening of tankers need to be properly locked during
transportation of fly ash. Automatic opening / closing system need
to be installed without fail.

f. Current practice of unloading of fly ash from tanker to storage
hopper through pneumatic system is fairly good. Otherwise, the
leakage of fly ash will occur at bends and joints of transportation
pipe line. The fly ash being abrasive in nature causes damage at
bends and joint locations. Fly ash should, therefore be transported
through PVC coated pipes to avoid abrasion otherwise it may lead
to leakage of flyash. The mechanical unloading system should be
envisaged to avoid high pressure and dust leakage from unloading
pipe lines. As far as possible, number of bends should be
minimised.

g. The fly ash storage silo should be of or coated with anti-abrasive
or anti-corrosive material. It is better to provide concrete
silo/hopper to avoid leakages.
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h. Proper functioning of all the level sensor of Storage Hopper to be
ensured to avoid any possible spillage from Hopper opening.

i. The Bag Filter made of anti-abrasive material/cloth be provided
with telescopic chute.

j. Dumping of ash in Ash pond should be done mechanically in moist
condition so that ash does not get air borne and pose fugitive dust
problem.

k. The bottom ash discharged from boiler bed, may be
transported pneumatically in dry form / in slurry form to the
ash pond

4.2.3 Transportation

Fly ash transportation has many challenges like distance to be
transported, form of ash i.e. dry or wet ash, user’s requirement,
economic feasibility, requirement of surrounding vicinity and many other
site specific issues. In any case, control of dust emission during
transportation is prime concern and more challenging being a non-point
source of pollution and larger area coverage due to movement from one
place to other passing through various receptors. As flyash is used by
different users for different purposes such as cement manufacturing,
brick manufacturing, mine back filling, road construction and filling of
low lying area, the handling and transportation have to accordingly
decided. Following modes of transportation and precautions are
suggested for mine back filling and development of low lying areas by
disposal of flyash or bottom ash to avoid fugitive dust emission:

a. Transportation for abandoned mine back filling

I. Pipe conveyors, wherever feasible, based on the topography of the
area should be used.
II. Tankers/ railway wagons/ bulkers or mechanically designed covered
trucks need to be used
ITI. Thermal Power Plants using wet ash disposal, if permitted can
transport ash slurry directly to abandoned mine through ash slurry
pipe line.

b. Transportation for filling of low lying area
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I. Tankers/ bulkers or mechanically designed covered Trucks need to
be used.

In no case, flyash or bottom ash shall be transported by open trucks /
trollies irrespective of distance or end use. Thermal power plants and fly
ash user agency shall collectively ensure that fly ash or bottom ash is
transported in environmentally sound manner by following the guidelines
mentioned in para 4.2.3 & 4.2.4.

4.2.4 General Code of Practices for Maintenance of roads, vehicles
and conditioning of flyash

a. Roads inside power plant and that of flyash user agency should be
paved and plantation of adequate width should be done at both sides.
Mechanised road sweepers should be deployed. In addition, adequate
arrangements for water sprinkling should be made to suppress
fugitive dust emission, if any.

b. Thermal power plants and user agencies should make arrangements
(two stages) for washing of wheels of the vehicles (bulkers/trucks)
before deployed for fly ash ransportation.

c. Pond ash to be transported should be conditioned with water to
maintain minimum of 15% moisture at the disposal point so that ash
does not get air borne and cause fugitive emission.

d. Adequate free board in trucks should be kept to avoid
overflow/spillage during transportation.

e. In case of any spillage enroute during transportation of fly ash, the
agency shall ensure that spilled ash is collected and transported to

the disposal/usage site immediately.

f. All the bulkers and trucks responsible for carrying fly ash should be
with valid Pollution Under Control certificates.

g. Provision should be preferably made for weighing of fly ash loaded
into tankers/ railway wagons/bulkers etc under the silo.

h. The speed limit of vehicles carrying flyash should be strictly enforced
and it should not exceed 40 km per hour.
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i. State Pollution Control Boards shall clearly indicate mode of
transportation and method of loading and unloading while granting
the consent.

j. Transportation of flyash through thickly populated areas should be
avoided as far as possible.

k. General awareness/ training programmes be organised regularly for
tanker operating staff like drivers and cleaners on the impact of
hazards of fly ash.

5.0 Reclamation of Low Lying area using Ash

Filling of Low lying areas inside the plant premises and outside within 300
km. of power plant may be taken up using ash. Low lying area reclamation
with ash should be taken up adopting standard practices as per 2015
technical specification mentioned in NTPC Policy. Following steps should be
taken up prior to initiate low lying area developmental activities.

5.1 Preconditions:

5.1.1 Consent from land owner: Consent/ permission should be obtained
in writing from the land owner before start of work.

5.1.2 Permission from Regulatory authority: Power plant/ land owner/
agency shall obtain statutory permission from regulatory authorities
such as SPCB as per the requirement.

5.1.3 Prevention of pollution: Suitable methods should be adopted and
necessary arrangement should be made to prevent pollution during
excavation of pond ash at ash pond, filling area and during
transportation of ash.

5.1.4 Soil Cover on the top of ash fill: As per the MOEF&CC gazette
notification of ash utilization dated 14-09-1999 and as amendment on
dated 27-08-2003 and 03-11-2009, the soil required for soil cover shall
be excavated from land fill site itself and kept separately before taking
for ash filling. If it is not possible to do so, only the minimum quantity
of soil required for the purpose of cover shall be excavated from the soil
borrow area. The voids so created due to removal of soil shall be filled
up with ash with proper compaction and covered at top with soil cover.
About 300-500 mm thick soil layer shall be placed over the ash fill area.
This should be done as an integral part of low lying area development
work.
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5.1.6 Restrictions :

Reclamation of area by ash shall not be permitted in the following areas :

i Flood plain area/Ecologically Sensitive Areas.

ii. Agriculture land / area.

iii. Reclamation of Forest land / area is permissible only if clearance
fromm MoEF&CC as per Forest Conservation Act, 1980 is available.

iv. Gochar Kisan Land.

5.2 Preparation of filling area

5.2.1 The entire area meant to receive the ash and earth filling shall be
stripped by minimum 150 mm. The exact depth of stripping shall be decided
by the Engineer-in-Charge depending upon nature of top soil and the
vegetation present. All organic matter, vegetation, roots, stumps, bushes,
rubbish, swamp materials, etc. shall be removed from the site. The
stripping material and other unsuitable materials as referred above shall be
kept away from the area to be filled up so that these do not get mixed up
with filling material and disposed off to a place as decided by the Engineer-
in-Charge.

5.2.2 Levelling

All existing undulations, holes, cavities and excavations made for plate load
rests and other soil investigations, etc. shall be filled with pond ash having
requisite moisture content. The ash thus filled shall be compacted with the
help of vibratory rollers so as to achieve dry density of not less 95% as per
1.5-2720 (Part-VII). This would result in a levelled surface upon which layer
wise filling of compacted ash can be done.

5.2.3 Protection of pond or water body adjoining or within the working
site: If any pond or water body exists within or adjoining the low lying area
/quarry then an earthen embankment of the cross-section as given in the
Figure below be constructed around the pond or water body to protect it
from

spilling of ash or ingress of surface runoff into it.

2 feet

0.5 m more than the
Height of the propose
Reclaimed area

|

Cross- section of water body protection embankment

lope 1:1.25
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The soil used for the embankment should neither be granular nor black
cotton soil. It should be of good quality for geo-technical application. Soil
should be compacted to 95% proctor by Vibratory Roller of 15 T minimum
capacity, in the layers of 25-30 cm and the optimum moisture content
determined before execution of work. After attaining the desired height,
the disposal area should be thoroughly compacted, graded followed by soil
cover at least 15 cm thickness for proper reclamation of the land by

grass turfing or appropriate plantation.

5.3 Excavation of pond ash from borrow area
5.3.1 Borrow Area-location

The location and permissible depth of excavation of the Borrow areas for
pond ash shall be got specifically approved from concerned Thermal Power
Station. The boundaries and permissible depth of excavation so approved
shall be strictly followed and no deviation shall be allowed. Similarly, routes
for movement of all ash transportation vehicles, water tankers, equipment,
etc. shall be got approved from Thermal Power Station. These shall be
strictly followed and no deviation shall be allowed.

The excavation surfaces and surface of waste materials shall be left in a
reasonably smooth and even condition. All the excavations within the ash
pond shall be at a minimum slope of 4 (Horizontal): 1(Vertical)

5.3.2 Site Clearance

All areas required for borrowing shall be cleared of all trees and stumps,
roots, bushes, rubbish and other objectionable material. Particular care
shall be taken to exclude all organic matter from the ash to be placed in
the fill. The cleared areas shall be maintained free of vegetation growth
during the progress of the work.

5.3.3 Stripping

Borrow area shall be stripped of top layer by a depth of minimum 150 mm.
The exact depth of stripping shall be decided by the Engineer-in-charge

depending upon nature of top layer and the vegetation present.

5.3.4 Borrow area watering & dewatering
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The natural moisture content of material in the borrow areas as well as the
optimum moisture corresponding to the Proctor’'s maximum dry density for
the material in the particular borrow area shall be obtained from laboratory
tests. Additional moisture, if required, shall be introduced into the borrow
area by watering well in advance of excavation to ensure uniformity of
moisture content. If in any borrow area before or during excavation there
is excess moisture, steps shall be taken to reduce the moisture by the
selective excavation to secure the materials of required moisture content
by excavating drainage ditches, by all owing adequate time for drying or
by other means. To avoid formation of pools in the borrow areas during
excavation operations, drainage ditches from borrow areas to the nearest
outlets shall be excavated so as to obtain homogeneous mix. In general,
all materials from a particular borrow area shall be mixture of materials
obtained for the full depth of cut.

5.3.5 Earth cover in Borrow Area

It shall be the responsibility of Thermal Power plant to arrange sweet soil
from approved external borrows areas. The earth cover material shall
consist of sandy loam free of admixture of stiff clay, refuse, stumps, roots,
rock, bushes, weeds or any other material which would be detrimental to
the proper development of vegetation growth. It shall not contain stone of
size 25 mm and over . The loamy top soil shall be of healthy crops, grass
or other plant growth, that is of good quality and reasonably free draining.
Other specifications for Borrow area e.g. site clearance, stripping, Borrow
area watering/De-watering etc. shall be as per relevant clauses of Borrow
area for ash as outlined above i.e clause nos. 5.3.1 to 5.3.4.

5.4 Filling with pond ash
5.4.1 Placement

After the area has been prepared and levelled, pond ash excavated from
Borrow areas having required moisture content shall be placed in layers not
exceeding 300 mm in compacts thickness. The placing operations shall be
such that in strips of 10-15 m of the material when compacted in the fill
will be blended sufficiently to produce specified degree of compaction and
stability. No stones, cobbles or rock fragments, having maximum
dimensions more than 100 mm shall be placed in the fill. Stones and
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cobbles shall be removed either at the borrow pit site before it is used as
soil cover.

5.4.2 Procedure

The material shall be placed in the fill in continuous horizontal layers,
stretching right across the whole section, not more than 300 mm in
compacted thickness and rolled as herein specified. The length of one layer
shall not exceed 150 meters at one stretch. The layers shall be compacted
in strips overlapping not less than 600 mm, if the rolled surface of any fill
is found to be too wet for proper compaction, it shall be raked up, allowed
to dry, or shall be worked with a harrow or any other approved equipment
to reduce the moisture content to the required amount and then it shall be
re-compacted before the next layer of ash is placed. Ash surfaces are likely
to become dry in short intervals especially during hot and dry weather and
hence enough moisture shall be added between difference passes to ensure
proper compaction

5.4.3 Compaction

The compaction of each layer shall be carried out so as to achieve maximum
in-situ dry density 95% of maximum dry density (MDD) of the material
found out as per 1.S 2720 (Part VII). To achieve maximum compaction level
use of vibratory rollers shall be made. Required number of passes shall be
made so as to achieve desired compaction. Number of passes required shall
be verified through trials tests before actual execution of work. The broad
specifications of vibratory rollers required for the purpose is as follows:

a)Static Weight = 6 to 10 t

b)Static Linear Load = 20 - 35 kg/cm

c)Frequency = 18 - 30 Hz (1100 to 1800 vibrations/ minute)
d)Amplitude of vibrations = 0.5 mm to 1.5 mm

5.4.4 Moisture control

So far as practicable, the materials shall be brought to the proper moisture
content in the borrow area before excavation. If additional moisture is
required, it shall be added at the fill site by sprinkling water before rolling
the layer. Thermal Power Plant shall make arrangements for supply of
water to the borrow areas as well as to the fill area. If the moisture content
is more than requirement, the material shall be spread and allowed to dry
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before rolling. The moisture content shall be at most uniform throughout
the layer of material and ploughing or other methods of mixing to obtain
uniform distribution. If the moisture content is more or less than the range
of the required moisture content, or if it is not uniformly distributed
throughout the layer, rolling shall be stopped, and shall be started again
only when the above conditions are met with.

Fill materials shall be placed only when the weather conditions are
satisfactory to permit accurate control of the moisture content in the
materials.

5.4.5 Placement of earth cover in filing area

Earth cover shall be laid simultaneously with the laying of compacted ash
layers and on side slopes. As in the case of ash layers, compacted thickness
of earth layers shall not be exceeding 300 mm. As far as top cover of earth
is concerned, after the area has been covered with compacted ash up to
500 mm below the required finished level of the area, a compacted layer
of 500 mm thickness of suitable earth shall be placed over ash surface. This
cover shall be placed in layers, each layer shall be of 250 mm in compacted
thickness.

The combined excavation and placing operations shall be such that the
materials when compacted in the fill will be blended sufficiently to produce
specified degree of compaction on stability. No stones, cobbles or rock
fragments, having maximum dimensions more than 25 mm shall be placed
in the earth cover. Such stones or cobbles shall be removed either at the
borrow pit orbefore it is used as Soil Cover.

1:2.5 to1:3 Slope

Soil

PFA filled area

Turfing /pitching

im
Exposed boundary configuration
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Other requirements of earth cover laying shall be similar to those of ash
laying i.e. as outlined in 5.4.1 to 5.4.4 above.

5.5 Prevention of Pollution

It shall be responsibility of thermal power plant or his contractor that no air
borne and water borne pollution shall occur during all stages of operations
such as in Borrow areas, during transportation of ash/ earth, during
placement of fill material etc. All measures such as water sprinkling
covering moist ash/ earth with tarpaulins in open trucks, etc., shall be taken
to done care of above.

6.0 Disposal of flyash in voids of abandoned mines

As per notifications 1999 and 2009, power plant shall undertake or approve
stowing of mines without using at least 25% of fly ash on weight to weight
basis, of the total stowing materials used. Mine void filling on pilot basis is
being carried out at the power plants of NTPC Ltd., Bhushan Steel and
NALCO in Odisha with prior permission from MoEF & CC and OSPCB. Based
on their experience and study conducted by CMPDIL, Ranchi for NTPC
Talcher, following methodology is suggested for filling of mine voids with
flyash.

6.1 The power plant authority shall carry out following study prior to taking
up ash disposal activities in mine void to ensure no
change/damage/deterioration in water quality and hydrology in and around
the proposed area:

eAsh Characterisation and Leachate Study (Table 1.1)
eTechno-Economic Feasibility Study for disposal of ash into the Quarry
eTopographical Survey of Pipeline Corridor & Mine Void area

eFeasibility of transportation of ash to mine void

e Geotechnical study of the Pipeline Corridor & Mine Void area

ePre and post filling mine water quality including leachability of metals
(Table 1.1)

6.2 Mode of ash transportation to mine void area

One of flowing mode of transport actions of flyash shall be used depending
upon the topography of the area:

1. Pipeline using pneumatic conveying system
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2. Dumpers/ Trucks

3. Merry Go Round (MGR) System

4. Belt Conveyors in case of dry ash disposal

5. Wet ash (lean slurry or high concentration slurry) through pipeline

6.3 Monitoring:
6.3.1 Regular environmental monitoring to be undertaken during the period
of disposal of ash into mine void as well as after the reclamation of

mine void. The detailed monitoring programme is given in Tables below:

Table 1.1 : Proposed Monitoring Programme during Disposal of Ash

Samples Parameters to be Analysed Frequency
Ash Samples Chemical Parameters (%): SiO2, Al,O3, Fe;0s3, Once before
K20, TiO,, CaO, MgO, Na;0, P,0s, SO3 initiation of filling

Trace Elements (mg/kg, using TCLP Test): As,
Ba, Cd, Co, Cr, Cu, F, Fe, Hg, Mn, Ni, Pb, Zn

Radio-activity (Bqg/kg): 228U, #*°Ra, 2327,
228Ra, 230Pb, 40K, 137CS

Ash Trace Elements (mg/kg, using TCLP Test): Once a year
Leachate As, Ba, Cd, Co, Cr, Cu, F, Fe, Hg, Mn, Ni,

Analysis Pb, Zn

Piezometer Chemical Parameters (mg/l, except, pH and Monthly

Water Samples EC): pH, EC, TDS, Total Alkalinity, Ca, Mg, Na,
K, Cl, SO4, NO3z, POy,

Trace Elements (mg/l): As, Ba, Cd, Co, Cr, Cu,
F, Fe, Hg, Mn, Ni, Pb, Zn

Mine Water Sample| Same as above Monthly

Ground Water Same as above Twice a year - Pre-
monsoon and Post-
monsoon

Surface Same as above Twice a year - Pre-

Water monsoon and Post-

Samples monsoon

Soil Samples Texture, type, pH & cation exchange capacity. Once a year

Trace Elements (mg/l): As, Ba, Cd, Co, Cr,
Cu, F, Fe, Hg, Mn, Ni, Pb, Zn
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Survey of Flora and
Fauna

Listing of Flora (herbs, shrubs and
trees) and Fauna (soil invertebrates and
other animals) based on field observations
and review of information available

Analysis of trace elements in plants (herbs,
shrubs and trees), the invertebrates

Analysis of trace elements in aquatic fauna
from the mine void filled with fly ash

Bio-accumulation and Bio-magnification
tests

Once in two years

Table 1.2: Proposed Monitoring Programme After Reclamation of Mine void

Samples

Parameters to be Analysed

Frequency

Piezometer Water
Samples

Chemical Parameters (mg/l, except, pH
and EC): pH, EC, TDS, Total Alkalinity, Ca,
Mg, Na, K, C|, SO4, NOa, PO4,

Trace Elements (mg/l): As, Ba, Cd, Co, Cr,
Cu, F, Fe, Hg, Mn, Ni, Pb, Zn

Twice a year - Pre-
monsoon and Post-
monsoon

Ground Water Same as above Once a year -
Samples Pre-monsoon
Surface Water Same as above Once a year -
Samples Pre-monsoon

Survey of Flora and
Fauna

e Listing of Flora (herbs, shrubs and
trees) and Fauna (soil invertebrates
and other animals) based on field
observations and review of information
available

e Analysis of trace elements in plants
(herbs, shrubs and trees), the
invertebrates

e Analysis of trace elements in aquatic
fauna from the mine void filled with fly
ash

e Bio-accumulation and Bio-
magnification tests

Once in five years

In the event of deterioration of environmental quality, the same will be

reported to concerned SPCB immediately and

corrective action will be undertaken.

6.4 Reclamation of Land filled site

suitable preventive/

After the quarry is filled to the permitted height as per DGMS, the same
shall be provided with a soil cover and plantation shall be done with local
fast growing species (preferably trees), to make it a part of the overall
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post-mining land use pattern envisaged in the mine closure plan The
design of surface contours and land profile will be in consonance with the
surrounding features. A three tier plantation approach (consisting of large
trees, smaller trees and shrubs) will be followed for overall eco-restoration
of the area. This will also help in checking the surface run-off, preventing
the water from percolation and maintaining the aesthetics beauty of the
surrounding in general. A conceptual diagram of the reclaimed mine void
is presented below.

Check Dams

Plantations on Soil Cover

Soil Cover

~~~~

e

T Piezometers —

Conceptual Plan for Reclamation of Mine Void
(Drawing not to Scale)

During the mine void reclamation, the following measures are to be
undertaken:

i. Storm water drains shall be constructed for channelizing the
run-off water away from the disposal site.

i. A 30 cm thick soil cover shall be provided to promote
vegetation growth.

i. For plantation purpose, preference shall be given to both
native species and mixed culture. The species will be selected
carefully from the following groups for quick reclamation
under the guidance of a taxonomist:

Tree species for fuel wood and timber
Forestry type tree species.

Tree species with dense foliage for shade.
Native species.

iv. However, fruit bearing species shall be avoided.

7.0 Precaution
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The following precautionary measures are required for safe working
during the reclamation activity:

(i)  Appropriate measures should be taken to prevent entry of
cattle/livestock inside the disposal area during execution period.

(i) Care shall be taken to avoid any kind of nuisance / inconvenience
to the public due to such dumping / filling activities.

(iii) Water sprinkling for dust suppression during handling of Ash shall
be ensured from being air borne.

(iv) After complete reclamation of the site, sign board shall be kept
indicating the low lying land / abandoned quarry has been reclaimed
with ash. This will help to propagate the message of mine void using
ash.

8.0 Regulatory Procedure for Processing the Application for
consideration of grant of permission for Reclamation of Low
Lying Areas / Abandoned Quarries :

8.1 The activity of reclamation of Low Lying Areas / Abandoned
Quarries will be regulated under the provisions of Water (Prevention
and Control of Pollution) Act, 1974 and Air Water (Prevention and
Control of Pollution) Act, 1981. The stipulations specified in this
guideline is consistent with the provisions of Fly Ash Notification,
1999 and amended thereafter which should be a special condition
mentioned in consent order issued under the Water (Water
(Prevention and Control of Pollution) Act, 1974 and the Air Water
(Prevention and Control of Pollution) Act, 1981. Thereafter any
deviations from the guidelines shall be treated as violation of both
Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 and action as deemed
proper shall be taken under Consent Administration by the Board.

8.2 Necessary clearances shall be obtained from the concerned agencies
such as DGMS, SPCB, IBM, Mo(C, etc .
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Appendix

Guidelines for disposal of flyash in open cast mines along with Over
Burden (OB)

As per notifications 1999 and 2009, “No person or agency shall within fifty
kilometres (by road) from coal or lignite based Thermal Power Plants,
undertake or approve without using at least 25 % of ash on volume to
volume basis of the total materials used for external dump of overburden
(OB) and same percentage in upper benches of back filling of opencast
mines and this shall be done under the guidance of the Director
General of Mines Safety (DGMS).

The methodology as approved by Directorate General of Mine Safety (
DGMS) in case of M/s ISPL & JPL (RGR/JPL/P-98(1)
&(3)/Flyash/18/2014/1518 dated 31.07.2014) may be referred for filling
ash in coal mines. However, for each case separate approval of
methodology from DGMS shall be sought. Following methodology for
disposal of flyash in open cast mines along with Over Burden in case of
JSPL was approved by DGMS.

1.1 Distance of the internal/overbuden dump area from the working faces
of mine shall not be less than 100 m.

1.2 The area of filling ash shall be specifically earmarked and the same
shall be marked on the plan and dumping fly ash shall be carried

out accordingly.

1.3 Height of each deck shall not be more than 30 m and the total
height of the dump shall not exceed 90 m.

1.4 The road leading to the dump site for transportation of fly ash shall
be independent from the main haul road for transporting OB to the
dump site from the mine.

1.5 Method of dumping fly ash

1.5.1 The fly ash shall be dumped in alternate layers/stages, of height not
exceeding 5.0 m in each layer/stage.
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1.5.2 Initially a row of OB dumps not less than 15.0 m width shall be
dumped having height of 5.0 m all around the area proposed for ash dump
over a deck (of 30.0 m height) of only overburden dump adequately
compacted. A number of such areas shall be formed in a layer/stage
wherein the fly ash shall be dumped so that one dump of fly ash is
separated by another with 15 m wide over burden dump.

1.5.3 Thereafter, fly ash (25%) and overburden shall be dumped within the
area surrounded by such OB dumps. In this manner, the dumping shall be
laid in the section/layer of 5.0 m height containing both over burden as well
as fly ash so as to form a deck of height not more than 30.0 m , distance
between two consecutive decks shall not be less than 30.0 m.

1.5.4 In the next section i.e. immediately above bottom section/stage, only
OB dumping shall be made to ensure that the Ash is totally covered and
protected from the OB dumps all around.

1.5.5 In the same manner as explained above the alternate layer/section
of the over burden and over burden with fly ash shall be dumped. Each
layer/stage shall be adequately compacted by dozing.

1.5.6 At the top of the dump i.e. at the final stage, the dump shall be
covered with 2.0 m thick soil and adequately compacted by dozing.
Adequate precaution against rain fall shall be taken by way of plantation,
geo-synthetic, or jute/coir reinforcement and formation of gully drains
along the slope of the dump and formation of toe walls and peripheral
drains as suggested by the scientific agency conducing geo-technical study.
The precaution measures shall periodically be checked for its efficacy.

1.5.7 Plan and section in suitable scale (1:2000) shall be maintained
showing the details of the dump both external and interval, height of each
deck and dump, distance between the dumps containing fly ash and also
the distance from the active working faces, plantation done, gully drains,
peripheral drains, toe walls, etc. Such plan shall be signed by the Surveyor
and countersigned by the Manager as prescribed in the statute.

1.5.8 Code of practices for transportation, dumping compaction of fly ash
as mentioned in para 5(4.2.3 & 5.4.3 of main guidelines), shall be

implemented.

1.5.9 1.6 Dump slope management
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1.6.1 The sides of the OB dumps shall be kept benched and height thereof
shall not exceed 30.0 m at an angle of slope not exceeding the angle of
repose of the dumped material or 28° whichever is less.

1.6.2 Width of the OB dump shall not be less than 40.0 m which shall also
be compacted. The benches shall be laid in such a manner that the overall
slope of the dump shall not exceed 21° from horizontal.

1.6.3 The toe of the OB dumps shall be protected or armored in such a
manner that the sludge does not flow down into the working faces.

1.6.4 A geotechnical study shall be conducted to assess the stability of the
dump and the monitoring of various parameters during the course of
dumping and also thereafter till the mine is closed permanently.

1.7Dust control measures: The fly ash dumping including the OB dumps
shall be kept moist all the time to prevent ash getting airborne. The quality
of the Ash shall be chemically and physically tested at least once in
every quarter.

1.8 Surface and ground water quality monitoring

1.8.1The surface and ground water measurement (Chemical Parameters
(mg/l): pH, EC, TDS, Total Alkalinity, Ca, Mg, Na, K, ClI, SO4, NO3, POg4,
Trace Elements (mg/l): As, Ba, Cd, Co, Cr, Cu, F, Fe, Hg, Mn,Ni, Pb, Zn)
shall be carried out once in a year ( post monsoon) in consultation with
the State Pollution Control Board in order to ensure that no harmful heavy
metals or any other chemicals pollute the surface or ground water sources
or any other water sources present in the area.

1.9 Provision of check drains Proper Check Drains/garland drains
having width of adequate size and section shall be made around the OB
dumps to ensure that the sludge or waste materials along with the ash
does not go into any river, nullah, water streams or any  other surface
water bodies.

1.10 Impact assessment of flora, fauna, aquatic lives and habitat, water
& air quality:
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1.10.1 A scientific study shall be carried out by an independent scientific
organization to study the impact of Ash filling on Flora, Fauna, Aquatic Life
and Habitation (once during the filing and at the end of filling).

1.10.2The Monitoring of all the aforementioned parameters shall be carried
out through any accredited institute/organization/Labs and monitoring
report shall be submitted to SPCB and DGMS.

1.10.3 A dedicated team of qualified persons headed by senior officer at
the level of General Manager shall be established in the mine level, who
shall be responsible for the entire ash filling operation, conducing different
studies and shall maintain all records as prescribed.

1.10.4Record of every analysis and study shall be maintained in a bound
page register kept for the purpose and the same shall be signed by the
person in-charge of the operation and countersigned by the manager of the
mine. Records shall also be maintained showing the details about the slope
of each dump, quantity of ash filled, quantity of overburden removed, etc.

1.10.5Risk Analysis about the risk arising out of ash filling operation shall
specifically be conducted at regular intervals and Safety Management Plan
including the control mechanism shall be prepared as per the guideline
contained in DGMS(Tech)(S&T) Circular No.13 of 2002 dated 31.12.2002
and implemented and the same shall be reviewed time to time

1.10.6In case, any adverse impact is observed, it should be brought to the
notice of the DGMS and also to the State Pollution Control Board including
the Environment and Forest Ministries of the State and Central
Government. No further use of fly ash shall be done in the mine till
permitted in writing afresh from DGMS.

%k kK k

26| Page



A

AMNNEXURE-R-9 106

F. No. 22-13/2019-IA.III
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
Indira Paryavaran Bhawan
Aliganj, Jorbagh Road
New Delhi-110 003

Dated: 28th August, 2019

Office Memorandum

Sub: Change in conditions stipulated in the Environmental Clearances of Thermal
Power Plants and Coal Mines in line with the Fly Ash Notification and
subsequent amendments - reg.

The Environment Impact Assessment (EIA) Notification, 2006 under the
Environment (Protection) Act, 1986 mandates the requirement of prior environmental
clearance to the projects/activities listed in the schedule to the said Notification. These
projects/activities have been categorized under category A or B and require appraisal/and
approval by the respective regulatory authorities (MoEF&CC/SEIAAs) at the Central/State
level.

2. As per the provisions of the EIA Notification, 2006, read with subsequent
amendments, mining of minerals is covered under Category A/B of the Schedule to the EIA
Notification, 2006 based on their areal extent, and thus requiring prior environmental
clearance from the concerned regulatory authority.

3. Based on the proposals submitted by the project proponent and recommendations of
the sectoral Expert Appraisal Comunittee, mining projects and thermal power plants were
granted Environmental Clearance by the Ministry/State Environment Impact Assessment
Authorities (SEIAAs} from time to time, subject to compliance of certain terms and
conditions as environmental safeguards necessitated at that stage, which alse included the
condition for backfilling of mines voids, use/disposal of fly ash in low lying areas, etc.

4. In order to address the environmental concerns of fly ash and to improve its
utilization, MoEF&CC has issued a Notification on 14t September, 1999 and subsequent
amendments issued vide Notifications dated 27% August, 2003, 3 November, 2009 and
25t January, 2016 from time to time.

The Fly Ash Notification issued vide $.0.2804 (E) dated 3r¢ November, 2009 provides
for mandatory use of fly ash in the external overburden dump, backfilling or stowing of
mines. The main concern is poor fly ash utilization by the pithead power plants mainly
because of limited potential in cement industries/road projects and non-utilization of fly
ash in stowing and overburden in coal mines.

3. An Expert Committee was constituted for developing a focussed strategy for best
utilization of flyash to manufacture end products. The Committee has made
recommendations for enhanced utilization of flyash in various sectors viz. mines, roads,
bricks manufacturing, cement manufacturing, etc. During an Inter-ministerial consultation
held on 21st January, 2019 wunder the Chairmanship of Secretary (EF&CC),
recommendations of the Expert Committee were accepted, which inter-alia included the
following;:-

rd
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a) MoEF&CC should revisit the conditions stipulated in the existing environmental
clearances of Thermal Power Plants for flyash utilization and meodify them in
consonance with the flyash notification.

b} Appropriate conditions need to be incorporated in the environmental clearances for
utilization of flyash in mines backfilling/stowing.

6. The matter has been examined in the Ministry. Further, the matter has been also
been referred to the EAC (Thermal Power Projects) in its meeting held on 28.5.2019 and
12.7.2019. The EAC mentioned that though the Flyash Notification, 1999 and subsequent
amendments allow the unrestricted use of flyash in abandoned mines, low lying areas, soil
conditioner in agriculture, there are no specific guidelines/methodology available for safe
disposal of flyash so as to minimize the damage to the environment. In absence of
methodology, EAC has been examining the proposals on case to case basis and
recommending for disposal of flyash in abandoned mines. Further, the EAC has also
expressed the concerns over the long term impacts of flyash disposal on groundwater, soil
quality and impact on associated flora and fauna. Now, the guidelines for disposal of fly
ash utilisation in low lying areas and mine voids have been prepared by the Central
Pollution Control Board and placed before the EAC (Thermal Power and Coal Mining) in its
meeting held on 12.7.2019.

7. In view of the recommendations of the EAC (Thermal Power) in its meeting held on
12.7.2019, after careful examination of the matter and to meet the objectives of the Fly Ash
Notification, 1999 & its amendments, the Ministry hereby stipulates the following
conditions in the existing Environmental Clearances of Thermal Power Plants and Coal
mines which have valid Environmental Clearance accorded by the Ministry/SEIAA, that
will replace the existing conditions (Specific & General) which prohibited the use of fly ash
in abandoned mines/low lying areas/soil conditioner in agriculture:

i.  The guidelines prepared by CPCB for disposal of flyash for reclamation of low lying
areas and in stowing/backfilling of abandoned mines/quarries shall be followed
during disposal of ash in abandoned or working mines, as annexed.

ii. There should at least be clearance of 500 m of safe distance be maintained from
River and water body in case of ash disposal in abandoned mines to prevent
embankment failures and flyash flowing into the nearby water body.

iii.  The top layer of the flyash disposal area in the abandoned mines shall be kept moist
during disposal.

iv.  Top layer of the disposed area should have 70 ¢m overburden or gravels/stones and
then 30 cm sweet soil cover. Subsequently, the vegetation shall be raised on the soil
cover.

v.  Bioaccumulation and bio-magnification tests shall be conducted on surrounding
flora and fauna (tree leaves, vegetation, crop yields and cattle population) during

pre-monsoon and post monsoon to find out any trace metals escaped through
groundwater or runoff.

vi. Surface runoff and supernatant water, in any case shall not be let into the
surrounding areas. It shall be collected by providing adequate drains around the
mine. The supernatant water along with surface runoff shall be treated and re-used
for mixing ash and plant operations.

vii.  To the extent possible, only decanted water from mine, make up water from treated
effluents such as cooling tower blow down and treated sewage water shall be used
4 for making ash slurry.

G TS
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Flyash to be used as scil conditioner in agriculture needs and to be applied in
contrelled manner to limit excessive application so as to prevent soil degradation.
The optimize proportion of ash to be applied which is to be certified by the State
Agricultural Universities/Colleges based on the soil testing,

Approval from DGMS shall be obtained before disposing the ash in the mine voids.

Technology for conversion of fly ash into coarse granules for stowing in the
underground mines to be explored.

All the power plants should install different silos for dry collection of flyash.

Records pertaining to details of month-wise quantity of flyash disposed and water
consumption along with nature/source of water shall be maintained and submitted
to Ministry/Regional Office annually.

Before starting the disposal of ash into mine voids, the NOC/Permission from the
mine owner is to be obtained incase the mine closure activities are not completed or
State Government incase the mine has been handed over to the State Govt. after its
closure. A copy of such NOC/Permission is to be submitted to the Ministry and its
Regional Offices.

This issues with the approval of the Competent Authority.

S~

(Dr. S. Kerketta)
Director, IA Division

The Chairman, Central Pollution Control Board (CPCB)

The Chairman/Member Secretaries all the Expert Appraisal Committees
The Chairman /Member Secretaries of all the SEIAAs/SEACs

The Chairman/Member Secretaries of all SPCBs/UTPCCs

All the Power Plant Operators/ Coal Mining Operators who were accorded
Environmental Clearance.

All the ROs of MoEF&CC.

7. All the Officers of I.A. Division

Copy for information to:

1.

A L e

PS to Hon’ble Minister for Environment, Forest and Climate Change
PS to Hon’ble MoS (EF&CC)

PPS to Secretary(EF&CC)

PPS to SS(AKJ) / AS (RSP}

Sr.PPS to JS (GM)/ JS(NK)

Website of MoEF&CC,

Guard file.
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ANNEXURE-R-10

FORMAT - Il
Ministry of Power
Central Electricity Authority
Thermal Civil Design Division
Monthly Abstract of Ash Generation and Utilization
(For the Period from 1st April, 2019 to 31st March, 2020)
NAME OF POWER UTILITY: Lalitpur , TPS NAME OF THERMAL POWER PLANT : Lalitpur Power Generation Company Limited
INSTALLED CAPACITY (Total): 3x660 MW
ASH GENERATION AND UTILIZATION MODE OF ASH UTILIZATION AND UTILIZATION IN EACH MODE
c
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[s]
1) (2) (3) (4) (5) (6) (7) (8) (9) (10) (11) (12) (13) (14) (15) | (16) (17)
1 [April 243003 32.92 79989 125133 156.4 1938 64413 58782
2 |May 575819 33.14] 190836 161814 84.8 2142 71301 88371
3 |June 586389 33.46] 196194 180381 91.9 5026 70573 104781
4 |uly 495425 33.09] 163914 146788 89.6 8016 86858 51913
5 |August 430680 33.22] 143072 132934 92.9 2367 89569 40998
6 |September 320342 33.06] 105913 107181 101.2 [ 2308 60971 43902
7 _|October 460330 33.02] 151982 153518 101.0 4815 99957 48746
8 |[November 545266 33.30] 181557 184267 101.5 2424 99447 82396
9 |December 282578 33.36 94278 139191 147.6 499 83963 54729
10 [January 177650 33.11 58820 102028 173.5 0 40814 61214
11 |February 148101 33.24 49236 68708 139.55 0 21485 47223
12 _[March 0.0 -- 0 9622 -- 0 0 9622
TOTAL 4265583 [33.19| 1415789 1511563 | 106.8| 29536 | 789351 0 0 0 0 692677 0 0

Abbreviation:-
[MT [ Metric Tonne |




Name of Power Utility: Lalitpur TPS

Installed Capacity (Total): 3x660 MW

PERIOD OF REPORT- 1st April, 2020 to 31st March,2021
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MINISTRY OF POWER
CENTRAL ELECTRICITY AUTHORTY
THERMAL CIVIL DESIGN DIVISION

Monthly Abstract of Ash Generatin and Utilization

(For the Period from 1st April, 2020 to 31st March, 2021)
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FORMAT - il

Name of Thermal Power Plant:Lalitpur Power generation company Limited

ASH GENERATION AND UTILIZATION (in LMT)

MODES OF ASH UTILIZATION AND UTILIZATION IN EACH MODE (in LMT)

Month Coal Ash Ash Ash % age In the making In the In the Part In Hydro In Ash In the In Mine |In Agriculture /| Others
sl. No. consumed | content of [ Generation | Utilization | Utilization of Fly Ash manufacture | construction of | replacement | Power Sector dyke reclamation filling Waste land
coal based Bricks / | of Portland Highways & of cementin | in RCC Dam raising of low lying Development
Blocks / Tiles | Pozzolana | Roads including concrete Construction Areas
atc LCamant El

(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) (11) (12) (13) (14) (15) (16) (17)
1 APRIL-2020 0.45293 33.17 0.15024 0.46352 308.52 0.00000 0.00000 0.00000 0.46352

2 |MAY-2020 1.62434 34.98 0.56825 0.87481 153.95 0.00000 0.31096 0.00000 0.56385

3 [JUNE-2020 3.86972 32.54 1.25905 1.89820 150.76 0.00000 1.00784 0.00000 0.89035

4 JULY-2020 5.65357 32.99 1.86496 1.48504 79.63 0.00000 0.91005 0.00000 0.57499

5 |AUGUST-2020 5.23039 36.35 1.90123 1.25480 66.00 0.00000 0.59657 0.01100 0.64722

6 SEPTEMBER-2020 6.30105 36.04 2.27059 1.90185 83.76 0.00000 0.69998 0.00000 1.20187

7 |OCTOBER-2020 5.48754 35.09 1.92560 2.12876 110.55 0.00000 0.97062 0.00000 1.15814

8 |NOVEMBER-2020 2.71948 32.81 0.89219 1.58590 177.75 0.00000 0.70542 0.00000 0.88048

9 DECEMBER-2020 3.61006 31.65 1.14266 1.75785 153.84 0.00000 0.83267 0.00000 0.92519

10 |JANUARY-2021 2.95434 32.90 0.97206 1.48389 152.65 0.00000 0.61464 0.00000 0.86925

11 |FEBRUARY-2021 1.96657 32.39 0.63695 1.33877 210.18 0.00000 0.51537 0.00000 0.82340

12 [MARCH-2021 2.34118 34.94 0.81795 1.25686 153.66 0.00000 0.62947 0.00000 0.62739

TOTAL 42.21117 34.12 14.40172 17.43024 121.03 0.00000 7.79360 0.01100 0 0 9.62564 0

Note: (i) Ash means all types of ash including Fly Ash, bottom Ash and Pond Ash etc

(ii) Quantity of ash may be provided in Lakh Metric Ton (LMT) upto five decimal places
(iii) Ash utilisation in Column (6) shall be equal to summation of modes of ash utlisation in each mode i.e. summation of column (8) to column (17)

Abbreviations:-
MW-Mega Watt

TPS- Thermal Power Station

KM- Kilometre

LMT- Lakh Metric Tonne

Kcl- Kilocalories
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ANNEXURE-R-12

MINISTRY OF POWER
CENTRAL ELECTRICITY AUTHORTY
THERMAL CIVIL DESIGN DIVISION

Monthly Abstract of Ash Generatin and Utilization
(For the Period from 1st April, 2021 to 31st March, 2022)

Name of Power Utility: Lalitpur TPS Name of Thermal Power Plant:Lalitpur Power generation company Limited
Installed Capacity (Total): 3x660 MW

PERIOD OF REPORT- 1st April,2021 to 31st March, 2022

ASH GENERATION AND UTILIZATION (in LMT) MODES OF ASH UTILIZATION AND UTILIZATION IN EACH MODE (in LMT)
j In the
In the making In the construction Part In Hydro In the
Ash of Fly Ash | manufacture . Y In Ash ) A In Agriculture /| Others
Sl. No. Coal Ash Ash % age . of Highways &| replacement | Power Sector reclamation | In Mine
Month content of . e e based Bricks | of Portland ) A dyke A . Waste land (Please
consumed Generation | Utilization | Utilization Roads of cementin | in RCC Dam .. of low lying filling .
coal / Blocks / Pozzolana ) ) | raising Development | specify)
) including concrete Construction Areas
Tiles etc. Cement
Flyovers
(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) (11) (12) (13) (14) (15) (16) (17)

1 |APRIL-2021 4.68107 35.75 1.67325 1.67309 99.99 0.00000 0.59406 0.00000 0.00000 0.00000 0.00000 1.07903 0.00000 0.00000
2 MAY-2021 4.50250 36.97 1.66473 1.37199 82.42 0.00000 0.54621 0.00000 0.00000 0.00000 0.00000 0.82578 0.00000 0.00000
3 JUNE-2021 6.10824 34.54 2.10994 2.24422 106.36 0.00000 1.75740 0.00000 0.00000 0.00000 0.00000 0.48682 0.00000 0.00000
4 |JULY-2021 6.53749 33.72 2.20455 2.20768 100.14 0.00000 1.46315 0.00000 0.00000 0.00000 0.00000 0.74453 0.00000 0.00000
5 AUGUST-2021 7.20299 36.08 2.59918 2.24251 86.28 0.00000 1.38208 0.00000 0.00000 0.00000 0.00000 0.86043 0.00000 0.00000
6 [SEPTEMBER-2021 | 6.36615 36.15 2.30114 1.98905 86.44 0.00000 1.57906 0.00000 0.00000 0.00000 0.00000 0.40999 0.00000 0.00000
7 |OCTOBER-2021 4.33186 36.35 1.57448 1.74021 110.53 0.00000 1.29374 0.00000 0.00000 0.00000 0.00000 0.44647 0.00000 0.00000
8 NOVEMBER-2021 1.77481 36.93 0.65550 1.03314 157.61 0.00000 0.52537 0.00000 0.00000 0.00000 0.00000 0.50777 0.00000 0.00000
9 |DECEMBER-2021 4.07983 35.00 1.42812 1.40793 98.59 0.00000 1.11882 0.00000 0.00000 0.00000 0.00000 0.28911 0.00000 0.00000
10 |JANUARY-2021 4.13717 35.37 1.46313 1.31810 90.09 0.00000 1.20762 0.00000 0.00000 0.00000 0.00000 0.11048 0.00000 0.00000
11 [FEBRUARY-2022 4.53902 35.69 1.61987 0.90357 55.78 0.00000 0.90357 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
12 [MARCH-2022 4.43034 37.22 1.64900 0.72399 43.90 0.00000 0.72399 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
TOTAL 58.69146 35.68 20.94290 18.85549 90.03 0.00000 13.09507 0.00000 0.00000 0.00000 0.00000 5.76042 0.00000 0.00000

Note: (i) Ash means all types of ash including Fly Ash, bottom Ash and Pond Ash etc
(ii) Quantity of ash may be provided in Lakh Metric Ton (LMT) upto five decimal places
(iii) Ash utilisation in Column (6) shall be equal to summation of modes of ash utlisation in each mode i.e. summation of column (8) to column (17)
Abbreviations:-
MW-Mega Watt
TPS- Thermal Power Station
KM- Kilometre
LMT- Lakh Metric Tonne
Kcl- Kilocalories
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MINISTRY OF POWER
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THERMAL CIVIL DESIGN DIVISION
Monthly Abstract of Ash Generatin and Utilization
(For the Period from 1st April, 2022 to 31st March, 2023)
Name of Power Utility: Lalitpur TPS Name of Thermal Power Plant: Lalitpur Power Generation Company Ltd.
Installed Capacity (Total): 3x660 MW
PERIOD OF REPORT- 1st April, 2022 to 31st March, 2023
ASH GENERATION AND UTILIZATION (in LMT) MODES OF ASH UTILIZATION AND UTILIZATION IN EACH MODE (in LMT)
Fly ash bas?d Construction of X X Any other
products viz. Agriculture | Construction eco-
. road and fly over . . .
bricks, blocks, Cement - Manufacturing ina of shoreline | Export of | friendly
Ash ) . : embankment, Ash . . Filling of ) |
Sl. No. Coal Ash Ash % age tiles, fibre | manufacturing, Construction | Filling up of ) of sintered or | controlled protection ashto |purpose as
Month content of . . . . and Geo-polymer . mine )
consumed coal Generation | Utilization | Utilization cement ready mix based of dam; low lying area; voids: cold bonded manner structures in other notified
sheets, pipes, concrete; . ’ | ash aggregate; | based on coastal countries; | from time
boards construction soil testing; districts; i
’ material; g g to time.
panels;
(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) (11) (12) (13) (14) (15) (16) (17) (18)
1 |APRIL-2022 7.06909 37.63 2.66026 2.23367 83.96 0.00000 1.71457 0.00000 0.00000 0.51910 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
2 |MAY-2022 6.64886 40.23 2.67506) 2.11206 78.95 0.00000 1.51242 0.00000 0.00000 0.59964[ 0.00000 0.00000 0.00000 0.00000{  0.00000{ 0.00000
3 |JUNE-2022 6.49267 38.23 2.48229 2.68545 108.18 0.00000 1.91922 0.00000 0.00000 0.76623 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
4 [JULY-2022 6.78294 39.24 2.66188 2.63400 98.95 0.00000 2.21307 0.00000 0.00000 0.42093 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
5 |AUGUST-2022 7.27366 38.48 2.79882 2.63717 94.22 0.00000 2.14334 0.00000 0.00000 0.49384 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
6 |SEPTEMBER-2022 5.77560 36.07 2.08326) 2.08316 100.00 0.00000 1.75769 0.00000 0.00000 0.32547(  0.00000 0.00000 0.00000 0.00000|{  0.00000{ 0.00000
7 OCTOBER-2022 4.29982 38.66 1.66244 1.66238 100.00 0.00000 1.32379 0.00000 0.00000 0.33859 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
8 |NOVEMBER-2022 4.41726 36.80 1.62577| 1.62568 99.99 0.00000 1.31259 0.00000 0.00000 0.31309{ 0.00000 0.00000 0.00000 0.00000|{  0.00000{ 0.00000
9 DECEMBER-2022 6.54200 37.55 2.45625 2.74760 111.86 0.00000 1.88314 0.00000 0.00000 0.86447 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
10 [JANUARY-2023 4.82385 36.73 1.77157 1.77155 100.00 0.00517 1.48366 0.00000 0.00000 0.28272 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
11 |FEBRUARY-2023 4.21586 37.29 1.57222 1.57221 100.00 0.00869 1.25475 0.00000 0.00000 0.30876 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
12 |MARCH-2023 6.03202 37.40 2.25572| 2.60346 115.42 0.00931 1.31286 0.00000 0.00000 1.28128| 0.00000 0.00000 0.00000 0.00000{  0.00000{ 0.00000
TOTAL 70.37362 37.95|26.70553 26.36839 98.74 0.02317 19.83111 6.51411

Note: (i) Ash means all types of ash including Fly Ash, bottom Ash and Pond Ash etc
(ii) Quantity of ash may be provided in Lakh Metric Ton (LMT) upto five decimal places
(iii) Ash utilisation in Column (6) shall be equal to summation of modes of ash utlisation in each mode i.e. summation of column (8) to column (18)

Abbreviations:-
MW-Mega Watt

TPS- Thermal Power Station

KM- Kilometre

LMT- Lakh Metric Tonne

Kcl- Kilocalories
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Installed Capacity (Total): 3x660 MW
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FORMAT - llI

Name of Thermal Power Plant:Lalitpur Power generation company Limited

ASH GENERATION AND UTILIZATION (in LMT) MODES OF ASH UTILIZATION AND UTILIZATION IN EACH MODE (in LMT)
Fly ash bas?d Construction of . . Any ather
products viz. Agriculture | Construction eco-
. road and fly over . . .
bricks, blocks, Cement - Manufacturing ina of shoreline | Export of | friendly
Ash ) . . embankment, Ash . . Filling of ) |
Sl. No. Coal Ash Ash % age tiles, fibre | manufacturing, Construction | Filling up of 3 of sintered or | controlled protection ashto |purpose as
Month content of . . . . and Geo-polymer . mine )

consumed coal Generation | Utilization | Utilization cement ready mix based of dam; low lying area; voids: cold bonded manner structures in other notified

sheets, pipes, concrete; . " | ash aggregate; | based on coastal countries; | from time
boards construction soil testing; districts; i
’ material; ’ g to time.
panels;
(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) (11) (12) (13) (14) (15) (16) (17) (18)
1 APRIL-2023 7.03824 38.50 2.71007 2.53650 93.60 0.00643 1.56510 0.00000 0.00000 0.96497 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
2 |MAY-2023 7.67587 39.45 3.02798| 3.12084 103.07 0.00794 1.72205 0.00000 0.00000 1.39085| 0.00000 0.00000 0.00000 0.00000{  0.00000{ 0.00000
3 JUNE-2023 7.13533 39.06 2.78675 2.97694 106.82 0.00780 1.79382 0.00000 0.00000 1.17532 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
4 |JULY-2023 5.81599 38.31 2.22786 2.22785 100.00 0.00665 1.47613 0.00000 0.00000 0.74507 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
5 AUGUST-2023 7.23555 37.73 2.73004 2.29250 83.97 0.00848 1.81245 0.00000 0.00000 0.47158 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
6 |SEPTEMBER-2023 7.23548 36.85 2.66598 1.97098 73.93 0.00835 1.39594 0.00000 0.00000 0.56669|  0.00000 0.00000 0.00000 0.00000{  0.00000{ 0.00000
7 OCTOBER-2023 7.40888 37.76 2.79777 3.20047 114.39 0.00698 1.67443 0.00000 0.00000 1.51905 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
8 |NOVEMBER-2023 5.44962 38.75 2.11161| 2.33930 110.78 0.00649 1.36862 0.00000 0.00000 0.96420{  0.00000 0.00000 0.00000 0.00000|{  0.00000{ 0.00000
9 DECEMBER-2023 5.36749 38.50 2.06633 2.06632 100.00 0.00947 1.35998 0.00000 0.00000 0.69687 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
10 [JANUARY-2024 6.38729 38.31 2.44689 2.41719 98.79 0.00721 1.80031 0.00000 0.00000 0.60967 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
11 |FEBRUARY-2024 4.86845 37.72 1.83620 2.13658 116.36 0.00835 1.44872 0.00000 0.00000 0.67951 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
12 |MARCH2024 5.67313 34.36 1.94904| 2.12136 108.84 0.00353 1.67510 0.00000 0.00000 0.44274] 0.00000 0.00000 0.00000 0.00000{  0.00000{ 0.00000
TOTAL 77.29131 37.98129.35650 29.40685 100.17 0.08768 19.09265 10.22652

Note: (i) Ash means all types of ash including Fly Ash, bottom Ash and Pond Ash etc
(ii) Quantity of ash may be provided in Lakh Metric Ton (LMT) upto five decimal places
(iii) Ash utilisation in Column (6) shall be equal to summation of modes of ash utlisation in each mode i.e. summation of column (8) to column (18)

Abbreviations:-
MW-Mega Watt

TPS- Thermal Power Station

KM- Kilometre

LMT- Lakh Metric Tonne

Kcl- Kilocalories
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FORMAT - I

Ministry of Power
Central Electricity Authority
Thermal Civil Design Division

Ash Disposal Facilities Available at Thermal Power Station and Mode of Disposal (Dry & Wet)

NAME OF POWER UTILITY: Lalitpur TPS NAME OF THERMAL POWER PLANT : Lalitpur Power Generation Company
Limited
PERIOD OF REPORT: 1st April, 2019 to 31st March, 2020
. . Area . .. | Additional
Existing Facilities Log?t‘l\c;: gi:;it::lce acquired gfei)ligs::slfael Area if Ash Disposal Ash Stock Available as on
Thermal for Ash Disposal Area from TPS for Ash Area Any 31.03.2020
Sl. No.| Power Disposal proposed
Station
Dry Ash | Wet Ash | Fly Ash | Bottom |Pond Ash
Dry Wet (KM) Ha Years Ha (MT) (MT) MT)  |Ash(mMT)| (MT)
(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) (1) (12) (13)
1|LPGCL Ash Silo |Ash dyke 0.8 82 Nil 0.819 0.693 - - 0.374

Abbreviations:-
TPS Mega Watt

KM Kilometre

MT Million Tonne

Ha Hactare
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ANNEXURE-R-1

Ash Disposal Facilities Available at Thermal Power Station, Mode of Disposal (Dry & Wet) and Ash Stock Available(Fly Ash, Bottom Ash & Pond Ash)

Name of Power Utility: Lalitpur TPS

PERIOD OF REPORT- 1st April, 2020 to 31st March, 2021

Name of Thermal Power Plant: Lalitpur Power generation company Limited

SI.No. Name of Thermal Existing facilities for Ash |Location & Distance of Ash|Area acquired for| Design Life of |Additional Area if Ash Disposal Ash Stock Available as on 31.03.2021
Power Station disposal Disposal Area from TPS Ash Disposal Disposal Area any proposed Dry Ash Wet Ash Fly Ash Bottom Ash Pond Ash
Dry Wet (KM) (Ha) (Years) (Ha) (LMT) (LMT) (LMT) (LMT) (LMT)
(1) (2) 3) (4) (5) (6) () (8) (9) (10) (11) (12) (13)
Lalitpur Power : I
1 Generation Co. Ltd. Ash Silo Ash dyke 0.8 82 Nil 7.80460 9.62564 - - 0.71896

Abbreviations:-

MW-Mega Watt

TPS- Thermal Power Station
KM- Kilometre
LMT- Lakh Metric Tonne

Ha- Hectare
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MINISTRY OF POWER
CENTRAL ELECTRICITY AUTHORTY
THERMAL CIVIL DESIGN DIVISION
Ash Disposal Facilities available at Thermal Power Station, Mode of Disposal (Dry & Wet) and Ash Stock Available (Fly Ash, Bottom Ash & Pond Ash)
Name of Power Utility: Lalitpur TPS Name of Thermal Power Plant: Lalitpur Power generation company Limited
PERIOD OF REPORT - 1st April 2021 to 31st March 2022
Ash Disposal Ash Stock Available as on 31.3.2022
Location & Dist: f
S No Name of Thermal | Existing facilities for Ash A:;aD;:nosal Z::(;:o‘:n Area acquired | Design Life of | Additional Area
’ Power Station disposal P s for Ash Disposal| Disposal Area | if any proposed Dry Ash Wet Ash Fly Ash Bottom Ash Pond Ash Total Ash
Dry Wet (KM) (Ha) (Years) (Ha) (LMT) (LMT) (LMT) (LMT) (LMT) (LMT)
(1) (2) (3) (4) (5) (6) (7 (8) (9) (10) (11) (12) (13) (14)
1| Lliteur Pg:"e[t:e"eratm" Ash Silo Ash dyke 0.8 82 Nil 13.095 5.760 0 0 2.806 2.806
Abbreviations:- Description Quantity in LMT
MW - Mega Watt Ash Stock Position as on 1.4.2021 0.719
TPS- Thermal Power Station Generation of Ash during 1.4.2021 to 31.3.2022 20.943
KM- Kilometre Utilisation of Ash during 1.4.2021 to 31.3.2022 18.855
Ash Stock Position as on 31.3.2022 2.806

LMT- Lakh Metric Tonnes

Ha - Hectare

Reasons for not Utilising the Legacy Ash may also be provided

No legacy ash. This is the
minimum quantity which is
left in the Pond during
process of operation, as
only dried ash is disposed
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MINISTRY OF POWER
CENTRAL ELECTRICITY AUTHORTY
THERMAL CIVIL DESIGN DIVISION
Ash Disposal Facilities available at Thermal Power Station, Mode of Disposal (Dry & Wet) and Ash Stock Available (Fly Ash, Bottom Ash & Pond Ash)
Name of Power Utility / Company : Lalitpur TPS Name of Thermal Power Plant : Lalitpur Power Generation Company Ltd.
PERIOD OF REPORT - 1st April 2022 to 31st March 2023
Ash Disposal Ash Stock Available as on 31.3.2022
- - Location & Distance of | Area acquired ' . .
. Existing facilities for ) Design Life of |Additional Area
Sl No. Name of Thermal Power Station Ash disposal Ash Disposal Area fc_:r Ash Disposal Area |if any proposed Dry Ash Wet Ash Fly Ash Bottom Ash Pond Ash Total Ash
from TPS Disposal
Dry Wet (KM) (Ha) (Years) (Ha) (LMT) (LMT) (LMT) (LMT) (LMT) (LMT)
1) 2 (3) “4) () (6) @) () () (10) (1) (12) (13) (14)
1.00| Lalitpur Power Generation Co. Ltd. Ash Silo  |Ash dyke 1.50 82.00 Nil 20.00781 6.36057 0.000000 0.00001 3.14351 3.14352
Abbreviations:- Description Quantity in LMT
MW - Mega Watt Ash Stock Position as on 1.4.2022 281
26.71

TPS- Thermal Power Station Generation of Ash during 1.4.2022 to 31.3.2023

KM- Kilometre Utilisation of Ash during 1.4.2022 to 31.3.2023 26.37

LMT- Lakh Metric Tonnes Ash Stock Position as on 31.3.2023 3.143520

Ha - Hectare

Reasons for not Utilising the Legacy Ash may also be provided

No legacy ash. This is the
minimum quantity which is left
in the Pond during process of
operation, as ash is dried and
only then disposed
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ANNEXURE-R-19

Name of Thermal Power Plant: Lalitpur Power generation company Limited

Ash Disposal Facilities available at Thermal Power Station, Mode of Disposal (Dry & Wet) and Ash Stock Available (Fly Ash, Bottom Ash & Pond Ash)
Name of Power Utility: Lalitpur TPS
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FORMAT - II

Ash Disposal Ash Stock Available as on 31.3.2024
N £ Th I | Existing facilities f Location & Distance of | Area acquired Desian Life of Additional Area
S| No. la:me N s erma X'i{'nﬁ dgm |t|esl or Ash Disposal Area for Ash D§S|gn II: N if any
ower Station sh disposa from TPS Disposal isposal Area proposed Dry Ash Wet Ash Fly Ash Bottom Ash | Pond Ash Total Ash
Dry Wet (KM) (Ha) (Years) (Ha) (LMT) (LMT) (LMT) (LMT) (LMT) (LMT)
() (2 3 4) ®) (6) @ 8 © (10) () (12) (13) (14)
1 Ge'fe"r‘a"tfgnpc"ge[t " Ash Silo Ash dyke 08 82 Nil 19.180 10226 0 0 3.003 3.003
Abbreviations:- e -
Description Quantity in LMT
MW - Mega Watt Ash Stock Position as on 01.04.23 3.14352
. . 29.35650
TPS- Thermal Power Station Generation of Ash during 01.04.23 to 31.03.24
KM- Kilometre Utilisation of Ash during 01.04.23 to 31.03.24 29.40685
LMT- Lakh Metric Tonnes Ash Stock Position as on 31.03.24 3.093176

Ha - Hectare

Reasons for not Utilising the Legacy Ash may also be provided

No legacy ash. This is
the minimum quantity
which is left in the Pond
during process of
operation, as ash is dried
and only then disposed
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8.2 Reclamation of Low Lying Areas

Fly ash as a substitute for Soil / Sand is used for reclamation of low lying areas, thereby
saving top soil. A graph showing the progressive utilization of fly ash in the reclamation of Low
lying Area for the period from 1998-99 to 2021-22 is given in Figure-4.

PROGRESSIVE UTILIZATION OF FLY ASH IN RECLAMATION OF LOW LYING
AREA DURING THE PERIOD 1998-99 TO 2021-22

—e— Reclamation of Low lying area
—m—Total Fly Ash Utilization

4
p
4
p
4

FLYASH UTILIZATION (million tonne)

2002-03 ¢
2003-04
2004-05
2005-06

1998-99
1999-00
2001-02 ¢
2006-07
2007-08
2010-11
2011-12
2012-13
2013-14
2014-15
2015-16
2016-17
2017-18
2018-19
2019-20
2020-21
2021-22

FIGURE-4

It may be seen from Figure-4 above, that 0.65 Million Tonnes of fly ash was used for the
Reclamation of Low Lying Area in 1998-99 which has increased to 35.57 Million Tonnes in 2021
- 22 constituting about 13.13 % of total fly ash generation during the aforesaid year.




796 ANNEXURE-R-21

Friterd Rrenfer, afrage 121
wer 7] / THogI0fd0—afT / 201920 =1 - ]%‘\“F@’\’j ,2019
g g,
mwmﬁmﬁﬁﬁﬁé@
dferagR |

FUAT T R 9F fIAIF 26.11.2019 HT HeW W8T W, s gRT A
wrTe (aferagz) Rera #o wferagr dfr svee a9 fafics § e mia g
fpferer erfa uraR wve | FA@eq aell Fly ash & faer @i (Low lying
Areas) U9 URIIFT WH—TEM! BT WA 1 3 e TRifafei § @ SuanT 8y
iR T & it /@ mifodl & R 5 Sm &1 o R far mar 2
I8 Wl oo fpar & & 9o RS @m—weHl U§ e Bedl # dier wive a9
Fly ash ¥ W & 99 & SR I8 &85 G Wl 9 99 ¥dhar 8, &«
WIS BT AHT BN R ST e Refty 98 8 waii |

31T SURTGT TR uF ¥ SfedRad el ud ey gRT fd T v wR
I AR offd uraR Wic 9 gd S@ie 8g Ugad did @ T8 § S
Fly ash & foramer gq fifea ot /ufteer & sria orgwfar ue™ @t Sirehl 2

1—  Fly ash &7 faRaror yatexer (wRefor) sifef=m 1986, Sovo ugwer  fg=or 4TS,

A0 s wRT witexer (N.G.T.), 710 Sw e / Seadd IR @ el /

e vd faemme FEl & o= fhar SR |

o— Fly ash @7 fillimg f&dl f urepfie o@ si|, 74, 90 & a9y e
T8I far o, siftg FMeiRa € & ueard € Fly ash @1 frawer faan
SR |

3- ol wifica & A ) Ml /%Y & Hghald b S| & Sadr g
# Fly ash &1 fillimg & SR |

4— fmior w@t # Fly ash &1 Swm w=fya orfarlt d@xenr @
AAHATER SO d BRGH WAT & WERS FEAfd & JIMR W
3o fbam SR |

Gﬂﬂaﬁﬁﬁ/qﬁaﬁaﬂw%ﬁaﬁaﬁwﬁzﬁmﬁrmmsﬁﬁr

o d’fﬁ)\\
IR frenf¥erd, @feragz

a9 faAie S |

yfaferf, Feifea @1 emmed vd smavad wriard &g afdd —
1—  RrenfErer #A8iea &) |ar 9 sracieret Ui |

2— O AN, ATy |

3— IR iRy, @ofRofdo, @feragR |

4— el STfdEn, woAfNoRoTEvs, AfeayR |

@frer AR fAs)
IR FSrenfrers, afeagy



ANNEXURE-R-22 1292

R ygiERer 797 Ph/Fax : 0510-2320473 (O)

GRAM : PARYAVARAN E-mail : rojhansi@uppcb.com

e S BT 3. U. gyl o ars

N Regional Office, U.P. Pollution Control Board

et wo - S (. SO, 20

Ref. No. pate....| 4.4 21:1720
Jar ¥,

HETHSED,
YR UTaR SR B forfics,
HERIAT, fera |

ﬁw:—-wﬁﬁwmﬁma‘?ﬁaﬁl
ARGy

'agtrmwmﬁfaﬂu‘cﬁamﬁrwﬁﬁizﬁ18.04.2017@@#@@#@%6%,%

wee # ad PR © [ GAER U9 a9 WA 9RG WRBR ERT SN SRR Ho—
TH030 763(30) AP 14.00.1999 & SHR MU FRT AAferd o¥dd UraR wiie
IeTeA oY UgaT DU B T W Sd Yas V¥ @ wyfaa Farvr &g ueenfia fm
fcer ot fs A 8-

The pond ash should be made available free of any charge on “as is where basis, “to
manufacturers of bricks, blocks or tiles including clay fly ash product
manufacturing unit(s), farmers, the Central and the State road construction agencies
Public Works Department, and to agencies engaged in backfilling or stowing of
mines.

At least 20% of dry ESP fly ash shall be made available free of charge to units
manufacturing fly ash or clay-fly ash bricks, blocks and tiles on a priority basis over
other users and if the demand from such agencies falls short of 20% of quantity, the
balance quantity can be sold or disposed of by the power station as may be possible;
Provided that the fly ash obtained from the thermal power station should be utilized
on for the purpose for which it was obtained from the thermal power station or plant
failing which no fly ash shall be made available to the defaulting users.

Thermal power plant undertake or approve or allow reclamation and compaction of
low lying areas with soil; only fly ash shall be used for compaction and reclamation
and they shall also ensure that such reclamation and compaction is done in
accordance with the specification and guidelines laid down by the authorities
mentioned in sub paragraph (1) of paragraph 3.

SIF fraa Fdei & et @t g2 # Used for Compaction and Reclamation

& Agricultural use by farmers ¥q eig {%1 ISTANT fHA WM 4 Jodo Fgyor fHr 91,
S BT Bl AUl T8 & qr fReRe Terg Ju Aarer g MdRa fhar s g |

i)
&A1 SRBR JHRI

3. 9. 3mard fAry Srat= (@rergRr IS HT19R S, SiRil—284001
U. P. Avas Vikas Colony (Talpura Yojana) Kanpur Road, Jhansi - 284001
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

Validity Period :14/07/2021 To 14/07/2021

Ref No. - 129828/UPPCB/Jhansi(UPPCBRO)/CTE/LALITPUR/2021  Dated:- 14/07/2021
Te,

Shri AJAYVIKRAM SINGH

M/s LALITPUR POWER GENERATION COMPANY LTD
Village - Burogaon and Mirchwara  P.o.- Burogaon,LALITPUR,284123
LALITPUR

Sub :

Consent to Establish for New Unit/Expansion/Diversification under the provisions of

Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 12574474 dated - 01/07/2021. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions ;

1. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Raw Material Unit Name
Metric Tonnes/Day

Name of Raw Material
Ash

C- Product with capacity :

Raw Material Quantity
120000

Product Detail

Name of Product Product Quantity
Fly ash Transportation (MT/Month) 120000
D- By-Product if any with capacity :

By Product Detail
Name of By Product

Uni¢t Name Licence Product Install Product
Capacity Capacity
Metric Tonnes/Day 0

0
Water Requirement (in KLD) and its Source :

L

nil

Source of Water Details

Name of Source | Quantity (KL/D)
Quantity of effluent (In KLD) :

Source Type

Effluent Details

Source Consumption

Quantity (KL/D)
Fuel used in the equipment/machinery Name and Quantity (per day) :
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Fuel Consumption Details
Fuel | Consumption(tpd/kld) | Use

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Poliution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again, No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 14/07/2021 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:

1. Kindly refer your application for Consent to establish dated 01.07.2021 and affidavit No -
05AE566556 dated 14.07.2021 vide which you have stated that the fly ash of Lalitpur Power
Generation Company Ltd. shall transported for land filling under the agreement with Shri Ajay
Vikram singh to reclaim the agriculture land in this regard a conditional Consent to establish is being
issued subjected that the transportation of fly ash shall be covered vehicles to control the ambient air
quality as per prescribed norms of fly ash disposal issued by Ministry of Environment and Climate
Change, Government of India.

2.In any case of public nuisance complaint this conditional Consent to establish shall be treated as
canceled so this 1s your prime duty to observed and maintain the proper cover of Fly ash Flying in
near by area.

3. This permission have no authorization for the production of Fly ash generation and having effect
that the transportation of fly ash from Lalitpur Power Generation Company Ltd, Mirchwaraa,
Lalitpur premises to agriculture land of agreemented farmers for reclamation of soil only.

4.This conditional permission is being issued in regard of Letter No.-468/18-2/2019 dated 20-09-
2020 under the provisions of MSME (Establishment and Operations) Act of 2020.

5.The Board reserves the right to revoke this conditional consent to establish which has granted at
any time in case that industry is violating any of the provision of the Air (Prevention & Control of

Pollution) Act, 1981 and water (Prevention & Control of Pollution) Act, 1974 and as amended time
to time.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 14/08/2021 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Niranjan Digitally signed by

Niranjan Sharma

Date: 2021.07.14
Sharma 17:34:27 +05'30"

REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI

Dated:- 14/07/2021
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Copy To -
i i ally signed b
CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW Niranjan S Some
Sharma Date: 2021.07.14 17:34:42
+05'30"
REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-2260190
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

Validity Period :06/05/2022 To 31/12/2026

Ref No. - 153971/ UPPCB/Jhansi(lUPPCBRO)/CTE/LALITPUR/2022  Dated:- 18/05/2022
To,

Shri AJAYVIKRAM SINGH

M/s LALITPUR POWER GENERATION COMPANY LTD

Vill - Burogaon and Mirchwra, P.O.- Burogaon, LALITPUR,284123
LALITPUR

Sub :

Consent to Establish for New Unit/Expansion/Diversification under the provisions of

Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended,

Please refer to your Application Form No.- 15723365 dated - 06/04/2022. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

1.

Consent to Establish is being issued for following specitic details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name
Ash Metric Tonnes/Year

Raw Material Quantity
185000

C- Product with capacity :

Product Detail ]
Name of Product

Product Quantity
Fly ash Transportation (MT/Year) 185000
D- By-Product if any with capacity :

By Product Detail
Name of By Product

Unit Name Licence Product Install Product
Capacity Capacity
NA Metric Tonnes/Day 0

0
Water Requirement (in KLLD) and its Source :

Source of Water Details

Name of Source

Source Type ] Quantity (KL/D)
Quantity of effluent (In KLD) :

Effluent Details
Source Consumption

4.

_ Quantity (KL/D)
Fuel used in the equipment/machinery Name and Quantity (per day) :
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| Fuel Consumption Details - '
Fuel J Consumption(tpd/kld) | Use

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,

Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 31/12/2026 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act, 1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:

1.Kindly refer your application for Consent to establish dated 01.07.2021 and affidavit No -
57AE794633 dated 05.05.2022 vide which you have stated that the fly ash of Lalitpur Power
Generation Company Ltd. shall transported for land filling under the agreement with Shri Bhagirath
S/0 Mohan, Village-Gadyana, Arazi No.-1080/1, Talbehat, Dist.-Lalitpur, to reclaim the agriculture
land in this regard a conditional Consent to establish is being issued subjected that the transportation
of fly ash shall be covered vehicles to control the ambient air quality as per prescribed norms of fly
ash disposal issued by Ministry of Environment and Climate Change, Government of India.

2.In any case of public nuisance complaint this conditional Consent to establish shall be treated as
canceled so this is your prime duty to observed and maintain the proper cover of Fly ash Flying in
near by area. i

3. This permission have no authorization for the production of Fly ash generation and having effect
that the transportation of fly ash from Lalitpur Power Generation Company Ltd, Mirchwaraa,
Lalitpur premises to agriculture land of agreemented farmer for reclamation of soil only.

4.This conditional permission is being issued in regard of Letter No.-468/18-2/2019 dated 20-09-
2020 under the provisions of MSME (Establishment and Operations) Act of 2020.

5 Kindly refer your whatsup message dated 13.05.2022 time 18:55 by which you have informed to
this office that you have proposed to dump and reclamation by the fly ash of M/s Lalitpur Power
generation Company Limited, Lalitpur having fly ash quantity 1,85,000.0 MT per year at the
agreemented land of farmers. Gata No.- 234, Udaipura, 661, Udaipura, 1057, Gadianya, 1080/1,
Gadianya, 94, Beer, 983/6, Birarari, 12mi, Beer, 58mi, Jharkone, Lalitpur. But affidavit No. 57AE
794633 dated 05.05.2022 is not confirming the total Gatas so clear the gap in information please.
6.The Board reserves the right to revoke this conditional consent to establish which has granted at
any time in case that industry is violating any of the provision of the Air (Prevention & Control of

Pollution) Act, 1981 and water (Prevention & Control of Pollution) Act, 1974 and as amended time
to time,

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 18/06/2022 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Nira njan Digitally signed by

Niranjan Sharma

Date: 2022.05.18
Sharma 14:40:12 +05'30"
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REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI

Dated:- 18/05/2022
Copy To -
H H Digitally signed by
Niranjan  yianjan sharma
Date: 2022,05.18

Sharma 14:40:29 +05'30'

REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI

CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW
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UPPCB

W UTTAR PRADESH POLLUTION CONTROL BOARD
¢j}?i!u’“'¢‘ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
) Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

Validity Period :29/12/2022 To 31/12/2024

Ref No. - 172973/UPPCB/Jhansi(UPPCBRO)/CTE/LALITPUR/2022 Dated:-27/01/2023
To,

Shri AJAYVIKRAM SINGH

M/s LALITPUR POWER GENERATION COMPANY LTD

Vill - Burogaon and Mirchwra, P.O.- Burogaon, LALITPUR,284123

LALITPUR

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 19080870 dated - 28/12/2022. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details

Name of Raw Material Raw Material Unit Name Raw Material Quantity
Ash Metric Tonnes/Day 703440
C- Product with capacity :
Product Detail
Name of Product Product Quantity
Fly ash Transportation (MT/Year) 703440
D- By-Product if any with capacity :
By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
Nil Metric Tonnes/Day 0 0

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source ‘Quantity (KL/D)
Other Treated wter 0.0

3. Quantity of effluent (In KLD) :

Effluent Details
Source Consumption Quantity (KL/D)
Others(Dust Suppression) 60.0
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Fuel used in the equipment/machinery Name and Quantity (per day) :

- Fuel Consumption Details
Fuel | Consumption(tpd/kld) | Use

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again, No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,

Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 31/12/2024 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:

1.Kindly refer your application for Consent to establish dated 29.12.2022 vide which you have stated
that the fly ash of Lalitpur Power Generation Company Ltd. shall transported for land filling under
the agreement with Khasra No./Gata No. 502, Ladwari, 966, Jharkaun, 1800, Jarauli, 931,932,933,
Bhaloni Sua, 587,589,591,594, Jarauli, 27/1, Tikra Tiwari, 925,926, Gurarwara, 2598,2600,2601,
Kachnaudha Kalan, 582/5, Rajwara, 153,163,164, Pulwara, 1724/1, Bar, 59/8, Gainchwara, 892 mi,
Mirchwara, 911, Pataua, 201, Panari, 618 mi, Karitoran, 338/2, Tila, Lalitpur. to reclaim the
agriculture land in this regard a conditional Consent to establish is being issued subjected that the
transportation of fly ash shall be covered vehicles to control the ambient air quality as per prescribed
nocll'ms of fly ash disposal issued by Ministry of Environment and Climate Change, Government of
India.

2.In any case of public nuisance complaint this conditional Consent to establish shall be treated as
canceled so this 1s your prime duty to observed and maintain the proper cover of Fly ash Flying in
near by area.

3. This permission have no authorization for the production of Fly ash generation and having effect
that the transportation of fly ash from Lalitpur Power Generation Company Ltd, Mirchwaraa,
Lalitpur premises to agriculture land of agreemented farmer for reclamation of soil only.

4.The Industry Submit A bank Guarantee amounting to Rs. 50,000.00 (Fifty Thousand ) within 15
days as an assurance to comply with the code of Practice as well as provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution} Act,
1981.

5.This conditional permission is being issued in regard of Letter No.-468/18-2/2019 dated 20-09-
2020 under the provisions of MSME (Establishment and Operations) Act of 2020.

6.The Board reserves the right to revoke this conditional consent to establish which has granted at
any time in case that industry is violating any of the provision of the Air (Prevention & Control of

Pollution) Act, 1981 and water (Prevention & Control of Pollution) Act, 1974 and as amended time
to time.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 27/02/2023 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.
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Digitally signed by
DEEPA DEEPA ARORA
Date: 2023.01.27
ARO RA 12:40:43 +05'30
REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI

Dated:- 27/01/2023

Copy To -
Digitally signed
CEOQ-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW D E E PA bygDEEgA iRORA
ARO R A Date: 2023.01.27
12:41:01 +05'3¢'
REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI
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% UTTAR PRADESH POLLUTION CONTROL BOARD
:9:! S Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Wehsite: www.uppch.com

Validity Period :31/05/2023 To 31/12/2024

Ref No. - 185253/UPPCB/Jhansi(UPPCBRO)/CTE/LALITPUR/2023  Dated:- 17/06/2023
Te,

Shri AJAY VIKRAM SINGH

M/s LALITPUR POWER GENERATION COMPANY LTD

Village Burogaon, lalitpur (UP),[LALITPUR,284123

LALITPUR

Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 21390049 dated - 27/05/2023. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

1. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
ASH Metric Tonnes/Year 693190
C- Product with capacity :
Product Detail
Name of Product Product Quantity
Fly ash Transportation (MT/Year) 693190
D- By-Product if any with capacity :
By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
Nil Metric Tonnes/Day 0 0

2. Water Requirement (in KLD) and its Source ;

Source of Water Details

Source Tyvpe Name of Source Quantity (KL/D)
Other Not applicable 0.0
3. Quantity of effluent (In KLD) :
Effluent Details |
Source Consumption Quantity (KL/D)

Others(Dust Suppression) 60.0
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Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption{tpd/kid) Use
Others 0 transport

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effiuent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 31/12/2024 to the Board.

Industry will not start its operation, unless CTO is obtained under water {(Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:

1.Kindly refer your application for Consent to establish dated 31.05.2023 vide which you have stated
that the fly ash of Lalitpur Power Generation Company Ltd. shall transported for land filling under
the agreement with Khasra No./Gata No.-108,111,112,113,115,110mi. Kakdari, 840,1303
Mirchwara, 2394 Mirchwara, 2394, 2397, 2398, 2399 Mirchwara, 2295, 2395 Mirchwara, 2465,
2466, 2543, 2457, 2458, 2460, 2495, 2459 Mirchwara, 41 Beer, 1836 Gadyana, 551, 555 Teela,
2635/1, Rajwara, 1183, 1184 Toria, 1039, 1040 Toria, 1697,1698,1699 Toria, 49/4 Khonkhara, 749
Marrauli, 788 Marrauli, 432 Hanpura, Distict- Lalitpur. to reclaim the agriculture land in this regard
a conditional Consent to establish is being issued subjected that the transportation of fly ash shall be
covered vehicles to control the ambient air quality as per prescribed norms of fly ash disposal issued
by Ministry of Environment and Climate Change, Government of India.

2.In any case of public nuisance complaint this conditional Consent to establish shall be treated as
canceled so this is your prime duty to observed and maintain the proper cover of Fly ash Flying in
near by area.

3. This permission have no authorization for the production of Fly ash generation and having effect
that the transportation of fly ash from Lalitpur Power Generation Company Ltd, Mirchwaraa,
Lalitpur premises to agriculture land of agreemented farmer for reclamation of soil only.

4. No objection certificate is issued with the condition of disposal of ash in the plot after completely
emptying the water logging in the plot of Mr. Yadvendra Singh, Village-Bir, Lalitpur

5.The Industry Submit A bank Guarantee amounting to Rs.1,00,000.00 (One Lack) within 15 days as
an assurance to comply with the code of Practice as well as provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981.

6.This conditional permission is being issued in regard of Letter No.-468/18-2/2019 dated 20-09-
2020 under the provisions of MSME (Establishment and Operations) Act of 2020.

7.The Board reserves the right to revoke this conditional consent to establish which has granted at
any time in case that industry is violating any of the provision of the Air (Prevention & Control of
Pollution) Act, 1981 and water (Prevention & Control of Pollution) Act, 1974 and as amended time
to time.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 17/07/2023 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.
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DEEPA Digitally signed by

DEEPA ARORA
ARO R A Date: 2023.06.17
12:25:25 +05'30'
REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI

Dated:- 17/06/2023

Copy To -
D E E P A Digitally signed by
CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW DEEPA ARORA
ARO R A Date: 2023.06.17
12:25:59 4+05'30'
REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI
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ANNEXURE-R-27 o

UTTAR PRADESH POLLUTION CONTROL BOARD
s ‘..?‘k‘ "\\1

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppeb.com

Validity Period :21/10/2023 To 31/12/2027

Ref No. - 194928/UPPCB/Jhansi(UPPCBRO)Y/CTE/LALITPUR/2023 Dated:- 15/12/2023
Te,

Sub :

Shri AJAY VIKRAM SINGH

M/s LALITPUR POWER GENERATION COMPANY LTD

Village Mirchwara Burogaon Lalitpur (UP),LALITPUR,284123
LALITPUR

Consent to Establish for New Unit/Expansion/Diversification under the provisions of

Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 23194285 dated - 16/10/2023. After examining the

application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

1.

Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
Ash Metric Tonnes/Year 306160
C- Product with capacity :
Product Detail
Name of Product Product Quantity
Fly ash Transportation (MT/Year) 306160
D- By-Product if any with capacity :
By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
Water Requirement (in KLD) and its Source :
Source of Water Details
Source Type Name of Source Quantity (KL/D)
Other Water sprikling tanlker 60.0
Quantity of effluent (In KLLD) ;
Effluent Details
Source Consumption Quantity (KL/D)
Others{Dust Suppression) 60.0
Fuel used in the equipment/machinery Name and Quantity (per day) :
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Fuel Consumption Details B _‘
~ Fuel Consumption{(tpd/kld) Use
Others | 00 00 |

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again, No further expansion or medification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,

Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board,

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 31/12/2027 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:

1.Kindly refer your application for Consent to establish dated 13.10.2023 vide which you have stated
that the fly ash of Lalitpur Power Generation Company Ltd. shall transported for land filling under
the agreement with Khasra No./Gata No. 1176, Toriya, 219, Udaypura, 2421, Mirchwara, 1092/1,
Mirchwara, 975] 972, 977, 1087, Panari, 2525/1, 2525/2, 2525/3, Banpur, 1285 Cugarwara, 38, 66/2,
Panari, 186, Khohara, 777/1, Banpur, 805, Mirchwara Distict- Lalitpur. to reclaim the agriculture
land in this regard a conditional Consent to establish is being issued subjected that the transportation
of fly ash shall be covered vehicles to control the ambient air quality as per prescribed norms of fly
ash disposal issued by Ministry of Environment and Climate Change, Government of India.

2.In any case of public nuisance complaint this conditional Consent to establish shall be treated as
canceled so this is your prime duty to observed and maintain the proper cover of Fly ash Flying in
near by area.

3. This permission have no authorization for the production of Fly ash generation and having effect
that the transportation of fly ash from Lalitpur Power Generation Company Ltd, Mirchwaraa,
Lalitpur premises to agriculture land of agreemented farmer for reclamation of soil only.

4.The Industry Submit A bank Guarantee amounting to Rs. 50,000.00 (Fifty Thousand ) within 15
days as an assurance to comply with the code of Practice as well as provisions of the Water
(Prevention & Control of Pollution)} Act, 1974 and the Air (Prevention & Control of Pollution) Act,
1981.

5.This conditional permission is being issued in regard of Letter No.-468/18-2/2019 dated 20-09-
2020 under the provisions of MSME (Establishment and Operations} Act of 2020.

6.The Board reserves the right to revoke this conditional consent to establish which has granted at
any time in case that industry is violating any of the provision of the Air (Prevention & Control of
Pollution) Act, 1981 and water (Prevention & Control of Pollution) Act, 1974 and as amended time
to time,

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 15/01/2024 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

DEEPA Cuitally signed by DEEPA ARDRA
ARORA Date: 2023 2 15 17:53:41 405730°
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REGIONAL OFFICER
U.P, POLLUTION CONTROL BOARD, JHANSI

Dated:- 15/12/2023

Copy To -
CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW DEEPA A, e by OEEPA
ARO R A Date: 20231215 17:53:04
+05'30"
REGIONAL OFFICER

U.P., POLLUTION CONTROL BOARD, JHANSI
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UTTAR PRADESH POLLUTION CONTROL BOARD
B 7 Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppecb.com, Website: www.uppch.com

Validity Period :01/03/2024 To 28/02/2026

Ref No. - 202744/UPPCB/Jhansi(UPPCBRO)/CTE/LALITPUR/2024  Dated:- 06/03/2024
To,

Shri AJAY VIKRAM SINGH

M/s LALITPUR POWER GENERATION COMPANY LTD

Village Mirchwara Burogaon Lalitpur (UP),LALITPUR,284123

LALITPUR

Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 24810870 dated - 08/02/2024. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

1. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details

Name of Raw Material Raw Material Unit Name Raw Material Quantity
Coal Metric Tonnes/Day 319840.0
C- Product with capacity :
Product Detail
Name of Product Product Quantity
Ash 319840.0
D- By-Product if any with capacity :
By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
Nil Metric Tonnes/Day 0 0

2. Water Requirement {in KLLD) and its Source :

Source of Water Details

Source Type Name of Source Quantity (KL/D)
Mine Water 0.0
3, Quantity of effluent (In KLD) :
Effluent Details
Source Consumption Quantity (KL/D)

Others{Dust Suppression) 60.0




817 142

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
_Fuel | Consumption{tpd/kld) Use
Coal 29500 Boiler operation

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Poliution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 28/02/2026 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:

1. Kindly refer your application for Consent to establish dated 08.02.2024 vide which you have stated
that the fly ash of Lalitpur Power Generation Company Ltd. shall transported for land filling under
the agreement with Khasra No./Gata No, 1970mi, Padwa, 164, Khiriya (Banpur), 52mi, Ganga
Sagar, 1308/6mi, Masora Khurd, 10, Bamhauri sahna, 101, Bamhauri Sanha, 1443, Toria, 771,
Bhawni, 2253, Mirchwara, 2111, Mirchwara, 835, Mirchwara Lalitpur, 306/20, Tor, 1123, Didaura
District- Lalitpur, to reclaim the agriculture land in this regard a conditional Consent to establish is
being issued subjected that the transportation of fly ash shall be covered vehicles to control the
ambient air quality as per prescribed norms of fly ash disposal issued by Ministry of Environment
and Climate Change, Government of India.

2.In any case of public nuisance complaint this conditional Consent to establish shall be treated as
canceled so this is your prime duty to observed and maintain the proper cover of Fly ash Flying in
near by area.

3. This permission have no authorization for the production of Fly ash generation and having effect
that the transportation of fly ash from Lalitpur Power Generation Company Ltd, Mirchwaraa,
Lalitpur premises to agriculture land of agreement farmer for reclamation of soil only,

4.The Industry Submit A bank Guarantee amounting to Rs. 50,000.00 (Fifty Thousand ) within 15
days as an assurance to comply with the code of Practice as well as provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,
1981.

5.This conditional permission is being issued in regard of Letter No.-468/18-2/2019 dated 20-
092020 under the provisions of MSME (Establishment and Operations) Act of 2020.

6.The Board reserves the right to revoke this conditional consent to establish which has granted at
any time in case that industry is violating any of the provision of the Air (Prevention & Control of
Pollution) Act, 1981 and water (Prevention & Control of Pollution) Act, 1974 and as amended time
to time.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 06/04/2024 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.
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D ee p a Digitally signed by

Deepa Arora
Date: 2024.03.06
Arora 11:46:16 +05'30"
REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI

Dated:~ 06/03/2024
Copy To -

Digitally signed by
CEQ-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW

D A
Deepa Arora p.ie202403.06

11:46:36 +0530°
REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI



819 144

= forert LIFE - warfacor & Rrg ofta deft | oM. LiFE
A AA. (Lifestyle For Environment } \ ‘5/ ‘
£ nY Lifestyle for
N AAAEATRET FT F=q N ‘/ Environment

o T=EAT — I9THAT § A afver Fr wremar 7Y ST Aty A gt w1

o HEOT A -UHT TIAM T I A T, I, W9, =L, U@L AfE w0 ITHA T Y 0F
THTET AE AT I FIH/ IR H T N AT FEAL AT TAEAT & S0

o UHA TAAT AR ITAE F TANT K UHed TF SATRIF o9 F 919 FI8 47 &7 ITYRT F4 AT
¥ 375 Fafere = Sy (WTlRes) F=% 6T Jeawie T=TAT ST AT §

o AT FAATTATAT (AHAT THRMHT) FT AT FTaivaqT a9 2030 TF ATAT 14 ATF FUE 599 F
sfafes a=a Ioa F% 9%ar § | e /oot S5 & 73 9, ¥ et @ s @y mgt L2

o STV TARTF / THFAT I A FU A B W T | THH IT fAwareor 39 T8 I € -~
T fargge W ¥ | ity E-fareiar = & aquanh safcs / egife o S S e
0.75 faferm = o E-F9¢ &1 Tdwe By J1 a9 § vd w=y ¥ Fuw gaiaei goraa &
THT ST EHAT §

o TG I FHT - T 5 Fa7 araey arad  aPaga £ qaeadar § - ag ff 7 e F7 8 2
ZRr T8 % u fe oA 96T F, AaT GEAE B A7 S 99 & €7 § ST FATAr ¥ F93r
AT Tiags o fE

o TRF TR 9T FH H T 3 AN FT IHAT % 3l £77 sardiraor 7

o TUGHT AT wr AT SIS A T WAy Awery aiten v &4t gl £ ggmar § 99 %
AT o T TEATE ST A | TE At Ao v qrnlt F ahe (@ i) :E A 15
HTF & AN FT T G F THOAT AT THAT B

o LU TW - IULEE A M7 ATAT & FTART H AT Fl @9 7 30 - 40% F% F7 Fav v wav &) v
IO & T FI4 I AGT FT 72 7@ T § 9 fomw shec ol s v wwar 3

o %% ATTEATY FIFRHT T F AR A o A TN ATA ¥ 22.5 RfEra kwh 7F w91 R e g
awdt g

o TLPILNTT dos & 21 9T CFL & 37T fasel 7 @oa & avrd w9 € | st # v iR o
Tarsreft ot it &3 7 | T T R Ioaolt F s 5 grafisar ¥

T T vt shiae oefY Fir srafRamatt w1 R R vataor sgge wiaior qaam e wfaror &
wfa garo TfaE |



820
_ ANNEXURE-R-29 145

UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: inf'o@uppch.com, Website: www.uppch.com

Validity Period :20/06/2024 To 31/12/2028

Ref No. - 211573/UPPCB/Jhansi(lUPPCBRO)/CTE/LALITPUR/2024 Dated:- 01/07/2024
To,

Shri AJAY VIKRAM SINGH

M/s LALITPUR POWER GENERATION COMPANY LTD

Village Mirchwara Burogaon Lalitpur (UP),LALITPUR,284123
LALITPUR

Sub :

Consent to Establish for New Unit/Expansion/Diversification under the provisions of

Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 26538686 dated - 25/05/2024. After examining the

application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

L. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
coal Metric Tonnes/Day 300000
C- Product with capacity :
Proeduct Detail
Name of Product Product Quantity
Fly Ash 170000
D- By-Product if any with capacity :
By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
None Metric Tonnes/Day 00 00
Water Requirement (in KLD) and its Source :
Source of Water Details
Source Type Name of Source Quantity (KL/D)
River Canal 0.0
Quantity of effluent (In KLD) :
Effluent Details -
Source Consumption Quantity (KL/D)
Others(Dust Suppression} 60.0
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Fuel used in the equipment/machinery Name and Quantity (per day) :

- Fuel Consumption Details
Fuel Consumption{tpd/kid) Use
Coal 00 00

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,

Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
ndustry till 31/12/2028 to the Board.

Industry will not start its operation, unless CTO is obtained under water {Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before statt of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:

1. Kindly refer your application for Consent to establish dated 25.05.2024 vide which you have stated
that the fly ash of Lalitpur Power Generation Company Ltd. shall transported for land filling under
the agreement with Khasra No./Gata No. 1078/1 Khadobara, 2649/6 Mirchwara, 2399 Mirchwara,
2251 mi Mirchwara, 1821 Semra Bhag Nagar, 1839 Semra Bhag Nagar, 1022, 1023 Mirchwara
lalitpur, 661 Dailwara, 392/2 Roda, 389/1 Roda, 1944mi Panari, 46 Masora Kalan, 30,34/2,32/2
Masora Kalan, 613 Tila, 387/3, 497/2 Roda Distict-Lalitpur. to reclaim the agriculture land in this
regard a conditional Consent to establish is being issued subjected that the transportation of fly ash
shall be covered vehicles to control the ambient air quality as per prescribed norms of fly ash
disposal issued by Ministry of Environment and Climate Change, Government of India,

2.In any case of public nuisance complaint this conditional Consent to establish shall be treated as
canceled so this 1s your prime duty to observed and maintain the proper cover of Fly ash Flying in
near by area.

3. This permission have no authorization for the production of Fly ash generation and having effect
that the transportation of fly ash from Lalitpur Power Generation Company Ltd, Mirchwaraa,
Lalitpur premises to agriculture land of agreemented farmer for reclamation of soil only.

4. The Industry Submit A bank Guarantee amounting to Rs. 50,000.00 (Fifty Thousand ) within 15
days as an assurance to comply with the code of Practice as well as provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution} Act,
1981.

5.This conditional permission is being issued in regard of Letter No.-468/18-2/2019 dated 20-
092020 under the provisions of MSME (Establishment and Operations) Act of 2020.

6.The Board reserves the right to revoke this conditional consent to establish which has granted at
any time in case that industry is violating any of the provision of the Air (Prevention & Control of

Pollution) Act, 1981 and water (Prevention & Control of Pollution) Act, 1974 and as amended time
to time,

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry 1s directed to submit its first compliance report regarding above
mentioned specific and general conditions till (1/08/2024 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.
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Copy To -

CEOQ-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW.
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: Digitally signed by
Deepa Deepa Arora
Date; 2024.07.01
Arora 12:04:28 +05'30°
REGIONAL OFFICER

Dated:- 01/07/2024

Dee pa ' Digitally signed by

Deepa Arora
Date: 2024.07.01
ATora roasi 40530
REGIONAL OFFICER
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ANNEXURE-R-30

LPGCL

3{3

Details NOC taken from UPPCB for low-lying area reclaimation

Sl. Details of Consent to Establish (CTE) Area (hect)

1 129828/UPPCB/Jhansi(UPPCBRO)/CTE/LALITPUR/2021 7.32
Dated:- 14/07/2021 -

D 153971/UPPCB/Jhansi(UPPCBRO)/CTE/LALITPUR/2022 3.22
Dated:- 18/05/2022 )

= 172973/UPPCB/Jhansi(UPPCBRO)/CTE/LALITPUR/2022 18.38
Dated:- 27/01/2023 * )

4 185253/UPPCB/Jhansi(UPPCBRO)/CTE/LALITPUR/2023 21.91
Dated:- 17/06/2023 )

5 194928/UPPCB/Jhansi(UPPCBRO)/CTE/LALITPUR/2023 5.16
Dated:- 15/12/2023 )

6 202744/UPPCB/Jhansi(UPPCBRO)/CTE/LALITPUR/2024 6.95
Dated:- 06/03/2024 ’

7 211573/UPPCB/Jhansi(UPPCBRO)/CTE/LALITPUR/2024 2.89
Dated:- 01/07/2024 ;

Total 70.83
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ANNEXURE-R-31
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1 Background

Lalitpur Power Generation Company Limited (LPGCL), a subsidiary of Bajaj Group, is
operating a three-unit 1,980 MW supercritical thermal power plant in Lalitpur district, Uttar
Pradesh. To reduce its carbon footprint, the plant is equipped with modern technologies
and advanced automatic monitoring and control with high-efficiency electrostatic
precipitators. The first unit was commissioned in 2015, and the second and third ones in
2016.

The thermal power plant depends on public reservoirs in the district for meeting its
water demands, viz., Rajghat and Kachnoda. An ash pond is constructed that acts as a
landfill for the coal combustion products released from the plant, i.e., bottom ash and fly
ash. In line with the statutory requirement, LPGCL has undertaken water harvesting and
water pollution control interventions around its power plant to reduce the adverse impact
on the local water environment. On a request from LPGCL, a study was undertaken by the
Institute for Resource Analysis and Policy (IRAP) to assess the impact of water harvesting
and water pollution control interventions on the quality of local groundwater resources and
changes (if any) with respect to the baseline conditions. This report presents the findings of

the study.
2 Objective of the Study
The main objectives of the study were to:

i. Analyze the present (pre-monsoon of 2021) groundwater quality for the area

surrounding the Lalitpur Thermal Power Plant.

ii. Compare the present groundwater quality with the baseline (pre-monsoon of 2010)

conditions.
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3 Approach and Data Sets Used

LPGCL has undertaken several interventions pertaining to water harvesting and
groundwater recharge in their campus and the surrounding areas. Such interventions serve
a dual purpose: first is the augmentation of surface water storage and groundwater
recharge at the local scale; and second, is the improvement in water quality through dilution
of minerals in the local water sources. Further, water pollution control interventions have
been designed and implemented within the campus of Lalitpur Thermal Power Plant (LTPP)
to ensure that the leachate from the ash pond does not contaminate the nearby water
resources, especially groundwater in the shallow aquifers.

The LPGCL laboratory tests groundwater samples collected from various sources in
and around the LTPP site for physical, chemical, and bacteriological parameters following
the Standard Indian testing methods. Testing is also done for heavy metals. Overall, testing
is done for four groundwater sources (handpumps near ash pond in the LTPP, and villages
Semra, Udaipura, and Mirchwara) covering 40 water quality parameters. One of the
groundwater monitoring sources is within the campus of LTPP, its location is provided in
Figure 1.

First of all, a macro analysis on groundwater quality in district Lalitpur and block Bar
(where the LTPP is located) was performed. It covered analysis of electrical conductivity
(EC), nitrate, fluoride, bacteriological contamination, pesticides, and heavy metals in shallow
aquifers. The information needed for this analysis was accessed from a report of the Central
Ground Water Board (CGWB, 2017). Thereafter, data on groundwater samples collected and
tested during March 2021 (pre-monsoon) by LPGCL were analyzed.

Finally, the results of the present groundwater sample analysis were compared with
the baseline data (pre-monsoon of 2010) provided by the LPGCL. For this, three
groundwater sources (handpumps near ash pond in the LTPP, and villages Udaipura and
Mirchwara) for which data on 31 water quality parameters was available for both present

and baseline years were selected.
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LOCATION OF PIEZOMETER AND GROUND WATER
MONITORING IN RESPECT OF ASH DYKE
(3 X 660 MW TPP LPGCL , LALITPUR)
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Figure 1: Location of groundwater monitoring source within the LTPP

(Source: Map provided by LPGCL)

4 Groundwater Quality in Lalitpur District of Uttar Pradesh

The analysis of the groundwater samples collected during 2017 by the Central
Ground Water Board (CGWB) from the observation wells in Lalitpur district shows that the
average electrical conductivity (EC) of groundwater is 1,014 uS cm-1, with a lowest of 199 uS
cm-1 to a high of 3245 uS cm-1. Nevertheless, in most parts of the district, the EC value
varies from 750 to 1500 uS cm-1 (refer to Figure 2). The average concentration of total
dissolved solids (TDS) is 547.0 mg/l. About 97% of the analysed groundwater samples fall in

the category of freshwater, and only 3% in the brackish water category. The high EC and TDS

4
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(up to 2392.8 mg/I for the latter) of groundwater in the latter category makes it unsuitable

even for irrigation.
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Figure 2: Distribution of EC values in shallow aquifers of district Lalitpur

(Source: CGWB, 2017)



The
average
concentration of
nitrate is 54.4
mg/l, with higher
values in the
groundwater
samples in the
northern blocks
of the district
(refer to Figure
3). Even the
average
concentration of

nitrate  exceeds

the maximum permissible limit for drinking water use (as per IS 10500: 2012).

Figure 3: Distribution of Nitrate concentration in shallow aquifers of district Lalitpur

(CGWB, 2017)

155



831 156

!’I'!:-'II’I ll‘.?'ﬂ‘l. Fl‘-l:-'ﬂ l’!‘l!ﬁ
Fluoride Distribution of Shallow Aquifer Further, fluoride
,E_d Lalitpur District, U.P H
6 & concentration
exceeds the
prescribed 1.5 mg/I
;ﬁ" é drinking water
maximum
permissible limit
=  d
g4 -4 (specification
£ &
allowed as per IS
10500: 2012 in
f:;. .ﬁ absence of
] a
alternate sources)
> in about 54.6% of
Legend e "
£| oround water Quality “* £ the groundwater
i | Fiuoride (mgn) i
= <18 samples. Mahrauni,
*« 15.3
3.8 Talbehat, and
. >»5
50T Jakhaura are the

worst affected blocks (refer to Figure 4).

Figure 4: Distribution of Fluoride concentration in shallow aquifers of district Lalitpur

(Source: CGWB, 2017)

A significant number of groundwater samples were found to be bacteriologically
contaminated. Out of the 33 groundwater samples collected for bacteriological
investigation, the total coliform was found in 51.5% whereas faecal coliform was found in
42.4% of the analysed groundwater samples. Inadequate maintenance of wells and
unsanitary conditions existing around the wells were found to be the major reasons for the
bacteriological contamination of groundwater.

However, pesticide presence was not detected in 66 groundwater samples collected

for the purpose. Heavy metals too were detected in a very small fraction of the total 699

7
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groundwater samples that were analysed. The concentration of Cadmium (Cd), Chromium
(Cr), Nickel (Ni), and Lead (Pb) exceeded the maximum permissible limit for drinking water
use (as per IS 10500: 2012) in only 1.9%, 0.3%, 0.3%, and 0.6% of analysed samples
respectively. Further, the concentration of Arsenic (As) exceeds the maximum permissible in

1.1% of the samples.

5 Comparison of the Present Status of Groundwater Quality with the

Baseline

The laboratory test results of the groundwater samples collected during March 2021
were analyzed for determining the concentration of 31 different water quality parameters
from the handpumps near the LTPP ash pond, and the villages Udaipura and Mirchwara.
The estimated values of concentration of these parameters are presented in Table 1. The
baseline (March 2010) water quality status of the same three monitored groundwater
sources vis-a-vis 31 different physical, chemical, and bacteriological parameters and toxic
substances along with their maximum permissible limit for drinking water use (as per IS
10500: 2012) is also presented in Table 1.

It is observed that except for a few parameters, groundwater quality has either
remained the same or improved with respect to the baseline. The elements whose
concentration differs from the baseline during the plant operation years are TDS, Ca, Cl, Mg,
Mn, NOs, SQa, CaCOs, Total Hardness, and Zn. Nevertheless, except for the Alkalinity (CaCOs)
and the Total Hardness in the groundwater sample collected near the ash pond, the values
for the present year (pre-monsoon of 2021) with respect to all the three groundwater
sources tested remain well within the maximum permissible limits for drinking water supply
and level with the baseline data. The testing of the groundwater samples in district Lalitpur
by the CGWB (2017) observed that the total hardness in the groundwater samples was up to
1316.7 mg/l. Further, it was observed that the Ca-Mg-HCOs is the dominant hydro-
geochemical facies (referring to the characteristics of the rock) in the groundwater. Thus,
the high CaCO; and the Total Hardness can be attributed to the geo-genic (naturally
occurring) factors.

Further, the TDS values for all the groundwater samples are within the permissible

limit for drinking water (as per the IS 10500: 2012). it is also to be noted that the presence

8
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of toxic metals including those associated with fly ash in the analyzed groundwater samples

is far below the permissible limits (such as As, Pb, Hg, and Cr) and the baseline data.

Table 1: Comparison of the present groundwater quality with the baseline

Plant Site/ Near Permissible
Ash Pond Mirchwara village | Udaipura village | Limit as per
Sr. 1S 10500:
No. | Parameters | Unit |Baseline*| Present* |Baseline*| Present* |Baseline*| Present™ 2012
A |Bacteriological
MPN/
1iE. Coli 100ml| Absent AbsenJ Absent] Absent] Absent Absent Absent
MPN/
2[Total Coliforms (100m| | Absent| Absent| Absent| Absent| Absent| Absent Absent
B |Physical
3|Color Hazen <1.00 <1.0 <1.0 <1.00 <1.0 <1.00 15
4/0dour - Agreeable/Agreeable/Agreeable|/Agreeable/Agreeable/Agreeable|  Agreeable
S5|[Taste - Agreeable|/Agreeable/Agreeable|Agreeable|Agreeable|/Agreeable|  Agreeable
6[Turbidity (NTU) 1.000 <1.00 1.00 <1 1.000 <1.00 5
7jpH - 7.20 7.02 7.10 6.38 - 6.72 6.5-8.5
Total Dissolved
8/Solid (TDS) mg/I 632.000 988.00, 688.000 728.0 502.00/ 494.00 200&
C  |Chemical
Aluminium (as
9lAl) mg/| <0.01 <0.01 <0.01 <0.01 <0.01 <0.01; 0.2
Anionic
Detergents (as
10[MBAS) mg/! <001 <010 <001 <010 <001 <0.10 1.0
11|Boron (asB)  [mg/I 0.05 <0.10 0.02 <0.10 0.15 <0.10 1.0
12|Calcium (as Ca) mg/I 117.21) 196.39, 100.00 96.19 90.00; 88.17 200
13|Chloride (as Cl) jmg/I 136.00] 203.51 87.000 103.71 69.00 66.53 1000
14/Fluoride (as F) [mg/I 0.86 0.82 0.90 0.54 1.00 0.52 1.5
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Plant Site/ Near Permissible
Ash Pond Mirchwara village | Udaipura village | Limit as per
Sr. 1S 10500:
No. | Parameters | Unit |Baseline*| Present* |Baseline*| Present* |Baseline*| Present* 2012

Free Residual

15(Chlorine mg/I <0.1 <0.1 <0.2 <0.1 <0.3 <0.1 1.0

16|lron (as Fe) mg/| 0.3 0.3 0.3 0.3 0.1 0.1 0.3
Magnesium (as

17|Mg) mg/I 54.60; 79.22 41.80  42.77 36.00 39.85 100
Manganese (as

18/Mn) mg/! <0.01 <0.10 <0.01 2.84 <0.01 0.04 0.3
Nitrate (as

19|NO3) mg/| 23.70 10.16| 38.60 7.85 4.0 9.12 45
Selenium (as

20Se) mg/I <0.01 <0.01 <0.01] <0.01 <0.01 <0.01 0.01
Sulphate (as

21|S0q) mg/| 111.000 114.32 68.00 70.95 45.00 42.22 400
Total Alkalinity

22|(as CaCOs3) mg/I 610.00f 961.00f 240.000 208.00, 279.00, 284.00 600

23[Total Hardness [mg/I 516.00f 820.000 398.000 416.00f 378.00f 384.00 600

24iZinc (as Zn) mg/I <0.1 0.22 <0.1 0.07 <0.1 0.21 15

D  [Toxic Substances

Cadmium (as

25|Cd) mg/| <0.001, <0.001] <0.001] <0.001 <0.001 <0.001] 0.003

26{Cyanide (as CN)mg/I <0.02 <0.01 <0.02 <0.01 <0.02 <0.01 0.05

27|Lead (as Pb)  mg/I <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 0.01]
Mercury (as

28Hg) mg/| <0.001| <0.001 <0.001 <0.001 <0.001] <0.001 0.001
Polynuclear
Aromatic

29|Hydrocarbons |mg/I Nill <0.0001 Nill <0.0001 Nil| <0.0001; 0.0001

10
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Plant Site/ Near Permissible
Ash Pond Mirchwara village | Udaipura village | Limit as per
Sr. 1S 10500:
No. | Parameters | Unit |Baseline*| Present* |Baseline*| Present* |Baseline*| Present* 2012
(PAH)
Total Arsenic
30/(as As) mg/I <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 0.05
otal
Chromium (as
31{Cr) mg/I <0.05 <0.05 <0.05 <0.01 <0.05 <0.05 0.05

(Source: Based on the LPGCL conducted laboratory test results and BIS 2012)

Notes:

*Baseline refers to the pre-monsoon of the year 2010 and the present refers to the pre-
monsoon of the year 2021.

-Cells with red colour indicates parameters whose value has increased at present in
comparison to the baseline.

-Cells with green colour indicate the maximum permissible limit for drinking water use as

per IS 10500: 2012.

é Conclusion

Overall, our analysis shows that various interventions undertaken by LPGCL within
the campus and surrounding areas of the Lalitpur Thermal Power Plant for augmenting
water resources and controlling water pollution have helped ameliorate the groundwater
quality. The analysis of water samples undertaken as per the water quality testing protocols
did not show the presence of any toxic substances associated with fly ash in the
groundwater sources. Further, the higher concentration of CaCOs; and Total Hardness in
groundwater samples (above the maximum permissible limit) is because of geo-genic
(naturally occurring) reasons. Though in some cases, the marginal changes in the value of
certain parameters led to a variation in the other associated parameters due to local

topographic conditions and the other natural water streams flowing through the area, they

11
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are still well within the maximum permissible limit for potable water and level with baseline

data.
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1 Background

Lalitpur Power Generation Company Limited (LPGCL), a subsidiary of Bajaj Group, is operating
a 3x 660MW (1,980 MW) supercritical thermal power plant in Lalitpur district, Uttar Pradesh. To
reduce its carbon footprint, the plant is equipped with modern technologies and advanced automatic
monitoring and control with high-efficiency electrostatic precipitators. The first unit was
commissioned in 2015, and the second and third ones in 2016.

The thermal power plant depends on public reservoirs in the district for meeting its water
demands, viz., Rajghat and Kachnoda. An ash pond is constructed that acts as a landfill for the coal
combustion products released from the plant, i.e., bottom ash and fly ash. In line with the statutory
requirement, LPGCL has undertaken water harvesting and water pollution control interventions
around its power plant to reduce the adverse impact on the local water environment. On a request
from LPGCL, a study was undertaken by the Institute for Resource Analysis and Policy (IRAP) to assess
the impact of water harvesting and water pollution control interventions on the quality of local
groundwater resources and changes (if any) with respect to the baseline conditions. This report
presents the findings of the study.

2 Objective of the Study
The main objectives of the study were to:

e Analyse the present (pre-monsoon of 2022) groundwater quality for the area surrounding the
Lalitpur Thermal Power Plant.

e Compare the present groundwater quality with the earlier (pre-monsoon of 2021) conditions.

e Compare the present groundwater quality with the baseline (pre-monsoon of 2010)
conditions.

3 Approach and Data Sets Used

LPGCL has undertaken several interventions pertaining to water harvesting and groundwater
recharge in their campus and the surrounding areas. Such interventions serve a dual purpose: first is
the augmentation of surface water storage and groundwater recharge at the local scale; and second,
is the improvement in water quality through dilution of minerals in the local water sources. Further,
water pollution control interventions have been designed and implemented at ash pond of Lalitpur
Thermal Power Plant (LTPP) to ensure that the leachate from the ash pond does not contaminate the
nearby water resources, especially groundwater in the shallow aquifers.

The LPGCL is conducting a regular monitoring of ground water and analysis of samples
collected from various groundwater sources in and around the LTPP through an independent testing
laboratory duly approved by the Ministry of Environment, Forests & Climate Change (MoEFCC) and
also accredited by NABL. The groundwater testing is performed by the agency lab covering physical,
chemical, and bacteriological parameters following the Standard Indian testing methods. Testing is
also done for heavy metals. Overall, testing is done for four groundwater sources (handpumps near
ash pond in the LTPP, and villages Semra, Udaipura, and Mirchwara) covering 40 water quality
parameters. One of the groundwater monitoring sources is within the campus of LTPP, its location is
provided in Figure 1.

First of all, a macro analysis on groundwater quality in district Lalitpur and block Bar (where
the LTPP is located) was performed. It covered analysis of electrical conductivity (EC), nitrate, fluoride,
bacteriological contamination, pesticides, and heavy metals in shallow aquifers. The information
needed for this analysis was accessed from a report of the Central Ground Water Board (CGWB, 2017).



839 164

Thereafter, data on groundwater samples collected and tested during March 2021 (pre-monsoon) by
LPGCL were analyzed.

Finally, the results of the present groundwater sample analysis were compared with the
baseline data (pre-monsoon of 2010) provided by the LPGCL. For this, three groundwater sources
(handpumps near ash pond in the LTPP, and villages Udaipura and Mirchwara) for which data on 31
water quality parameters was available for both present and baseline years were selected.

LOCATION OF PIEZOMETER AND GROUND WATER
MONITORING IN RESPECT OF ASH DYKE
(3 X 660 MW TPP LPGCL , LALITPUR)
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Figure 1: Location of groundwater monitoring source within the LTPP

(Source: Map provided by LPGCL)

4 Groundwater Quality in Lalitpur District of Uttar Pradesh

The analysis of the groundwater samples collected during 2017 by the Central Ground Water
Board (CGWB) from the observation wells in Lalitpur district shows that the average electrical
conductivity (EC) of groundwater is 1,014 uS cm-1, with a lowest of 199 uS cm-1 to a high of 3245 uS
cm-1. Nevertheless, in most parts of the district, the EC value varies from 750 to 1500 uS cm-1 (refer
to Figure 2). The average concentration of total dissolved solids (TDS) is 547.0 mg/Il. About 97% of the
analysed groundwater samples fall in the category of freshwater, and only 3% in the brackish water
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category. The high EC and TDS (up to 2392.8 mg/| for the latter) of groundwater in the latter category

ma

kes it unsuitable even for irrigation.
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Figure 2: Distribution of EC
values in shallow aquifers of
district Lalitpur

(Source: CGWB, 2017)



The average
concentration of nitrate is
54.4 mg/l, with higher values
in the groundwater samples
in the northern blocks of the
district (refer to Figure 3).

Even the average
concentration of nitrate
exceeds the maximum

permissible limit for 100 ppm
for drinking water use (as per
IS 10500: 2012).

Figure 3: Distribution of
Nitrate concentration in
shallow aquifers of district
Lalitpur

(CGWB, 2017)
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Further,
fluoride concentration
exceeds the
prescribed 1.5 mg/l
drinking water

maximum permissible
limit (specification
allowed as per IS
10500: 2012 in
absence of alternate
sources) in about
54.6% of the
groundwater samples.
Mahrauni, Talbehat,
and Jakhaura are the
worst affected blocks
(refer to Figure 4).

Figure 4: Distribution
of Fluoride
concentration in
shallow aquifers of
district Lalitpur

(Source: CGWB, 2017)

A significant number of groundwater samples were found to be bacteriologically
contaminated. Out of the 33 groundwater samples collected for bacteriological investigation, the total
coliform was found in 51.5% whereas faecal coliform was found in 42.4% of the analysed groundwater
samples. Inadequate maintenance of wells and unsanitary conditions existing around the wells were
found to be the major reasons for the bacteriological contamination of groundwater.

However, pesticide presence was not detected in 66 groundwater samples collected for the
purpose. Heavy metals too were detected in a very small fraction of the total 699 groundwater
samples that were analysed. The concentration of Cadmium (Cd), Chromium (Cr), Nickel (Ni), and Lead
(Pb) exceeded the maximum permissible limit for drinking water use (as per IS 10500: 2012) in only
1.9%, 0.3%, 0.3%, and 0.6% of analysed samples respectively. Further, the concentration of Arsenic

(As) exceeds the maximum permissible in 1.1% of the samples.
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5 Comparison of the Present Status of Groundwater Quality with the earlier
(pre-monsoon of 2021) conditions and baseline condition

The laboratory test results of the groundwater samples collected during March 2021 were
analyzed for determining the concentration of 31 different water quality parameters from the
handpumps near the LTPP ash pond, and the villages Udaipura and Mirchwara. The estimated values
of concentration of these parameters are presented in Table 1. The baseline (March 2010) water
quality status of the same three monitored groundwater sources vis-a-vis 31 different physical,
chemical, and bacteriological parameters and toxic substances along with their maximum permissible
limit for drinking water use (as per IS 10500: 2012) is also presented in Table 1.

It is observed that for all the parameters, groundwater quality has either remained more or
less the same or has improved with respect to the baseline, and in most cases as compared to the
previous year (i.e., 2021). The only two parameters whose values have increased marginally as
compared to the baseline are iron and nitrate, whose concentrations were slightly above the baseline
in one village (0.201 as against 0.1 mg/litre in Udaipura for iron, and 4.62 as compared to 4.02 mg/litre
for nitrate in the same village). Moreover, the values of all the physical, chemical, bacteriological
parameters and toxic substances) remained within the permissible limits for drinking water supply for
most cases except for total dissolved solids, total hardness, alkalinity and calcium in whose cases, the
values marginally exceeded the permissible limits. Nevertheless, the values were far below the
maximum permissible limits (of 600 mg/litre for both alkalinity and total hardness, 2000 mg/litre for
TDS and 75 mg/litre for calcium).

The testing of the groundwater samples in district Lalitpur (outside the project area) by the
CGWB (2017) observed that the total hardness in the groundwater samples was up to 1316.7 mg/I.
Further, it was observed that the Ca-Mg-HCOj; is the dominant hydro-geochemical facies (referring to
the characteristics of the rock) in the groundwater. Yet the concentration of these chemical
compounds in groundwater in the plant site and project area was far below these levels and within
permissible limits. Further, the TDS values for all the groundwater samples reduced from the base line
values are already within the permissible limit for drinking water (as per the IS 10500: 2012) in one
location and almost came close to the permissible limit in the other two locations. It is also to be noted
that the presence of toxic metals including those associated with fly ash in the analyzed groundwater
samples is far below the permissible limits (such as As, Pb, Hg, and Cr) and the baseline data.
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Table 1: Values of Water Quality Parameters obtained from Sample Tests (Base line, previous year and present, 2022)

Plant Site/ Near Ash Pond Mirchwara village Udaipura Village
Permissible
Sr. Previous Previous Previous Limit as per IS
No. | Parameters Unit Baseline | year* |Present**| Baseline | year* Present** Baseline year* Present** 10500: 2012
A Bacteriological
MPN/
1[E. Coli 100ml Absent| Absent| Absent Absent| Absent Absent Absent] Absent Absent Absent
Total MPN/
2|Coliforms 100ml Absent| Absent  Absent| Absent| Absent Absent Absent] Absent Absent Absent
B Physical
3|Colour Hazen <1.00 <1.00 <1.00 <1.00 <1.00 <1.0 <1.0 <1.00 <1.0 15
4/0dour - AgreeablelAgreeable| Agreeable| Agreeable|Agreeable Agreeable| Agreeable| Agreeable Agreeable Agreeable
5[Taste - AgreeablelAgreeable| Agreeable| AgreeablelAgreeable Agreeable| Agreeable] Agreeable Agreeable Agreeable
6/Turbidity (NTU) 1.00 <1.00 <1.0 1.00 <1.00 <1.0 <1.0 1.00 <1.0 5
7|pH - 7.20 7.02 7.22 7.10 6.38 7.09 - 6.72 7.32 6.5-8.5
Total
Dissolved
8|Solid (TDS) mg/I 632.00, 988.00 556 688.00 728.00 522 502.00 494.00 428 500
C Chemical
Aluminium
9|(as Al) mg/I <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 0.2
Anionic
Detergents
10|(as MBAS) mg/| <0.01 <0.10 <0.1 <0.01 <0.10 <0.1 <0.1 <0.01 <0.1 1.0
11Boron (as B) |mg/I 0.05 <0.10 <0.1 0.02 <0.10 <0.1 0.15 <0.1 <0.1 1.0
Calcium (as
12|Ca) mg/| 117.21] 196.39 86.58 100.00 96.19 83.77 90.00 88.17 82.56 75
Chloride (as
13i(Cl) mg/I 136.00f 203.51 33.06 87.00f 103.71 33.06 69.00 66.53 57.02 200
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Plant Site/ Near Ash Pond Mirchwara village Udaipura Village
Permissible
Sr. Previous Previous Previous Limit as per IS
No. | Parameters Unit Baseline | year* |Present**| Baseline | year* Present** Baseline year* Present** 10500: 2012

Fluoride (as

14(F) mg/| 0.86 0.82 0.62 0.90 0.54 0.69 1.00 0.52 0.9 1.0
Free Residual

15|Chlorine mg/I <0.1 <0.1 <0.1 <0.2 <0.1 <0.1 <0.3 <0.1 <0.1 1.0

16|lron (as Fe) |mg/I 0.3 0.3 0.221 0.3 0.3 0.221 0.1 0.1 0.201 0.3
Magnesium

17|(as Mg) mg/| 54.60 79.22 23.33 41.80 42.77, 26.98 36.00 39.85 20.41 100
Manganese

18|(as Mn) mg/I <0.01 <0.10 <0.1 <0.01 2.84 <0.1 <0.01 0.04 <0.1 0.3
Nitrate (as

19|NOs) mg/I 23.70 10.16 5.12 38.60 7.85 4.82 4.08 9.12 4.62 45
Selenium (as

20|Se) mg/I <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 0.01
Sulphate (as

21|S0y) mg/I 111.00] 114.32 18.03 68.00 70.95 19.36 45.00 42.22 14.92 400
Total
Alkalinity (as

22|CaCO0s) mg/I 610.00 961.00 292 240.00 208.00 242 279.00 284.00 224 200
Total

23|Hardness mg/| 516.00, 820.00 312 398.00, 416.00 320 378.00 384.00 290 200

24(Zinc (as Zn) |mg/l <0.1 0.22 0.141 <0.1 0.07 0.162 <0.1 0.21 0.109 15

D Toxic Substances

Cadmium (as

25|Cd) mg/| <0.001] <0.001 <0.001 <0.001| <0.001 <0.001 <0.001] <0.001 <0.001 0.003
Cyanide (as

26|CN) mg/I <0.02 <0.01 <0.01 <0.02 <0.01 <0.01 <0.02 <0.01 <0.01 0.05

27|Lead (as Pb) |mg/I <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 0.01
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Plant Site/ Near Ash Pond Mirchwara village Udaipura Village
Permissible
Sr. Previous Previous Previous Limit as per IS
No. | Parameters Unit Baseline | year* |Present**| Baseline | year* Present** Baseline year* Present** 10500: 2012
Mercury (as
28|Hg) mg/I <0.001| <0.001 <0.001 <0.001] <0.001 <0.001 <0.001] <0.001 <0.001 0.001
Polynuclear
Aromatic
Hydrocarbons
29|(PAH) mg/| Nil| <0.0001] <0.0001 Nil| <0.0001 <0.0001 Nil <0.0001 <0.0001 0.0001
Total Arsenic
30|(as As) mg/I <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 0.05
Total
Chromium (as
31|Cr) mg/| <0.05 <0.05 <0.05 <0.05 <0.01 <0.05 <0.05| <0.05 <0.05 0.05

(Source: Based on the LPGCL conducted laboratory test results and BIS 2012)

Notes:

‘Baseline’ refers to the pre-monsoon of the year 2010
*Previous year refers to the pre-monsoon of the year 2021
** ‘Present’ refers to the pre-monsoon of the year 2022.
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[ Conclusion

Overall, the analysis shows that the various interventions undertaken by LPGCL within the
campus and surrounding areas of the Lalitpur Thermal Power Plant for augmenting water resources
and controlling water pollution have helped ameliorate the groundwater quality. The analysis of water
samples undertaken as per the water quality testing protocols did not show the presence of any toxic
substances associated with fly ash in the groundwater sources.

References

Bureau of Indian Standards. (2012). Indian Standard, drinking water- specification (second revision).
Bureau of Indian Standards, New Delhi, India.

Central Ground Water Board. (2017). Aquifer maps and ground water management plan of Lalitpur
district, Uttar Pradesh. Central Ground Water Board, Northern Region, Lucknow, India.



848 ANNEXURE-R-33 173

A Study Report on Groundwater Quality
and its Comparison with the Baseline Data
for the Lalitpur Power Generation
Company Limited, Lalitpur (U.P.)

Report Prepared for:

Lalitpur Power Generation Company Limited (LPGCL)
By:

Saikat Mandal, Niranjan Vedantam and M Dinesh Kumar
Institute for Resource Analysis and Policy (IRAP), Hyderabad
URL: www.irapindia.org
September 26, 2023



849 174

1 Background

Lalitpur Power Generation Company Limited (LPGCL), a subsidiary of Bajaj Group, is operating
a 3x 660MW (1,980 MW) supercritical thermal power plantin Lalitpur district, Uttar Pradesh. To
reduce its carbon footprint, the plant is equipped with modern technologies and advanced automatic
monitoring and control with high-efficiency electrostatic precipitators. The first unit was
commissioned in 2015, and the second and third ones in 2016.

The thermal power plant depends on public reservoirs in the district for meeting its water
demands, viz., Rajghat and Kachnoda. An ash pond is constructed that acts as a landfill for the coal
combustion products released from the plant, i.e., bottom ash and fly ash. In line with the statutory
requirement, LPGCL has undertaken water harvesting and water pollution control interventions
around its power plant to reduce the adverse impact on the local water environment. On a request
from LPGCL, a study was undertaken by the Institute for Resource Analysis and Policy (IRAP) to assess
the impact of water harvesting and water pollution control interventions on the quality of local
groundwater resources and changes (if any) with respect to the baseline conditions. This report
presents the findings of the study.

2 Objective of the Study
The main objectives of the study were to:

e Analyse the present (pre-monsoon of 2023) groundwater quality for the area surrounding the
Lalitpur Thermal Power Plant.

e Compare the present groundwater quality with the earlier (pre-monsoon of 2022) conditions.

e Compare the present groundwater quality with the baseline (pre-monsoon of 2010)
conditions.

3 Approach and Data Sets Used

LPGCL has undertaken several interventions pertaining to water harvesting and groundwater
recharge in their campus and the surrounding areas. Such interventions serve a dual purpose: first is
the augmentation of surface water storage and groundwater recharge at the local scale; and second,
is the improvement in water quality through dilution of minerals in the local water sources. Further,
water pollution control interventions have been designed and implemented at ash pond of Lalitpur
Thermal Power Plant (LTPP) to ensure that the leachate from the ash pond does not contaminate the
nearby water resources, especially groundwater in the shallow aquifers.

The LPGCL is conducting a regular monitoring of ground water and analysis of samples
collected from various groundwater sources in and around the LTPP through an independent testing
laboratory duly approved by the Ministry of Environment, Forests & Climate Change (MoEFCC) and
also accredited by NABL. The groundwater testing is performed by the agency lab covering physical,
chemical, and bacteriological parameters following the Standard Indian testing methods. Testing is
also done for heavy metals. Overall, testing is done for four groundwater sources (handpumps near
ash pond in the LTPP, and villages Semra, Udaipura, and Mirchwara) covering 40 water quality
parameters. One of the groundwater monitoring sources is within the campus of LTPP, its location is
provided in Figure 1.

First of all, a macro analysis on groundwater quality in district Lalitpur and block Bar (where
the LTPP is located) was performed. It covered analysis of electrical conductivity (EC), nitrate, fluoride,
bacteriological contamination, pesticides, and heavy metals in shallow aquifers. The information
needed for this analysis was accessed from a report of the Central Ground Water Board (CGWB, 2017).
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Thereafter, data on groundwater samples collected and tested during March 2021 (pre-monsoon) by
LPGCL were analyzed.

Finally, the results of the present groundwater sample analysis were compared with the
baseline data (pre-monsoon of 2010) provided by the LPGCL. For this, three groundwater sources
(handpumps near ash pond in the LTPP, and villages Udaipura and Mirchwara) for which data on 31
water quality parameters was available for both present and baseline years were selected.

LOCATION OF PIEZOMETER AND GROUND WATER
MONITORING IN RESPECT OF ASH DYKE
(3 X 660 MW TPP LPGCL , LALITPUR)
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Figure 1: Location of groundwater monitoring source within the LTPP
(Source: Map provided by LPGCL)

4 Groundwater Quality in Lalitpur District of Uttar Pradesh

The analysis of the groundwater samples collected during 2017 by the Central Ground Water
Board (CGWB) from the observation wells in Lalitpur district shows that the average electrical
conductivity (EC) of groundwater is 1,014 uS cm-1, with a lowest of 199 uS cm-1 to a high of 3245 uS
cm-1. Nevertheless, in most parts of the district, the EC value varies from 750 to 1500 uS cm-1 (refer
to Figure 2). The average concentration of total dissolved solids (TDS) is 547.0 mg/Il. About 97% of the
analysed groundwater samples fall in the category of freshwater, and only 3% in the brackish water
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category. The high EC and TDS (up to 2392.8 mg/| for the latter) of groundwater in the latter category

ma

TN

&

kes it unsuitable even for irrigation.

FE* 15 07E TR 300 TH 45707 T9*00TE
i i i n

BEON
H

ELECTRICAL CONDUCTIVILY OF LALITPUR DISTRICT
(Shallow Agqguiler)

W -w'%‘:-—v

®

Legend
Electrical Conductivi
Z189 to 3586 (psicm)

T

b o e |

- 750
B 750 - 1,500
. | 1.500 - 2,500 Mo T Ixilometers
B -2 500 e 5 1 20
TEISTE T8 300E TRATHE TOHTE

"Ilﬁ‘lh

2

Figure 2: Distribution of EC
values in shallow aquifers of
district Lalitpur

(Source: CGWB, 2017)

The average concentration of nitrate is 54.4 mg/l, with higher values in the groundwater
samples in the northern blocks of the district (refer to Figure 3). Even the average concentration of
nitrate exceeds the maximum permissible limit for 100 ppm for drinking water use (as per IS 10500:
2012).
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Figure 3: Distribution of Nitrate concentration in shallow aquifers of district Lalitpur
(CGWB, 2017)

Further, fluoride concentration exceeds the prescribed 1.5 mg/I drinking water maximum
permissible limit (specification allowed as per IS 10500: 2012 in absence of alternate sources) in about
54.6% of the groundwater samples. Mahrauni, Talbehat, and Jakhaura are the worst affected blocks
(refer to Figure 4).

A significant number of groundwater samples were found to be bacteriologically
contaminated. Out of the 33 groundwater samples collected for bacteriological investigation, the total
coliform was found in 51.5% whereas faecal coliform was found in 42.4% of the analysed groundwater
samples. Inadequate maintenance of wells and unsanitary conditions existing around the wells were
found to be the major reasons for the bacteriological contamination of groundwater.

However, pesticide presence was not detected in 66 groundwater samples collected for the
purpose. Heavy metals too were detected in a very small fraction of the total 699 groundwater
samples that were analysed. The concentration of Cadmium (Cd), Chromium (Cr), Nickel (Ni), and Lead
(Pb) exceeded the maximum permissible limit for drinking water use (as per IS 10500: 2012) in only
1.9%, 0.3%, 0.3%, and 0.6% of analysed samples respectively. Further, the concentration of Arsenic
(As) exceeds the maximum permissible in 1.1% of the samples.
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Figure 4: Distribution of Fluoride concentration in shallow aquifers of district Lalitpur
(Source: CGWB, 2017)

5 Comparison of the Present Status of Groundwater Quality with the earlier
(pre-monsoon of 2022) conditions and baseline condition

The laboratory test results of the groundwater samples collected during June 2023 were
analyzed for determining the concentration of 31 different water quality parameters from the
handpumps near the LTPP ash pond, and the villages Udaipura and Mirchwara. The estimated values
of concentration of these parameters are presented in Table 1. The baseline (March 2010) water
quality status of the same three monitored groundwater sources vis-a-vis 31 different physical,
chemical, and bacteriological parameters and toxic substances along with their maximum permissible
limit for drinking water use (as per IS 10500: 2012) is also presented in Table 1.

It is observed that for all the parameters, groundwater quality has either remained more or
less the same or has improved with respect to the baseline, and in most cases as compared to the
previous year (i.e., 2022). The only two parameters whose values have increased marginally as
compared to the baseline are iron and nitrate, whose concentrations were slightly above the baseline
in one village (0.201 as against 0.1 mg/litre in Udaipura for iron, and 4.62 as compared to 4.02 mg/litre
for nitrate in the same village). Moreover, the values of all the physical, chemical, bacteriological
parameters and toxic substances) remained within the permissible limits for drinking water supply for
most cases except for total dissolved solids, total hardness, alkalinity and calcium in whose cases, the
values marginally exceeded the permissible limits. Nevertheless, the values were far below the
maximum permissible limits (of 600 mg/litre for both alkalinity and total hardness, 2000 mg/litre for
TDS and 75 mg/litre for calcium).
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The testing of the groundwater samples in district Lalitpur (outside the project area) by the
CGWB (2017) observed that the total hardness in the groundwater samples was up to 1316.7 mg/I.
Further, it was observed that the Ca-Mg-HCO; is the dominant hydro-geochemical facies (referring to
the characteristics of the rock) in the groundwater. Yet the concentration of these chemica
compounds in groundwater at the plant site and project area was far below these levels and within
permissible limits. Further, the values of TDS, total alkalinity and total hardness for all the groundwater
samples, which showed decline from the base line values in most cases, are almost came close to the
permissible limit in all the three locations. It is also to be noted that the presence of toxic metals
including those associated with fly ash in the analyzed groundwater samples is far below the
permissible limits (such as As, Pb, Hg, and Cr) and the baseline data.
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Table 1: Values of Water Quality Parameters obtained from Sample Tests (Base line, previous year and present, 2023)

180

Permissi
ble Limit
as per IS
s; Parameters | Unit ‘ ‘ ' . . 10500:
) Plant Site/ Near Ash Pond Mirchwara village Udaipura Village 2012
Previous | Present* Previous | Present* Previous
Baseline | year* * Baseline | year* * Baseline | year* Present**
A Bacteriological
MPN/
1| E.Coli 100ml | Absent Absent Absent Absent Absent Absent Absent Absent Absent Absent
Total MPN/
2 | Coliforms 100ml | Absent Absent Absent Absent Absent Absent Absent Absent Absent Absent
B Physical
3 | Colour Hazen | <1.00 <1.00 <1.00 <1.00 <1.0 <5.0 <1.0 <1.0 <5.0 15
Agreeabl | Agreeabl | Agreeabl | Agreeabl | Agreeabl | Agreeabl | Agreeabl | Agreeabl Agreeabl
4 | Odour - e e e e e e e e Agreeable | e
Agreeabl | Agreeabl | Agreeabl | Agreeabl | Agreeabl | Agreeabl | Agreeabl | Agreeabl Agreeabl
5 | Taste - e e e e e e e e Agreeable | e
6 | Turbidity (NTU) <1.0 <1.0 <1.0 <1.0 <1.0 <1.0 <1.0 5
7 | pH - 7.2 7.22 7.26 7.1 7.09 7.46 | - 7.32 7.38 | 6.5-8.5
Total
Dissolved
8 | Solid (TDS) mg/I 632 556 591 688 522 510 502 428 630 500
C Chemical
Aluminium
9 | (as Al) mg/| <0.01 <0.01 <0.01 <0.01 <0.01 <0.03 <0.01 <0.01 <0.03 0.2
Anionic
Detergents
10 | (as MBAS) mg/| <0.01 <0.1 <0.02 <0.01 <0.1 <0.02 <0.1 <0.1 <0.02 1
11 | Boron (as B) | mg/I 0.05 | <0.1 <0.05 0.02 | <0.1 0.1 0.15 | <0.1 <0.5 1
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Calcium (as

12 | Ca) mg/| 117.21 86.58 78 100 83.77 81.2 90 82.56 70.1 75
Chloride (as

13 | Cl) mg/I 136 33.06 40 87 33.06 38 69 57.02 65 200
Fluoride (as

14 | F) mg/| 0.86 0.62 0.58 0.9 0.69 0.48 1 0.9 0.58 1
Free
Residual

15 | Chlorine mg/I <0.1 <0.1 <0.2 <0.2 <0.1 <0.2 <0.3 <0.1 <0.2

16 | Iron (as Fe) | mg/l 0.3 0.221 0.14 0.3 0.221 0.2 0.1 0.201 0.17 0.3
Magnesium

17 | (as Mg) mg/I 54.6 23.33 25 41.8 26.98 28 36 20.41 35 100
Manganese

18 | (as Mn) mg/I <0.01 <0.1 <0.1 <0.01 <0.1 <0.1 <0.01 <0.1 <0.1 0.3
Nitrate (as

19 | NO3) mg/I 23.7 5.12 4.81 38.6 4.82 4.2 4.08 4.62 4.98 45
Selenium

20 | (as Se) mg/I <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 0.01
Sulphate (as

21 | SO4) mg/| 111 18.03 24.3 68 19.36 22.8 45 14.92 23.2 400
Total
Alkalinity

22 | (as CaC0O3) mg/I 610 292 290 240 242 210 279 224 290 200
Total

23 | Hardness mg/I 516 312 312 398 320 290 378 290 319 200

24 | Zinc (as Zn) | mg/I <0.1 0.141 0.101 | <0.1 0.162 | <0.05 <0.1 0.109 0.182 15
Toxic Substances
Cadmium

25 | (as Cd) mg/| <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 0.003
Cyanide (as

26 | CN) mg/| <0.02 <0.01 <0.01 <0.02 <0.01 <0.05 <0.02 <0.01 <0.01 0.05

27 | Lead (as Pb) | mg/I <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 0.01
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Mercury (as
Hg)

mg/|

<0.001

<0.001

<0.001

857

<0.001

<0.001

<0.001

<0.001

<0.001

<0.001

182

0.001

29

Polynuclear
Aromatic
Hydrocarbo
ns (PAH)

mg/|

Nil

<0.0001

<0.0001

Nil

<0.0001

<0.0001

Nil

<0.0001

<0.0001

0.0001

30

Total
Arsenic (as
As)

mg/|

<0.01

<0.01

<0.01

<0.01

<0.01

<0.01

<0.01

<0.01

<0.01

0.05

31

Total
Chromium
(as Cr)

mg/|

<0.05

<0.05

<0.05

<0.05

<0.05

<0.05

<0.05

<0.05

<0.05

0.05

(Source: Based on the LPGCL conducted laboratory test results and BIS 2012)

Notes:

‘Baseline’ refers to the pre-monsoon of the year 2010
*Previous year refers to the pre-monsoon of the year 2022

** ‘Present’ refers to the pre-monsoon of the year 2023.
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[ Conclusion

Overall, the analysis shows that the various interventions undertaken by LPGCL within the
campus and surrounding areas of the Lalitpur Thermal Power Plant for augmenting water resources
and controlling water pollution have helped ameliorate the groundwater contamination and maintain
water quality parameters within permissible limits. The analysis of water samples undertaken as per
the water quality testing protocols did not show the presence of any toxic substances associated with
fly ash in the groundwater sources.
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1 Background

Lalitpur Power Generation Company Limited (LPGCL), a subsidiary of Bajaj Group, is operating
a 3x 660MW (1,980 MW) supercritical thermal power plantin Lalitpur district, Uttar Pradesh. To
reduce its carbon footprint, the plant is equipped with modern technologies and advanced automatic
monitoring and control with high-efficiency electrostatic precipitators. The first unit was
commissioned in 2015, and the second and third ones in 2016.

The thermal power plant depends on public reservoirs in the district for meeting its water
demands, viz., Rajghat and Kachnoda. An ash pond is constructed that acts as a landfill for the coal
combustion products released from the plant, i.e., bottom ash and fly ash. In line with the statutory
requirement, LPGCL has undertaken water harvesting and water pollution control interventions
around its power plant to reduce the adverse impact on the local water environment. On a request
from LPGCL, a study was undertaken by the Institute for Resource Analysis and Policy (IRAP) to assess
the impact of water harvesting and water pollution control interventions on the quality of local
groundwater resources and changes (if any) with respect to the baseline conditions. This report
presents the findings of the study.

2 Objective of the Study
The main objectives of the study were to:

e Analyse the present (pre-monsoon of 2023) groundwater quality for the area surrounding the
Lalitpur Thermal Power Plant.

e Compare the present groundwater quality with the baseline (pre-monsoon of 2010)
conditions.

3 Approach and Data Sets Used

LPGCL has undertaken several interventions pertaining to water harvesting and groundwater
recharge in their campus and the surrounding areas. Such interventions serve a dual purpose: first is
the augmentation of surface water storage and groundwater recharge at the local scale; and second,
is the improvement in water quality through dilution of minerals in the local water sources. Further,
water pollution control interventions have been designed and implemented at ash pond of Lalitpur
Thermal Power Plant (LTPP) to ensure that the leachate from the ash pond does not contaminate the
nearby water resources, especially groundwater in the shallow aquifers.

The LPGCL is conducting a regular monitoring of ground water and analysis of samples
collected from various groundwater sources in and around the LTPP through an independent testing
laboratory duly approved by the Ministry of Environment, Forests & Climate Change (MoEFCC) and
also accredited by NABL. The groundwater testing is performed by the agency lab covering physical,
chemical, and bacteriological parameters following the Standard Indian testing methods. Testing is
also done for heavy metals. Overall, testing is done for four groundwater sources (handpumps near
ash pond in the LTPP, and villages Semra, Udaipura, and Mirchwara) covering 40 water quality
parameters. One of the groundwater monitoring sources is within the campus of LTPP, its location is
provided in Figure 1.

First of all, a macro analysis on groundwater quality in district Lalitpur and block Bar (where
the LTPP is located) was performed. It covered analysis of electrical conductivity (EC), nitrate, fluoride,
bacteriological contamination, pesticides, and heavy metals in shallow aquifers. The information
needed for this analysis was accessed from a report of the Central Ground Water Board (CGWB, 2017).
Thereafter, data on groundwater samples collected and tested during March 2021 (pre-monsoon) by
LPGCL were analyzed.
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Finally, the results of the present groundwater sample analysis were compared with the
baseline data (pre-monsoon of 2010) provided by the LPGCL. For this, three groundwater sources
(handpumps near ash pond in the LTPP, and villages Udaipura and Mirchwara) for which data on 31
water quality parameters was available for both present and baseline years were selected.

LOCATION OF PIEZOMETER AND GROUND WATER
MONITORING IN RESPECT OF ASH DYKE
(3 X 660 MW TPP LPGCL , LALITPUR)
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Figure 1: Location of groundwater monitoring source within the LTPP

(Source: Map provided by LPGCL)

4 Groundwater Quality in Lalitpur District of Uttar Pradesh

The analysis of the groundwater samples collected during 2017 by the Central Ground Water
Board (CGWB) from the observation wells in Lalitpur district shows that the average electrical
conductivity (EC) of groundwater is 1,014 uS cm-1, with a lowest of 199 uS cm-1 to a high of 3245 uS
cm-1. Nevertheless, in most parts of the district, the EC value varies from 750 to 1500 uS cm-1 (refer
to Figure 2). The average concentration of total dissolved solids (TDS) is 547.0 mg/Il. About 97% of the
analysed groundwater samples fall in the category of freshwater, and only 3% in the brackish water
category. The high EC and TDS (up to 2392.8 mg/| for the latter) of groundwater in the latter category
makes it unsuitable even for irrigation.
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Figure 2: Distribution of EC values in shallow aquifers of district Lalitpur
(Source: CGWB, 2017)

The average concentration of nitrate is 54.4 mg/l, with higher values in the groundwater
samples in the northern blocks of the district (refer to Figure 3). Even the average concentration of
nitrate exceeds the maximum permissible limit for 100 ppm for drinking water use (as per IS 10500:
2012).
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Figure 3: Distribution of Nitrate concentration in shallow aquifers of district Lalitpur
(CGWB, 2017)

Further, fluoride concentration exceeds the prescribed 1.5 mg/I drinking water maximum
permissible limit (specification allowed as per IS 10500: 2012 in absence of alternate sources) in about
54.6% of the groundwater samples. Mahrauni, Talbehat, and Jakhaura are the worst affected blocks
(refer to Figure 4).

A significant number of groundwater samples were found to be bacteriologically
contaminated. Out of the 33 groundwater samples collected for bacteriological investigation, the total
coliform was found in 51.5% whereas faecal coliform was found in 42.4% of the analysed groundwater
samples. Inadequate maintenance of wells and unsanitary conditions existing around the wells were
found to be the major reasons for the bacteriological contamination of groundwater.

However, pesticide presence was not detected in 66 groundwater samples collected for the
purpose. Heavy metals too were detected in a very small fraction of the total 699 groundwater
samples that were analysed. The concentration of Cadmium (Cd), Chromium (Cr), Nickel (Ni), and Lead
(Pb) exceeded the maximum permissible limit for drinking water use (as per IS 10500: 2012) in only
1.9%, 0.3%, 0.3%, and 0.6% of analysed samples respectively. Further, the concentration of Arsenic
(As) exceeds the maximum permissible in 1.1% of the samples.
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Figure 4: Distribution of Fluoride concentration in shallow aquifers of district Lalitpur
(Source: CGWB, 2017)

5 Comparison of the Present Status of Groundwater Quality baseline
condition

The laboratory test results of the groundwater samples collected during June 2023 were
analyzed for determining the concentration of 31 different water quality parameters from the
handpumps near the LTPP ash pond, and the villages Udaipura and Mirchwara. The estimated values
of concentration of these parameters are presented in Table 1. The baseline (March 2010) water
quality status of the same three monitored groundwater sources vis-a-vis 31 different physical,
chemical, and bacteriological parameters and toxic substances along with their maximum permissible
limit for drinking water use (as per IS 10500: 2012) is also presented in Table 1.

It is observed that for all the parameters, groundwater quality has either remained more or
less the same or has improved with respect to the baseline. The only two parameters whose values
have increased marginally as compared to the baseline are iron and nitrate, whose concentrations
were slightly above the baseline in one village (0.17 for current year as against 0.1 mg/litre for baseline
in Udaipura for iron, and 4.98 as compared to 4.08 mg/litre for nitrate in the same village). Moreover,
the values of all the physical, chemical, bacteriological parameters and toxic substances) remained
within the permissible limits for drinking water supply for most cases except for total dissolved solids,
total hardness, alkalinity and calcium in whose cases, the values marginally exceeded the permissible
limits. Nevertheless, the values were far below the maximum permissible limits (of 600 mg/litre for
both alkalinity and total hardness, 2000 mg/litre for TDS and 75 mg/litre for calcium).
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The testing of the groundwater samples in district Lalitpur (outside the project area) by the
CGWB (2017) observed that the total hardness in the groundwater samples was up to 1316.7 mg/I.
Further, it was observed that the Ca-Mg-HCOs is the dominant hydro-geochemical facies (referring to
the characteristics of the rock) in the groundwater. Yet the concentration of these chemica
compounds in groundwater at the plant site and project area was far below these levels and within
permissible limits. Further, the values of TDS, total alkalinity and total hardness for all the groundwater
samples, which showed decline from the base line values in most cases, are almost came close to the
permissible limit in all the three locations. It is also to be noted that the presence of toxic metals
including those associated with fly ash in the analyzed groundwater samples is far below the
permissible limits (such as As, Pb, Hg, and Cr) and the baseline data.

Page | 6



866

Table 1: Values of Water Quality Parameters obtained from Sample Tests (Base line, present, 2023)

191

Permissible
Sr. p ¢ Unit Plant Site/ Near Ash Pond Mirchwara village Udaipura Village Limit as per IS
No. arameters n 10500: 2012
Baseline | Present™** Baseline | Present** Baseline | Present**
A Bacteriological
) MPN/
1 E. Coli 100ml Absent Absent Absent Absent Absent Absent Absent
. MPN/
2 Total Coliforms 100ml Absent Absent Absent Absent Absent Absent Absent
B Physical
3 Colour Hazen <1.00 <5.0 <1.00 <5.0 <1.00 <5.0 15
4 Odour - Agreeable | Agreeable | Agreeable | Agreeable | Agreeable | Agreeable Agreeable
5 Taste - Agreeable | Agreeable | Agreeable | Agreeable | Agreeable | Agreeable Agreeable
6 Turbidity (NTU) 1 <1.0 1 <1.0 <1.0 <1.0 5
7 pH - 7.2 7.26 7.1 7.46 - 7.32 6.5-8.5
8 Total Dissolved Solid (TDS) mg/I 632 591 688 510 502 423 500
C Chemical
9 Aluminium (as Al) mg/| <0.01 <0.03 <0.01 <0.03 <0.01 <0.03 0.2
10 Anionic Detergents (as MBAS) | mg/I <0.01 <0.02 <0.01 <0.02 <0.1 <0.02 1
11 Boron (as B) mg/I 0.05 <0.5 0.02 <0.5 0.15 <0.5 1
12 Calcium (as Ca) mg/I 117.21 78 100 81.2 90 62.0 75
13 Chloride (as Cl) mg/| 136 40 87 38 69 55.0 200
14 Fluoride (as F) mg/I 0.86 0.58 0.9 0.48 1 0.52 1
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15 Free Residual Chlorine mg/| <0.1 <0.2 <0.1 <0.2 <0.1 <0.2 1
16 Iron (as Fe) mg/| 0.3 0.14 0.3 0.2 0.1 0.15 0.3
17 Magnesium (as Mg) mg/| 54.6 25 41.8 28 36 23.0 100
18 Manganese (as Mn) mg/| <0.01 <0.1 <0.01 <0.1 <0.01 <0.1 0.3
19 Nitrate (as NO3) mg/| 23.7 4.81 38.6 4.2 4.08 4.6 45
20 Selenium (as Se) mg/I <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 0.01
21 Sulphate (as SO4) mg/| 111 24.3 68 22.8 45 0.14 400
22 Total Alkalinity (as CaCO3) mg/| 610 290 240 210 279 230 200
23 Total Hardness mg/| 516 312 398 290 378 288 200
24 | Zinc (as Zn) mg/! <0.1 0.101 <0.1 <0.05 <0.1 0.13 15
D Toxic Substances
25 Cadmium (as Cd) mg/| <0.001 <0.003 <0.001 <0.003 <0.001 <0.003 0.003
26 Cyanide (as CN) mg/I <0.02 <0.05 <0.02 <0.05 <0.02 <0.05 0.05
27 Lead (as Pb) mg/I <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 0.01
28 Mercury (as Hg) mg/I <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 0.001

Polynuclear Aromatic . . .

. <0. . .

29 Hydrocarbons (PAH) mg/I Nil <0.0001 Nil 0.0001 Nil <0.0001 0.0001
30 Total Arsenic (as As) mg/| <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 0.05
31 Total Chromium (as Cr) mg/I <0.05 <0.05 <0.05 <0.05 <0.05 <0.05 0.05

(Source: Based on the LPGCL conducted laboratory test results and BIS 2012)

Notes:
‘Baseline’ refers to the pre-monsoon of the year 2010
** ‘Present’ refers to the pre-monsoon of the year 2023.
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[ Conclusion

Overall, the analysis shows that the various interventions undertaken by LPGCL within the
campus and surrounding areas of the Lalitpur Thermal Power Plant for augmenting water resources
and controlling water pollution have helped ameliorate the groundwater contamination and maintain
water quality parameters within permissible limits. The analysis of water samples undertaken as per
the water quality testing protocols did not show the presence of any toxic substances associated with
fly ash in the groundwater sources.
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Future
TEST CERTIFICATE
Test Report of Report Code Date of Issue.
Ground Water W-210919-04 28/09/2019
Issued To: M/S Lalitpur Power Generation Company Limited

Village-Mirchwara & Buragaon Tehsil-Mehroni Disti- Lalitpur (U.P) India

Sample Received on
Sample Drawn By
Sample Drawn On
Sample Quantity
Analysis Duration
Sample Description

SAMPLING & ANALYSIS DATA

MICROBIOLOGICAL REQUIREMENT

21/09/2019
Mr, Mohit Sharma (NTL)
20/09/2019
2.0Lt.
21/09/2019 To 28/09/2019
Ground Water collected from Near- Railway
Hand Pump

RESULTS
S.No. Parameter Test Method Results | Required as per IS-
10500:2012
1, Escherichia coli 18-1622 Absent Absent/100mi
2. Coliform Bacteria 18-1622 Absent Absent/100ml
ORGANOLEPTIC & PHYSICAL PARAMETERS
S.NO. | Parameter Test method Result Unit Requirement | Permissible
(Acceptable | Limitin
Limit) absence of
alternate
source
5 Colour 1S-3025(P-04) <1.0 Hazen 3 18
Unit |
Z. Qdour 18-3025(P-05) | Agreeable | - Agreeable | Agreeable
3 Taste 1S-3025(P-07 & | Agreeable | - Agreeable -
08)
4. Turbidity I1S-3025(P-10) <1.0 NTU 1 5
3 pH value 18-3025(P-04) 6.98 - 6.5-8.5
6 Total dissolve solid (TDS) | 1S-3025(P-16) 596 mg/l 500 12000

Contd, To report Code W-210919-04(Page | of 3)

Laboratory : GT-20, Sector-117, Noida, Gautam Budh Nagar - 201301
E. : noida.laboratory@gmail.com, info@noidalabs.com W.: www. noidalabs.com
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NOIDA TESTING LABORATORIES

(An ISO : 9001 : 2015, ISO 14001:2015 & ISO 45001:2018 & NABL Accredited Laboratory)
MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB & HSPCB Recognized Laboratory
Analyzing for an Assured

Future 78 +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369

E EST CERTIFICATE

——————Contd. from report Code W-210919-04( Page 2 of 3)

GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS

S.NO. | Parameter Test method Result Unit Requirement Permissible
(Acceptable Limit) | Limitin
| absence of
| alternate
| source
I Aluminum {as Al) IS: 3025 (P- 55) <0.01 mg/l 0.03 0.2
2. Total Ammonia IS: 3025 (P- 34) <0.1 mg/l 0.5 No
Relaxation
3. Anionic surface Annex K of IS- <0.1 mg/l 0.2 1.0
Detergents(as 13428
MBAS)
4, Barium (as Ba) [S: 15302 <0.1 mg/l 0.7 No
Relaxation
5. Boron (as B) IS: 3025 (P- 57) <0.1 mg/l 0.5 1.0
6. Calcium (as Ca) IS: 3025 (P- 40) 113.8 me/l 75 | 200
T Chloramines (as Cly) | IS: 3025 (P- 26) <1.0 mg/l 4.0 No
| Relaxation
8. Chloride (as Cl) IS: 3025 (P- 32) 48.73 mg/l 250 | 1000
9. Copper (as Cu) IS : 3025 (P-42) <0.05 mg/l 0.05 1.5
10. Fluoride (as F) IS: 3025 (P-60) 0.76 mg/l 1.0 1:5
11. Free Residual [S: 3025 (P-26) <0.1 mg/l 0.2 | 1O
Chlorine | _
12, 1ron (as Fe) 1S: 3025(P-53) 0.274 me/| 0.3 No
Relaxation
13. Magnesium (as Mg) IS: 3025 (P-46) 1543 | mg/l 30 100
14, Manganese (as Mn) Claunse 35 of IS 0.22 mg/l 0.1 0.3
3025
15. Mineral Qil Clause 6 of IS: <0.5 mg/l 0.3 No
3025 Relaxation
16. Nitrate (as NO3) 1S: 3025 (P- 34) 932 mg/l 45 No
Relaxation
17 Selenium (as Se) [S: 3025 (P- 56) <0.01 mg/l 0.01 No
Relaxation
18. Silver (as Ap) Annex J IS: <0.05 mg/l 0.1 No
13428 Relaxation
19, Sulphate (as SO4) IS: 3025 (P- 24) 71.52 mg/| 200 | 400
20. Sulphide(as H,S) 18-3025 (P-29) <0.05 | mg/l 0.05 No
Relaxation
21. Alkalinity ( as Ca IS: 3025 (P- 23) 328 mg/| 200 600
C0a3)
22, Total Hardness (as IS: 3025 (P- 21) 348 mg/l 200 600
CaC05)
23. Zinc (as Zn) IS: 3025 (P- 49) 0.21 mg/l 5.0 15

Conid. To report Code W-210919-04 (Page 2 of 3)

Laboratory : GT-20, Sector-117, Noida, Gautam Budh Nagar - 201301
E. : noida.laboratory@gmail.com, info@noidalabs.com W.: www, noidalabs.com
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NOIDA TESTING LABORATORIES

(An ISO : 9001 : 2015, ISO 14001:2015 & ISO 45001:2018 & NABL Accredited Laboratory)
MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB & HSPCB Recognized Laboratory

T8 +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369

Analyzing for an' Assured
Futnre

TEST (“FRT[HCATE

Parameters Concerning Toxic Substances:

Contd From report Code W-210919-04 (Page 3 of 3)

S.NO. | Parameter Test method Result | Unit Requirement Permissible
(Acceptable Limit) Limit in
absence of
alternate
| source
L | Cadmium (as Cd) [S-3025(P-41) | <0.001 | mg/l 0.003 No
Relaxation
2. Cyanide (as CN) 1S-3025(P-27) | <0.01 mg/| 0.05 No
Relaxation
3. Lead ( as Pb) 1S-3025(P-47) <0.01 mg/l 001 No
Relaxation
4. Mereury (as Hg) 1S-3025(P-48) | <0.001 | mg/l 0.001 No
Relaxation
5 Molybdenum (Mo) 1S-3025(P-2) <0.05 mg/l 0.07 No
Relaxation
6. Nickel (as Ni) Annex L of IS- | <0.01 mg/l 0.02 No
13428 | Relaxation
7. Poly nuclear Aromatic | APHA 6440 <0.0001 | mg/l 0.0001 | No
| Relaxation
8 Poly chlorinated APHA 6630 <0,0001 [ mg/l 0.0005 No
biphenyl Relaxation
9. Arsenic (as As) 1§-3025(P-37) | <0.01 mg/l 0.01 0.05
10. Total Chromium (as | AnnexJof IS- | <0.05 mg/l 0.05 No
Cr) | 13428 Relaxation

temarks: Remarks: Based on above tested parameter, Water sample does not meet as per [S-10500:2012 in desirable
limit, but fall in extended limit, Water can be drink if there is no alternative source.

Notes:

I The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only
2. Responsibility of the Laberatory is limited to the invoiced amount only.

3. This test report will not be generated again, either wholly or in part, withaut prior writien permission of the laboratory.

4. This test report will not be used for any publicity/legal purpase.
5, The test samples will be disposed off afier two weeks from the date of issue of test report, unless until specified by the customer

Laboratory : GT-20, Sector-117, Noida, Gautam Budh Nagar - 201301
E. : noida.laboratory@gmail.com, info@noidalabs.com W.: www. noidalabs.com
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NOIDA TESTING LABORATORIES

(An ISO : 9001 : 2015, [SO 14001:2015 & ISO 45001:2018 & NABL Accredited Laboratory)
MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB & HSPCB Recognized Laboratory

& +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369

TEST CERTIFICATE
Test Report of Report Code Date of Issue
Ground Water W-210919-03 28/09/2019

Issued To:

M/S Lalitpur Power Generation Company Limited

Village-Mirchwara & Buragaon Tehsil-Mehroni Disit- Lalitpur (U.P) India

Sample Received on
Sample Drawn By
Sample Drawn On
Sample Quantity
Analysis Duration
Sample Description

SAMPLING & ANALYSIS DATA

21/09/2019
Mr.Yashi Sharma (NTL)

20/09/2019

2.0Lt

20/09/2019 To 28/09/2019
Hand Pump water Collected from Near- Ash

Pond
MICROBIOLOGICAL REQUIREMENT
RESULTS
S.No. Parameter Test Method Results Required as per IS-
10500:2012
L. Escherichia coli 1S-1622 Absent Absent/100ml
Coliform Bacteria 1S-1622 Absent Absent/100ml
ORGANGLEPTIC & PHYSICAL PARAMETERS
S.NO. | Parameter Test method Result Unit Requirement | Permissible
(Acceptable | Limitin
Limit) absence of
alternate
| __source
I Colour 1S-3025(P-04) <1.0 Hazen 5 i 13
Unit
2 Qdour 1S-3025(P-05) Agreeable | - Agreeable Agrecable
3. Taste 18-3025(P-07 & | Agreeable | - Agreeable -
08)
4. Turbidity 1S-3025(P-10) <1.0 NTU 1 5
5 pH value 1S-3025(P-04) 7.22 - | 6.5-8.5 |
6. Total dissolve solid ( TDS) | IS-3025(P-16) 1089 mg/l [ 500 | 2000

Contd. To report Code W-210919-03 (Page | of 3)

Laboratory : GT-20, Sector-117, Noida, Gautam Budh Nagar - 201301

E. : noida.laboratory@gmail.com, info@noidalabs.com W.: www. noidalabs.com
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NOIDA TESTING LABORATORIES

(An ISO : 9001 : 2015, ISO 14001:2015 & ISO 45001:2018 & NABL Accredited Laboratory)
MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB & HSPCB Recognized Laboratory
Analyzing for an Assured

Future @ +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369

TEST CERTIFICATE

———Contd--from report Code W-210919-03 (Page 2 of 3)

GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS

S.NO. | Parameter Test method Result Unit Requirement Permissible
(Acceptable Limit) | Limitin
absence of
alternate
source
L Aluminum (as Al) 1S: 3025 (P- 55) <0.01 mg/l 0.03 0.2
2. Total Ammonia I8: 3025 (P- 34) <0.1 mg/l 0.5 No
Relaxation
2 Anionic surface Annex K of IS- <0.1 mg/l 0.2 1.0
Detergents(as 13428
MBAS)
4, Barium (as Ba) IS: 15302 <0.1 mg/l 0.7 No
Reluaxation
% Boron (as B) IS: 3025 (P- 537) <0.1 mg/l 0.5 1.0
6. Calcium (as Ca) IS: 3025 (P- 40) 218.03 | mg/l 75 200
7 Chloramines (as Cl;) | IS: 3025 (P- 26) <1.0 mg/l 4.0 | No
| Relaxation
8. Chloride (as Cl) [S: 3025 (P- 32) 93.40 mg/l 250 1000
9, Copper (as Cu) 1S : 3025 (P-42) <0.05 mg/l 0.05 1.5
10. Fluoride (as F) IS: 3025 (P-60) 2.01 mg/l 1.0 1.5
11. Free Residual IS: 3025 (P-26) <0.1 mg/l 0.2 1.0
Chlorine
2. Iron (as Fe) 1S: 3025(P-53) 0.241 mg/l 0.3 No
Relaxation
13. Magnesium (as Mg) [S; 3025 (P-46) 25.03 mg/l 30 100
14, Manganese (as Mn) Clause 35 of IS <0.1 mg/| 0.1 0.3
3025
15. Mineral Oil Clause 6 of IS: <0.5 mg/l 0.5 No
3025 Relaxation
16. Nitrate (as NOs) IS: 3025 (P- 34) 11.60 mg/l 45 No
Relaxation
17. Selenium (as Se) IS: 3025 (P- 56) <0.01 mg/l 0.01 No
Relaxation
18, Silver (as Ag) Annex J IS: <0.05 mg/| 0.1 | No
13428 Relaxation
19. Sulphate (as SO4) 1S: 3025 (P- 24) 108.9 mg/l 200 400
20. Sulphide(as H,S) 18-3025 (P-29) <0.05 | mg/l 0.05 No
Relaxation
21, Alkalinity (as Ca 18: 3025 (P- 23) 224 mg/l 200 600
C0s)
22. Total Hardness (as IS: 3025 (P- 21) 648 mg/l 200 600
CﬂCO;}
23. Zine (as Zn) 1S: 3025 (P- 49) 0.68 mg/| 5.0 15

Contd.To report Code W-210919-03(Page 2 of 3)
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s al o] ~ | TAT T
TEST CERTIF H,"'CFQ‘* F? Contd From report Code W-210919-03 (Page 3 of 3)

Parameters Concerning Toxic Substances:

S.NO. | Parameter Test method Result | Unit Requirement Permissible
(Acceptable Limit) Limit in
absence of
alternate
souree
1 Cadmium (as Cd) 1S-3025(P-41) <0.001 | mg/l 0.003 No
Relaxation
2. Cyanide {as CN) 1S-3025(P-27) <0.01 | mg/l 0.05 No
Relaxation
| 8. Lead ( as Pb) [S-3025(P-47) <0.01 | mg/l 0.01 No
Relaxation
4, Mercury (as Hg) 1S-3025(P-48) <0.001 | mg/l 0.001 No
Relaxation
5 Molybdenum (Mo) [S-3025(P-2) <0.05 | mg/l 0.07 No
Relaxation
6. Nickel (as Ni) Annex L of IS- <0.01 | mg/l 0.02 No
13428 Relaxation
T Poly nuclear Aromatic | APHA 6440 <0,0001 | mg/l 0.0001 No
Relaxation
8 Poly chlorinated APHA 6630 <0.0001 | mg/l 0.0005 No
biphenyl Relaxation
9. Arsenic (as As) 1S-3025(P-37) <0.01 | mg/l 0.01 0.05
10. Total Chromium (as Annex J of IS- <0.05 | mg/l 0.05 No
Cr) 13428 Relaxation

Remarks: Based on above tested parameter, Water sample does not meet as per 1S-10500:2012 specification. Water is not
fit for the drinking purpose.

Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount only.
3. This test repert will not be generated agrin, cither wholly or in part, without prior written permission of the laboratory.
4. This test report will not be used for any publicity/legal purpose.
5. The test samples will be disposed ofT afier two weeks from the date of issue of test report, unless until specified by the customer.

Solymsar
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NOIDA TESTING LABORATORIES

(An ISO : 9001 : 2015, ISO 14001:2015 & ISO 45001:2018 & NABL Accredited Laboratory)
MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB & HSPCB Recognized Laboratory

@ +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369

TEST CERTIFIC, \TE

Test Report of

Report Code

Date of Issue

Ground Water

W-210919-05

28/09/2019

Issued To:

M/S Lalitpur Power Generation Company Limited
Village-Mirchwara & Buragaon Tehsil-Mehroni Distt- Lalitpur (U.P) India

Sample Received on
Sample Drawn By
Sample Drawn On
Sample Quantity
Analysis Duration
Sample Description

SAMPLING & ANALYSIS DATA

MICROBIOLOGICAL REQUIREMENT

21/09/2019

Mr. Yashi Sharma (NTL)
20/09/2019

2.0Lt.

20/09/2019 To 28/09/2019

Ground Water Collected from Semra Village
Hand Pump

RESULTS
S.No. Parameter Test Method Resulis | Required as per IS-
| 10500:2012
L. Escherichia coli 18-1622 Absent Absent/100ml
z Coliform Bacteria 1S-1622 Absent Absent/100ml

ORGANOLEPTIC & PHYSICAL PARAMETERS

S.NO. | Paramefer Test method Result Unit Requirement | Permissible
(Acceptable | Limitin
Limit) sihsence of
dlternate
| source
T; Colour 1S-3025(P-04) <1.0 Hazen 5 15
Unit
2, Odour [S-3025(P-05) Agreeable | - Agreesble | Agreeable
3. Taste [S-3025(P-07 & | Agreeable | - Agreeable -
08)
4, Turbidity [8-3025(P-10) <1.0 NTU l 5
5, pH value 18-3025(P-04) 7.36 - 6.5-8.5 -
6. Total dissolve solid ( TDS) | 1S-3025(P-16) | 428 mg/l 500 2000

Contd. To report Code W-210919-05 (Page 1 of 3)

Laboratory : GT-20, Sector-117, Noida, Gautam Budh Nagar - 201301
E. : noida.laboratory@gmail.com, info@noidalabs.com W.: www. noidalabs.com
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NOIDA TESTING LABORATORIES

(An ISO : 9001 : 2015, ISO 14001:2015 & SO 45001:2018 & NABL Accredited Laboratory)
MeoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB & HSPCB Recognized Laboratory

28 +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369

TEST CERTIF]

nfcf;lﬁ;ﬁ Vreport Code W-210919-05(Page 2 of 3)

GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS

S.NO. | Parameter Test method Result Unit Requirement Permissible
(Acceptable Limit) | Limitin
| absence of
| alternate
source
1. Aluminum (as Al) IS: 3025 (P- 55) <0.01 mg/| 0.03 0.2
2. Total Ammonia IS: 3025 (P- 34) <0.1 mg/l 0.5 No
Relaxation
3. Anionic surface Annex K of IS- <0.1 | mg/l 0.2 1.0
Detergents(as 13428
MBAS)
4, Barium (as Ba) 18: 15302 <0.1 mg/| 0.7 No
Relaxation
5. Boron (as B) IS: 3025 (P- 57) <0.1 | mg/l 0.5 1.0
6. Calcium (as Ca) IS: 3025 (P- 40) 33.67 mg/l 75 | 200
73 Chloramines (as Cly) | IS: 3025 (P- 26) <1.0 mg/l 4.0 | No
| Relaxation
3. Chloride (as Cl) 1S: 3025 (P- 32) 5410 | mg/l 250 | 1000
0. Copper (as Cu) IS : 3025 (P-42) <0.05 mg/| 0.05 | 1.8
10. Fluoride (as F) IS: 3025 (P-60) 0.38 mg/l 1.0 | 1.5
11, Free Residual 1S: 3025 (P-26) <0.1 mg/l 0.2 [ 1.0
Chlorine
12, Iron (as Fe) IS: 3025(P-53) 0.149 mg/l 0.3 No
Relaxation
13. Magnesium (as Mg) IS; 3025 (P-46) 24.3 mg/l 30 100
14, Manganese (as Mn) Clause 35 of IS <0.1 mg/l 0.1 0.3
3025
15, Mineral Oil Clause 6 of IS: <0.5 mg/l 0.5 No
3025 Relaxation
16. Nitrate (as NO;) IS: 3025 (P- 34) 6.10 mg/l 45 No
Reluxation
17. Selenium (as Se) IS: 3025 (P- 36) <0.01 mg/l 0.01 No
Relaxation
18. Silver (as Ag) Annex J IS: <0.05 meg/l 0.1 : No
13428 | Relaxation
19. Sulphate (as SOy) IS: 3025 (P- 24) 43.66 mg/l 200 | 400
20. Sulphide(as H,S) 18-3025 (P-29) <0.05 | mg/l 0.05 [ No
Relaxation
21. Alkalinity (as Ca IS: 3025 (P-23) 248 mg/l 200 600
COs)
22. Total Hardness (as IS: 3025 (P- 23) 184 mg/l 200 600
C3C03)
23. Zing (as Zn) 1S: 3025 (P- 49) 0.201 mg/l 5.0 15

Contd.To report Code W-210919-05(Page 2 of 3)

Laboratory : GT-20, Sector-117, Noida, Gautam Budh Nagar - 201301
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'TEST CERTIFICATE

Parameters Concerning Toxic Substances:

Contd From report Coda W-21091 9-05 (Page 3 of 3)

S.NO. | Parameter Test method Result | Unit Requirement Permissible
(Acceptable Limit) Limit in
absence of
alternate
source
1. Cadmium (as Cd) 1S-3025(P-41) | <0.001 | mg/l 0.003 No
Relaxation
2. Cyanide (as CN) [8-3025(P-27) | <0.01 mg/l 0.05 No
Relaxation
3. Lead ( as Ph) 1S-3025(P-47) | <0.01 mg/l 0.01 No
Relaxation
4. Mercury (as Hg) 1S-3025(P-48) | <0.001 | mg/l 0.001 No
Relaxation
5. Molybdenum (Mo) 1S8-3025(P-2) <0.05 mg/l 0.07 No
Relaxation
0. Nickel (as Ni) Annex L of IS- | <0.01 mg/l 0.02 No
13428 Relaxation
% Poly nuclear Aromatic | APHA 6440 <0.0001 | mg/l 0.0001 No
~Relaxation
§ | Poly chlorinated APHA 6630 <0.0001 | mg/l 0.0005 No
biphenyl Relaxation
9. Arsenic (as As) 1S-3025(P-37) | <0.01 mg/l 0.01 0.05
10, Total Chromium (as Annex J of IS- | <0.05 mg/ 0.05 No
Cr) 13428 Relaxation

Remarks: Based on above tested parameter, Water sample does not meet as per 1S-10500:2012 desirable limit, but fall in

extended limit. Water can be drink if there is no alternative source.

Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the ahove tests only.

2. Responsibility of the Laboratory is limited to the invoiced amount only.
3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory

4. This test report will not be used for any publicity/legal purpose.

5. The test samples will be disposed off afier two weeks from the date of issue of test report, unless until specified by the customer

S

Laboratory : GT-20, Sector-117, Noida, Gautam Budh Nagar - 201301
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TEST CERTIFICATE

Test Report of Report Code Date of Issue
Ground Water W-210919-06 28/09/2019
Issued To: M/S Lalitpur Power Generation Company Limited

Village-Mirchwara & Buragaon Tehsil-Mehroni Disti- Lalitpur (U.P) [ndia

Sample Received on
Sample Drawn By
Sample Drawn On
Sample Quantity
Analysis Duration
Sample Deseription

MICROBIOLOGICAL REQUIREMENT

SAMPLING & ANALYSIS DATA

21/09/2019

Mr. Yashi Sharma (NTL)

20/09/2019

2.0 Lt

20/09/2019 To 28/09/2019

Water sample Collected from Mirchwara Hand
Pump

RESULTS
S.No, Parameter Test Method Results Required as per IS-
10500:2012
1. | Escherichia coli 18-1622 Absent Absent/100ml
% Cloliferm Bacteria 1S-1622 Absent Absent/100ml
ORGANOLEPTIC & PHYSICAL PARAMETERS
8.NO. | Parameter Test method Result Unit Requirement | Permissible
(Acceptable Limitin
Limit) absence of
alternate
| source
L Colour 1S-3025(P-04) <I1.0 Hazen 3 [ 15
Unit
2, Qdour 18-3025(P-05) Agreeable | - Agreeable | Apreeable
3. Taste 18-3025(P-07 & | Agreeable | - Agreenble -
08)
4, Turbidity 1S-3025(P-10) <1.0 NTU 1 5
5 pH value 18-3025(P-04) 6.87 - 6.5-8.5 -
6. Total dissolve solid (TDS) | 18-3025(P-16) 860 mg/l 500 2000

Contd. To report Code W-210919-06 (Page 1 of 3)
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NOIDA TESTING LABORATORIES

(An ISO : 9001 : 2015, ISO 14001:2015 & ISO 45001:2018 & NABL Accredited Laboratory)
MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB & HSPCB Recognized Laboratory

Z& +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369

TEST C

ERTIFICATE

Contd: from report Code W-210919-06(Page 2 of 3)

GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS

S.NO. | Parameter Test method Result Unit Requirement | Permissible
(Acceptable Limif) | Limitin
absence of
alternate
source
1. Aluminum (as Al) 1S: 3025 (P- 55) <0,01 mg/| 0.03 0.2
2. Total Ammonia IS: 3025 (P- 34) <0.1 mg/| 0.5 No
Relaxation
<) Anionic surface Annex K of IS- <0.1 mg/l 0.2 1.0
Detergents(as 13428
MBAS) |
4, Barium (as Ba) 1S: 15302 <0.1 mg/l 0.7 No
Relaxation
i Boron (as B) 18: 3025 (P- 57) <0.1 mg/l 0.5 1.0
0. Calcium (as Ca) I1S: 3025 (P- 40) 141.08 | mg/l 75 | 200
7 Chloramines (as Cly) | IS: 3025 (P- 26) <1.0 mg/l 4.0 [ No
Rejaxation
8. Chloride (as Cl) IS: 3025 (P- 32) 158.0 [ mgl 250 1000
9, Copper (as Cu) IS : 3025 (P-42) <0.05 | mg/l 0.05 1.5
10. Fluoride (as F) 1S: 3025 (P-60) 0.84 mg/l 1.0 1.5
it Free Residual IS: 3025 (P-26) <0.1 | mgl 0.2 1.0
Chlorine
12 Iron (as Fe) IS: 3025(P-53) 0.298 mg/l 0.3 No
Relaxation
13, Magnesium (as Mg) IS: 3025 (P-46) 7.78 mg/l 30 100
14, Manganese (as Mn) Clause 35 of IS 3.02 mg/l 0.1 0.3
3025
15. Mineral Oil Clause 6 of IS: <0.5 mg/l 0.5 | No
3025 Relaxation
16. Nitrate (as NOs) 1S: 3025 (P- 34) 1232 | mg/l 45 | No
| Relaxation
17. Selenium (as Se) IS: 3025 (P- 56) <0.01 mg/l 0.01 | No
| Relaxation
18. Silver (as Ag) Annex J IS: <0.05 mg/l 0.1 No
13428 Relaxation
19. Sulphale (as SO,) IS: 3025 (P- 24) 87.72 | mg/l 200 400
20. Sulphide(as H,S) 1S-3025 (P-29) <0.05 | mg/l 0.05 No
Relaxation
21 Alkalinity (as Ca IS: 3025 (P- 23) 204 mg/l 200 600
CO;)
22, Total Hardness (as 1S: 3025 (P- 23) 384 mg/l 200 600
CaCQOs) |
23. Zinc (as Zn) 1S: 3025 (P- 49) 0.28 meg/l 5.0 [ 15

Contd. To report Code W-210919-06 (Page 2 of 3)
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'EST CERTIFICATE|

Parameters Concerning Toxic Substances:

Contd From report Code W-210919-06 (Page 3 of 3)

S.NO. | Parameter Test method Result | Unit Requirement Permissible
(Acceptiable Limit) Limit in
absence of
alternate
source
1. Cadmium (as Cd) 18-3025(P-41) | <0.001 | mg/l 0.003 No
Relaxation
2. Cyanide (as CN) 1S-3025(P-27) | <0.01 mg/l 0.05 No
Relaxation
3. Lead ( as Pb) 1S-3025(P-47) | <0.01 mg/l 0.01 No
Relaxation
4, Mercury (as Hg) 1S-3025(P-48) | <0.001 | mg/l 0.001 No
Relaxation
5 Molybdenum (Mo) [1S-3025(P-2) <0.05 mg/l 0.07 No
Relaxation
6. Nickel (as Ni) Annex L of IS- | <0.01 mg/l 0.02 No
13428 Relaxation
o Poly nuclear Aromatic | APHA 6440 <0.0001 | mg/l 0.0001 No
: Relaxation
8 Poly chlorinated APHA 6630 <0.0001 | mg/l 0.0005 No
biphenyl Relaxation
9. Arsenic (as As) 1S-3025(P-37) <0.01 mg/l 0.01 0.05
10. Total Chromium (as Annex J of IS- | <0.05 mg/l 0.05 No
Cr) 13428 Relaxation

Remarks: Remarks: Based on above tested parameter, Water sample does not meet as per 15-10500:2012 limit. Water is

not fit for drinking purpose.

Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked [or the above tests only.
2. Responsibility of the Laboratory is limited (o the invoiced amount only,

3. This test report will not be generated again, cither wholly or in part, without prior written permission of the laboratory.

4. This test report will not be used for any publicity/legal purpose.
5. The test samples will be disposed off afier two weeks from the date of issue of test report, unless until specified by the customer.

oty
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TEST CERTIFICATE

Test Report of Report Code Date of Issue
Ground Water 'W-210920-01 30/09/2020
Issued To: M/S Lalitpur Power Generation Company Limited

Village-Mirchwara & Buragaon Tehsil-Mehroni Distt- Lalitpur (U.P) India

SAMPLING & ANALYSIS DATA
Sample Received on 21/09/2020
Sample Drawn By Mr. Mohit Sharma (NTL)
Sample Drawn On 20/09/2020
Sample Quantity 2.0Lt.
Analysis Duration 21/09/2020 To 30/09/2020
Sample Description Hand Pump water Collected from Near- Ash
Pond
MICROBIOLOGICAL REQUIREMENT I -
RESULTS
S.No. Parameter Test Method Results Required as per IS-
10500:2012
Escherichia coli 1S-1622 Absent Absent/100ml
Coliform Bacteria 18-1622 Absent Absent/100ml
ORGANOLEPTIC & PHYSICAL PARAMETERS
S.NO. | Parameter Test method Result Unit Requirement | Permissible
(Acceptable | Limitin
Limit) absence of
alternate
souree
0 Colour 1S-3025(P-04) <1.0 Hazen 3 15
Unit
2. Odour 1S-3025(P-05) Agreeable | - Agreeable | Agreeable
3. Taste 1S-3025(P-07 & | Agreeable | - Agreeable | -
08)

4. Turbidity 18-3025(P-10) <1.0 NTU 1 5
5. pH value I8-3025(P-04) 736 - 6.5-8.5 -
6. Total dissolve solid ( TDS) | IS-3025(P-16) 1052 m 500 2000

Contd. To report Code W-210920-01 (Page 1 of 3)




TEST CERTIFICATE

Contd. from report Code W-210920-01 (Page 2 of 3)

GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS

S.NO. | Parameter Test method Result Unit Requirement Permissible
(Acceptable Limit) | Limit in
absence of
alternate
source
{. Aluminum (as Al) 1S: 3025 (P- 55) <0.01 | mg/ 0.03 0.2
2 Total Ammonia 18: 3025 (P- 34) <0.1 mg/l 0.5 No
Relaxation
3. Anionic surface Annex K of IS- <0.1 | mg/l 0.2 1.0
Detergents(as 13428
MBAS)
4. Barium (as Ba) IS: 15302 <0.1 mg/l] 0.7 No
‘ Relaxation
5. Boron (as B) IS: 3025 (P- 57) <0.1 | mg/l 0.5 1.0
6. Calcium (as Ca) 1S: 3025 (P- 40) 136.27 | mg/l 75 200
¥ /8 Chloramines (as Cl,) | IS: 3025 (P-26) <1.0 | mg/l 4.0 No
Relaxation
8. Chloride (as Cl) 1S: 3025 (P- 32) 159.65 | mg/l 250 1000
9. Copper (as Cu) IS : 3025 (P-42) <0.05 | mg/l 0.05 1.5
10. Fluoride (as F) 18: 3025 (P-60) 1.82 mg/l 1.0 1.5
11. Free Residual 18: 3025 (P-26) <0.1 mg/l 0.2 1.0
Chlorine
12. Iron (as Fe) IS: 3025(P-53) 0.824 | mg/l 1.0 No
Relaxation
13, Magnesium (as Mg) | IS: 3025 (P-46) 7752 | mgll 30 100
14, Manganese (as Mn) Clause 35 of IS <0.1 mg/l 0.1 0.3
3025
15 Mineral Qil Clause 6 of IS: <0.5 mg/l 0.5 No
3025 Relaxation
16. Nitrate (as NO3) [S: 3025 (P- 34) 1030 | mg/l 45 No
Relaxation
17 Selenium (as Se) IS: 3025 (P- 56) <0.01 | mgl 0.01 No
Relaxation
18. Silver (as Ag) Annex J IS: <005 | mg/l 0.1 No
13428 Relaxation
19, Sulphate (as SO,) 18: 3025 (P- 24) 3749 | mg/l 200 400
20. Sulphide (as H,S) 1S-3025 (P-29) <0.05 | mg/l 0.05 No
Relaxation
21. Alkalinity ( as Ca IS: 3025 (P- 23) 112 mg/I 200 600
COy)
22, Total Hardness (as 1S: 3025 (P- 21) 660 mg/l 200 600
CaCOy)
23. Zinc (as Zn) 1S: 3025 (P- 49) 0.023 | mg/l 5.0 15

Contd.To report Code W-210920-01(Page 2 of 3)
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Contd From report Code W-210920-01 (Page 3 of 3)

Parameters Concerning Toxic Substances:

S.NO, | Parameter Test method Result | Unit Requirement Permissible
(Acceptable Limit) Limit in
absence of
alternate
source
1. Cadmium (as Cd) 1S-3025(P-41) | <0.001 | mg/! 0.003 No
Relaxation
2. Cyanide (as CN) 18-3025(P-27) <0.,01 | mg/l 0.05 No
. Relaxation
3. Lead ( as Pb) 18-3025(P-47) <0.01 | mg/l 0.01 No
Relaxation
4. Mercury (as Hg) 1S-3025(P-48) | <0.001 | mg/l 0.001 No
Relaxation
5, Molybdenum (Mo) 18-3025(P-2) <0.05 | mg/l 0.07 No
. Relaxation
6. Nickel (as Ni) Annex L of IS- | <0.01 | mg/l 0.02 No
13428 Relaxation
7 Poly nuclear Aromatic | APHA 6440 <0.0001 | mg/l 0.0001 No
Relaxation
8 Poly chlorinated APHA 6630 <0.0001 | mg/l 0.0005 No
biphenyl Relaxation
9. Arsenic (as As) 15-3025(P-37) <0.01 | mg/l 0.01 0.05
10. Total Chromium (as Annex J of 18- <0.05 | mg/l 0.05 No
Cr) 13428 Relaxation
Remarks: Based on above tested parameter, Water sample does not meet as per 18-10500:2012 specification. Water is not
fit for the drinking purpose. s
Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount only,

3, This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory.
4. This test report will not be used for any publicity/legal purpose.
5. The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the customer.
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Test Report of Report Code Date of Issue
Ground Water W-210920-02 . 30/09/2020
Issued To: MY/S Lalitpur Power Generation Company Limited

Village-Mirchwara & Buragaon Tehsil-Mehroni Distt- Lalitpur (U.P) India

Sample Received on
Sample Drawn By
Sample Drawn On
Sample Quantity
Analysis Duration
Sample Description

SAMPLING & ANALYSIS DATA

MICROBIOLOGICAL REQUIREMENT

21/09/2020

Mr. Mohit Sharma (NTL)
20/09/2020

2.0 Lt.

21/09/2020 To 30/09/2020

Ground Water Collected from Semra Village
Hand Pump

RESULTS
S.No. Parameter - Test Method Results Required as per IS-
10500:2012
1. | Escherichia coli 1S-1622 Absent Absent/100ml
2. | Coliform Bacteria 1S-1622 Absent Absent/100ml
ORGANOLEPTIC & PHYSICAL PARAMETERS
S.NO. | Parameter Test method Result Unit Requirement | Permissible
(Acceptable | Limit in
Limit) absence of
alternate
source
1 Colour 1S-3025(P-04) <1.0 Hazen 5 15
Unit
2. Odour 18-3025(P-05) Agreeable | - Agreeable | Agreeable
3 Taste 18-3025(P-07 & | Agreeable | - Agreeable | -
08)
4. Turbidity 1S-3025(P-10) <1.0 NTU 1 5
5 pH value 18-3025(P-04) 6.86 - 6.5-8.5 -
6. Total dissolve solid (TDS) | IS-3025(P-16) 792 [ mg/l 500 2000

Contd. To report Code W-210920-02 (Page 1 of 3)
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Contd. from report Code W-210920-02(Page 2 of 3)

GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS

S.NO. | Parameter Test method Result Unit Requirement Permissible
(Acceptable Limit) | Limit in
absence of
alternate
source
% Aluminum (as Al) 1S: 3025 (P- 55) 0112 |m 0.03 0.2
2 Total Ammonia 1S: 3025 (P- 34) <0.1 mg/l 0.5 No
Relaxation
P Anionic surface Annex K of IS- <0.1 | mg/l 0.2 1.0
Detergents(as 13428
MBAS)
4, Barium (as Ba) 1S: 15302 <0.1 mg/l 0.7 No
Relaxation
B Boron (as B) 1S: 3025 (P-57) <0.1 mg/l 0.5 1.0
6. Calcium (as Ca) 1S: 3025 (P-40) 110.62 | mg/l 75 200
7. Chloramines (as Cl;) | IS: 3025 (P-26) <1.0 mg/l 4.0 No
Relaxation
8. Chloride (as Cl) 18: 3025 (P-32) 124.17 | mg/l 250 1000
9. Copper (as Cu) IS : 3025 (P-42) <0.05 | mg/l 0.05 1.5
10, Fluoride (as F) 18: 3025 (P-60) 0.89 mg/l 1.0 =5
11. Free Residual 1S: 3025 (P-26) <0.1 mg/l 0.2 1.0
Chlorine
12. Iron (as Fe) IS: 3025(P-53) 2.56 mg/l 1.0 No
Relaxation
13, Magnesium (as Mg) | IS: 3025 (P-46) 62.937 | mg/l 30 100
14. Manganese (as Mn) Clause 35 of IS 0.075 | mg/l 0.1 03
3025
15. Mineral Oil Clause 6 of IS: <0.5 mg/l 0.5 No
3025 Relaxation
16. Nitrate (as NO;) IS: 3025 (P- 34) 7.31 mg/l 45 No
Relaxation
17. Selenium (as Se) 1S: 3025 (P- 56) <0.01 mg/1 0.01 No
Relaxation
18. Silver (as Ag) Annex J IS: <0.05 | mg/l 0.1 No
13428 Relaxation
19. Sulphate (as SO,) IS: 3025 (P- 24) 5181 | mg/l 200 400
20. Sulphide(as H,S) 1S-3025 (P-29) <005 |[mg/l 0,05 No
Relaxation
21. Alkalinity ( as Ca 1S: 3025 (P-23) 320 mg/l 200 600
COy
22, Total Hardness (as IS: 3025 (P- 23) 536 mg/l 200 600
CaC0,)
23. Zinc (as Zn) IS: 3025 (P- 49) 0.022 | mg/l 5.0 15

Contd, To report Code W-210920-02{Page 2 of 3)
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Contd From report Code W-210920-02 (Page 3 of 3)

S.NO. | Parameter Test method Result *| Unit Requirement Permissible
(Acceptable Limit) Limit in
absence of
alternate
source
i Cadmium (as Cd) 1S-3025(P-41) <0.001 | mg/l 0.003 No
Relaxation
2 Cyanide (as CN) 1S-3025(P27) | <0.01 | mgl 0.05 No
Relaxation
3 Lead ( as Pb) 1S-3025(P-47) | 0.010 mg/l 0.01 No
Relaxation
4, Mercury (as Hg) 18-3025(P-48) | <0.001 | mg/l 0.001 No
Relaxation
5. ‘Molybdenum (Mo) 18-3025(P-2) <0.05 mg/l 0.07 No
Relaxation
6. Nickel (as Ni) Annex L of IS- | 0.012 mg/l 0.02 No
13428 Relaxation
7 Poly nuclear Aromatic | APHA 6440 <0.0001 | mg/l 0.0001 No
: Relaxation
8 Poly chlorinated APHA 6630 <0.0001 | mg/l 0.0005 No
biphenyl Relaxation
9. Arsenic (as As) 1S-3025(P-37) | <0.01 mg/l 0.01 0.05
10. Total Chromium (as Annex Jof IS- | <0.05 mg/l 0.05 No
Cr) 13428 Relaxation

Remarks: Based on above tested parameter, Water sample does not meet as per IS-10500:2012 desirable limit, but fall in
extended limit. Water can be drink if there is no alternative source.
Notes:
1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount only.
3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory.
4. This test report will not be used for any publicity/legal purpose.
5. The test samples will be disposed off after two weeks from the date of issue of test repost, unless until specified by the customer,

CHSK%}BY




TEST CERTIFICATE

212

Test Report of Report Code Date of Issue
Ground Water W-210920-03 30/09/2020
Issued To: M/S Lalitpur Power Generation Company Limited

Village-Mirchwara & Buragaon Tehsil-Mehroni Distt- Lalitpur (U.P) India

LIN AN IS DAT
Sample Received on 20/09/2020
Sample Drawn By Mr. Mohit Sharma (NTL)
Sample Drawn On 14/03/2020
Sample Quantity 2.0 Lt.
Analysis Duration 21/09/2020 To 30/09/2020
Sample Description Ground Water collected from Near- Udaypura
Railway Hand Pump
MICROBIOLOGICAL REQUIREMENT
RESULTS
S.No. Parameter Test Method Results Required as per IS-
10500:2012
1. | Escherichia coli 18-1622 Absent Absent/100ml
2. | Coliform Bacteria 1S-1622 Absent Absent/100ml
ORGANOLEPTIC & PHYSICAL PARAMETERS
S8.NO. | Parameter Test method Result Unit Requirement | Permissible
3 (Acceptable | Limit in
Limit) absence of
alternate
source
L. Colour 15-3025(P-04) <1.0 | Hazen 5 15
Unit
2 Odonr _18-3025(P-05) Agreeable | - Agreeable | Agreeable
3. Taste 1S-3025(P-07 & | Agreeable | - Agreeable | -
08)
4. Turbidity 18-3025(P-10) <1.0 NTU 1 5
5 pH value 18-3025(P-04) 6.88 - 6.5-8.5 -
6. Total dissolve solid ( TDS) | IS-3025(P-16) 526 meg/l 500 2000

Contd. To report Code W-210920-03(Page 1 of 3)
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GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS

S.NO. | Parameter Test method Result Unit Requirement Permissible
(Acceptable Limit) | Limit in
absence of
alternate
source
1. Aluminum (as Al) 1S: 3025 (P- 55) 0.119 m 0.03 0.2
2. Total Ammonia IS: 3025 (P- 34) <0.1 mg/l 0.5 No
Relaxation
3. Anionic surface Annex K of IS- <0.1 | mgl 0.2 1.0
Detergents(as 13428
MBAS)
4. Barium (as Ba) IS: 15302 <0.1 | mg/i 0.7 No
Relaxation
5. Boron (as B) IS: 3025 (P- 57) <0.1 | mg/l 0.5 1.0
6. Calcium (as Ca) 1S: 3025 (P- 40) 78.55 | mg/l 75 200
o Chloramines (as Cl;) | IS: 3025 (P-26) <1.0 mg/l 4.0 No
Relaxation
8. Chloride (as Cl) 1S: 3025 (P- 32) 63.07 | mg/l 250 1000
9. Copper (as Cu) IS : 3025 (P-42) <0.05 mg/l 0.05 1.5
10. Fluoride (as F) 1S: 3025 (P-60) 0.43 mg/l 1.0 1
11, Free Residual 1S: 3025 (P-26) <0.1 mg/l 0.2 1.0
Chlorine
12, Iron (as Fe) 1S: 3025(P-53) 0.289 | mg/l 0.3 No
Relaxation
13. Magnesium (as Mg) 18: 3025 (P-46) 41.80 | mg/l 30 100
14, Manganese (as Mn) Clause 35 of IS 0.088 | mg/l 0.1 0.3
3025
15. Mineral Qil Clause 6 of IS: <0.5 | mg/l 0.5 No
3025 Relaxation
16. Nitrate (as NO3) 1S: 3025 (P- 34) 532 | mgl 45 No
Relaxation
17. Selenium (as Se) 1S: 3025 (P- 56) <001 | mg/l 0.01 No
Relaxation
18. Silver (as Ag) Annex J IS; <005 mg/l 0.1 No
13428 Relaxation
19. Sulphate (as SO;) IS: 3025 (P- 24) 2504 | mp/l 200 400
20, Sulphide(as H,S) 18-3025 (P-29) <0.05 | mg/l 0.05 No
Relaxation
21. Alkalinity ( as Ca IS: 3025 (P- 23) 272 | mg/l 200 600
COy)
22, Total Hardness (as 1S: 3025 (P-21) 368 mg/l 200 600
CaC0,)
23. [ Zinc(as Zn) 1S:3025 (P-49) | 0.160 | mg/l_ 5.0 15

Contd.To report Code W-210920-03 (Page 2 of 3)
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Contd From report Code W-210920-03 (Page 3 of 3)

S.NO. | Parameter Test method Result | Unit Requirement Permissible
(Acceptable Limit) Limit in
absence of
alternate
source
L. Cadmium (as Cd) 15-3025(P-41) | <0.001 | mg/l 0.003 No
Relaxation
2 Cyanide (as CN) 1S-3025(P-27) | <0.01 mg/l 0.05 No
Relaxation
3. Lead ( as Pb) IS-3025(P-47) | <0.01 mg/l 0.01 No
Relaxation
4, Mercury (as Hg) 1S-3025(P-48) | <0.001 | mg/l 0.001 No
Relaxation
5. Molybdenum (Mo) 18-3025(P-2) <0.05 mg/l 0.07 No
Relaxation
6. Nickel (as Ni) Annex L of IS- | 0.016 mg/ 0.02 No
13428 Relaxation
E Poly nuclear Aromatic | APHA 6440 <0.0001 | mg/ 0.0001 No
Relaxation
8 Poly chlorinated APHA 6630 <0.0001 | mg/l 0.0005 No
biphenyl Relaxation
9, Arsenic (as As) 18-3025(P-37) [ <0.01 mg/l 0.01 0.05
10. Total Chromium (as Annex J of IS- | <0,05 mg/l 0.05 No
Cr) 13428 Relaxation

Remarks: Based on above tested parameter, Water sample does not meet as per IS-10500:2012 in desirable limit, but fall in
extended limit, Water can be drink if there is no alternative source.

Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
- 2, Responsibility of the Laboratory is limited to the invoiced amount only.

3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory,

4. This test report will not be used for any publicity/legal purpose. ’

5. The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by er.
. w ey f!
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Test Report of Report Code Date of Issue
Ground Water W-210920-04 30/09/2020
Issued To: M/S Lalitpur Power Generation Company Limited

Village-Mirchwara & Buragaon Tehsil-Mehroni Distt- Lalitpur (U.P) India

Sample Received on
Sample Drawn By
Sample Drawn On
Sample Quantity
Analysis Duration
Sample Description

MICROBIOLOGICAL REQUIREMENT

AN AT
21/09/2020
Mr, Mohit Sharma (NTL)
20/09/2020
20Lt

21/09/2020 To 30/09/2020

Water sample Collected from Mirchwara Hand
Pump

RESULTS
S.No. Parameter Test Method Results Required as per IS-
10500:2012
1. | Escherichia coli 1S-1622 Absent Absent/100ml
Coliform Bacteria 15-1622 Absent Absent/100ml
ORGANOLEPTIC & PHYSICAL PARAMETERS
S.NO. | Parameter Test method Result Unit Requirement | Permissible
(Acceptable | Limit in
Limit) absence of
alternate
source
1. Colour 18-3025(P-04) <1.0 Hazen 5 15
Unit
2. Odour 1S-3025(P-05) Agreeable | - Agrecable | Agrecable
& Taste 1S-3025(P-07 & | Agreeable | - Agreeable | -
08)
4. Turbidity 1S-3025(P-10) <10 NTU 1 5
5. pH value 18-3025(P-04) 6.90 - 6.5-8.5 -
6. Total dissolve solid ( TDS) | IS-3025(P-16) 556 mg/l 500 2000

Contd, To report Code W-210920-04 (Page 1 of 3)
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Contd. from report Code W-210920-04(Page 2 of 3)

GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS

S.NO. | Parameter Test method Result Unit Requirement Permissible
(Acceptable Limit) | Limit in
absence of
alternate
source
1. Aluminum (as Al) 1S: 3025 (P- 55) <0.01 | mg/l 0.03 0.2
2 Total Ammonia IS: 3025 (P- 34) <0.1 mg/l 0.5 No
Relaxation
3 Anionic surface Annex K of IS- <0.1 | mg/l 0.2 1.0
Detergents(as 13428
MBAS)
4. Barium (as Ba) 1S: 15302 <0.1 | mg/l 0.7 No
Relaxation
5. Boron (as B) 18: 3025 (P-57) <0.1 [ mg/l 0.5 1.0
6. Calcium (as Ca) 1S:3025(P-40) | 59.31 | mg/l 75 200
7. Chloramines (as Cl,) | IS: 3025 (P-26) <1.0 mg/l 4.0 No
Relaxation
8. Chloride (as Cl) IS: 3025 (P- 32) 59.13 | mg/l 250 1000
9 Copper (as Cu) 1S:3025(P42) | <0.05 |mgl 0.05 1.5
10. Fluoride (as F) IS: 3025 (P-60) 043 mg/l 1.0 1.5
11 Free Residual 18: 3025 (P-26) <0.1 | mef 0.2 1.0
Chlorine
12, Iron (as Fe) 1S: 3025(P-53) 0982 | mg/l 1.0 No
Relaxation
13, Magnesium (as Mg) | IS: 3025 (P-46) 3L10 | mg/l 30 100
14, Manganese (as Mn) Clause 35 of IS 0.026 | mg/l 0.1 0.3
3025
15 Mineral Oil Clause 6 of IS: <0.5 | mg/l 0.5 No
3025 Relaxation
16. Nitrate (as NO;) 18: 3025 (P- 34) 5.10 mg/l 45 No
Relaxation
17. Selenium (as Se) 1S: 3025 (P- 56) <0.01 | mg/l 0.01 No
Relaxation
18. Silver (as Ag) Annex J IS: <0.05 | mg/l 0.1 No
13428 Relaxation
19. Sulphate (as SO,) IS: 3025 (P- 24) 6048 | mg/l 200 400
20. Sulphide(as H,S) 1S-3025 (P-29) <0.05 | mg/l 0.05 No
Relaxation
21, Alkalinity ( as Ca I8:3025 (P-23) 196 mg/l 200 600
COy :
22, Total Hardness (as 18:3025 (P- 23) 276 mg/l 200 600
CaCO;)
23] Zinc (as Zn) IS: 3025 (P- 49) 2.78 mg/l 5.0 15

Contd, To report Code W-210920-04 (Page 2 of 3)
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Contd From report Code W-210920-04 (Page 3 of 3)
Parameters Concerning Toxic Substances:

S.NO. | Parameter Test method Result | Unit Requirement Permissible
(Acceptable Limit) Limit in
absence of
alternate
source
1\ Cadmium (as Cd) 15-3025(P-41) | <0.001 | mg/l 0.003 No
Relaxation
2. Cyanide (as CN) 1S-3025(P-27) | <0.01 mg/l 0.05 No
] Relaxation
% Lead ( as Pb) 15-3025(P-47) | <0.01 mg/l 0.01 No
Relaxation
4, Mercury (as Hg) 18-3025(P-48) | <0.001 | mg/ 0.001 No
Relaxation
5 Molybdenum (Mo) 18-3025(P-2) <0.05 mg/l 0.07 No
Relaxation
6. Nickel (as Ni) Annex L of IS- | <0.01 mg/l 0.02 No
13428 ' Relaxation
7l Poly nuclear Aromatic | APHA 6440 <0,0001 | mg/l 0.0001 No
Relaxation
8 Poly chlorinated APHA 6630 <0.0001 | mg/l 0.0003 No
biphenyl Relaxation
9. Arsenic (as As) 18-3025(P-37) | <0.01 mg/l 0.01 0.05
10. Total Chromium (as Annex J of IS- | <0.03 mg/l 0.05 No
Cr) 13428 Relaxation

Remarks: Based on above tested parameter, Water sample does not meet as per IS-10500:2012 desirable limit, but fall in
extended limit. Water can be drink if there is no alternative source.
Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.

2. Responsibility of the Laboratory is limited to the invoiced amount only.

3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory,

4, This test report will not be used for any publicity/legal purpose.

5. The test samples will be disposed off after two weeks from the date of  issue of test report, unless until specified by the customer.
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Test Report of Report Code - Date of Issue
Ground Water W-210920-05 30/09/2020
Issued To: M/S Lalitpur Power Generation Company Limited

Village-Mirchwara & Buragaon Tehsil-Mehroni Distt- Lalitpur (U.P) India

AMPL DATA
Sample Received on 21/09/2020
Sample Drawn By :  Mr. Mohit Sharma (NTL)
Sample Drawn On i 20/09/2020
Sample Quantity i 20Ik
Analysis Duration 21/09/2020 To 30/09/2020
Sample Description :  Water sample Collected from Rajwara Village
Hand Pump
MICROBIOLOGICAL REQUIREMENT
RESULTS
8.No. Parameter Test Method Resuits Required as per IS~
10500:2012
1, Escherichia coli 1S-1622 Absent Absent/100ml
2. Coliform Bacteria 1S-1622 Absent Absent/100ml
ORGANOLEPTIC & PHYSICAL PARAMETERS
S.NO. | Parameter Test method Result Unit Requirement | Permissible
(Acceptable | Limitin
Limit) absence of
alternate
source
1. Colour 18-3025(P-04) <1.0 Hazen 5 15
Unit
2 Odour 1S-3025(P-05) Agreeable | - Agreeable | Agreeable
3. Taste 18-3025(P-07 & | Agreeable | - Agreeable | -
08)
4. Turbidity 18-3025(P-10) <1.0 NTU 1 5
51 _pH value 18-3025(P-04) 8.06 - 6.5-8.5 -
6. Total dissolve solid ( TDS) | IS-3025(P-16) 282 mg/l 500 2000

Contd. To report Code W-210920-05 (Page 1 of 3)
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Contd. from report Code W-210920-04(Page 2 of 3)

GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS

S.NO. | Parameter Test method Result Unit Requirement Permissible
(Acceptable Limit) | Limit in
absence of
alternate
source
1. Aluminum (as Al) IS: 3025 (P- 55) <0.01 | m 0.03 0.2
2, Total Ammonia IS: 3025 (P- 34) <0.1 | mgl 0.5 No
Relaxation
2 Anionic surface Annex K of IS- <0.1 | mg/l 0.2 1.0
Detergents(as 13428
MBAS)
4. Barium (as Ba) IS: 15302 <0.1 mg/1 0.7 No
Relaxation
5 Boron (as B) 1S: 3025 (P- 57) <0.1 | mg/l 0.5 1.0
6. Calcium (as Ca) IS: 3025 (P- 40) 3607 | m 75 200
7. Chloramines (as Cl;) | IS:3025 (P-26) <1.0 mg/l 4.0 No
Relaxation
8. Chloride (as CI) 1S: 3025 (P- 32) 2069 | m 250 1000
9. Copper (as Cu) IS : 3025 (P-42) <0.05 | mg/l 0.05 1.5
10. Fluoride (as F) [S: 3025 (P-60) - “mg/l 1.0 15
11. Free Residual 1S: 3025 (P-26) <0.1 mg/l 0.2 1.0
Chlorine
12, Iron (as Fe) 18: 3025(P-53) 0.820 | mg/l 1.0 No
Relaxation
13. Magnesium (as Mg) IS: 3025 (P-46) 1993 | mg/ 30 100
14. Manganese (as Mn) Clause 35 of IS 0.019 | mg/ 0.1 03
3025
15. Mineral Oil Clause 6 of IS: <05 | mgl 0.5 No
3025 Relaxation
16. Nitrate (as NOs) 1S: 3025 (P- 34) 2.84 mg/1 45 No
Relaxation
17. Selenium (as Se) 1S: 3025 (P- 56) <001 | mg/l 0.01 No
Relaxation
18. Silver (as Ag) Annex J IS; <0.05 | mg/l 0.1 No
13428 Relaxation
19. Sulphate (as 5O,) 1S: 3025 (P- 24) 4.81 mg/l 200 400
20. Sulphide(as H;S) 1S-3025 (P-29) <0.05 | mg/l 0.05 No
Relaxation
21, Alkalinity ( as Ca 18: 3025 (P-23) 198 mg/l 200 600
COy)
22. Total Hardness (as 1S: 3025 (P- 23) 172 mg/l 200 600
CaCO,)
23, Zinc (as Zn) 1S: 3025 (P- 49) 0.012 | mg/l 5.0 15

Contd.To report Code W-210920-04 (Page 2 of 3)
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Contd From report Code W-210920-05(Page 3 of 3)

S.NO. | Parameter Test method Result | Unit Requirement Permissible
(Acceptable Limit) Limit in
absence of
alternate
source
1 Cadmium (as Cd) 1S-3025(P-41) | <0.001 [ mg/l 0.003 No
Relaxation
2 Cyanide (as CN) 18-3025(P-27) | <0.01 mg/l 0.05 No
Relaxation
3. Lead ( as Pb) 1S-3025(P-47) | <0.01 mg/l 0.01 No
Relaxation
4, Mercury (as Hg) 18-3025(P-48) | <0.001 | mg/l 0.001 No
Relaxation
5. Molybdenum (Mo) 1S-3025(P-2) <0.05 mg/l 0.07 No
Relaxation
6. Nickel (as Ni) Annex L of IS- | <0.01 mg/l 0.02 No
13428 Relaxation
7 Poly nuclear Aromatic | APHA 6440 <0.0001 | mg/l 0.0001 No
Relaxation
8 Poly chlorinated APHA 6630 <0.0001 | mg/i 0.0005 No
biphenyl Relaxation
9, Arsenic (as As) 18-3025(P-37) | <0.01 0.01 0.05
10. Total Chromium (as Annex J of [S8- | 0.018 mg/] 0.05 No
Cr) 13428 Relaxation

Remarks: Based on above tested parameter, Water sample does not meet as per I1S-10500:2012 desirable limit, but fall in
extended limit. Water can be drink if there is no alternative source.

Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount only.

3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory,
4. This test report will not be used for any publicity/legal purpose.

5. The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the customer.
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Test Report of Report Code Date of Issue
Ground Water W-210920-06 30/09/2020
Issued To: M/S Lalitpur Power Generation Company Limited

Village-Mirchwara & Buragaon Tehsil-Mehroni Distt- Lalitpur (U.P) India

Sample Received on
Sample Drawn By
Sample Drawn On
Sample Quantity
Analysis Duration
Sample Description

MICROBIOLOGICAL REQUIREMENT

NALYSIS DATA

21/09/2020

Mr, Mohit Sharma (NTL)
20/09/2020

2.0 Lt.

21/09/2020 To 30/09/2020

Water sample Collected from Kachnaudha
Village Hand Pump

RESULTS
S.No. Parameter Test Method Results Required as per IS-
10500:2012
L. | Escherichia coli 1S-1622 Absent Absent/100ml
Coliform Bacteria 1S-1622 Absent Absent/100m]
ORGANOLEPTIC & PHYSICAL PARAMETERS
S.NO. | Parameter Test method Result Unit Requirement | Permissible
(Acceptable | Limit in
Limit) absence of
alternate
: source
1. Colour 1S-3025(P-04) <1.0 Hazen 5 15
Unit
2 Odour 1S-3025(P-05) | Agreeable | - Agreeable | Agreeable
3. Taste 18-3025(P-07 & | Agreeable | - Agrecable | -
08) :
4. Turbidity 1S-3025(P-10) <1.0 NTU 1 5
5 pH value 18-3025(P-04) 7.23 - 6.5-8.5 -
6. Total dissolve solid ( TDS) | IS-3025(P-16) 348 mg/l 500 2000

Contd. To report Code W-210920-06 (Page 1 of 3)
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Contd. from report Code W-210920-06(Page 2 of 3)

GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS

S.NO. | Parameter Test method Result Unit Requirement Permissible
(Acceptable Limit) | Limitin
absence of
alternate
source
{ Aluminum (as Al) IS: 3025 (P- 55) <0.01 mg/j_ 0.03 0.2
2 Total Ammonia I8: 3025 (P- 34) <0.1 mg/l 0.5 No
Relaxation
3 Anionic surface Annex K of IS- <0.1 | mg/ 0.2 1.0
Detergents(as 13428
MBAS)
4, Barium (as Ba) IS: 15302 <0.1 mg/l 0.7 No
Relaxation
S, Boron (as B) IS: 3025 (P- 57) <0.1 | mg/l 0.5 ’ 1.0
6. Calcium (as Ca) 1S: 3025 (P- 40) 53.70 | mg/l 25 200
T Chloramines (as Cl,) | IS: 3025 (P- 26) <1.0 mg/l 4.0 No
Relaxation
8. Chloride (as Cl) 1S: 3025 (P-32) 30.58 | mg/l 250 1000
9, Copper (as Cu) IS : 3025 (P-42) <0.05 | mg/l 0.05 1.5
10, Fluoride (as F) IS: 3025 (P-60) 0.34 mg/l 1.0 1.5
11, Free Residual IS: 3025 (P-26) <0.1 mg/l 0.2 1.0
Chlorine
12 Iron (as Fe) IS: 3025(P-53) 0.820 [ mg/l 1.0 No
Relaxation
13. Magnesium (as Mg) | IS: 3025 (P-46) 29.65 | m, 30 100
14, Manganese (as Mn) Clause 35 of IS 0.019 | mg/l 0.1 03
3025
15. Mineral Oil Clause 6 of IS: <0.5 mg/l 0.5 No
3025 Relaxation
16. Nitrate (as NOs) IS: 3025 (P- 34) 284 | mg/l 45 No
Relaxation
1L Selenium (as Se) 1S: 3025 (P- 56) <0.01 mg/l 0.01 No
Relaxation
18. Silver (as Ag) Annex J IS: <005 | mg/l 0.1 No
13428 i Relaxation
19. Sulphate (as SOy) 1S: 3025 (P-24) 3.85 mg/l 200 400
20. Sulphide(as H,S) 1S-3025 (P-29) <0.05 | mgl 0.05 No
Relaxation
21, Alkalinity ( as Ca IS: 3025 (P- 23) 276 mg/l 200 600
COy)
2. Total Hardness (as 1S: 3025 (P- 23) 256 | mg/ 200 600
CaCOy)
23. Zinc (as Zn) 18: 3025 (P- 49) 0.012 |m 5.0 15

Contd.To report Code W-210920-06 (Page 2 of 3)
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Contd From report Code W-210920-06(Page 3 of 3)

S.NO. | Parameter Test method Result | Unit Requirement Permissible
(Acceptable Limit) Limit in
absence of
alternate
source
i ¥ Cadmium (as Cd) 18-3025(P-41) | <0.001 | mg/l 0.003 No
Relaxation
2 Cyanide (as CN) 1S-3025(P-27) | <0.01 mg/l 0.05 No
Relaxation
3. Lead ( as Pb) 18-3025(P-47) | <0.01 .| mg/l 0.01 No
Relaxation
4, Mercury (as Hg) 1S-3025(P-48) | <0.001 | mg/l 0.001 No
Relaxation
5 Molybdenum (Mo) 1S-3025(P-2) <0.05 mg/l 0.07 No
Relaxation
6. Nickel (as Ni) Annex L of IS- | <0.01 mg/l 0.02 No
13428 Relaxation
p Poly nuclear Aromatic | APHA 6440 <0.0001 | mg/ 0.0001 No
Relaxation
8 Poly chlorinated APHA 6630 <0.0001 | mg/ 0.0005 No
biphenyl Relaxation
: Arsenic (as As) 18-3025(P-37) | <0.01 m 0.01 0,05
10. Total Chromium (as Annex J of IS- | 0.018 mg/l 0.05 No
Cr) 13428 Relaxation
Remarks: Based on above tested parameter, Water sample meet as per [S-10500:2012 desirable limit, limit. Water is fit
for drinking purpose -
Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount only.

3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory.

4. This test report will not be used for any publicity/legal purpose.

5. The test samples will be disposed off afier two weeks from the date of issue of test report, unless until specified by the customer,

)
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Test Report of Report Code Date of Issue
Ground Water W-200921-059 28/09/2021
Issued To:  M/s Lalitpur Power Generation Company Limited
Address: Village- Mirchwara and Burogaon, Tehsil- Mahroni, Lalitpur-284123 (U.P)
India
SAMPLING & ANALYSIS DATA
Sample Received on 20/09/2021
Sample Drawn By Mr. Deepak Sharma (NTL)
Sample Drawn On 16/09/2021
Sample Quantity 201t
Analysis Duration 20/09/2021 To 28/09/2021
Sample Description Hand Pump water Collected from Near- Ash Pond
MICROBIOLOGICAL REQUIREMENT RESULT
S.No. Parameter Test Method | Results Requirements as
per 15-10500:2012
1. Escherichia coli 18-1622 Absent Absent/100ml
2 Coliform Bacteria 18-1622 Absent Absent/100ml
ORGANOLEPTIC & PHYSICAL PARAMETERS
S.No. | Parameter Test Method | Result Unit Requirement |  Permissible ,:'
(Acceptable | Limit in absenc
Limit) of alternate
source
1. Colour 18-3025(P-04) <1.00 Hazen 5 15
Unit
2. Odour 1S-3025(P-05) | A le - Agreeable | Agreeable
3. Taste IS-3025(P-07 & | Agreeable - Agreeable -
08)
4. Turbidity 1S-3025(P-10) <1.00 NTU 1 5
5. pH value 1S-3025(P-11) 723 - 6.5-8.5 .
6. Total dissolve solid (IDS) | 1S-3025(P-16) | 1128.0 m 500 2000
GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE
AMOUNTS
S.No. | Parameter Test method Result Unit | Requirement Permissible Limit
(Acceptable Limit) | in absence of
alternate source
L. Aluminium (as AT) | 1S:3025(P-55) | <001 | m 0.03 0.2
4 Total Ammonia IS: 3025 (P- 34) <(0.10 mg/l 0.5 No Relaxation
3. Anionic Detergents Annex K of IS- <0.10 mg/l 02 1.0
_(as MBAS) 13428
4. Barium (as Ba) IS: 15302 <0.10 mg/l 0.7 No Relaxation
5, Boron (as B) I8: 3025 (P- 57) <0.10 m, 0.5 1.0
6. Calcium (as Ca) 1S: 3025 (P-40) | 221.36 | mg/l 75 200
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7. Chloramines (as Cl,) 18: 3025 (P- 26) <1.00 mg/l 4.0 No Relaxation

8. Chloride (as Cl) IS: 3025 (P- 32) 235.18 mg/l 250 1000

9. Fluoride (as F) 1S: 3025 (P-60) 0.862 mg/l 1.0 1.5

10 Free Residual Chlorine 1S: 3025 (P-26) BDL mg/l 0.2 1.0

1L Iron (as Fe) 18: 3025(P-53) 0.278 mg/l 1.0 No Relaxation

12. | Magnesium (as Mg) IS: 3025 (P-46) | 79.36 mg/l 30 100

13. | Manganese (asMn) | Clause 35 of IS 3025 <0.1 mg/l 0.1 0.3

14, Nitrate (as NO;) 1S: 3025 (P- 34) 14.34 mg/l 45 No Relaxation

15, Selenium (as Se) IS: 3025 (P- 56) BDL mg/l 0.01 No Relaxation
16. Silver (as Ag) Annex J IS: 13428 BDL mg/l 0.1 No Relaxation
17. | Sulphate (as SO,) 1S: 3025 (P-24) | 121.80 mg/l 200 400

18. Sulphide (as H,S) 18-3025 (P-29) BDL mg/l 0.05 No Relaxation
19. Alkalinity (as Ca CO4) IS: 3025 (P- 23) 824.0 mg/| 200 600

20. Total Hardness (as IS: 3025 (P-23) $80.0 mg/l 200 600

CaCO0y)
21. Zinc (as Zn) IS: 3025 (P- 49) 0.32 mg/l 5.0 15
o Phenolic Compound as 18: 3025 (P- 43) BDL mg/l 0.001 0.002
(CeHsOH)
8.No. Parameter Test method Result Unit Requirement Permissible
(Acceptable Limit in
Limit) absence of
alternate
source
I Cadmium (as Cd) 18-3025(P-41 <0.001 mg/l 0.003 No Relaxation
2, Cyanide (as CN) 18-3025(P-27) <0.01 mg/l 0.05 No Relaxation
3. Lead (as Pb) 1S-3025(P-47) | <0.01 mg/l 0.01 No Relaxation
4. Mercury (as Hg) 1S-3025(P-48) | <0.001 mg/l 0.001 No Relaxation
5. Molybdenum (Mo) [S-3025(P-2 <0.05 _mg/l 0.07 No Relaxation
6. Nickel (as Ni) I1S-3025(P-54) <0.01 mg/] 0.02 No Relaxation
T Poly nuclear Aromatic APHA 6440 <0.0001 mg/l 0.0001 No Relaxation
Hydro Carbons

8 Poly chlorinated biphenyl | APHA 6630 <0.0001 mg/l 0.0005 No Relaxation
9, Total Arsenic (as As) IS-3025(P-3 <0.01 mg/l 0.01 No Relaxation
10. Total Chromium (as Cr) 1S-3025(P-52) <0.05 mg/l 0.05 No Relaxation

BDL: Below Detection limit,

Remarks: Based on above tested parameter, Water sample does not meet as per I1S-10500:2012 specification. Water is
not fit for drinking purpose.

Notes:

| The results given above are related to the tested sample, as received & mentioned
2. Responsibility of the Laboratory s limited 1o the invoiced amount only.

3.mmmmmnnotbeaenmmdagﬁn,e&ﬂnarwbouywinmwitbmslpdormumpemmmormelubomwry.
4.mw@mﬁnmhmmwmmﬂmm.
5. The test samples will be disposed off afier two weeks from the date of issue of test report, unless until specified by t

i
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parameters. The customer asked for the above tests only,
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Test Report of Report Code Date of Issue
Ground Water W-200921-060 28/09/2021
Issued To:  MUs Lalitpur Power Generation Company Limited
Address: Village- Mirchwara and Burogaon, Tehsil- Mahroni, Lalitpur-284123 (U.P)
India
SAMPLING & ANALYSIS DATA
Sample Received on 20/09/2021
Sample Drawn By Mr. Deepak Sharma (NTL)
Sample Drawn On : 16/09/2021
Sample Quantity ¢ 20Lt
Analysis Duration : 20/09/2021 To 28/09/2021
Sample Description Hand Pump water Collected from Semra Village
MICROBIOLOGICAL REQUIREMENT RESULT
S.No. Parameter Test Method Results Requirements as
r 15-10500:2012
1. | Escherichia coli 18-1622 Absent Absent/100ml
2. | Coliform Bacteria 18-1622 Absent Absent/100m|
ORGANOLEPTIC & PHYSICAL PARAMETERS
S.No. | Parameter Test Method Result Unit Requirement Permissible
(Acceptable | Limit in absenc
Limit) of alternate
source
1 Colour 1S-3025(P-04) <1.00 Hazen 5 15
Unit
2. Odour 1S-3025(P-05) | Agreeable - _Agreeable |  Agreeable
3. Taste 1S-3025(P-07 & | Agreeable - Agreeable -
08)
4. Turbidity 15-3025(P-10) <1.00 NTU 1 3
5. pH value 1S-3025(P-11) 7.02 - 6.5-8.5 .
6. Total dissolve solid (TDS) | 1S-3025(P-16) 7200 mg/l 500 2000
GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE
_AMOUNTS
S.No. | Parameter Test method Result Unit | Requirement Permissible Limit
(Acceptable Limit) | in absence of
alternate source
L Aluminium (as Al) IS: 3025 (P- 55) <0.01 mg/l 0.03 0.2
2. Total Ammonia [S: 3025 (P- 34) <(.10 mg/l 0.5 No Relaxation
3. Anionic Detergents Annex K of IS- <0.10 mg/l 0.2 1.0
(as MBAS) 13428
4. Barium (as Ba) 1S: 15302 <0.10 mg/l 0.7 No Relaxation
s. Boron (as B) 18:3025 (P-57) | <0.10 | m 0.5 1.0
6. Calcium (as Ca) IS: 3025 (P- 40) 11027 | m 75 200
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7. Chloramines (as Cl) I8: 3025 (P- 26) <1.00 _mg/l 4.0 No Relaxation
8. Chloride (as Cl) 1S: 3025 (P- 32) 125.80 _mg/l 250 1000
9. Fluoride (as F) IS: 3025 (P-60) 0.716 _mg/l 1.0 1.5
10, Free Residual Chlorine IS: 3025 (P-26) BDL mg/l 0.2 1.0
11, Iron (as Fe) 1S: 3025(P-53) 0.158 _mg/l 1.0 No Relaxation
12, Magnesium (as Mg) IS: 3025 (P-46) 51.62 mg/l 30 100
13. | Manganese (as Mn) Clause 35 of IS 3025 <0.1 _mg/l 0.1 0.3
14, Nitrate (as NO;) IS: 3025 (P- 34) 9.21 mg/l 45 No Relaxation
15, Selenium (as Se) 18: 3025 (P- 56) BDL “mg/l 0.01 No Relaxation
16. | Silver (as Ag) Annex J IS: 13428 BDL mg/l 0.1 No Relaxation
17. Sulphate (as SO,) IS: 3025 (P- 24) 86.34 mg/l 200 400
18. | Sulphide (as H,S) 18-3025 (P-29) BDL mg/l 0.05 No Relaxation
19. Alkalinity (as Ca CO;) 18: 3025 (P- 23) 360.0 mg/l 200 600
20. Total Hardness (as 18: 3025 (P- 23) 489.0 mg/l 200 600
CaC0y)
21. | Zinc (as Zn) 1S: 3025 (P- 49) 0.21 mg/l 6.0 15
22. Phenolic Compound as 18: 3025 (P- 43) BDL mg/l 0.001 0.002
(CeHsOH)
S.No. Parameter Test method Result Unit Requirement Permissible
(Acceptable Limit in
Limit) absence of
alternate
source
1. Cadmium (as Cd) 1S-3025(P-41) <0.001 mg/l 0.003 No Relaxation
2, Cyanide (as CN) 1S-3025(P-27) <0.01 mg/l 0.05 No Relaxation
3. Lead (as Ph) 1S-3025(P-47) <0.01 mg/l 0.01 No Relaxation
4. Mercury (as Hg) [S-3025(P-48) <0.001 mg/l 0.001 No Relaxation
5. Molybdenum (Mo) 18-3025(P-2) <0.05 mg/l 0.07 No Relaxation
6. Nickel (as Ni) 1S-3025(P-54) <0.01 mg/l 0.02 No Relaxation
7. Poly nuclear Aromatic APHA 6440 <0.0001 mg/l 0.0001 No Relaxation
Hydro Carbons
8 Poly chlorinated biphenyl | APHA 6630 <0.0001 mg/l 0.0005 No Relaxation
9. Total Arsenic (as As) 1S-3025(P-37) <0.01 m 0.01 No Relaxation
10. Total Chromium (as Cr) 1S-3025(P-52 <0.05 mg/l 0.05 No Relaxation

BDL: Below Detection limit,

Remarks: Based on above tested parameter, Water sample does not meet as per [S-10500:2012 desirable limit, but fall
in extended limit. Water can be drink if there is no alternative source.

Notes:

1. The results given sbove are related 10 the tested sample, as received & mentioned parameters. The customer asked for the above tests only.

2 Responsibility of the Laboratory is limited to the invoiced amount only.

3 This test report wall not be generated again, either wholly or in past, without prior written permission of the laboratory.
4. This test report will not be used for any publicity/legal purpose.

5. The test samples will be disposed off after two weeks fram the date of issue of test report, unless until specified by th
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Test Report of Report Code Date of Issue ]
Ground Water ‘W-200921-061 28/09/2021 |
Issued To:  M/s Lalitpur Power Generation Company Limited
Address: Village- Mirchwara and Burogaon, Tehsil- Mahroni, Lalitpur-284123 (U.P)
India
SAMP DATA
Sample Received on 20/09/2021
Sample Drawn By Mr. Deepak Sharma (NTL)
Sample Drawn On 16/09/2021
Sample Quantity 2.0 Lt
Analysis Duration 20/09/2021 To 28/09/2021
Sample Description Hand Pump water Collected from Near Udaypura
Railway Station
MICROBIOLOGICAL REQUIREMENT RESULT
S.No. Parameter Test Method Results Requirements as
per 18-10500:2012
Ta Escherichia coli __I8-1622 Absent Absent/100ml
2. | Coliform Bacteria ~1S-1622 Absent Absent/ 100m]
ORGANOLEPTIC & PHYSICAL PARAMETERS
S.No. | Parameter Test Method Result Unit Reguirement Permissible
(Acceptable | Limit in absen
Limit) of alternate
source
L Colour 1S-3025(P-04) <1.00 Hazen 5 135
Unit
4 2. Odour IS-3025(P-05) | A le - _Agreeable Agreeable
L5 Taste 1S-3025(P-07 & | Agreeable - Agreeable -
08)
4. Turbidity 18-3025(P-10) <1.00 NTU 1 5
S pH value 1S-3025(P-11) 6.87 - 6.5-8.5 -
6. Total dissolve solid (TDS) | 1S-3025(P-16) 695.0 mg/l 500 2000
GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE
AMOUNTS
S.No. | Parameter Test method Result Unit | Requirement Permissible Limit
(Acceptable Limit) | in absence of
alternate source
1. Aluminjum (as Al) 18: 3025 (P- 55) <0.01 mg/l 0.03 0.2
2. Total Ammonia IS: 3025 (P- 34) <0.10 mg/l 0.5 No Relaxation
3. Anionic Detergents Annex K of IS- <0.10 mg/l 0.2 1.0
(as MBAS) 13428
4. Barium (as Ba) IS: 15302 <0.10 m, 0.7 No Relaxation
5 Boron (as B) 18: 3025 (P-57) <0.10 mg/l 0.5 1.0
6. Calcium (as Ca) 1S:3025 (P-40) | 92.02 | mg/l 75 200
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7. Chloramines (as Cl;) 1S: 3025 (P- 26) <1.00 mg/l 4.0 No Relaxation
8. Chloride (as Cl) 18: 3025 (P- 32) 72.15 mg/l 250 1000

9, Fluoride (as F) 1S: 3025 (P-60) 0512 | mgl 1.0 1.5

10. Free Residual Chlorine 1S: 3025 (P-26) BDL _mg/l 0.2 1.0

11, Iron (as Fe) IS: 3025(P-53) 0.149 _mg/l 1.0 No Relaxation
12. Magnesium (as Mg) IS: 3025 (P-46) 45.96 _mg/l 30 100

13. | Manganese (as Mn) Clause 35 of IS 3025 <0.1 _mg/l 0.1 0.3

14. Nitrate (as NOs) 1S: 3025 (P- 34) 7.02 _mg/l 45 No Relaxation
15. Selenium (as Se) IS: 3025 (P- 56) BDL _mg/l 0.01 Na Relaxation
16. Silver (as Ag) Annex J 1S: 13428 BDL _mg/l 0.1 No Relaxation
17. Sulphate (as SO,) 1S: 3025 (P- 24) 58.23 mg/l 200 400

18. Sulphide (as H,S) [S-3025 (P-29) BDL my/l 0.05 No Relaxation
19. | Alkalinity (as Ca CO,) IS: 3025 (P- 23) 312.0 “mg/l 200 600

20. Total Hardness (as 18: 3025 (P- 23) 420.0 mg/1 200 600

CaCOs)
21, Zinc (as Zn) 18: 3025 (P- 49) 0.24 mg/l 7.0 15
22, Phenolic Compound as IS: 3025 (P- 43) BDL mg/l 0.001 0.002
(CeHsOH)
S.No. Parameter Test method Result Unit Requirement Permissible
(Acceptable Limit in
Limit) absence of
alternate
source
1; Cadmium (as Cd) 1S-3025(P-41) <0.001 mg/l 0.003 No Relaxation
2. Cyanide (as CN) 18-3025(P-27) <(0.01 mg/l 0.05 No Relaxation
3. Lead (as Pb) 1S-3025(P-47) <0.01 mg/| 0.01 No Relaxation
4, Mercury (as Hg) 1S-3025(P-48) <0.001 mg/l 0.001 No Relaxation
5 Molybdenum (Mo) 18-3025(P-2) <0.05 mg/l 0.07 No Relaxation
6. Nickel (as Ni) 18-3025(P-54) <0.01 mg/| 0.02 No Relaxation
7 Poly nuclear Aromatic APHA 6440 <0.0001 mg/l 0.0001 No Relaxation
Hydro Carbons
8 Poly chlorinated biphenyl | APHA 6630 <0.0001 mg/l 0.0005 No Relaxation
9. Total Arsenic (as As) 1S-3025(P-37) <0.01 mg/l 0.01 No Relaxation
10. Total Chromium (as Cr) 1S-3025(P-52) <0.05 m 0.05 No Relaxation
BDL: Below Detection limit.

Remarks: Based on above tested parameter, Water sample does not meet as per 1S-10500:2012 desirable limit, but fall
in extended limit. Water can be drink if there is no altemative source.

Notes:

1. The results given above are related to the tested sample, as received & mentioned
2. Responsibility of the Laboratory is limited o the invoiced amount only,

cters. The ¢

3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory.
4. This test report will not be usad for any publicity/legal purpose.

5. The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by

CHE%Y

asked for the above tests only.
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Test Report of Report Code Date of Issue
Ground Water W-200921-062 28/09/2021
Issued To:  M/s Lalitpur Power Generation Company Limited

Address: Village- Mirchwara and Burogaon, Tehsil- Mahroni, Lalitpur-284123 (U.P)
India
SAMPLING & ANALYSIS DATA
Sample Received on 20/09/2021
Sample Drawn By Mr. Deepak Sharma (NTL)
Sample Drawn On 16/09/2021
Sample Quantity 2.0 Lt.
Analysis Duration 20/09/2021 To 28/09/2021
Sample Description Hand Pump water Collected from Village Mirchwara
MICROBIOLOGICAL REQUIREMENT RESULT
S.No. Parameter Test Method Results Requirements as
per 1S-10500:2012
1. | Escherichia coli 1S-1622 Absent Absent/100ml
2. | Coliform Bacteria 1S-1622 Absent Absent/100ml
ORGANOLEPTIC & PHYSICAL PARAMETERS
S.No. | Parameter Test Method Result Unit Requirement Permissible
(Acceptable | Limit in absence
Limit) of alternate
source
I. Colour 18-3025(P-04) <1.00 Hazen 5 15
Unit
L Odour 18-3025(P-05) | Agreeable - __Apgreeable |  Agreeable
3. Taste 1S-3025(P-07 & | Agreeable - Agreeable -
08) -
4. Turbidity 1S-3025(P-10) <1.00 NTU 1 5
5. pH value 1S-3025(P-11) 7.12 6.5-8.5
6. Total dissolve solid (TDS) 18-3025(P-16) 910.0 mg/l 500 2000
GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE
AMOUNTS
S.No. | Parameter Test method Result Unit | Requirement Permissible Limit
(Acceptable Limit) | in absence of
alternate source
1. Aluminium (as Al) I8: 3025 (P- 55) <0.01 mg/l 0.03 0.2
2. Total Ammonia 1S:3025 (P- 34) <0.10 m 0.5 No Relaxation
3. Anionic Detergents Annex K of IS- <0.10 mg/l 0.2 1.0
(as MBAS) 13428
4, Barium (as Ba) IS: 15302 <0.10 | mgl 0.7 No Relaxation
5. Boron (as B) 1S: 3025 (P- 57) <0.10 mg/l 0.5 1.0
6. Calcium (as Ca) 1S: 3025 (P- 40) 08.18 mg/l 75 200
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% Chloramines (as Cl,) IS: 3025 (P- 26) <1.00 mg/1 4.0 No Relaxation
8. Chloride (as Cl) IS: 3025 (P- 32) 121.46 mg/| 250 1000
9. Fluoride (as F) 18: 3025 (P-60) 0.508 mg/| 1.0 1.5
10 Free Residual Chlorine 1S: 3025 (P-26) BDL mg/| 0.2 1.0
11. Iron (as Fe) 1S: 3025(P-53) 0.249 mg/l 1.0 No Relaxation
12, | Magnesium (asMg) 1S: 3025 (P-46) 56.76 mg/| 30 100
13. Manganese (as Mn) Clause 35 of IS 3025 0.21 mg/l 0.1 0.3
14. Nitrate (as NO3) IS; 3025 (P- 34) 8.68 mg/l 45 No Relaxation
15. | Selenium (as Se) IS: 3025 (P- 56) BDL mg/l 0.01 No Relaxation
16. Silver (as Ag) Annex J IS: 13428 BDL mg/l 0.1 No Relaxation
17. | Sulphate (as SOs) IS: 3023 (P- 24) 78.16 mg/l 200 400
18. Sulphide (as H,S) 18-3025 (P-29) BDL mg/l 0.05 No Relaxation
19. Alkalinity (as Ca CO;,) 1S: 3025 (P-23) 256.0 mg/| 200 600
20. Total Hardness (as 18: 3025 (P- 23) 480.0 mg/l 200 600
CaC0O,)
21. Zinc (as Zn) 18: 3025 (P- 49) 0.25 _mg/l 80 15
22. Phenolic Compound as 18: 3025 (P- 43) BDL mg/l 0.001 0.002
(CsHsOH)
| S.Na. Parameter Test method Result Unit Requirement Permissible
(Acceptable Limit in
Limit) absence of
alternate
source
1. Cadmium (as Cd) 1S-3025(P-41) <0.001 _mg/l 0.003 No Relaxation
2. Cyanide (as CN) 1S-3025(P-27) <0.01 _mg/l 0.05 No Relaxation
3 Lead (as Pb) 1S-3025(P-47) <0.01 mg/l 0.01 No Relaxation
4, Mercury (as Hg) 1S-3025(P-48) <0.001 mg/l 0.001 No Relaxation
- Molybdenum (Mo) 1S-3025(P-2) <0.05 _mg/l 0.07 No Relaxation
6. Nickel (as Ni) 1S-3025(P-54) <0.01 mg/l 0.02 No Relaxation
% Poly nuclear Aromatic APHA 6440 <0.0001 mg/l 0.0001 No Relaxation
Hydro Carbons
8 Poly chlorinated bipheny! | APHA 6630 <0.0001 mg/l 0.0005 No Relaxation
9. Total Arsenic (as As) 18-3025(P-37) <0.01 mg/l 0.01 No Relaxation
10. Total Chromium (as Cr) 1S-3025(P-52 <0.05 mg/l 0.05 No Relaxation

BDL: Below Detection limit.
Remarks: Based on above tested parameter, Water sample does not meet as per 1S-10500:2012 limit, Water is not fit

drinking purpose.

for

Notes:

1. The results given above are related to the tested sample, as reccived & mentioned parameters. The customer asked for the above tests only,

2. Responsibility of the Laboratory is limited to the invoiced amount only.

3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory,
4. This test report will not be used for any publicity/legal purpose.
5. The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by Eheloghorts:

s




ANNEXURE-R-38

ASIA ENVIRO LAB 232

(An 1SO 9001:2015, 14001:2015, 45001:2018 & MOEF Accredited Lab
Joly Doseription ¢ Envirenmeantal Tasting, ETRISTE Manufacturing, ETRISTP Rlant Oparatien Pollutisn NOC Ete,

Lab - H1-837, Hear Pollutlon Contrel Board, RICO Industrial Area, Bhiwadi, Distt. Alwar {Rajasthan)-301019

Ph. No. ; 01493-294022, 09694866022, Email ; asiaenvirolab@gmail.com, Website : www.asizenvirclab.com

| Test Report of Report Code Date of Issue |
l Ground Water W-260922-01 _ _ 30/09/2022 |
Issued To: M/S Lalitpur Power Generafion Company Limited

Village-Mirchwara & Buragaon Tehsil-Mehroni Distt- Lalitpur (U.P) India

SAMPLING & ANALYSISDATA

" Sample Nescriplion _ Ground Water ]
Sample Drawn On 24002022 R
Sample Drawn By Mr. Vivel Kumar (Asia Enviro Lab)

| Sampling Location _ Mear- Udaipura Railway Statlon Hand Pump
Sample Quantity & Packing 2.0 Titer in Pel Bottle for Chemtical Testing & 500 ml |

Stetilized Glass Botde fur microbiological Testing
Sample Receivad On 20/09/2022
Analysis Duration | 26/09/2022 to 30/09/2022
MICROBIOL.OGICAL REQUIREMENT —
RESULTS '|
B.No. Parsmeter | Test Method Hesults Beqguired as per I’S;‘
10500:2012
[ E Lschervichia colf  T5-1622 | Ahzent Absenl!100m)
| 2 | Coliform Bacteriy | 18-1622 Ahsenl Ahsent/100ml
ORGANOLEPTIC & PHYSICAT, PARAMETERS
S.NO. | Parameter | Test method " Result ! Uinit | Reqguirement | Permissible |
{Acceptable | Limitin
Timit) absence of
alteruale
. | s0urce
1. Colour 15-3025(P-04) <10 [azen 5 15 )
] ) Linit
i Oilour 18-3023(P-05) Anresable | - Agrecable | Aprecable |
Taste 18-3025(P-07 & | Agreeable | - Agrecuble - T
0%)
1, Turbidity ' TS-3025(P-10) <1.0 | NTU 1 5

5. pllvalue 18-3025(P-04) 717 |- gIgE | .

G. | ‘Total dissolve solid (TDS) | 1S-3025(P-16) 488 mg/l 500 | 2000 ‘|

Coanl. T repoit Cods W-260922-01 (Pape 1 of 3)

Nate: 1. The result listad rah by bz the tested saples and applicabih: paramacars,
EBamale will be dest o0 month frorn the date of g of bast cortifeate.
3. Ay coniplatets ahoot thiz regart sloul] be commun ithin 7 days of fasue af s vepart
4 The reperl v Bt o br reproduced-whelly o tnpartsnd san Mzt be e ss s cvidence in the Couctof Jaw oo should Kotbe sisad in any alveriising
Media witheot our special permsizsion in wrkng.




ASIA ERVIRO LAB 233

(An IS0 8001:2015, 14001:2015, 45001:2018 & MOEF Accredited Lab)
Joh Deseription « Environmental Testing, ETFISTP Manufacturing, ETRISTP Plant Gperation Pollution NOC Etc,

Lah - H1-B37. Mear Pollution Centrol Board, RICO Indusirial Area, Bhiwadi, Distt. Alwar (Rajasthan)-301019

Ph. No. : 01483-204022, 09694666022, Email : asiaemimlab@_gmail.mm, Website : www.aslasnvirelab.com

Cuntd. fenm repar! Code W-26032201 (Page 2 of )

GENERAT. MARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOTUNLS

5.NO. | Parameter Test method Result Lmit Hequirement Permissible
{Accepiable Limit) —| Limit in
absence of
alternate
| SOMTEE
1. Auminum (us Aly | 18: 3025 (P- 55) =0.01 gl 0.03 0:2
2. Total Ammionia 18: 3025 (B- 34) <1 mig] 0.5 Mo
_ Relaxation
3. Anionic surface APHA-23™ adit =01 | mel 2 1.0
Detergentsias :
MBAS)
1, Barium (as Da) 18 15302 (.1 gl 0.7 Na
Relaxation
5 Boron (as B) I5: 3025 (P-57) =01 g 0.5 1.0
6. Calcium {us Ca) 15: 3025 (P- 40) §1.76 | mul 75 200 N
7 Chloramines (as Clzy | 15 30235 (P- 26) 1.0 mg/ 4.0 Mo
_ _ Relaxation
5. Chiaride (as C1) 15: 3025 (P- 33) 62.32 | mgl 250 1000
i, Copper (as Cu) 18: 3025 (P-42) <0.05 | mgil 0.05 1.5 ]
1o Jluoride {as F) IS: 3025 (P-60) 0.82 | mgl 1.0 15
[1. Free Residual T8 3025 (P-26) =) gl 0.2 .0
- Chlerine )
iz, Iron (as Fe) 18: 3025(P-53) 0698 | mgl 10 No
Belaxation
13, Magnesium (as Mg) | 15: 3025 (P-46) | 2236 | mgi 30 il
|4, Manmanese {as Mn) I8: 3025 (P-59) =l ] .1 S 0.3
15 Mineral il | 1S:3025 (P33 (L5 e/l 3 Mo
_ Relaxalion
6. Nilrate (as NO:) 1S: 3025 (P- 34) 488 | mgd 45 No
_ | Relaxation
I Selenium (as Se) 152 30235 (P- 58) 0,01 gl .01 N
- ) : Relaxation
1%. Silver {as Ay) Amiex T18; 13428 | <0.05 | mgyl 0.1 Nao
| _ . Relaxation
19, Sulphate (as 80.) | 5: 3025 (T- 24) 521 med 200 400 ]
20 Sulphide (as H28) 15-3025 (1P-29) <005 | gl 0.03 Na
] _ _ Belaxation
21. Alkalinity (as Ca 15: 3025 (P- 23) 228 [ med 200 600 T
| Oy
a5 Total [Hardness (as 18: 3025 (P- 23) 296 mp!] 200 600
CaCos)
| 23. | Zinc (as Zn) 15: 3035 (P- 44 0201 | mgd 5.0 135

Conl. Terepen Cude W-260822.0 1 (Pugs 2 af 1)

HNote: 1. T1e vesult listed refer enly Lo the testad ainples and apphoells rrimctors.
2.okample vl Do deshvesesd cue month frong the date of issue o et rerificate.
AAvecemalaints alaul this reportsheuld ba communleatad within 7 dags of issue of this Temnl
£ Therepert 1s Mat b be reproducad-whelly or inpact and can Mok Be azed as an evidense in e Courcaf Taw aned should Sl b wsed Uy any sdvertising
Media withaul surspecial pevimiskion in wneng.



Asia ENVIRO LAB 234

(An 180 9001:2015, 14001:2015, 45001:2018 & MOEF Accredited Lab)
Joh Diszerption t Enviranniental Testing, ETR/STP Mariufscturing, ETRISTF Pfant Operation Pollution NOC Ete.

Labs - H1-837, Mear Pollution Control Board, RICO Industrial Area, Bhiwadi, Distt, Ahwar {Rajasthan)-301019

Ph. Mo, : 01483-234022, 09694666022, Emizil : asiaenvi_rt_:._iﬂ@gl}!_ail.:um, Wabsite : www.asiaenyirolab.com

Paramelers Cuucerning Toxic Substances:

Cond Fromm cepart Code W-260022-01 i Page 3ol 3)

Cr)

SN0, | Parameter Test ethod | Hesult | Unit Requirement Permissible I
{Acceptable Limit) Limit in
abeence of
alternate
. _ spuree
1 Cadmium (as Cd} I8-3025(P-41) | =0h001 | mgd 0,003 Mo
~ i , Relaxation
2, Cyanide (as TN) 18-3025(P27) | <0.01 ] 0.03 Mo
. . - Relaxation |
& Lezad [ as Ph) T8-3025(P-47) | =01 mal (01 Mo
e o ; Relaxation
4, Mereury (as Ha), TS-3025(P-48) | <0.001 | mgzl 00 Mo
| Relaxation |
i Malvbdensn (Ma) 15-3023{P-2) <1085 g/l 007 | N
' ) | _ Relaxation |
ET Nickel {as Ni) T8-3025(P-54) | <001 | mgil 0.02 Mo
_ I Relaxation
7. Poly puclear Aromatic | APHA 6440 =0.0001 | mgd 0.00017 Mo
) Relaxation
2 Poly chlorinared APHA 6630 0T ] 0.0003 N
| biphenyl Relaxation
0, Arsenic (as As) TS-3023(P37) | =001 | med 0.05 o
] ) . Relaxation
1. Total Chromium (as [5-3025(P-52) | =0.05 mgy] 0035 No

| Rglaxation

D BY

Note: 1 Fhe resalk isted vefer ooiy to tha testad sansples amd applicanle parirnetors.
2, Banple will be destroyed ore month fram e dule oFissue of test oertificacs.

& Ay comapladngs abont this report shaold be communicated within 7

days of fisue ol this report

 SIGNATORY

4. The repart i Mot b e reproduced-whally ar in part awd can Mot by used as an evidiense inche Court of lawand shiould Nat be used inany advertising

Media withouLoner special permlssion in writing



ASlA ENVIRO LAB 23s

(An 150 8001:2015, 14001:2015, 45001 2018 & MOEF Accredited Lab)
Job Description : Environmental Testing, ETPISTR Manufactiring, ETPISTR Plant Operation Feflulian MOC Ele.

Labh - H1-827, Near Pollulion Control Baard, RICO Industrial Area, Bhiwadl, Distt. Alwar [Rajasthan)-301019

Ph. Mo, ; 01493294022, 19694666022, Email :asiaanvirulal_:g@gmall.mm, Webs|te : www.asiaenvirofab.com

B Test Report of  Report Code Date of Issue
Ground Water _ W-260922-02 ' 30/09/2022
[ssued To: MY/S Lalitpur Power Generation Company Limited

Village-Mirchwara & Buragaon Tehsil-Mehroni Distt- Lalitpur (U.P) lndia

SAMPLING & ANATYSIS DATA

Sample Descriplion | Ground Water
Sample Tawn On 24092022
’»Sample Drawn By | M. Wivek Kumar {Asia Fnviro Lab) ]
Sampling Location Mear- Ash Pond Hand Pump
" Bample Quantity & Packing 2.0 litve in Pel Bettle for Chemical Testing & 300 ml
L : Sterilized Glass Botle v microbiological Testing
Sample Received On 2H/00/2022
Analvsis Daration _ 26052022 o 30952022
MICROBIOTOGICAL REQUIREMENT
L HESULTS
S.No, Parameter Test Method Results Required ay per T5-
_ 10500:2012
|, | Bscherichi coli ' 75-1622 - Absenl Absent/100ml
2. | Coliform Bacteria | 18-1622 Absent [ Absent/100ml
ORGANOLEPTIC & THYSICAL PARAMETERS
S.NO. | Parameter Test method Result Unit Reguivement | Permissible
(Acceptable | Tiwilin
Limil) absence of
alternale
- . source
1. Calour TS-3025(P-04) | <10 Hazen 5 15 T
| - Linit
2, Odour | 18-3025(P-05)  Agrceable |- Agresable | Agreeable
% Taste TS-3025(P-07 & | Apresable | - Agrecable | -
- | 08) _ I N
4. Turhidity 18-3025(F-10) =10 | NTU 1 3
& pH value I5-3025(P-04) 704 - 6.3-8.5 -
(6. | Towl dissoive solid (TDS) | 1S-3025(P-16) | 564 |mgl | _ 500 [ 2000 B

Conld. Torepoel Code W-2082202 (Page 1 ol 3)

Mate: 7, The rosult lssed refur only to Bre cested samples and applicable pavaoniers,
2 Sample Wl be destroyed ene vanth from e date of e of kst oertificate.
3. Amw compkints about Bais repoet should Be communicated within 7 dayvs of s of this repait
4. The report is Kot oo be reproduced-wholly o in parcand can Mot be used as an evidence i the Cawrt of law and should Nat he used da any advertising
eclis withaut our special permission in weriding.



. ASIA ENVIRO LAB 236

{An 150 8001:2015, 14001:2015, 45001:2018 & MOEF Accredited Lab)
Job Descripfion : Environmental Testing, ETRISTP Manufaciuring, ETP/STP Plant Operation Pollution NOC Eto.

Lab - H1-837, Near Poliutlon Control Board, RICO Industrial Area, Bhiwadi, Distt. Ahwar (Rajasthan)-301019

Ph. Meo. : 01493-204022, 096946656022 Email :-asiaﬂnvimlah@gmail_cﬂm, Website : www.asiaenvirolab.com

Ceitd. from repart Code W-260522-02 (Page 2 ot 3]

GENERAL PARAMETERS CONCERNING SURSTANCES UNDESIRARBLE IN EXCESSIVE AMOUNTS

[S.NO. [ Parameier Test method Hesult Thuit " Requirement | Permissible |
{Acceptable Limit) | Limitin
absence of
allernate
- SIJIJ‘I'F'ZQ-
I Aluminum (as Al) I5: 3025 (- 35) =LA mad .03 0.2
2, Total Amronia 18: 3025 (P- 34) =01 | madl I No
e HBelaxation
3; Anionic surface APHA-23"edit | <01  myl 0.2 1.0
Tdterzants (as
= MBAS)
4, Burium (as Ba) | 18:15302 01 [ mpd 037 Nao
L _ _ _ _ Relaxation
i Boron (4s B) 151 3025 (- 37} =f.1 mgl 0.5 .0
. Calcium [as Ca) 1S:3025 (P-40) | 8638 | mgl 75 200 il
7 Chloramines (as Cla) | T8; 3025 (P- 26) = 1.0 mg] 4.0 Mo
Relaxation
3. Chloride (as CI) 1S:3025 (P-32) | 3602 | mgl 230 woee
9, Copper (as Cu) 1S: 3025 (P-42) =0.05 [ mgl 0.05 1.5 ]
| 160 Fluoride (as F) 15: 3025 (P-GD) .35 mige] 1.0 I:5
Lk Free Residual 18: 3025 (P-26) 0.1 mg] 0.2 .
[ Chiorine
2, Iron (as Fe) 18: 3025(P-33) 0.185 | ma/l 1.0 No
Relaxation
| 13. Magnesium (as Mg) T5: 3025 (P=46) 27.22 ml 30 | 160
e Muanganese (g3 Mn) L5: 30235 (7-59) <01 mg/l 0. 3
15, Mineral Oif 18: 3025 (P-39) <05 | mgl 0.5 No N
| _ - Relaxalion
1. Nitrate (as NOs) 18: 3025 (P- 34) 541 | med 45 No |
| Relaxation
17. Sclenium {as S¢) IS; 3025 (P- 56) 001 | mel 0.01 No ]
_ Belaxation
8. Silver (as Ag) Annex JTS: <005 | mg 0.1 No ¥
_ _ 13428 _ Relaxation
1% Sulphate (as S0y) 15; 3025 (P- 24) 63z mg/] 200 400
20, Sulphide {as H:8) 15-3025 {(P-29) =005  mpl (.05 Mo N
N BRelaxation
21 Alkalinity {as Ca COs) | TS 3025 (P- 23 3ng mg/ 200 (00
22 Total Hardness (as TS 3025 (P-23) et mig] 200 Lelili]
Cacoy)
[ 2. Zing (as 7n) 1S: 3025 (P- 49) 0,150 | mg | 5.0 Bies

Cant Toreport Uode Wo28002 202 Poge 2 of 1)

Nobe: 1 The vasolt Jistod vefer only to the tested sangiles and applicable paramaters.
2. Sl will be destoped oo manth fom Uie dace of ssue of st certificaie.
Ao Anypromplatils abut this regert shanlhd be communtzaind within 7 days of issue 2FHis reper
2. Tha report i Kl o be ¢ cpmduceﬂ wehully or i partand can Mot be used a an evidencs ie the Court ol ks and shanili] Mot be used in any advertisiogs
Media wichot vor special perenission in wilting.




ASIA ENVIRO LAB 237

{An 150 8001:2015, 14001:2015, 45001:2018 & MOEF Accredited Lab)

Job Description’: Environmental Testing, ETF!STP Manufacturing, ETP/STP Plant Operation Pollution NOC Ete.

Lak - H1-827, Hear Pollutien Contral Beard, RHCO Industrial Area, Bhiwadi, Distt. Alwar (Rajasthan)-301019

Ph. Ho. : 01483-234022, 09694686022, Email - asiaenvirolab@gmail.com, Website | www.aslaenvirolab.com

Paramelers Concerning Toxic Substances:

Coned From repor] Code W-240822.02 ( Page 1 073)

SN0, | Parameler Test method Result | Tnii Bequirement Permissible
{Aceeptable Limit) Limit in
absence of
altermate
; 5 SuLrce
L. Cadmium (as Cd) I5-3025(P-41) 0001 | mgd 00003 Mo
i Relaxation
r Cyanide (as ON) TS-3025(P27) [ <001 | mgl 0.05 No
_ Relaxation
3, Lead (as Ph) IS-3025(P-47) | <001 | mgdl 001 Mo
. Relaxation
4. Mereury (as LLg) 1S-3025(P-48) [ <0001 | ma 0.001 Mo
Relaxation
5 Muolybdenum (Mu) [8-3025(P-2) <003 gl (o7 Mo
- ) LRelaxution
3 Nickel {as Ni) I5-3025(P-54) | =001 | mgl 0,02 No I
- _ Relaxalion
i Poly nuclear Aromatic | ATHA 6440 <0001 | madl .00m Mo
L _ Relaxation
8 Pody chlorinated ATHA 6630 =0.0001 | med 000Ss No
bipheny] Relaxation
9, Arsenic (as As) I8-3025(P-37) | <001 | mal 0.03 No B
V. : _ Relaxation
[0 Total Chromium (as 15-3025(P-52) | =005 mgyl 0.05 No
| Cr) Relaxation

%lﬂﬂl} BY

MNote: L e rasyle listed vefer anly ta the tested s :rr|'_||_|:s and applicaile paramelers
& tamiple will be destraved vne mongh from Uhe dase of f5sus nl best certifi: al,
1Ay complalnts bt this report shoale be communivated within # doys of izsue of fhis ro port

A Fhier eport s Mot b be reproduced-wholly or
Kiedia witloul e special paserizsion iy wricing,

i paak st can Mot be used &5 a0 evidenie in the Gowel of o and sl

AUTHORIZE

SIGNATORY

auld Mot ba wened in anyadverising




ASIA ENVIRO LAB 238

{An IS0 8001:2015, 14001:2015, 45001.2018 & MOEF Accredited Lab)
Job Dascription : Envirenmental Testing, ETFISTE Manufacturing, ETPISTP Plant Dperation Pollution NOC Ete,

Lab - H1-B37, Hear Pellution Contrel Board, RICQ Indusirial Area, Ehiwadl, Distt. Alwar (Rajasthan}-301015

Ph. Mo. : 01493-294022, (9694666022, Emall : aslaenvirelab@gmail.comn, Website : wwwa.asiaanvirolab.com

r Test Report of Report Code Date of Tssue _ |
Ground Water W-260922-03 l 30/09/2022 |
Issued To: M/S Lalitpur Power Generation Company Limited

Village-Mirchwara & Buragaon Tehsil-Mebroni Distt- Lalitpur (U.P) Tndia

SAMPLING & ANALYSIS DATA

| Bample Deseription " Ground Water
__Samp]é Deawn On 26/09/2022
Sarple Drawn By Mr. ¥ivek Kumar (Asia Foviro Lab) ]
Sampling Location | Hand Purmpr water at Mirchwara village
Sample Quantity & Packing 2.0 liter in Pet Bollle for Chemical Testing & 500 mi
Sterilized Glass Bottle lor micrahiological Testing
Sample Received On 26/06/2022
- Analysis Diuration _ 26/09/2022 to 307092022 N
' MICROBIOLOGICAL REQUIREMENT
' RESULTS .
5.No. |  Paramgler Test Method Results Required as per I8~
| 10500:2012
. Escherivhia coli 18-1622 Absent | Absent100ml |
L2 | Coliform Bacteria [5-1622 | Absent | Absent'100ml
ORGANOLEPTIC & PHYSICAL PARAMETERS
SN0, | Parameter ] | “I'est methad Result Uit Requirement: | Permissible
(Acceptable | Limilin
Limit} absence of
alteruale
; source i
L. Calour 15-3025(P-04) =140 Hazen 5 15
i Unit
7, " Odour i T5-3025(P-03) Agreeable ' - Agreeible | Agrecable
3. Taste 15-3025(P-07 & | Apreeable | « Agrecabls -
08)
4, Turhidity T5-3025(P-1 oy =l MNTTI 1 3 ]
| & | pH value 1$-3025(P-04) 685 . 6.5-8.5 -
[ 6. | Total dissolve solid (TDS)  15-3025(P-16) | 326 | mgl 500 2000 ]

Conrd To repust Code Wa2608222013 [Tage | of 3}

Hgbe: 1Tl pesult listed celer pnly v the tesled samples and applicable aaramelirs
2 Bamplo will be destroyed one month Teom fhie date of e oftest certiliante,
A hiny complainc: abawt Mis repartshoedd be comimend withtie 7 digges of issue of this repert
2 The regartis Mat b he reprodused-wholly or o part and san ot e wsed ws an evidence in the Court of b and shonld Metbe uzsd in any achver s
Media vathaue air spoclal parosission in wrizing.




ASIA ENVIRO LAB 239

(An 1SO 8001:2015, 14001:2015, 45001;2018 & MOEF Accredited Lab)

Job Daseription : Environmental Testing, ETPISTF Manufacturing, ETP/STP Plant Oparation Pollution NOC Ete..

Lab - H1-B37, Near Pollution Contrel Board, RICT Industrial Area, Bhiwadi, Distt. Alwar (Rajasthan]-301019

Ph. Mo, : 01493-294022, 09694666022, Email : asiaenvirolab@gmail.com, Website : www.asiaenvirolab.com

Conil, Frem repot Code W-20092203 {Fape 2 af 3)

GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESTRABLE IN EXCESSIVE AMOUNTS

| .50, | Parameter Test methad " Result | Unit Eequirement [ Permissible |
(Accepiable Limity =~ Limitin
ahsence of
alternate
souree
1. Aluminum (as Al) 15: 3025 (P- 35 01 mpd 0.03 0.2
3 Total Ammonia I5: 3025 (P- 34 ={),] mul ns No
= Belaxation
3 Anionic surface APHA23 M edit | <0ul mgy1 0.2 1.0
Detergonts (as
4. | Barium (as Ba) IS: 15302 =l | mal 0.7 No i
i _ } Relaxalion
Boran {as RB) 18: 3025 (P- 57) =01 | mgil 0.5 1.0
[ Calcium {as Ca) 15: 3025 (P- 40) 69.74 [ mgl 73 200
7. Chloramines (as Clz) | I5: 3025 (P- 26) <10 mgl 4.0 Mo
_ Relaxation
B, Chioride (as CI) 18:3025(P-32) | 480 | mg] 250 1000
9 Copper (as Cu) IS 3025 (P-42) 05 | med 0,05 1.3
1. I'uoride (as F) | T5: 3025 (P-60) 031 mgil 1.0 1.5
Il Free Residual T5: 3025 (P-26) 0.1 migl 0.2 (B
b Chlorine )
12 Lron {as Fe) 19: 3025(P-53) 0.098 | mgl 1.0 No
| - Relaxation
13, Magnesium (as Mg} | 15: 3025 (P-46) 1847  myl 30 100 R
14, Manganese (a5 M) [5: 3025 (P-5) <f,1 | 0.1 0.3
I3, Belineral Ol 15: 3025 (P-39) (1.5 mgl 0.5 No
[ Relaxation -
6. Milrate (285 Nidk) I8: 3025 (P- 34) 228 mg/l 45 Mo
] ] . - Fulaxation
17. Selenium (as Se) 1S: 3025 (P- 56) =001 | mgl 0.01 No
. ] Relaxalion
18, Rilver (as Ag) Annex TTS: =005 mg] 1 No
) | 13428 Relaxation
19, Sulphate (us 80.) 18: 3025 (P- 24) 603 | mui 200 100
210 Sulphide (a2 HzS) [8-3025 (-2 =005 | ml 0.05 No
) . Relaxalion
21, -".lkahmtvia:: Cu CO4) | 15: 3025 (7= 23) 185 mg] 200 600
22. Total Hardness (as 18: 3025 (P- 23) 230 mgl 200 600
N Calos) ) '
23, | Zinc(as Zn) | 153025 (P- 49) 0.086 | mg | 3.0 15

Cunt. Torrepart Code W-260922-03 Page 2 of 1)

Metes L The resull fistsl refor coly te the lesh=t samples and u_::pljcahic paramealers,
2. sample will be destroyed cne manth (roem the date of fsue of test certilate,
]  srmplaines abaut this seport should e communivited within 7 daps of issue of his report
port i3 Mot to be ceproduced-wholly o i pact and 220 Mol bie us»:,d a5 alnevidency in the Caurl oz and shousd Kot be used vy advertising
rleidia without o spesial pernissia b weriting,




asl

(An IS0 9001:2015, 14001:2015, 45001:2018 & MOEF Accradited Lab)

ENVIRO LAB 240

Jab Deseriptlon | Environmental Testing, ETPISTR Manufachuring, ETP/STF Plani Gperation Paliution NOC Ete,

Lab - H1-837, Near Pellution Contrel Board, RICO Industrial Area, Ehiwadl, Distt. Alwar (Rajasthan)-301019

Ph. Mo @ 01493-294022, 09694666022, Emall : aslaenvirolab@gmail.com, Website : www.asiasnvirolab.com

Purameters Concerning Toxic Subsiances:

Cund From reporl Code W2a0922-07 (Tage 3 o 3)

S.NO. | Parameter | Tesi method | Result | Unit Requirzient | Permissible
{Acceptable Timil) Limitin
absence of
alrernate
. spurce
1. Cadmium (as Cd) I5-3025{F-4 1) <001 | mgf 0,003 Mo
Rulaxation
£ Cyanide {as CON) 18-3025(P27) | =00 mg/] 0.05 No o
Beluxation
3. 1.ad (as Pb) 15-3025(P-47) | <001 | mgil 0.0 No
Relaxaion
4, Mlercury (as Lle) TS-3025(F-4%) <(LOL | 001 Mo
| i Relaxation
5 Mulybdenum (Mo) 18-3025(P-2) =003 gl 007 No
. Relaxation
. Miclel (25 Mi) 15-3025(P-54) | <0.01 mgl T Mo
_ _ Relaxalion
7 Poly nuclear Aromatic | APHA 6440 DO | mg] 00001 | Mo
. Relaxation
b Faly chlorinated ATHA 6630 <0001 | mgd 0.0003 No
i biphenyl ! Relaxation
9, Arsenic (as as) 1S-3025(P-37) | =001 mg (.05 o
) Relaxation
1. Total Chromium (as IS-3025(P-52) | =005 | mgl 003 [ Wa
[ (%5 ] c ‘ Relaxation |

Cé_,_ B
C WHED BY

Note: L Che resselt |isted refer aily o the osted samples il apzlicable parameaters,
2 Fwaenple will be descrayed ane month from the date of issae of test ceclilicate,
doAng complaings about this report should e cormmunicated witkin 7 days of issue ol this sepork
4. The regorcis Mot bs be reproduced-wholiy vr in part and can Kol bo wsed as an evidinse i the Sourt of ke ang shouhd Mot be used mnany wdvertising

Media wilhoot our special petinission in writkng.

AUTHORIZE

_-QﬂATURY



EMYIRO LAR 241

(AN |SD 90[)1 2015, 14001:2015, 45001,2018 & MOEF Accredited Lab)
Job Description : Envirenmmental Testing, ETPISTR Manufacturing, ETRIETP Plant Operation Paliutlan NOC Ete,

Lab = H1-837, Near Pallution Control Board, RICO Industrial Area, Ehlwadi, Disth. Alvwar [Rajasthan)-201019

Ph. No. ; 01492294022, DOGE94666022, Email | asiaenvirelab@gmall.com, YWebsite :W\E_._a_s_ifgn_\iifﬂlab.ctf[‘[l

_ Test Report of Report Cude ~_ Date of Tssue
| Ground Water W-260922-04 30/09/2022 ]
Tssued To: KB Lalitpur Power Generation Company Limited

Village-Mirchwura & Buragaon Tehsil-Mehronoi Distt- Lalitpur (U.P) India

SAMPELING & ANALYSISTIATA

'—‘;;Tnple Deseription [ Ground Water ) ]
Sample Brawn On | 24/09/2022 ]
Sample Drawn By ) _ : | M Wivek Koamar (Asis Envirto Lab)

Sampling Lacalion Land Pump water al Seemra Village
Rample Quantity & Packing 2.0 Titer i1 Pet Bottle for Chemical Testing & 500 ml |

h Sterilized Glass Boltle for microbiological Testing
Sample Redeived On 26092022
Analysis Duration | 26/09/2022 to 30/09/2022 —

MICROBIOLOGICAL REQUIREMENT
RESULTS ]
8. N, Parameter Test Method I Results Required ax per I5-
i 10500:2012
|| Escherichi coli " 15-1622 | Abscnt Absent/100m]
[ 2 Coliform Bacteria | 18-1622 - Ahsant Absent100ml
ORGANOLEPTIC & PHYSICAL PARAMETERS
SN | Parameter ‘Test methad | Result rUnit Requircient | Permissible
(Acceptable | Limitin
Limit) ahsence of
alternafe

il SOUrce

Celour 1S-3025(P-04) <1.0° [ Hazen 5 15
. ! B LIl _

[ 2= Odour 15-3025(P-015) Agreeable | - Apreeable | Apreeable

& Taste 18-3025(P-07 & Apresable | - Agraeable -
08)
4. Turbidity TS-3025(P-110) =10 NTL I 5

[ 5 plLvalue | 15-3025(P-04) 692 |- 6.5-8.5 -

6 | Total dissolve selid (TDS) | I8-3025(P-16) | 446 g/l | 500 2000

Conul: Vo repert Code W-200022.04 (Puge 1 of 37

Nobes L The result fisted refer only o e Lested samzles and applicable paraneier,
2.Eample will By destroved cie ineoath frem the date of issae of test cartilirmee,
3. Any cooplaints about this fepost shonld Be concenunicated within 7 days of issue of Lhis repott
£ The Peport i Nat to be repecduced-whally er ia par aind can Mok bewsed a5 an evidzuce in che Court ol ke and showld Mot be uzad i any lvertising
Mleiz vedtheut onrspecial permission o tiog,




‘ASIA EMVIRO LAB 242

{An IS0 9001:2015, 14001:2015, 45001:2018 & MOEF Accredited Lab)

Job Description : Environmental Testing, ETRISTP Manufacturrg, ETPSTR Plant Gperation Poflution NOG Efc.

Lalb - H1-837, Near Follutlon Control Board, RUCO Industrial Ares, Bhiwadl, Distt. Alwar (Rajasthan}-304018

Ph. Mo, : 01493-204022, 09604668022, Email :asiaanvirnlah@_g_ma'll.com, Website - www.asiaenvirolab. com

Lol fromreport Code W-260022-04 (Page 2 of 3)

GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESTRABLE IN EXCESSIVE AMOUN TS

SN0 | Paraneter Test method Result Lnit l_{cqﬁirement Permizzible |
(Acceptable Limit) | Limitin
absence of
allernate
{ sOUrce
1. Alumimun (as Al) T5; 3025 (P- 55) =101 mg¢l 0.03 0.2
2, Total Amenania 18: 3025 (P- 34) =il gl 0.5 Mo
S Relaxation
3. Anionic surface APHA-23 cdit | <01 ' mgil 0.2 1.0
Detergents (as
MBAS)
4. Burium {as Fa) I8: 158302 <i}.1 mg/l | 0.7 Mo )
_ g Eelaxation
o Boron (as B) 1853025 (P- 57) =A).1 mg/1 0.5 1.0
. Caleium (as Ca) 15 3023 (P- 40) 12806 mg/l 75 200
7. Chloramines (as Cla) T5: 3025 (PF- 26) <] mag/l 4.0 Mo
) Relaxation
&, Chloride (as Cl) 15: 3025 (P-32) 48.99 mgl 230 1000
9. Copper (as Cu) 15: 3025 (P-42) 05 | me 0.05 1.5
|10 Vluoride (as F) | I5: 3025 (P-60) 0.62 . mpd 1.0 1.5
I Free Residual 18: 3025 (P-26) 0.1 mgl 02 1.0
B Chlorine B :
2. Iron (as Fe) 1S: 3025(P-53) 0.142 | mel 1.0 No
| ' _ = Relagation |
13, Magnesium (a5 Mg) | 1S: 3023 (P-16) 12.58 | mg/l 30 100
|4, Manganese (as Mn) I5: 3025 (P-59) <11 mg/l 0.1 0.3
5. Mineral Oil 1S; 3025 (P-39) <05 | mgd 0.5 Na
a . Relaxation
m. Mitrate {as M) I5: 3025 (P- 34) 318 gl 45 Mo
: ) Relaxation
17. Selenium (s Se) 18: 3025 (P- 56) =0.01 mu/l o1 No
_ : Eelaxation
18. Bilver (as Ag) Annex J T8 <05 | mgl 0.1 No
_ 13423 Relaxation
19, Sulphate (as 504) 15; 3025 (P- 24) 2103 mgl 200 400
20, Sulphide {as 11:5) -3025 (B-29) =005 | madl .05 Mo
. = ’ - Relaxation
21, Alkalinity {as Ca COy) | T8: 3025 (P- 23) 230 md] 200 600
23, Total 1ardness (as 15: 3023 (P- 23) ar4 m] 200 /00
CaCl0s) )
23: Zine {as Zn} [5: 3625 (8- 49) 0.201 mgd | 3.0 15

SoLe: |

Tha resuit Hsted sefer anly bo the bested sonples and applicehle parsmeters.

% Rample wll e destrrped one monts fram the date of 15506 of lesk certificate.
<& Amyrcarm plainls shovt Dis report shouly be communicated within 7 days olissue of this rEpnEL
b Tl veportis Nokto 32 repraducad wholly ar in paitand can Mot be weid we an ovidense ia the Cours of lavsand saonld Mot be used in &y adveriising

Wredin withowt our specil permission in wriling,

Lent To peport Code We280922-14(Page 2 ol 1



AslAa ENVIRO LAB 243

(An ISO 8001:2015, 14001:2015, 45001:2

018 & MOEF Accredited Lab)

Job Description : Envireimental Testing, ETRISTP Manufacturing, ETRISTR Blant Operation Pellution NOC Ete,

Lak - H1-837, Near Peliution Gontrol Baard, RICO Industrial Area, Bhiwadi, Disit, Alwar (Rajasthan=301018

Ph. Mo. : 01493-294022, 09694866022, Email : asigenvirolab@gmail.com, Webeite © www.aslaenvirolab.com

Farameters Concerning Toxic Substances:

Contd From reper Code W-200822-04 (Page 3 o0 3)

SN0, | Parameter Test method Result | Unit Requivement Permissible
{(Acceptable Limit) Limit in
absenee of
alternate
- . ) source
L. Cadmium {as Cd) 18-3025(P41} | =0.001 | mgl 0.003 No |
) K Relaxation
e Cyanide (as CIN) T5-3025(P-27) <01 ] 0.05 R [
. . f Relaxation |
3 Lead {as Th) IS-3025(P-47) | <000 | mgl 0.01 No
| ' ) ! Relaxation
4. Mercury {as Hg) 18-3025(P-48) =3.001 gl 0,001 Mo
) _ Relaxation
3. Maolybdenum (Ma) [53025(P-2) | <005 | mg/ 0.07 No
Relaxation
6. Nickel {as Nij 15-3025(P-54) | =0.01 | mg .02 No
Relaxation
W Pulynuclear Aromatic = ATPHA 6440 0000 | nyzl 0000 No
| ) ' - Relaxation
3 Poly chlorinated APHA 66340 =0.0001 | mg/l 0.00035 My
- biphenyl ' ! Relaxation
g Arsenic (as as) I5-3025(8-37) | =001 gl .05 Mo
| _ ' Relaxaton
0. Total Chromium {as 15-3025¢P-52) | <0.03 gl (.05 N
Cr) ) | Relaxalion

DDL- Below dereofion Huoil,

g y
% BY

Mate: 1. Tlee vesull listed refer only to the tésted samples and applicabile parameters.,
2. Saraple will e dlestroyed one noontli fromm the dase of 155ue of test or rrificane.

F.any ot plaivls sbout chis repart sheuld b rommunicated within 7 davs of Issue of Lhis report

] iy i
AUTHORIZED STGNATORY

4. The reprrt iz Mal o b reproduced-wholly or in parc and can Mot he used 25 a0 evifecee in the Courtof law oo should Moz be wsed i 2ny adveriising
Media withoulour speoial permission in writing



TEST CERTIFICATE

Test Report of Report Code Date of Issue
Ground Water W-140322-054 21/63/2022 |
Issued To:  M/s Lalitpur Power Generation Company Limited
Address: Village- Mirchwara and Burogaen, Tehsil- Mahroni, Lalitpur-284123 (U.P) India
SAMPLING & ANALYSIS DATA
Sample Drawn on 10/03/2022
Sampie Drawn By Mr. Deepak Sharma (NTL)
Sample Received On 14/03/2022
Sample Quantity 2.0 Lt
Amnalysis Duration 14/03/2022 to 21/03/2022
Sample Description Hand Pump water Collected from Near- Ash Pond
MICROBIOLOGICAL REQUIREMENT RESULT
5.No. Parameter Test Method Results Reguirements as
per IS-10500:2012
I Escherichia coli 18-15185 Absent Absent/100m]
2 Coliform Bacteria [5-15185 Absent Absent/100m!
ORGANOLEPTIC & PHYSICAL PARAMETERS
"S.No. | Parameter Test Method Result Unit Requirement Permissible ;’
{Acceptable | Limit in absene
Limit) of alternate
source
ki Colour 18-3025(P-04) <1.00 Hazen 5 15
Unit
2, Odour [S-3025(P-05) | Agreeable - Agreeable Agreeable
3. Taste [8-3025(P-07 & | Agreeable - Agreeable -
08)
4, Turbidity [8-3025(P-10} <1.00 NTU 1 3
| & pH value 1S-3025(P-11) 721 - 6.5-8.35 -
6, Total dissolve solid (TDS) | 15-3025(P-16) 548 _mg/l 500 2000
GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS
S.No. | Parameter Test method Result | Unit | Requirement Permissible Limirl
(Acceptable Limit) | in absence of
alternate source
I Aluminium (as Al) I8: 3025 (P- 55) <0.01 mg/l 0.03 0.2
2z Total Ammonia 18: 3025 (P- 34) <0.10 mg/l 0.5 No Relaxation
L4 Anionic Detergents Annex K of 18- <0.10 myg/l 02 L0
(2s MBAS) 13428
4, Barium (as Ba) I8: 15302 <010 | m 0.7 No Relaxation
3. Boron (as B) 13: 3025 (P- 5T) <0.10 | mgfl | 0.5 24
6. Calcium (as Ca) | 1S:3025(P-40) | 860 [ mgl 75 200




1. Chiloramines (as Cl,) 15: B2 5(P- AT Fmel 4.0 Mo Relaxation
8. Chloride (as CI) IS: 3025 (P- 32) 3012 mg/l 250 1000
g, Fluoride (as F) 18: 3025 (P-60) 0.60 mg/l 1.0 L5
10. Free Residual Chlorine I8: 3025 (P-26) BDL mg/l 0.2 1.0
11. | Iron (as Fe) 1S: 3025(P-53) 0.212 me/l 1.0 No Relaxation
2. | Magnesium (as Mg) IS: 3025 (P-46) 154 mgll 30 100
13. Manganese (as Mn). Clause 35 of 1S 3025 <0.1 mg/l 0.1 0.3
14. Nitrate (as NOy) [S: 3025 (P- 34) 21.20 mg/l 45 No Relaxation
15. | Selenium (as Se) 1S:3025(P-56) | BDL mg/l 0.01 No Relaxation
16. Silver (a5 Ag) Annex J IS: 13428 BDL mg!l 0.1 Mo Relaxation
17. | Sulphate (as SOJ) [S: 3025 (P-24) 97.8 mg/] 200 400
18. Sulphide (as H,S) 13-3025 (P-29) BOL mg/l 0.05 No Relaxation
19. | Alkalinity (as Ca CQ;) | 1S: 3025 (P-23) 206.0 meg/l_ 200 500
20. Total Hardness (as I8: 3025 (P-23) 512.0 mgfl 200 600
CaCOs)
21. | Zinc (as Zn) 18: 3025 (P-49) <0.1 _mg/l 5.0 15
22. Phenolic Compound as 18: 3025 (P-43) BDL mg/1 0.001 0.002
(CeHsOH)
S.No. Parameter Test method Result Unit Requirement Permissible
(Acceptable Limit in
Limit) absence of
alternate
source
1% Cadmium (as Cd) 1S-3025(P-41) <0.001 mg/l 0.003 No Relaxation
2 Cyanide {(as CN) 18-3025(P-27) <0.01 mg/l 0.05 No Relaxation
3. Lead (as Ph) 1S-3025(P-47) <0.01 mg/l 0.01 No Relaxation
4, Mercury (as Hg) 18-3025(P-48) <0.001 mg/| 0.001 No Relaxation
5 Molybdenum (Mao) 1S-3025(P-2) <0.05 _mgfl 0.07 No Relaxation
6. Nickel (as Ni) 18-3025(P-54) <0.01 mgfl 0.02 No Relaxation
r % Poly nuclear Aromatic APHA 6440 <0.0001 mg/l 0.0001 ™o Relaxation
Hydro Carbons
8 Poly chlorinated biphenyl | APHA 6630 <0.0001 mg/l 0.0005 No Relaxation
9. Toial Arsenic (as As) 18-3025(P-37) <0.01 mg/l 0.01 No Relaxation
10. Total Chromium (as Cr) IS-3025(P-52) <0.05 mg/l 0.05 No Relaxation

BDL: Below Detection limit.
Notes:
I. The results given shove are related (o the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Respoasibility of the Laboratory is limited to the invoiced amount only. )

3. This test report will not be generated again, gither wholly or i pany, without prior written permission of the leboratory.
A. The Lest samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the customer.




TEST CERTIFICATE

Test Report of Report Code Date of Issue
Ground Water : W-140322-055 21/03/2022
Issued To:  M/s Lalitpur Power Generation Company Limited
Address: Village- Mirchwara and Burogaoun, Tehsil- Mahroni, Lalitpur-284123 (U.P)
India

SAMPLING & ANALYSIS DATA

Sample Drawn on s 10/03/2022
Sample Drawn By ¢ Mr, Deepak Sharma (NTL)
Sample Received On ; 14/03/2022
Sample Quantity ¢ 20 Lk
Analysis Duration t 14403/2022 to 21/03/2022
Sample Description :  Hand Pump water Collected from Semra Village
MICROBIOLOGICAL REQUIREMENT RESULT
S.No, Parameter Test Method Results Requirements as
per 18-10500:2012
. | Escherichia coli 18-15185 Absent Absent/100m!
2. Coliform Bacteria 1S-15185 Absent Absent/100m]
ORGANOLEPTIC & PHYSICAL PARAMETERS
S.No. | Parameter Test Method Result Unit Requirement Permissible
{Acceptable | Limit in abse
Limit) of alternate
source
L. Colour 1S-3025(P-04) <1.00 Hazen 5 15
Unit
2. Odour [S-3025(P-05) | Agreeable - Apgreeable |  Agreeable
3, Taste 18-3025(P-07 & | Agreeable - Agreeable -
08)
4. Turbidity 1S-3025(P-10) <1.00 NTU 1 =
5 pH value IS-3025(P-11) 7.26 - 65-85 -
6. Total dissolve solid (TDS) 13-3025(P-16) 540.0 mg/l 500 2000
GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS
8.No. | Parameter Test method Resuit Unit | Requirement Permissible Limit
{Acceptable Limit) | in absence of
alternate source
I Aluminium (as A [8: 3025 (P- 55) <0.01 mg/l 0.03 0.2
2, Total Ammonia IS: 3025 (P- 34 <0.10 | mg/l 0.5 No Relaxation
3 Anionic Detergenis Annex ¥ of 18- <0.10 mg/l 0.2 1.0
(as MBAS) 13428
4, Barium (as Ba) I8: 15302 <0.10 m 0.7 No Relaxation
5. Boron (as B) 1S:3025 (P-57) | <0.10 | mgl 0.5 24
6. Calcium (as Ca) IS: 3025 (P~ 40) 92.24 my 75 200




TEST CERTIFICATE

x Chloramines (as Cl;} 18: 3025 (P-26) <1.00 mg/l 4.0 No Relaxation
8. Chloride (as CI) 1S: 3025 (P- 32) 52.18 mgfl 2350 1000
9, Fluoride (as F) IS: 3025 (P-60) 0.86 mgfl 1.0 1.5
10, Free Residual Chlorine IS: 3025 [P-26) BDL mg/l 0.2 1.0
11. Iron {as Fe) 1S: 3025(P-53) 0.172 mg/l 1.0 No Relaxation
12. | Magnesium (as Mg) 1S: 3025 (P-46) 32.60 mg/l 30 100
i3, Manganese (as Mnj Clanse 35 of IS 3025 <0.1 mg/l 0.1 0.3
14, | Nitrate (as NO3) 18:3025(P-34) | 21.50 | mghl 45 ‘No Relaxation
15. Selenium (as Se) 1S: 3025 (P- 56) BDL mgfl 0.01 Mo Relaxation
18, Silver (as Ag} Annex J IS: 13428 BDL mg/l 0.1 No Relaxation
7 Sulphate (as SO,) 1S: 3025 (P- 24) 41.20 mgfl 200 400
18. Sulphide (as H.S) 18-3025 (P-29) BDL ma/l 0.08 No Relaxation
19. | Alkalinity (as Ca COy) IS: 3025 (P- 23) 198.0 mg/l 200 600
20. Total Hardness (as I8: 3025 (P- 23) 260.0 mgfl 200 600
CaC0y)
21. | Zinc (as Zn) 1S: 3025 (P- 49) 0.12 mg/l 6.0 15
22 Phenolic Compound as 18: 3025 (P-43) BDL mg/l 0.001 0.002
(CsHsOH)
5.No. Parameter Test method Result Unit Requirement Permissibie
(Acceptable Limit in
Limit) absence of
alternate
spurce
1. Cadmium [as Cd) 1S-3025(F-41) <0.001 mg/(l 0.003 No Relaxation
2. Cyanide (as CN) 15-3025(P-27) <0.01 mg/l 0.05 No Relaxation
(3 Lead (as Pb). 1S-3025(P-47) <0.01 mg/l 0.01 No Relaxation
4, Mercury (as Hg) 18-3025(P-48) <0.001 mg/i 0.001 No Relaxation
5 Molybdenum (Mo) 1S-3025(P-2) <0.05 mg/l 007 No Relaxation
6. Nickel (as Ni) 18-3025(P-54) | <0.01 mgil 0.02 No Relaxation
T Poly nuclear Aromatic APHA 6440 <0.0001 mg/l 0.0001 No Relaxation
Hydro Carbons
3 Poly chlorinated biphenyl | APHA 6630 <0.0001 mg/i 0.0005 No Relaxation
9. Total Arsenic (as As) 1S-3025(P-37) <0.01 mg/l 0.01 Mo Relaxation
10. Total Chromium (as Cr) [8-3025(P-52) <(.05 mg/l 0.05 No Relaxation

BDL: Below Detection limit.
Notes:
L. The resuits given above are related to the tested sample, as received & mentioned parameters, The customer asked for the shove tests only,
2. Responsibilfity of the Leboratory is limited to the invoiced amount only.
3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory,
4, The test samples will be disposed off after two weeks from the date of  issue of test report, unless until specified by the customer.




TEST CERTIFICATE

Date of Issue
21/03/2022

| Test Report of
Ground Water

Report Code
W-140322-056

Issued To:  M/s Lalitpur Power Generation Company Limited
Address: Village- Mirchwara and Burogaon, Tehsil- Mahroni, Lalitpur-284123 (U.P) India
SAMPLING & ANALYSIS DATA
Sample Drawn on 10/03/2022
Sample Drawn By Mr. Deepak Sharma (NTL)
Sample Received On 14/43/2022
Sample Quantity 201k
Analysis Duration 14/03/2022 10 21/03/2022
Sample Description Hand Pump water Collected from Near Udaipura
Railway Station
MICROBIOLOGICAL REQUIREMENT RESULT
S.Ne. Parameter Test Method Results Requirements as
per 1S-10500:2012
L. Escherichia coli IS-15183 Absent Absent/ 100ml
2 Coliform Bacteria IS-15185 Absent Absent/100m]
ORGANOLEPTIC & PHYSICAL PARAMETERS
S.No. | Parameter Test Method Result Unit Requirement Permissible
(Acceptable | Limit in absenc
Limif) of alternate
source
1. Colour [S-3025(P-04) <1.00 Hazen 5 15
LUnit
2 Qdour 18-3025(P-05) | Agreeable - Agreeable | A ble
3 Taste I8-3025(P-07 & | Agreeable - Apgreeable -
08)
4, Turbidity 1S-3025(P-10) <1.00 NTU 1 5
3, pH value [S-3025(P-11} 7.35 - 65-8.5 -
6. Tosal dissolve solid (TDS) 1S-3025(P-16) 416.0 mg/l 500 2000
GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS
S.No. | Parameter Test method Result Unit | Requirement Permissibie Limit
{Acceptable Limit) | in absence of
alternate source
T Aluminium (as Al) 1S8:3025 (P-53) | <0.01 | mg/l 0.03 0.2
2, Total Ammonia 18: 3025 (P- 34) <0.10 mgy| 0.5 No Relaxation
3 Anionic Detergents Annex K of IS- <0.10 mg/l 0.2 1.0
(as MBAS) 13428
4. Barium (as Ba) 18: 15302 <0.10 g/l 0.7 No Relaxation
5. Boron (as B) 18:3025 (P-57) | <0.10 | mgll 0.5 24
6. Calcium (as Ca) 1S: 30235 (P-40) 82.30 mg/l 75 200




TEST CERTIFICATE

%, Chloramines (as Cly) 1S: 3025 (P-26) | <1.00 mg/l 4.0 No Relaxation

8. | Chioride (as CI) 18: 3025 (P-32) 56.40 mgfl 250 1000

g. Fluoride (as F) 181 30235 (P-60) 692 mg/l 1.0 L5

10, Free Residual Chlorine 18: 3025 (P-26) BDL mg/l 0.2 1.0

11. | Iron (as F&) 1S: 3025(P-33)_ 0.174 mg/l 1.0 No Relaxation

12. | Magnesium (as Mg) 1S: 3025 (P-46) 3.88 mg/l 30 100

13. | Manganese (as Mn) Clause 35 of 1S 3025 | _<0.1 mg/l 0.1 0.3

4. | Nitrate {as NOs) 18: 3025 (P- 34) 4.57 mg/l 45 No Relaxation

15, Selenium (as Se} 18: 3025 (P- 56) BDL mg/l 0.01 No Relaxation

16. Silver (as Ag) Annex J IS: 13428 BDL mg/l 0.1 No Relaxation

17, Sulphate (as SO4) 18: 3025 (P- 24) 14.60 mg/l 200 400

18. Sulphide (as H,S) I8-3025 (P-29) BDL mg/| 0.05 No Relaxation

19. | Alkalinity (as Ca CO3) 1S: 3025 (P-23) 212.0 mg/l 200 600

20. Total Hardness (as 18: 3025 (P- 23) 289.0 mg/fl 200 600

CaCOs)
21. | Zinc (as Zn) IS: 3025 (P-49) <0.1 mg/] 7.0 15
22, Phenotic Compound as IS: 3025 (P- 43) BDL mg/l 0.001 0.002
| (CiH:OH)
[ 5.No. Parameter Test method Result Unit Requirement | Permissible
(Acceptable Limit in
Limit) absence of
alternate
source
1. Cadmium (as Cd)_ 15-3025(P41) | <0.001 mg/l 0.003 No Relaxation
2. Cyanide {as CN) 1S-3025(P-27) | <0.01 mg/l 0.05 No Relaxation
3 Lead (as Pb) _ 1S-3025(P-47) <001 mg/! 0.01 No Relaxation
4, Mercury (as Hg) 1S-3025(P-48) <0.001 mg/l 0,001 No Relaxation
b Molybdenum (Mo) 18-3025(P-2) <0.05 mgfl 0.07 No Relaxation
6, Nickel (as Ni) 15-3025(P-54) <0.01 mg/l 0.02 No Relaxation
% Poly nuclear Aromatic APHA 6440 <0.0001 mg/l 0,0001 No Relaxation
Hydro Carbons
8 Poly chlorinated biphenyl | APHA 6630 <0.0001 mg/l 0.0005 No Relaxation
9, Total Arsenic (as As) 18-3025(P-37) <0.01 mg/l 0.01 No Relaxation
1. Total Chromium (as Cr) 18-3025(P-52) <0.05 mg/l 0.05 Mo Relaxation
BDL: Below Detection limit.
Notes:

L. The tesults given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only,

2. Responsibility of the Laboratory is limited to the invoiced amount only.

3. This test report will not be generated again, either whotly or in part, without pror written permission of the laboratory.
4, The test samples will be disposed off afier two weeks from the date of  issue of test report, unless until specified by the customer.

J}',:« iy~
CH:F. -KED BY




TEST CERTIFICATE

Test Report of Report Code Date of Issue
Ground Water W-140322-057 21/03/2022
Issued To:  MUs Lalitpur Power Generation Company Limited
Address: Village- Mirchwara and Burogaon, Tehsil- Mahroni, Lalitpur-284123 (U.P)
India

S G & ANALYSIS DATA

Sample Drawn on ¢ 10/03/2022
Sample Drawn By : My, Deepak Sharma (MTL)
Sample Received On 1 1400372022
Sample Quantity ¢ ZOLL
Analysis Duration T 1470372022 1o 21/03/2022
Sample Description 1 Hand Pump water Collected from Village Mirchwara
MICROBIOLOGICAL REQUIREMENT RESULT
5.No. Parameter Test Method Results Requirements as
per IS-10500:2012
1. Escherichia coli 18-15185 Absent Absent/100ml|
z. Coliform Bacteria 18-15185 Absent Absent/100ml
ORGANOLEPTIC & PHYSICAL PARAMETERS
S5.No. | Parameter Test Method Result Unit Requirement Permissible
{Acceptable | Limit in absen
Limit}) of alternate
SOUrce
1 Colour [5-3025(P-04) <1.00 Hazen 5 15
Unit
2. Odour 15-3025(P-05) | Agreeable % Apreeable Agreeable
3 Taste I8-3025(P-07 & | Agreeable - Agreeable -
08)
4. Turbidity 15-3025(P-10) <1.00 NTU 1 5
5. pH value 1S-3025(P-11) 7.02 = 6.5-8.5 -
6. Total dissolve solid (TDS) 1S-3025(P-16) 518.0 mg/] 500 2000
GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS
S.No. | Parameter Test method Result Unit | Requirement Permissible Limit
{Aceceptable Limit) | in absence of
alternate source
L Aluminium {as Al) IS: 3025 (P- §5) <0.01 mg/l 0.03 0.2
2. Total Ammonia 15: 3025 (P- 34) .10 mg/l 0.5 No Relaxation
3. Anionic Detergents Annex K of 15~ <Q.10 mg/l 0.2 1.0
{as MBAS) 13428
4, Barium (as Ba) IS: 15302 <0.10 mg/l 0.7 No Relaxation
5, Boron (as B) 18: 3025 {P- 57) <0.10 mg/l 0.5 24
6. Calcium (as Ca) IS: 3025 (P- 40) 95.26 mg/l 75 200




TEST CERTIFICATE

% Chloramines (as Cl,) 18: 3025 (P-26) <1.00 mg/l 4.0 Mo Relaxation
& Chloride (as C1)_ 15: 3025 (P- 32) 63.20 mg/l 250 1000
9. Fluoride (a5 F) 15: 3025 (P-60) 0.95 mg/l 1.0 LS
10. | Free Residual Chlorine 1S: 3025 (P-26) BDL meg/l 0.2 1.0
11. | Iron (as Fe) 18: 3025(P-53) 0.154 mg/l 1.0 No Relaxation
12. | Magnesium (as Mg) 1S: 3025 (P-46) 16.02 mg/l 30 100
13, Manganese (as Mn) Clause 35 of IS 3025 <0.1 mgfl 0.1 0.3
14. Nitrate {as NO;) 18: 3025 (P- 34} 31.18 mg/l 45 No Relaxation
15. | Selenium (as Se) 15: 3023 (P-56) BDL mg/l 0.01 No Relaxation
16. | Silver (as Ag) Annex ] 18: 13428 BDL mg/1 0.1 No Relaxation
i7. | Sulphate (as SOq) 1S: 3025 (P- 24) 22.60 mg/l 200 400
18, Sulphide (as H,8) 15-3025 (P-29) BDL mg/l 0.05 No Relaxation
9. Alkalinity (as Ca CQ3) 18: 3025 (P-23) 234.0 mg/l 200 500
30. | Total Hardness (as 1S: 3025 (P- 23) 316.0 mg/l 200 600
CaCQ0s) _
21. | Zinc (as Za) IS: 3025 (P-49) <0.1 mg/l 8.0 15
22, Phenolic Compound as 18: 3025 (P- 43) BDL mg/l 0.001 0.002
(CsHsOH)
S.Ne. Parameter Test method Resuit Unit Requirement Permissibie
{Acceptable Limit in
Limit) absence of
alternate
source
i Cadmium (as Cd) IS-3025(P41) <(.001 mg/l 0.003 No Relaxation
2. Cyanide (as CN) 1S-3025(P-27) <0.01 “mg/i 0.05 No Relaxation
3, Lead (as Pb) 15-3025(P47) <0.01 me/] 0.01 No Relaxation
4, Mercury (as Hg) 1S-3025(P-48) <0.001 mg/l 0.001 o Relaxation
5, Molybdenum (Mo} 18-3025(P-2) <0.05 mgfl 0.07 No Relaxation
6. Nickel {as Niy 1S-3025(P-54) <0.01 mgfl 0.02 No Relaxation
o Poly nuclear Aromatic APHA 6440 <0.0001 mg/t 0.0001 No Relaxation
Hydro Carbons
8 Poly chlorinated biphenyl |  APHA 6630 <0.0001 mg/l 0.0005 No Relaxation
8, Toial Arsenic {as As) 1S-3025(P-37) <0.01 mg/] 0.01 No Relaxation
10. Total Chromium {as Cr) [S-3025(P-52) <0.05 mg/l 0.05 No Relaxation
BDL: Below Detection limit.
Motes:

1. The resalts given above are related fo the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Responsibifity of the Laboratory is limited to the invoiced amount only.

3. This test report will not he generated again, either wholly or in part, without prior written permission of the laboratory.
4, The test samples will be disposed off after two weeks from Lhe date of  issue of test report, unless until specified by the customer.
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(GOVERNMENT APPROVED TESTING LABORATORIES)
A 150 9001 = 2015, 15O 14001 : 2015, IS0 45001 ; 2018 Certified Laboratory

TEST REPORT

Page Nowi1of 3
TEST REFQRT No, NCLIED-055/23/09/23 DATE OF REPORT :30/08/2023
Mame and Address of Customer | W/S LALITPUR FOWER GENERATION COMBANY LIMITED,

Village-Mirchwara and Burogaon, Tehsll-Mahroni, Lalitpur-284123 (U.P} India

SAMPLING DETAILS

Sample Mame + Ground Water

Analysis Start Date . 23/0BI2023 Analysis End Date 1 3082023

Date of Sampling 1 18900872023 Sample ID No, : NCL/ED-DS5/23/08/23
Time of Sampling « (M:30 PM Sample Receipt Date - 23/08/2023

Sampling Done By + NCL Environmental Condition : 25+500

Sampling Description o Ground Water
Sampling Location . Hand Pump Water Collected From Mear Ash Pond
Sampling Protocol o 153025 (P-1) Sammpla Quantity : 51 Lir
Parking Conrdltinn + Sealed Packing : PVIG BOTTLE
TEST RESULT
S.Nn.{ Parameters Unit Test Method Result Epacification /Limit As Per
: 15:10500, Amid. 2018
Desirable | Permissible
Limit Limit
| Colour Hazen APHA 23rd 2120 (B) EDL{DL-5.0) 5.0 15
b Odour . |5 3025-5:2018 Aqrasabla Agresable Agresable
i Tasta - 15 3025-T & 8:1884 (RA 2017} Agrasable Aareeabls Agresable
4 Turbidity MWTLE APHA 23ed 2130 [B} BOL(DL-1.0} J:0 5
5 Total Dissolvad Solids oyl APHA 23rd 2540 (C) 572 500 000
8 |WNitrate (as NO3) magl 1S 3025-34:1988 (RA 2019) | BOL(DL-0.5) 45 Mo relaxation
7 Hitrlte {as NOZ} g/ APHA 4500-NO2 (B) BOL(DL-0.5) 0.02 Mo relexation
g Total Hardness [as CaCod) g/l APHA 23rd 2340 {C) 304 200 500
g Chlorida {as CI) mafl APHA, 23rd 4500 {B) 44 = 250 1000
i |Sulphats (as 504) mall APHA 23rd 4500 (F) 45 200 400
11 Fluarlde (as F) mall APHA 23rd 4500 F (D} 0.52 1.0 1.5
it Total Alkalinity as CaC03 oyl APHA 23rd 2320 (B) 284 200 G0
14 |Cyanide (GN) gyl IS 3025-27: 1566 (RA 2018) | BOL(DL-0.08) 0.05 Mo relaxation
14 Phenolic Compounds (a3 CEHSOH) mgil 15 3025-43:1882 (RA 2D15) BOLDL-0.001) 0.001 - G002
15 | Anionic Detergents (as MBAS) ma/l APHA 23rd 5540 (C) EDLDL-0.5) 0.20 1.0
FOR MEWCON CONSULTANTS 8 LABORATORIES
'_"";,_-,-; gt { R e 43
Checked by Authu‘;ifé_ﬂ?ignamw

1. The test report refers only to the partizular samplefs subrmilled Far lesting and Hsted paramaters.

2. Endorsement of the same is neither inferred nor implied,

3. Lebaralery shall maintain the confidentiality of all Information related to the samples & test reports.

4, Complalnts about this repert should be communicated within 10 days of the issue data of this report.

5. The raportis act to be produced wholly orin part without pricr permissicn of the Managing Partner, All disputes subject to Ghaziabad Jurisdiction,

Laboratory ; A-11158, Seclor-17, (Swadashi Compound) Kavi Magar Industral Area, GHAZIABAD - 201 002 (U.P)
Mobife : 3810430345, 2205501768 | Website ! www nawconiab.in
E-mail ; newconlab@igmail.com, newconlabfinance@gmail.com
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Fags Mo 2of3

TEST REPORT No. NCL/ED-DSE/23/108/23

DATE OF REPORT :30/09/2023

18.Na, Parameters Unit Test Mathod Result Specification /Limit Az Per
[S:10500, Amd. 2018
Desirable | Permigsible
Limit Limit
16 pH Value - AFHA 23rd 4500 H+ (B) 7.32 6.5-85 Mo relaxation
17 Residual Frae Chiaring mal APHA 23rd 4500 CI (B} BOLIDL-0.2) 0.2 1.0
18 Amrnonia (25 total ammonla-) fng-'l APHA 23rd 4500 NH3 (F) BDLEL-C.5) 0.50 Ko redaxation
18 | Chloramines (as Ci2) mg!l APHA, 23rd 4500 CI (G} BDL{DL-0.2) 4.0 Mo relaxation
20 Iron (as Fe} ma/l APHA 23rd 3111 (B) o |1 0.3 Mo relaxation |
21 Manganese (as Mn) mgdl APHA 23rd 3111 (B) BOL{DL-0.O1) 040 0.3 —
22 Zing {as £n) mall AFRA 23rd 3111 (B) 0,104 50 15
23 [Magnesium {Mg) gl APHA 2drd 3500 Mg (B) 30 n.o 100
24 Lead [as Pb) miall APHA 23rd 3111 (B) BOL(DL-0.001) 0.0 Mo relaxation
25 Caloium (a8 Ca) muofi APHA 23rd 3500 Ca (B) Td 750 200
26 Selenium (g3 S&) mg 1S 3025 Part 65 ; 2014 EDL{DL-2.001) 0.1 Mo relaxation
27 |Arsenic as As) malt IS 3025 Part 65 ; 2014 BDL(DL-0.001} a.01 Mo relaxation
2B |Cadmium {a3 Cd) ml 15 3025 Part 85 ; 2014 BOL{DL-0.001) 0.003 Mo relaxaticn
25 |Boron {as B) gl APHA 23rd 4500 B (B} BDLDL-1.0 0.50 ' 10
L |Malybdenum {as Mo} mgil 15 3023 Part 656 ; 2014 BOL{DL-0.001) 0.07 Ma ralaxation
31 Chromium {as Cr) mgh APHA 23rd 3111 (B) BDL{DL-0.001) 0.05 Ma relaxation
32 | Aluminum [as Al mol APHA 23rd 3500 (Al} BDL{DL-0.001} 003 | 02
33 Mercury (as Hg) mar 15 3025 Part 85 ; 2014 BOL{DL-0.C005) 0,001 Mo relaxation
34 Bariurn {5 Ba) gl 15 3025 Part 65 2014 BOL{DAL-0.001) 0.70 Mo relaxation
26 | Nicket (28 Ni) g/ APHA 23rd 3111 (B} BDL{DL-0.001] .02 Mo relaxetion
s | Silver (as Ag) mg/l 15 3025 Part 65 ; 2014 EDLIDL-0.001) 014 Mo ralaxetion
37 Poly Ghigrinated Biphenyls (PCE} mgfl APHA-B431 (B) BDL{DLALO0S) 00095 Mo ralaxation
38 Polynuclear Aromatic Hydrocarbon mgil APHA G440 BDL{DL-0.008) 0.0001 M@ ralaxation
(PAH)
29 E. coli cfu100mli 1515185 Abszent Abzant Absent
40 | Total coliform efu/100ml IS 15185 Absent Absent Absent
41 Bromodichioromathane migf! NCLSOPINSTM12 BEDL{DL-0.005) 3,06 Mo relaxation
ED-055/23/09/23-2

chacked by

OB

1. The best report refers anly te thie particular sarmplefs submitted for testing and listed parameters,
1. Endersement of the same is neither inferved nor implbed.
3. Labaratory shall maintain the sonfidentlality of all Infermation rekated to the samples & test reports,

4, Complaints about this repart should be communicatad within 10 days of the lssue date of this report.
5, The report Is not to be produced whally or in part without prior permission of the Managing Fartner, &l disputes subject to Ghaziabad Jurisdiction,

FOR NEWCDH CONSULTANTS & LABORATORIES

-

mhm%i%n?(m;

Laboratory - A-17158, Sector-17, (Swadeshl Compound) Kavi Nagar Indusirial Area, GHAZIABAD - 201 002 (U.F)
Moblle : 3810430345, 205501768 | Website  www.newconlab.in
E-mail : newconlab@gmail.com, newconlabfinance@gmail.com
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Newcon Consulfanis & Laboratories

(GOVERNMENT APPROVED TESTING LABORATORIES)
Aq IS0 901 1 2015, 150 14001 : 2015, IS0 45001 : 2018 Cuxtified Laboratory

Page Mo 3of3
]TEST REPORT Mo. NCL/ED-055/23/09/23 DATE OF REPORT : 30/05/2023
5-Ne. Parameters Unit Test Method Result Specification fLimit A&s Par
I5:10500, Amd. 2018
Desirable | Fermissible
Limit Limit
42 [Bromoform mgh NCLSCPANSTI 112 BOL{DL-0.005) 0.1 Mo ralsxstion
43 Sulphide {as H23) gl 15 3025-29: 1986 (RA 2019} BDOL{DL-0.05) 0.05 Mo-ralaxation
44 | Cepper (as Gu) gl APHA 23rd 3111 (B) BOL{DL-0.001) 0.05 15
45 |Wineral oil mol | Clavse 6 of IS 3028: 1951 (38} | BOLDL-.1; 0.50 No relaxation
45 Dibremochloromethans mg/l HCLSORINST12 EDL{DL-0,005) 01 Mo relaxation
47 | Crioroform gl MCLISOR/INST/112 BOL(DL-0.005) 0.2 Mo raiaxation
**¥End of Report**
Remarks ! BDL-BELOW DETECTION LIMIT,
FOR NEWEOh COMNSULTANTS & LABORATORIES
Checked by Authorized Signatery

L. Ihe tast report refers anby ba the particular samplefs submitbed fortesting and listed parameters,

2, Endorsement of the satne i naither inferred nor implied.

3, Laharatory shall malatain the confidentiality of all infermation related to the samples & tast reports.

4, Complalnts about this repart should ke communicated within 10 days of the kssue date of this repert,

5, The repart 15 not to be produced whelly or In part witheut pricr permission of the Managing Partner, Al disputes subject to Ghaziabad Jurisdiction,

Laboratory : A-17156, Sector-17, (Swadeshi Compound) Kavi Nagar industrial Area, GHAZIABAD - 201 002 (1P
Mobife : 8810430345, 8205501788 | Website : www.newconlab.in
E-mall ; newconlab@gmail.com, newconlabfinance@gmail.com
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{(GOVERNMENT APPROVED TESTING LABORATORIES)
An 180 900 = 2005, 150 14001 ; 2015, ISCY 45000 © 2008 Certified Laboratory

TEST REPORT Paga ho:1of3

TEST REPORT No. NCL/ED-056/22/09/23 DATE OF REPORT : 30/09/2023
Name and Address of Customer WiS LALITPUR POWER GENERATION GOMPANY LIMITED. T
Village-Mirchwara and Burogaon, Tehsil-Mahroni, Lalitpur-284123 {U.P} India

SAMPLING DETAILS

Sample Name + Ground Water
Analysis Start Date - 231082023 Analysis End Date : 30M09r2023
Date of Sempling . 18/08/2023 * Sample |0 Na. . NCL/ED-056/23/08/23
Time of Sampling < 040 P Sample Receipt Date : 23/009/2023
Sampling Done By © NCL Envirenmentai Condition ; 25420
Sampling Description : Ground Water
Sampling Location : Hand Pump \Water Collected From Village Mirchwara
Samgpling Protocol ; 18:3025 (P-1) _ Sarmple Quantity : 5+ dtr
Packing Condition : Sealed Packing ¥ PYC BOTTLE
TEST RESULT
S.Mo. Faramefers Unit - Tast Mathod Result Specification /Limit As Per
IS:10600, Amd, 2018
Desirable | Permissible
Limit Limit
1 Colour a Hazen APHA 23rd 212048} BLL{DL-5.0} 5.0 15
2 Odour . - 153025-5:2018 Agreeable Agramabia Agreeable
3 Tasia - 12 5025-7 & §:1584 (RA 2017} Agresable Agresable Agreeable
4 | Turbidity NTL APHA 23rd 2130 (B)  BOL{DL-.0) 10 5
§ Tatal Dissolved Sallds mgfl APHA 23rd 2540 (C) 518 L 2000
B Mitrate (as NO3) mgfl 15 3025-34,1968 (RA 2019) BOL{DL-0.5) 45 Mo rela=aticn
T Mitrite (as NO2) gl APHA-450C (B) BDLIDL-0.5) Mot Spacifisd | Mol Spacifiad
B Total Hardness {as CaCO3) mg'l APHA 25rd 2340 (O} 280 200 faial
8 |Chloride (as C} mgl APHA, 23td 4500 (B) 42 250 1000
10 Sulphaie {as 504) mg/l APHA 23rd 4500 {E} 21.4 200 4037
14 Sulphide {as H25) g/l I3 3025-298: 1964 (RA 2018) BDL{DL-0.05) 0.058 Mo malaxaiion
12 |Fluorids {as F) maf APHA 23rd 4500 F (D) 0.42 1.0 1.5
13 | Total Alkalinity as CaGO3 mgil APHA 23rg Z320(B) 200 200 8O0
14 Cyanlda {TN} gl 1S 3025-27:1988 (RA 201%) BOL(DL-0.05) 0.05 Mo relaxation
15  |Phenslic Compounds {as CEHS0H) mgl IS 3025-43:1992 (RA 2019) BDL{DL-2.0017) 0.001 .00z
ED-056/23/08/22-1 FOR NEWCON CONSLLTANTS & LABORATORIES
it "’f-f‘;ﬁ_ -
Checked by MthﬁﬁﬁfS[gnatorv

1. The test report refers only tothe particular sample/s submitted for testing and listed parameters,

1. Endorsemant of the same is neither inferred nor implied.

3. Labaratory shall maintain the confidentiality of all information related to the samples & test reports.

d. Compalaints about this reper should be eommunicated within 10 days of the issue date of this report,

5. The raport is not to-be produced whelly or in part without oricr permission of the Managing Fariner, All disputes subject 1o Ghaziabad Jurisdistion.

Labhoratory : A-11156, Sector-17, (Swadeshi Compound} Kavi Nagar Industrial Area, GHAZIABAD - 201 002 (U.P)
Mobile : 9810430345, 2205501788 | Website : www.newoonlah In
E-mafl : newconlab@amail.com, newcenlablinance@gmail.com
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Newcon Consultants & Laborafories

{GOVERNMENT APPROVED TESTING LABGRAT{)E]ES}
An IS0 G001 - 2018, 150 14001 ; 2015, IS0 45001 : 2018 Centlfied Laboratory

Page Mo.: 2 of 2
[TEST REPORT No. NCL/ED-056/23/09/23 DATE OF REPORT :30/08/2023
No. Parameters Unit Test Method Result | Specification /Limit As Per
18:10500, Amd. 2018
; Desirable | Permissible
Limit Limit
16 [Anionic Detergents (as MBAS) mgfl APHA 23rd 5840 (C) BDL{DL-0.8} 0.20 1.0
17 |pH Value - APHA - 23rd 4500 H+ (B) 742 5.5-8.5 Mer relasxation
13 |Residual Fraa Chlorine mg/| APHA 23rd 4500 C1 {B) BOL(DL-:2) 0.2 1.0
19 | Ammonia {as total ammonia-M) migfl APHA 23rd 4500 MH3 [F) BDL{DL-.5) 0.50 Me relaxation
20 | Chiaramives (as G2} mg | APHA 231 4500 I e BOL(DL-0.2) 4.0 Mo relaxation
21 |¥on (as Fe) = mgi T APHA Z3d3111(B) | 022 0.3 No relaxation
22 |Manganess (as Mn) mg/! APHA 23rd 3111 (B} BOL(DL-0.07} 0.10 o3|
25 |Zinc (as Zn) . - mafl APHA 23rd 3111 (B) BOL{DL-0.1) 0 18
24 |Magnesiam (hig) mgfl APHA 23rd 3500 Wg (B) 28.0 0.0 100
25 |Lead (as Ph) mgft APHA 23rd 31171 (8] BOL{DL-0.001) o Mo relaxation
25 [Calcium {as Ca} mal APHA 23rd 3500 Ca (3) B 75D 200
27 | Selenicm (as Se) mg!| IS 3025 Part 65 ; 2014 BDLDL-D.001) 0.01 | Marelaxaton
28 | Arssenic (ag-As) mg.l IS 3025 Part 85 : 2014 BDLDL-0.001) 0:01 Ma relaxation
29 Cadmium (as Cd) mail |5 3028 Part 65 ; 2014 BOLDL-0.001} 0.003 Ma relaxation
30 | Boron(asE) magi APHA 23rd 4500 B (B} BOL{Di-1.0) 0.50 14
51 | Malybdenum (a3 Mo} molt 1S 3025 Part 65 ; 2014 BDL(DL-C.001) 0.07 No relasgtion
32 |chremium (asCrp mal APHA 23rd 3711 (B) BOLDL-0.07) 0.05 Mo relaxation
33 |Aluminum (as Al mg/l APHA 23rd 3500 (Al) BOL(DL-0.004) 0.03 0.2
34 |Mercury (Bs Hg) mgi 153025 Part 65 ; 2014 BDL(DL-0.0005) 0,001 N relaxation
35 | Capper{as Cu} ma “APHA 23rd 3111 (B} BOL{DL-0.001) 0.05 1.5
36 |Mineral oil mgl Clause 6 of IS 3025: 1991 (35) | BOL{DL-0.1} 0,50 Mo relaxation
37 |Barium (s Ba) mgl | 1S 3025 Part 85 ; 2014 BDL(DL-0.041) 0.70 No relaxation
38 | Bromaofarm mafl NCLISORINST/112 BDLIDL-.305) &1 Mo relaxation
3@ | Dibromochloremethane mal MCL/SOP/INETI112 BDL{DL-0.005) a1 Mo refaxation
40 Bramecichloromethane mafl NCLISOR/INSTI112 BOL{DL-0.008) 0.08 Ma relaxation
41 Chiarafarm mg/l MCLISOPINSTIT 2 BDOL{DL-0.005} 0.2 N relaxaticn
42 | Mickel (as Nj} mg/l  APHA 23rd 2111 (B) BDLDL-0.001) o.02 No relasation
EO ube a2 ' FOR NEWCON CONSUITANTS & LABORATORIES
-
checked by RuthoHized Signatory

1. The test report refers only to the particular sample/s submitted for testing and listed parameaters,

2, Endorsement of the sama Is neither inferred ner implied.

3. Laboratory shall maintainthe confidentlality of all information related to the samples & tast reports.

§. Complaints akout this report showld be commuplceted within 10 days of the issue date aF this report.

5. The report is not to be produced whally or e part without prior permission of the Managing Partner. All disputes subject to Ghaziaoad Juhdsdiction.

Lahoratory : A-1/156, Secler-17, (Swadseshi Compound) Kavi Nagar Industrial Area, GHAZIABAD - 201 002 (U.R)
Mobite : 8810430345, 8205501786 | Website * www newoonlab.in
E-mail : newconlabi@gmall.com, newconlabfinance@gmail com
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(GOVERNMENT APPROVED TESTING LABORATORIES)
An 150 2001 ; 2015, IS0 14901 : 2015, ISO 45001 @ 2B Certifled Laborgiory

. Page M. 3 of3
rTEET REPORT Mo, NCL/ED-0O56/23109/23 DATE OF REPORT ; 30/09/2023
5. No. Parameters Unit Test Method Result | Specification /Limit As Per |
15:10500, Amd. 2018
Desirable | Permissible
Limit Limit
143 Silver (az Ag) mgl IS 3025 Part 65 ; 2014 BOL{DL-0.001) D0 Mo ralasation
44 Paly Chlorinated Biphanyls (PCE) 'm_gfl = APHA-BA31 (B) B_DHL{DL-U.UDE] 2.0005 Mo ralaxation
45 Polynuclear Aromatic Hydracaron myll APHA 6440 BOL{DL-0.005) 0,000 Mo relaxation
{PAH)
48 |E. ool ef100ml 15 15185 "~ Absert Absent Absent
a7 Total coliform cfu10dml 1§ 16185 Abzent Abzent Abzent
***pnd of Reportd*
Ramarks : BODL-BELOW DETECTIOM LIKIT,
=X %
H , L%
EC-058/23/00023-3 FOR NEWCON CONSULTANTS & LABORATORIES
= ratiie SR
A
Cheched by Authnﬁm‘g]['gnatm

1, The test report refers anly to the particular sample/s submitted for testing and listed parameters,

1. Endorsement of the same is neither inferred nor imglied.

3. Labaratory shall maintain the confidentizlity of allinformation r2lated to the samples & tast reports.

4, Camplaints about this repart should be commusicaled within 10 days of lhe issue date of this report,

5, The report is nat to be produced whoily or in part without prior permizssion of the Managing Partner, Al disputes subject ta Ghaziabad Jurisdiction.

Laboratory : A-1/158, Sector-17, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD - 201 Q02 (U.F)
Moblle ; 9810430345, 8205501788 | Website * www.nawconlab.in
E-mail ! newconlab@gmail.com, newcenlabfinance@gmail.com
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TEST REPORT

Page Mo:1gf3
. DATE OF REPORT :30/09/2023 |
MiS LALITPUR POWER GENERATION COMPANY LI'I'.I'IITE_I:J_,—
Villaga-Mirchwara and Burogaon, Tehsil-Mahroni, Lalitpur-284123 (U.P)} Indis

TEST REFPORT Mo. NCLED-058/23/09/23
Name and Address of Customer

SAMPLING DETAILS
Sample Name ¢ Ground Water
Analysls Start Date v 23i09/2023 Anralysis End Date ;300092023
Date of Sampling : 19/08/2023 Sample 1D Mo, . NCL/ED-0SBI23/09/23
Time of Sampling « 1210 PM Sample Receipt Date 230002023
Sampling Done By : NGL Environmental Condition © 2542°C
Sampling Description o Ground Water

Sampling Location i Hand Pump Water Gollected From Semra Village

Sampling Protecal : 15:3028 (P-1) Sample Cuantity i B+1 Ltr
Packlng Condltlon : Sealed Facking i PVC BOTTLE
TEST RESULT
5.No. Parameters LUnit Test Method Result Specification [Limit As Per
15:10500, Amd. 2018
Dasirable | Permissible
Limit Limit
1 Calour Hezen APHA 23rd 2120 (B) BDL(DL-5.0) 50 15
2 Odaour - 15 3025-5:2018 Agreaabls Agresable Agreeable
3 Taste - IS 3025-7 & §:1984 (RA 2017} Agraeable Agressble Agreesble
4 Turbicity KT AFPHA 23rd 2130 (B) BDL(DL-1.09) 10 5
5 Total Dissoled Sollds il APHA 23rd 25400} B2B 500 PALIRY
& Nifrate (as NO3) mal 15 3025-34:1988 (RA 2019) BOLIDL-0.5) 45 Mo ralexation
7 Mitriter {as MO2} g/l APHA-450C (B) BOL(DL-0.5) Mot Specified Mot Specifiied
& Tatal Hardness (a8 Cal03} mig/l APHA 23rd 2340 (C) 15 20D G600
& |Chloride {as CI) mail APHA 23rd 4500 (B) T 250 1000
10 | Sulphate (as 504) moit APHA 234 4500 (E) 28 200 400
11 |Sulphide (2= H23) mal IS 3025-20: 1988 (RA 2019) | BDL{DL-0.05) 0.05 No relaxation
12 Fluorlde (as F) mal AFHA 23rd 4500 F (D) 0.52 10 1.5
13 Total Alkalinity a5 CaG0d ma/| APHA 23rd 2320 (B) 280 200 GO0
14 | Cyanide (CHN) mgil IS 3025-27:1986 (RA 2019} | BDL(DL-0.08) 0.05 Mo relaxation
16 | Phenolic Compounds (as CBH50H) mgil |5 3025-43:1502 (R 2019) | BDLDL-0001} | 0.004 .00z

ED-058723/05/23-1

-

}TWM’
Checked by

=

1. The test report refers only to the particalar sample/s submitted for testing and listed parameters.

. Endorsement of the same is neither inferred nor implied.

2, Laboratery shall maintatn the confidentiality of all information related to the samples & test reports.
4, Complaints about this report should be communicated within 19 days of the issue date of this repart,

5. Tha report is not bo be produced whaolly orin part without prior permissicn of the Managing Partrer, All disputes subjest to Ghaziabad luristiction,

FOR MEWCON 'ﬁﬂi'qSU_!.TANTS & LABORATORIES

B

Pt

%,

AutMri::Eglgn;tﬁrﬂ |

Laboratory : A-1/156, Seclor-17, (Swadeshi Compound) Xavl Nagar Industrial Area, GHAZIABAD - 201 002 (U.P}
Mobile ; 8510430345, 9205601788 | Websife ; www.newconlab.in
E-mail : newconlab@gmall.com, newconlabfinance @gmail.com
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FPage Mo.: 2 af3

f TEST REPORT No. NCL/ED-058/22/05/23

DATE OF REPORT :mms:znza_|

5.No. Parameters Unit Test Method Result | Specification [Limit Ag Per |
1S:10500, Amd. 2018
Dasirable | Permissible
Limit Limit

18 Anlonic Detergants {as MBAS) gl APHA 23rd 5540 tC} BDLIDL-0.5) 0.20 1.0

17 |pH Valus " AFHA 23rd 4500 H+ (B) 734 6.585 Mo relaxation

18 |Residual Free Chlarine mgil  APHA 23ed 4500 CI (B) BOLDL-0.2} 02 1.0

19 Ammenia {as total ammonla-Ny gl APHA 23rd 4500 MH3 (F) BDLIDL-0.5) 0.0 Ma ralaxation

20 Chioramines (as Ci2) mgd APHA Zord 4500 I (3) EDLIDL-0.2) 4.0 Ma retaxation

21 |lon {as Fe) mgl |  APHA 23rd 3111 (B} 0.15 0.3 Nao reiexation

22 IManganese (a5 Mn) mgf APHA 23rd 3111 (B) BOL(DL-0.01) 010 0.2

35 Zinc (85 Zn) mail APHA 23rd 3111 {B) 0.186 50 15

24 | Magresium {Mg) ml APHA 23rd 3500 Mg {B) 270 ano 100

5 Lead (as Pb) ragl AFPHA 23rd 3111 (B) 3 BOL{DL-0.001) o0 Ma relaxation

26 | Calcium (as Ca) gyl APHA 23rd 3500 Ca(B) a2 75,0 200

27 Selenium (as Se) rng/l 15 3028 Part 85 ; 2014 BOL{DL-0.0017 0.0 W relaxation

78 Arsanic (38 As) mgdl 1S 3025 Part 65 ; 2014 BOL{DL-0.001) a.01 ‘Mo relaxation

28 Cadmlum {as Cd) mgil IS 3025 Part 65, 2014 BOL{DL-0.041) 0003 Mo ralasation

130 |Beron (as Bj mgii APHA 23rd 4500 B (B} BOLDL-1.0) 0.50 10

;31 Molybdenum {as kMa} migil IS 3026 Part 65 . 2014 BDOL{DL-0.001) 0.07 Mo relaxatlon

a2 Chromium {as Cr) mgfl APHA Z23rd 3111 (B} BDL(DL-D.01) 0.0§ Mo relaxation

33 Aluminum (a5 Al) mgil APHA 23 2500 (Al BDOLIEL-0.001} 003 02

24 Mercury {_&Ei Hg) gl 15 3025 Part 65 ; 2014 BOL(DL-0.0005) Q.00 Mo relgxation

35 [Copeer (as Cu) mg/l APHA 23:d 3111 (B) BOL{DL-0.001) .05 15

35 Mineral oil mgf Clauze § of 15 3028 1851 (39) | BOL{DL-G.1) 050 Ma relaxation

37 | Barum {s Ba) mg/l 15 3025 Par 65 ; 2014 BOL{D.-0.001) o.70 Ma relaxation

38 Emmoform mgil NCL/SOP/INETM 12 BOL(DL-0.005) a1 Ma relaxation

E_‘ Dibromaochloremethans ma/l NOLISOPANSTM12 BOL{DL-0.005) .1 Mo relaxaticn

40, | Bromodichloromethane mg/l MCL/SOPANSTI 112 BDL(DL-0.005) 0.08 Mo relaxaticn

41 Chlorofarm magi NCLBOPINST 2 BDLDL-0.005) 0.2 Me relaxation

42 Mickal (a5 :N() mgf APHA 23rd 3111 (B) BDL[DL—D.ID:D}I} 0.02 Mo relaxation

ED-USEIZVONE2 FOR NEWCON CONSLILTANTS B LABORATORIES
[E]E .EE-:'_:':':.. . P
i s L';jq s f;",--ﬂ‘:' il
Checked by Authorized Signatary

1. The test report refiers oniv to the particular samplefs submitted for testing and listed parameters,

2, Erdorsement of the sama is neither inferred nor fmplled.

5. Laboratory shall maintain the confidentiality of 2ll Informaticn relzted to the samples 8 st repoerts,
4, Complaints about this report should be communicated within 10 days of the lssue date of this report,
5. The repart is not to be produced whaolly ar in part without orior permizslon of the Managlng Partrer, AH disputes subject to Ghaxiabad Jurisdiction,

Laboratory : A-1/156, Seclor-17, (Swadeshi Compourtd) Kavl Nagar Industrial Ares, GHAZIABAD - 201 002 (U.P)
Mohile : 9810430345, 2205501788 | Website : www.neweanlab.in
E-mall : newconlab@gmail.com, newconlabfinance@gmail.com
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Page Mo 3of 3
| TEST REPORT No, NCLIED-058/23/09/23 DATE OF REPORT :30/08/2023
5. No) Parameters Unit Test Methad | Result | Specification /Limit As Per
18:10500, Amd. 2018
Desirable Permigsible
Limit Lirnit
(43 |Silver (23 Ag) mgA 1S 3025 Part 65 ;2014 BOL{DL-0.0C1) 010 No relexation
44 | Poly Chicrinated Bipheryls (PCB} | magi APHA-B431 (B) BOLGL-0,005) T0HE | Mo relasation
45 Polynuclaar Aromatic Hydrocarbon mall APHA G440 BOL{OL-0.008) 0,0 Mo relaxation
(PAH)
48 E. gall cuf 100ml 15 15185 Absant Absent Absant
47 Total coliform afu100ml IS 15185 Absant Abszent Absant

“®REnd of Report™**
Remarks: 30L-BELOW DETECTION LIMIT,

FOR MEWCON COMSLILTANTS & LABDRATORIES

W :ﬁ e
Checked by AuthorlZe Signatory

ED-05B/23/05/23-3

L. | he test report refers only o the parboular samplefs submitted for testing and listed paramaters.

2. Endorsement of the same is neither inferred nor implied.

3, Labaratory shell maintzin the confidentialite of afl infarmatian refated to the samples & testreports,

A, Complalaks abewt this repart thould be communicated within 10 days of the issue date of this repart,

5, The report is not to be produced wholly orin part withcut prior permission of the Managing Partner. All disputes subject to Ghaziabad Jurlsdictlion.

Laboratory : A-11156, Seclor-17, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD - 201 002 (U.P)
Mobile : 9810430345, 205501788 | Website ; www. newconlab.in
E-riail ; newconlab@gmail.com, newconlabfinance@gmail.com
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TEST REPORT

Page Mo.:1of 3
DATE OF REPORT : 30/09/20:22
M/S LALITPUR POWER GENERATION COMPANY LIMITED.
Village-Mirchwara and Burogaon, Tehsil-Mahroni, Lalitpur-284123 [U.P) India

TEST REPORT No. NCLIED-059/23/00/23
Name and Address of Custamer

SAMPLING DETAILS

Sample Name » Ground Watar
Analysis Start Date . 23/09/2023 Analysis End Date 130082023
Date of Sampling + 18/08/2023 Sample |D No. . NOL/ED-D58/23/08/23
Time of Sampling ¢+ 12:20 PM Sample Receipt Dale  : 230082023
Sampling Done By ; NOL Environmental Condilion ;- 25+2°0C
Sampling Description ¢ Ground YWater
Sampling Location ¢ Hand Pump Water Near Rallway Station
Sampling Protocol : 153025 (P-1) Sample Cluantity s S+ Lir
Packing Condition : Sealed Packing ; PVC BOTTLE
TEST RESULT
3.No. Parameters Unit Test Mathod Result Specification fLimit As Per
18:10500, Amd. 2018
Desirable | Permissible
Limit Limit
i Calour Hazen APHA 23:d 2120 (B) BOL{DL-5.0) 50 15
2 Qdowr - 1S 302552018 Agreeable Agresable Agresanls
a3 Taste = IS 3025-7 & B1B84 (RA201T) Agreeable Agragable Agreeable
4 Turbidity MNTL APHA 23rd 2130.(B} BDRL{DL-1.0} 1.8 5
5 Total Digsolved Solids gl APHA 23rd 2540 th 434 500 2000
& Mifrate (a3 MO3) ma/l I8 3025-34 1888 (KA 2016) BOL{OH.-0.5) 45 Na relaxation
7 Mitrite {as MOH2) gl APHA-450C (B) BOL(DL-0.5) Mot Specified Mot Specifiad
a Talal Hardness (s CaC03) mgil APHA 23rd 2340 () 298 T 200 BOD
g Chtoride (a5 Cl} ml APHA 23rd 4500 (B) 568 250 1000
0 Sulphate {as S04} g/l APHA 23rd 4500 (E} BDLDL-10.0} 200 A0
11| Sulphida {as HZS) meit I 3025-29, 1966 (RA 2019) | BDL(DL-0.05] 0.05 Mo relaxation |
12 Flucrlda {a= F) mgf APHA 23rd 4500 F {0} 0.53 1.3 1.5
13 | Total Alkalinlty as CaCO3 mg APHA 23rd 2320 (B) 220 200 800
T Cyanide (S} mg!| |5 3025-27:1986 (RA 2019) | BOL(DL-0.08) 0.08 Mo relgxation
15 Phenclic Compounds (as CEHSOH) mg!l 15 3025-43:1992 {RA 20139} BOL{DL-0.001) 0.001 0002

ED-05%/23/080231

1,
i
3.
d.

The test report reters only to the particular sample/s submitted for testing and listad parameters,
£ndorsement of the same is neither inferred nor implied.
Laboratory shall maintain the confidentiality of all information related to the samples & best reports.
Complaints about this report should Be communicaled within 10 days of the issue date of this reporl,

FOR NEMGN CONSULTANTS & LABORATORIES
SR

Auth;mﬁ Signatory

5. The reportis nol to be praduced whelly or in part without pricr peomission ef the Managing Partner. Al disputes subject to Ghaziabad Jurisdiction,

Laboratory ! A-1/1156, Sector-17, {Swadeshi Compound) Kavi Magar industrial Area, GHAZIABAD - 201 002 (U.R)
Mobife : 3810430245, 0205501788 | Webslta ; www.nawconlab.in
E-mail : newconlab@gmail.com, newconlabfinance@gmail.com
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Page Mo.: 2af 3

TEST REFORT No, NCL/ED-069/22/09/23

DATE OF REPORT :30/09/2023

5. Mo, Parameters Unit Test Method Result | Specification /Limit As Per
IS:10600, Amd. 2018
Desirable | Permissible
Limit Limit

16 Anionic Detargante {as MBAS) gl APHA 23rd 5540 (C} BOL{DL-0.5] n.za | 14

17 pH Value :: APHA 23rd 4500 H+ (B) 7.3 6.5-85 Mo relaxnstion

18 Reszidual Fras Chlorine mg#l APHA 23rd 4500 CI(B) BOLIDL-0.2) 02 140

1 Ammenia {28 total ammonia-MN) R gl APHA 23rd 4500 NH2 (F) BOLIDL-O.5) 0.50 Mo relaxation

20 | Chloramines (as Cl2} mgd APHA 23 4500 CI ((5) BOL(DL-L.2) 4.0 Mo relaxation

21 Iran {as Fa) mah APHA 23rd 3111 (B) .18 03 Mo ralaxation

22 Manganase (as Mn) g/l APHA 23rd 3111 (B) BDLDL-2.01) 210 0.3

23 Zinc (as Zn) mgil APHA 23rd 3111 (B) 014 50 15

24 | Magnesium (Mg} mgl APHA 23rd 3500 Mg (B) 28.0 0.0 100

25 Lead {as PE) ml APHA 23rd 3111 (B) BOL{DL-0.001) udted} Mo relaxstion

26 | Calgium (as Ca) mgl APHA 23rd 3500 Ca (B) 71 50 200

27 Selenium (a5 5a) mgil 16 3025 Pad BS ; 2014 BOL{QL-0.001) 001 Mo relaxaiion

28 Azzenic {3s &5} mgi 15 3025 Pard B5 - 2014 BOL{DL-0.00%) I 0.04 Mo relaxalion

28 Cadmium {28 Cd) mgil IS 3026 Part 65 ; 2014 BOL{DL-D.00%) | £.003 Ma relaxation

30 | Eoron (as BY ] APHA 25md 4500 B {B) BOLDL-1.0) | 0.50 1.0

31 Malybdenum (as Ma) gl 15 3025 Part 65 ; 2014 BOL(DL-0.0M) o.o7 Mo ralaxatisn

3z Chrormlum {as-Cr) mg/l APHA 23rd 3111 (B) BOL{DL-0.01) 0.05 Mo relaxation

33 Aluminum (az Al mafl APHA Z3rd 3500 (Al BOL{DL-0.001}) 003 | 02

34 Mergury (as Hg) maft IS 3025 Parl 65 ; 2014 BOL{DL-D.0005) 0.0 Mo relaxation

35 |Copper{as Cu) g APHA 23rd 3111 {B} BOL{OL-0.001) 005 1.5

6 Mineral cil mg/l Clauge 6 of IS 3025: 1984 (38) | BDL{DL-0.1) 0.50 MWe retaxation

ar Barium (2 Ba} mgf| 15 3326 Part 65 ; 2014 BOL{DL-0.0O01) 0.7a No relaxatlsn

a8 Bromoform mafl NCL/SOP/IMST/112 BDL(DL-0.005) 3.1 ﬁu_ relaxation

3% |Ribromochloromethane mal NCL/BOPINST12 BDL{DL-0.005) .1 Mo relaxation

40 |Bromodichloromethane mgf MNCLISOP/ANST112 BDL{DL-0.005} 0.08 | Noralaxcion

41 Chleraferm mgl HCLISOPANSTH 12 BOL{DL-D.005) 0.2 Mo relaxation

42 Mickel {as N[} mg/l z APHA 23rd 3114 (B) BOLIOL-0.001) 0.02 Mo relaxation

ED-088/23/05/23-2

—

ar i

Checked by

T

1, The test repart refers onby to the parthoular samplefs submitted for Lesting and listed paramaters.
?. Endorsement of the same Is neither Inferred nor Implied.
3, Labaratory shall maintain the cenfldentiality of all Infermation related o the sample= & test raports,

4, Complaints about this rapart showld be communlicated within 10 days of the jssue date of this repart,
£, Thie report is not to be produced whelly o in part withous prior permission of the Managing Partrer. All disputes subject te Ghaziabad Jurisdiction.

FOR methN CONSULTANTS & LABORATORIES

é;\‘-a—f ol
Author Srgnamr'.r

Laboratory : A-1/156, Sector-17, {Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD - 201 002 (L.P.}
Mobile : 3810430345, 8205501788 | Websits ! www newconlab.in
E-maif : newiconlab@ogmail.com, newconlabfinance@gmall.com
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Page Mo 3 ef 3

TEST REPORT No, NCLIED-058/23/09/23 - R DATE OF REPORT : 30/09/20%3
S.No Par;;!;ters Unit Tast Mathod Result Speclfization /LImit As Par
15:10500, Amd. 2018
Desirable | Permissible
Limit Limit
43 Sliver {28 Ag) gl 153025 Part 65 2014 BOL(DL-0,001) L {o] Mo relg=ztion
44 Poly Chiorinated Biphenyls [PCB) gl APHA-B431 (B) BOL({DL-0.305) oons o ralaxation
45 Polynuclear Aromatic Hydrocarbon g/l APHA 6440 BDL{DL-0.00E) 0000 Ho relaxation
{PAH)
a8 E. coli i 0dml 15 15185 Absent Absent Absent
47 | Total colifarm cfuid 30mi 15 15185 Absent | Absent Absent

**End of Report™**
Rermarks : BOL-BELOW DETECTION LIMIT.

FOR NEWCON CONSULTANTS & LABORATORIES

¥
-

l; ¥ i - k']"-
Checked by Authorlzed-Signatory

1. The test repart refers only 1o the particular sam alefs submitted for testing and listed parameters,

1. Endersement of the same is nalther inferred nor implied.

3. Labaratory shall maintaln the canfidentlality of all information related to the samples & test reparts,

4, Complaints about this report should be commuricated within 10 days of the issue date of this report.

5, The report is nat to be produced whally or in-part without prior permission of the Managing Partnier. All disputes subject to Ghaziabad Jurisd ction,

Laboratary : A-1/1156, Seclor-17, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD - 201 002 (LU.P)
Mobile : BE10430345, 0205501788 | Wabsite : www.newconlab.in
E-rmail : newconlabggmail.com, newconlabfinance@amall com
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Lab - H1-B37, Mear Pollution

HETR WManufacieg  ERNETE Blant Geratan =eliution Mg Ein

onlral B.nﬂrrl‘ RUCO Indusirial Area, Bhiwadl Dist. Atwar (Rajasthan}-301012
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P_rl_._ Mo, 01493-204022, 006946E6022, Email -

Asigenvirolab@@gmail.com, Website - vaan asiaenvirolab .com

Contd, Toreport Code W-200323-01(Pape 1 of 33

[ Test Report of Report Code |l

Date of [ssue

]

] Ground Water | W-200323-01 |

27/03/2023 |

ISSUED TO: M/S LALITPLUR POWER GENERATION COMPANY LIMITED

VILLAGE-MIRCHWARA-BUROGAON-CHIGLAUWA, BAR-BANPUR ROAD,

BLOCK BAR, LALITPUR- 284123 (U.P) INDILA

SAMPLING & ANALYSIS DATA

| Sample Description

Ground Water

Sample Drawn On

18/03/2023

| Sample Drawn By

Mr. Vivek Kumar (Asia Enviro Lab)

Sampling Location

‘Near- Udaipura Railway Station Hand Pump

Sample Quantity & Packing

2.0 lire m Pet Bottle for Chemical Testing & 500 ml
Stlerilized Glass Bottle for microbiological Testing

Hample Received On

2010320323

|_Analysis Duration

| 20003/2023 to 2770372023

MICROBIOLOGICAL REQUIREMENT

RESULTS -1

|
5.N0, Parameter . Test Method Results | Required as per IS- "
10500:2012
.= Excherichia coli [5-1622 :1981 Absent Absent/100ml |
2 Coliform Hacteria | I8-1622:198] Ahsent ﬁbscnt-’i[}[]rnl—l
ORGANQOLEPTIC & PHYSICAL PARAMETLERS
HNO, | Parameter Test method Result | unit Requireme | Permissible 1
nt Limit in (
{Acceptabl | absence of
| e Limit) alicrnate souree |
1. Colour 15-302 3(-04) <1.0 Hazen 5 15
L Unit
2 Odour 15-3025(P-05) - Agrecable | - Agreeable | Apreeable
3. Taste [S-3025(P-07 & 08) | Agreeable | - . Apresable | -
4, Turbidity I15-3025(P-10) =10 NTU 1 5
3 pH value _ 1S-3025(P-04) 7.42 - 65.5-8.5 - |
6. Tuotal dissolve solid { 15-3025(P-16) 446 mg] 500 2000 J
TDE) .

_Tfls!-r-! 1 .Thq resuls Jisned vefer only o the Lesite samples and spplicable paraineiers,
2. Sample will ke destrayed ane manth from the date af jwee af ket pertifiearo,

3. Any complaliits about his repact shauld be
& Therepart is Not to be reproducad-w i

Media wilkeat nur special perossion in W,

topmunicated within 7 days ol issunof fhis repoct
Ay arie pare and can Moc e usad 25 an exldence in thi Causs af Liw and shioule Mot e used in any advertising
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shing, ETRIE:

P s sstaning EFFUST R Rl Doersion Falurar 806 Ele

Lab- H1-837, Near Poltution Conlbro! Board, RICO Indusirlal Ares, Bhiwadi, Distl. Alwar (Rajasthan-309012

Ph. Mo, 01493-204022, 19694666022, Emiail :asiaenvimlab@gmaii.cnm: YWiabsile : www.asiaenvirolab.com

Contd, fram repurl Cude Wo200323-01(Page 2 o 3)

GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESTRABLE [N EXCESSIVE AMOUNTSR

S.NOQ. | Parameter Test method X [ Result Lnit Requirement | Permissible Limit
{Acceptable | in absence of
Limit} alternate souree
13 Aluminum {as Al 15: 3025 (P- 55) <001 | mgl 03 0.2
7. Total Ammonia 15: 3025 (- 34 =01 mgd 0.3 No Relaxation
i Anionie surface APHA-239edit | <01 |mgl 032 1.0
Detergents(as
MBAS) . o
4, Barium (as Ba) I5: 15302 <01 mg/1 0.7 No Relaxation
3 Boron {(as B) 18: 3025 (P- 57) =01 ] | 0.3 1.0
i Calcium {as Ca) 15: 3025 (P- 40) 7856 | mgdd 75 200 __
7. Chloramines (as Cly) 15: 3025 (P- 26) =1.0 mg/l 4.0 No Belaxation
8. Chloride {as CI) [5: 3025 (P-32) 57.02 | mg/l 250 1000
9. Copper {25 Cuj 15 : 5025 (P-42) <005 | mal 0.05 1.3
| 10 Fluonde (as F) 15: 3025 {P-60) 0.63 mg/| 1.0 L5
L1. Free Residual [5: 3025 (P-26) =0.1 mg/l 0.2 | Edl
Chlorine ) ]
12, | Irom(as Fe) [$: 3025(P-53) 0201 | ml i No Relaxation
13 Magnesinm (as Mg) | [S: 3025 (P-46) 2819 | mgfl 30 100
14. Manganese (as Mn) IS: 3025 (P-59} =0.1 | mpd 0.1 0.3 1
skl Mineral Qil [8: 3025 (P-39) =0.5 myl 0.5 Mo Relaxation
16, | Mitrale {ag MOz} IS0 3025 (P- 34y 4.81 mg/l 45 Mo Relaxation
1ik | Selenium (as Se) IS; 3025 (P- 38) <001 | mgd .01 Mo Relaxation
18, Silver (as Ag) Anncx J 18 <005 mg/l 01 No Relaxation
13428
19. Sulphate {as 5040 I5: 3025 (P- 24 2449 mg/l 200 400
| 20. Sulphide (as 11S) | 153025 (P29) | <005 | mg/l 0.05 No Relaxation
21 Aldkalinity { as Ca | IS: 3025 (P-23) 242 mgdl 200 GO0
COy) |
22 Total [Tardness (as | T8: 3025 (P-23) 312 mg/l 200 B
CaCOs) i
23 Zine (as 7n) I8: 3025 (P- 49) 0.116 | mg/l 50 |15

Bote: 1 The result isted refer only to the tested samples s appiicablc parameters.
2, Zample will be destroved one manth fron the date of is5ue of Lest csrtifiszate
34y complaints shout thie vepart should be communtcaced within © days of issue af this report

& The repiert is Mak i e reproduced-whelly ar in part and can Kot be used as an eviéence in e Caart nfl.;m and should Kot bie used in any advertising
Medla withaul aur special permission (nwritng

Criud. To report Code W=EOH 230 {Page 2 of 3]
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sting, ETPETE Maraclsdng. ETRETE Planl Qperslan Pollisan N Eic

Lt - H1-837, Mear Paliution Centrol Boasd, RECO Industrial Area, Bhiwadi, Distt. Alwar (Rajasthan-301019

Ph. Mo. 13149&294{!22. 029624666022, Email - asizenvinlabiDgmail.com, Website : www.asisenvirolab.com

Parameters Concerning Toxic Substances:

ContdFrom report Code W-20052301 (Page 3 ol 3)

[s.NO. | " Tesi method | Result | Unit Requircmem‘: Permissible Limit
SO | Phrmmetss o ’ {Aceepiable in absence of
Limit) | aliernate sourec
1 | Cadmium (as Cd) 5.3025(p41) | <0001 |mgl | 0.003 [ No Relaxation
& Cyanide {as CN) 18-3025(P-27) | <0.01 mgd 003 No Relaxatl_nm i}
(5. |lcad(asPh) IS3025(P47) | <001 |mpl | OO No Relaxation
4. Mercury (as Hg) [S-3025(P-48) | =0.001 [mgd | 0001 No Relaxation
s | Molvbdenum (Mo) | 18-3025(P-2) | <005 |mel 0.07 | No Relaxabon |
6 Nickel (as Ni). TISa025(P-34) | <0.01 lmgd | 009 | No Relaxation
7| Polynuclear Aromatic | APHA 6440 =0.0001 | mg! 0.0001 [ No Relaxation
K Poly chilorinated APIIA 6630 20,0001 | mel 0.0005 No Relaxation
| biphenyl ) - i o il = o] _ 1]
Y. Argenic (as As) 15-3025(P-37) [ <001 |(mgl | 0.01 0.05 :
10, Total Chromium (as 15-3025(P-52) | <0.05 | mgfl 0.05 No Relaxation
L |G . = L ~
Py e
P o,
I.II s .‘-._l__,_ﬂ-
Bh. i
CHECKED BY AUTHORI ) GN%TQRY :
-’.f!-ll.‘_.:.: ; A
VY

Muote: 1 The resuls listed vefer anly Lo the tested samples and applicable parametars
2. maenphe will B destroved one month fren te date of issie of tost certficate.
&, Ay complaints ateutthis repart should be compaunicatad within 7 days of ssue of this reposl

4, The repoet Ls Kot to be seprcused wholly or inpart and can las b oielas an evidence i the Courtal Law and sbanld Not be used in any dverdsiing
Media without onr spectal pertsission inwriting



ASlA ENVIRO LAB 267

(An 150 800120135, 14001:2015, 45001;2018 & MOEF Approved Lab)

el Bebonotion - Ensitanmattal Tasbing: ETRISTR Maisn's Wy T e Pollutian S8 Se

Laby- H1-847, Mear Pollution Control Board, RHCO Indusirizl Area, Bhivadi, Distt, &hwar yRajasthan -301019
Ph. Mo 01493-204022. (0594666022, Emall - asizenvirelab@amail.com, Website : www.aslaenvirolab.com

Comtel, T report Code W-200325-02{Tage 1 of 3}

Test Report of l_g't_gtl_t_u_'_t_gnde Date of Issue
Ground Water W-200323-02 | 27/03/2023

ISSUED TO: M/S LALITPUR POWER GENERATION COMPANY LIMITED
¥VILLAGE-MIRCHWARA-BUROGAON-CHIGLAUWA, BAR-BANPUR ROAD,
BLOCK BAR, LALITPUR- 284123 (U.P) INDIA

SAMPLING & ANALYSIS DATA

Sample Description ] Ground Water
Sample Drawn On 134032023
Sample Drawn By - hlr. Wivek Kumar (Asia Envire Lab) ]
Sampling Location Near- Ash Pond Hand Pump
Sample Quantity & Packing 2.0 lire in Pet Bottle for Chemical Testing & 500 ml
- Sterilized Glass Bottle for microblological T'esting
Sample Received On 204032023
Analvsis Duration 20403/2023 to 27/03/2023
MICROBIOLOGICAL REQUIBYMENT
RESULTS

5.No, Parameter Test Method Results Required as per 1S-

_ N , - L0500:2012

I Ascherichia colt [S-1622 Absent Absent/100m]

2 Coliforn Bucteria 15-1622 _ Absent Abzent!100m|

ORCANOLEPTIC & PHYSICAL PARAMETERS
S.NO. | Parameter Test method Result Unit | Requirement | Permissible
(Acceptable Limit in absence
Limit) of alternate
____________ | . source
L Colour 18-3025(P-04) <1.0 Haze 5 L5
n
- Lnit N
2. Odour [S-3025(P-05) | Apreeable | - Agreeable Apreeable
3. | Taste [5-3025(P-07 & | Apreeable | - Apresable | -
| (18]

4, Turbidity [S-3025(P-10} <10 NTU 1 5
B pH value I5-3025(P-04) 7.34 - #.5-8.5 - sk
(i3 Total dissolve solid { TRE) [ 1S-3025(P-1&) 582 mgl S0 2000

Habe: 1 The resull listad reder anly o the fosted samplos and appllcable saramezers.

2, Bample witl be destreared caze month from the dale ol iz ol sk cors ek,

3. &ny complaing sboutthls report should be 'communicated witkin 7 duys of issue of this repert

. The report is Mot bereproduced swholly or npart and can ot be gsed as 2o evidenue in the Court of Law and shold Kot be vsed 1 any advertsing
Madia witlout aue special permission in writing



Ph. No. . 01483-284022, 09694666022, Emall - asiaenvirlab@amail com,

TEIET R MAnraduityg ET=STR Sl et Polliiran 400 Fi

Lab - H1-827, Mear Pollition Contrad Board, RICO tndusirial Area, Bhiwadi;

ASIA ENVIRO LAB 268

{An IS0 9001:2015, 14001-201 5, 450012018 & MOEF Approved Lab)

pbae < Esvironmema’ Teskng, B

Cistt. Ahwar (Rajasihan-301010

Website | wanw.asizenviralab.com

Contd. Fum report Cude Wo200323-02(Tage 2 nl 1)

GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESTRABLE IN EXCESSIVE AMOUNTS

S.NCE | Paramcter Test methad Result Linit ‘Requirement | Permissible Limit |
(Accepiable | in absence of
Limit) alternate souree
L. Alumninum (as Al) 13: 3025 (P- 55) =001 | me/d 0.03 0.2
2 Total Ammonia [5: 3023 (P- 34) =01 | mg 0% No Relaxation
3. Anionic surface APHA-23"edit | =0.1 | mgl 0.2 1.0
Detergentsias '
s MBAS)
4. Barium {as Ba) 15: 15302 =01 mg/l 0.3 Mo Relaxation
=5 Boron (as B} 15: 3025 (P- 57) <0.1 gl 0.5 i.0
G, | Caleium (as Ca) 15: 3025 (P- 40) 81.76 | mpd T8 2011
| 3. Chloramines (as Cla) | IS: 3025 (P- 26) =10 | mgl 4.0 MNa Relaxation
8. Chloride (as Cl) 15: 3025 (P-32) 38.4 mg!l 250 1000
|4, Copper (as Cu} [5: 3025 (P-42) =005 mgd .05 | 1:5 ]
10, Fluoride {as F)} | I5: 3025 (P-60) 0.69 il 1.0 1:5
Tl Free Residual 15: 3025 (P-26) =0,] gl 0.2 1.0
Chlorine _
B el [ron (a5 Fe) 18: 3025(P-53) 0186 | mgl 1 Mo Relaxation y
113 Magnesinm (g5 Mg} I5: 3025 (P-48) 2814 mgl 30 100
14, Manganese (as Mn} | 18: 3025 (P-39) =01 mg/1 .1 03
3. Mineral Qil I8:3025 (P-39) =0.5 mgl 0.3 Mo Relaxation |
16. Nitrate (as NO) 18: 3023 (P- 34) 531 i 45 No Relaxation
55 Selenium (as Sey [5: 3035 (P- 36) <,01 mgd 0.01 Mo Relaxation i
18 Silver (23 Ag) Annex J 1S: =005 | mgi 0.1 No Relaxation
13428
|19 Sulphate {as 804) 18: 3025 (P- 24) 27.80 | mgd 200 400 ,
20. | Sulphidefas Ha8) | IS-3025 (F-29) | =005 | mgl 0.03 No Relaxation
21, Alkalmity ( as Ca [S; 3025 (P-23) 310 mg/l 200 Gl
COs) .
27 Total Hardness (as 15: 30235 (P- 23) 320 mgdl 200 a00
CaC0s} ]
|25 | Zine (as Zn) [5:3025 (P-4% 0.l08 | mgd 5.0 5

Kobes 1Tl result ke refer anly W the Lusted samples anc duplicable paramersrs

2 Snmple will be descrayed anp month from the deteof oo uftect{-eruf;:;w

3. Any cxm-:pl,allm; abent Siis repnrt should 2o commusicated within ¥ days of l.ssue ul Lkis T

4. Tha regort is Mat ta be repraduced-vwhnlly orin part and can Mok e used asan -a'.-'jdm'.l‘; el

Mecia withaut aue special PeCmisstarn I widtg, et the Cuareof [me and should Mat be nemdin any advertsliy



ASla EMVIRO LAB 269

(An IS0 9001:2015, 14001:2015, 45001:2018 & MOEF Approved Lab)

i) CTETR Plant.operahor Pollolion NOC Emn

Lab - H1-337, Mo Pollution Contral Board, RICO Indust-ial Ares, Bhiwadi, Dist. Alwar {Ré._iasman}:‘rﬂ‘!ﬂ‘m

Ph. Mo, - 01483-264022, 00634666022, Email : asizenvirolab@gmail.com, Website - waww.asizenviroiab.com

CeatdFrom reporl Cods i'."-iﬂﬂ'.-‘uZR-O%l‘ﬂgv; Jof3)
Paramefers Concerning Toxic Substances:

S.NO. | Paramcter Test method | Result Unit = Reguirement | Permissible Limit
{Acceptable in absence of
— Limit) alternate source
s Cadmiwm (as Cd) LIS-3025(P-41) | <000 mgl 0.003 Na Relaxation
2 Cyanide (as CN} [8-3025(P-2T)y | <001 mgl (.05 Neo Relaxation
3 lgad { as Ph) [83-3025(P-47) 0.0 mgil (.01 Mo Relaxation |
4. Mercury (as Hg) 15-3025(P-48) | =<0.001 mg/| 0,001 Mo Kelaxation
3 Molybdenum (Mo} | I5-3025(P-2) =005 med | 007 Mo Relaxation
6. Nickel (as NI I8-3025(P-34) | =001 | mg| 0.02 | No Relaxation
e Polynuclear Aromatic AFHA 6440 <0.0001 | meg/l 0.000] No Relaxation
8 _| Poly chiorinated biphenyl APITA 6630 LAl | mgd 0.0003 Mo Relaxation
N Arsenic {as As) 18-3025(P-37) | <=0.01 mgl | 0,01 0.05
10. Total Chromium (as Cr) | 18-3025(P-52) | <0.05 me/l | 0.05 No Relaxation |

L& ‘KED BY

Note: 2. The vesult listed vefer anly o the lested sainples and applicabie parmnelsrs

% Sampie will be destrowed one month from the date of 1ssue of test cerdficate. i

L Auy enniplaints abeut this mpvrr&hsff.lldbe cammunicated within 7 days of lssus of thls repart

4Ll veport is Heotta e reproduced -whully or o gazrl i s Kok he usedas eooevidaenee in the Coorct of laweand shoold Kot be used in sny acvertising
tedia withour cur spectal permbsslon o wrlting.



ASla ENVIRO LaB 270

{(An 18O 9001:2015,-14001:2015, 45001 2018 & MOEF Approved Lab)

deb Desorphan | Ervingamemal Tasing. STRATE My

ingy ETRYSTR 2fanr o

i1 =ulaiion HOC En

Lab - H1-837, Mear Poliution Contral Board, RICO Industrial Areg. Bhiwadi

Disit Alwar (Rajasthar)-301019

Ph. Mo. : (1483-284022, 09694666022, Ermnail - astaenvirolabfbgmail.com, Website | www.askaenvirolab.com

Contd. Ta report Code W-200323 03 Page | 01 3)

[ Test Report of l Report Code Date of Issue 4
Ground Water I W-200323-03 27/03/2023

7]

ISSUED TO: M/S LALITPUR POWER GENERATION COMPANY LIMTTED
VILLAGE-MIRCHWARA-BURQGAON-CHIGT.AUWA, BAR-BANPUR ROAD,
BLOCK BAR, LALITPUR- 284123 (U.Py INDIA

SAMPLING & ANALYSISE DATA

S@Ic Description Ground Water
Samnple Drawn Cn 18032023 _
| Sample Drawn By Mr. Vivel Kumar {Asia Enviro Lab)
Sampling Location Hand Pump water at Mirchwara village )
Sample Quantity & Packing 2.0 litre in Pet Bottle lor Chemical Testing & 500 m)
) sterilized Glass Bottle for microbiological Testing |
Sample Received On ; 20/03/2023
matysis Duration | 20603/2023 to 27/03/2023 |
MICROBIOLOGLCAL REQUIREMENT
[ ' RESULTS ﬁl
5.No. Parameter ' Test Method Results Required as per [5- "
| _ 10500:2012
1, Escherichio coli 18-1422 Absent Absent!100m]
2. | Califtwm Bacteria 15-1622 Abgent | Absenc100ml |
ORGANOLEPTIC & PHYSICAL PARAMETERS
S.NO | Parameter | Test method Result Unit Requirement | Permissible
iy {Acceptable | Limit in absence
| Limit) of alernate
| _ source
Ly Colour 15-3025(P-04) 1.0 Hawren 3 15
_ Unit : ]
a2 Odour 18-3025(P-03) Agreeable | - Agreeable Agrecable
i3 Tasle | 18-3025(P-07 & 08) | Agreeable | - Apreeable -
4. Turbidity 15-3025(P-10) =10 NTUO 1 5
3. pIl value [S-3025(P-04) 7.39 E 6.5-8.5 ; -
6. Total dissolve solid (| [8-30235(P-16) 542 mg/l 500 2000
TDE) i |

Nate: 1 The roant listed refer andy oo the tesied srmples and applicable paraneiers,

2. Fample will ha dEﬁ‘im}“.l:rJ‘ ami mnnth from the date of issue of st certifieats,
B Any corglalists sbout this repert should be comimunlcated weithin 7 days o issns of this repars

4. The repurt is Kot to be reproduced whally or in nart o th
an Adente i ot % :
Mediz without bur sperial permission m 1‘“ ; part and can Mot e used a8 an svidence in the Caurt of Jaw 36d shawld §ol he vsed in any advertising



Lab - H1-837, Mear Poliution Cosral Baard, RICO ndustiial Araa, Bhivadi
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proved Lab)

Z Elc.

Distt. Alwar (Rajasthani-301019

f"_h. Mo, © 1493-204022, N96EG6022, Email asiagnviralab@@gmail.com, Wabsite :".-aw-.asiaenvircylab.cum -

Contd. fronm report Code W-200323-03(Fage 2ol 3)

GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLF IN EXCESSIVE

AMOUNTS
S.NGL | Parameier Test method 2 Result ~ Unit Requirement | Permissible Limit
(Accepiable in absence of
Limit} " | alternate source
L. | Aluminum (as AD IS: 3025 {F- 55) =001 | mpd 0.03 0.2
2 Totul Ammaonia [5: 3025 (B- 34) =01 | 0.5 No Relaxalion
52 Anionic surface APHA-23" edit =01 mg/l 0.2 1.0 ﬁ
Detergents(as
| MBAS) i .
| 4. Barium {as Ba) I5: 13302 <01 mgl 0.7 WNo Relaxation |
5 Boron (as B) 15; 3023 (P- 57) B mg/l 0.5 1.0
6. Caleium {as Ca) I5: 3025 (P- 411 8336 g/l 75 200 _
7 Chloramines (as Cla} | 15: 3025 (P- 26) =L | mEl 4.0 Mo Relaxation
| 8. | Chloride (as C1) [8: 3025 (P- 32} 3581 | mgl 250 1000 |
9. Copper (as Cu) IS - 3025 (P-42) <005 | mgl 0.03 1.5
|10, Fluoride (as F) 18: 3025 (P-60) 0.73 mgl 1.0 1.3
L Free Residual I8: 3025 (P-26) <1 mgl 0.2 1.0
Chlorine _ ' :
12 liom (as Fey 18: 3023({P-33) 0162 | mad 1 Mo Relaxation
13. Magnesium (as Mg) 15: 3025 (P-46) 3110 m!| H 100
12. | Manoanese (as M) | 1S: 3025 (P-59) 200 | mel 0.1 0.3 ]
15 bfineral il 1% 3025 (P-39) <03 mg/l 0.5 Na Relaxation
| 16 Mitrate {as NOs) L5; 3025 (P- 34) +.82 mg/l 45 No Relaxation |
17. Seleniym (us S¢) | I8:3025(P-56) | =001 | mgl 0ol No Relaxation
18, Silver (as Ap) Annex JIS: <005 | mgl 0.1 Mo Relaxation
13425
|19, Sulphate {as S04} 158: 3025 (P- 24) 2509 | mgl 200 400
20, Sulphide(as Hz8) I8-3025 (P-29) =005 | mgl 0.05 No Relaxation
2k Alkalinity ( as Ca 15:3025 (F-23y | 232 myl 200 600
COs)
23 Total Hardness (as 15; 2023 (P- 23) 336 mgl 200 6l
L Cac0y) _
23 | Zinc {as Zm) [5: 3025 (P- 49 0,192 mgil | 30 1o

Marte ], Tire result listed rafer only (o Lhe teste: =amplas and applicable pavanieteis

2. Sample will he destrayed ane month frand the daze ol issus of s erertificate,
3 Any complains abicl this repart shouid be commualasted within 7
4. The repert is Mot be vepraduced-wizlly arin Part ang can Mat ba
Medin without aursperial perintssion 12 widtig

diys ofissue of this regort
used a8 an evidence in the Canre of law and should Yot be vsed bn any wsdvertising



ASIA ENVIRO LaB 272

ﬂm 180 8001:2015, 14001:2015, 45001:2018 & MOEF Approved Lab)

1 Erwironmantal Testing, ETAYETRE Manafactiving ETRETE Fiams

3 Sakiticn OGS B

Lab - H1-837, Maar Pollution Control Board, RICO Industrial Avea, Bhiwad:, DISIL Alwar [Rajasthan)-201018

Fh, Mo.: 01483-284022, 09624666022, Email : asiasnvirolab@gmail.com, Website : www.asiaenvirolab com

Parameters Concerning Toxic Substances;

ContdFrem report Code W-200323-03iFPage 3 of 3)

S.NO, | Parameter Test method | Hesult | Chit Requirement FPermissible
| (Acceptable Limit) | Limit in absence
l of alternate
g source
il Cadmiura (as Cd) 15-3035(P-413 | <0.001 | mg/l 0.003 ‘No Relaxarion
2: Cranide (as CN) 15-3025(P-27) | <0.01 mgl 0.05 | No Relaxation
3] Lead (asPb) 1S-3025(P47) | <0.01 | myd 0.01 No Relaxation
4. Mercury (as Hg) 15-3025(P-48) | <0001 gl 0001 No Relaxation
o Molvbdenum (Mo 15-3025(P-2y | <005 | mgd 0.07 No Relaxation
pri Nickel {as Ni) 15-3025(P-34) | =01 m/| 0.2 N Relaxation
e Palynuelear Aromatic APHA 6440 <0.0001 | mgdl 0.0001 No Eelaxation
B Poly chlorinated APHA 6630 <0.0001 | mgdl 0.0005 N Relaxation
. hipheny!
9. _Arsenic (as As) 18-3025(B-37) | <0.01 | mgd 0.0l | 0.05
10. Total Chromium {as Cr) [ IS-3025(P-52) | <0.05 | (.05 No Relaxation
CHECKED BY

Moke: 1. The result lsted refer only ta the casted samples and apalcable parameters.
2, Sample will be destroyed ane menth from the dateof issue of test cortificate,

A Aoy complainks ahaot this report shoeld be comaunicaced within 7 days of izsua of ths repart
4. The ropart is Mot b be reproduced-wholly or in part and cen Mot be used s an evideoce in the Couet of kawe and shoalid Kot be used i ang dverlisiog

Media without our spectal permission o wtking.




Ph,-Ma, 1 01493 294022 DBE94666022, Emall : aslaenwrclab@gmarl i, Website © www asiaenvirolab.com

Contd. To report Code W-200323 04 Pagre 1 0F3)

Test Report of

Report Code

W-200323-04

Date of Tssuc

2T03/2023

Ground Water

ISSUED To: M/S LALITPUR POWER GENERATION COMPANY LIMITED
VILLAGE-MIRCHWARA-BUROGAON-CHIGLATWA, BAR-BANPTUR ROAD,
BLOCK BAR, LALITPUR- 284123 (U.P) INDIA

SAMPLING & ANATYSIS DATA

SampE Dreseription

Sample Drawn On

Ground Water

18:03/2023

Sample Drawn By

Mr. Vivek Kumar (Asiaavim_{._ah}

Sampling Location

Hand Pump water al Seemra Village

Sample Quantity & Packing

2.0 lire in Pet Bowle for Chemical 'esting & 500 m]
Sterilized Glass Bottle for microbiological Lesting

Sample Received On 20/03/2023
Analysis Duration | 20032023 10 270352023
MICROBIOLOGICAL REQUIREMENT
RESULTS
5.No. Parameter | Test Method Results Kequired as per IS- |
{ 10500:2012
1. | Bvcherichia coli | 15-1622 Absent Absent/100ml
o Coliform Baeteria | 15-1622 Absent Absent/100m!
ORGANOLEPTIC & PHYSICAL PARAMETERS
S.NO. | Paramcter Test method Result Unit ilequireme Permissible
nt Limit in
{Acceptabl | absence of
: —_ e Limit) altermate source
1. Colour 18-3025(P-04) =10 Harzen 5 15
. Uhit
2| Odowr 15-30Z5(P-05) Auregable [ - | Agreeable Agresahle
3 Taste [S-3025(P-07 & 08) | Apgreeable | - Agreeable -
4. Turbidity 15-3025(F-10) =10 NTU 1 5
. pH value N 18-3025(P-0d) 7.19 = 6.3-8.5 - -
. Tolal dissolve solid ( IS-3025(P-16) 632 mg| 500 2000
TDS)

Nerbes 1. The resoll listod refer soly oo tho tostod samples and applicable paramecers.
2. Sample will be destroyed one tonth from che date of isaus of Lesk ol
A Any conplainls about Lhis repaoret shuuld be commanicated within 7 dags of issue of this report
4 The roport is Mot to be reproduced wholly o in parc and can Mot be wsed as en evidenee in the Cowel of v sanad should Mot be wsed inamnye

adweortising

Median withaut sur special permission in writing:




ASIA ENYVIRO LA

(An 150 9001:2015, 14001:2015, 45001:2015 & MOEF Approved Lab)

icn | Emaran il Tazing, ETAET =0 a0 ilaclursing, STRSTRE 2lant Gigabon Pollufion ]

Lab - H1-837, Mear Poliution Control Board, RIICT“I industrial Ares, Bhiwadi, Dislt. Alwar (Rajasthan)-201018

Ph. Mo, 01493-204022, 0969666022, Email | asmﬂnv.rolab@grnallmm Website ; wvw asiaenvirslab.com

Contd. fieim separt Code W-200323-00(Page 2 of 33

GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE TN EXCLESSIVE AMOUNTS

S.N(L | Parameter Test method Result | Unit Requirement | Permissible Limit
{Aceeptable | in absence of
Limit) glternate source
1. | Aluminum (as Al) 15:3025(P-55) | <001 | mg] 0.03 02
[ ‘lotal Ammaonia I5: 3025 (P-34) =411 m] 0.5 No Relaxation
3 Anionic surface APHA-234edit | <01 | mg/l ! 0.2 1.0
Detergents{as
MBAS) y .
4 ‘Barium {as Ba} 18: 15302 =1 mig 0.7 Mo Relaxabion
3. Boron (as B) [8: 3025 (P- 57) - =0.1 mg/l . 0.3 ELVE
&, Calcivm (as Ca) [5: 3025 (P-40) 95149 gl 75 200
7 Chloramines (as Clay | IS: 3025 (P- 28) =1.0 mgdl 4 No Relaxation )
| 8 Chlovide (as CI) [8: 3025 (P-32) | 712 | 250 | 1060
% - Copper (a3 Cu) [5: 3025 (P-42) =005 | mgi 0.03 1.5
{¢% Fluoride (as I) 15: 3025 (P-60)  De3 g 1.0 1.3
Ik Free Restdual 15: 3025 (P-26) =11 mgl ' 0.2 Lo
) Chlorine ; _ .
124 Tron {as Fe) 15: 3025(P-53) | 0209 | mgl 1 Mo Relaxation
13, Masnesivm (as Mg) [S: 3025 (P-46) 23.33 gl 3 100
14. Manganese (as Mn) I8: 3025 (P-39) =01 gl 1 0.3
15 Mineral Oil 15: 3025 (P-39) | =05 m 0.5 Mo Relaxation
16. Nitrate {d.s W) 15: 3025 (P~ 34) S0 mgil 45 Mo Relaxation
17, Seleninm (as Sc) 18: 3025 (P- 58) <{ maid 001 Mo Relaxation |
18, Silver (as Ag) Annex ] IS: <003 | mgll 0.1 | No Relaxation
13428
19. Sulphatg (as §0.) 18: 3025 (P- 24) 27.18 | mg/] 200 400
20. Sulphidefas H:8) I5-3025 (P-29) _'C|j.05 my] 005 | NoRelaxation
21, Alkalimty { as Ca I[S: 3025(P- 23) 302 mg/l 200 600
fous COs) ; ==
2% Total Hardness (as I5; 3025 (P- 25) 336 gl 200 il
CaCOs) ! '
23. Zine (a5 Zn) 18:5025(P-49y | 0282 | mgdl 5.0 IF >

Note: 1. The resulk sted cofer only to the tested sonples and applicable paramezers.
2 Sample will be desmayed one wonth Trom the date of issue of past cerbificate.
5. Any complzints abous this report should be communicated swithin 7 diges of jssue of this report
4. Thereeport is Mt oo be ropraduced-whelly or s paeLamd cin Not be used as an evidence o the Courl of B end shoogld Mot be used in any
:L:]\-'r:rl,i,,sing
Media withaul sur special permission in writng.



ASIA ERVIRO LAB 575

(An 150 9001:2015, 14001:2015, 45001:2018 & MOEF Approved Lab)

P Pz Dperafion #l ulie nOE Etn

Lab - H1-237, Near Prliution Conral Board, RICO Industrial Arce, Bhiwadi, Distt, Atwar (Rajasthan -3 014

Ph. Mo. - 01483-284022, 09684868022, Email : asiaenvirolab@gmail.com, Website : www.asiaenviralab com

ConcdFrony repert Code W200323-04 (Psgc 3 of 33
Parameters Concerning Toxic Substances:

S5.MNO. | Parameter | Testmethod | Result | Unit Requirement Permissible
{Acceptable Limit) | Limit in absence
of alternate
[ S ‘P ; SOMFLE
2 Cadmium (a5 Cd) 15-3025(P-41) | =0.001 | mgd .003 Wi Relaxation
2 | Cyanide (as CN) I5-3025(P-27) | <0.01 gl | 0.05 No Belaxation
3. Lead {as Py 13-3025(P-47) | =0.01 m/| 0.01 Mo Relaxation
4. Mercury {as Hg} I5-3023(P-48) | <0001 | mgd (1.001 No Relaxation
5 Molybdenum (Ma) 18-3025(P-23 =005 mgdl 0.07 Mo Relaxation |
i Niclkel (as Ni) 15-3025(P-54) | <041 mgl 0.02 | Mo Relaxation
# Polynuclear Aromatic APITA 6440 =00001 | mal (o001 No Relaxation
g Poly chlormated © AFHA 6630 <0.0001 | mgd 0.0005 No Relaxation
bipheny ]
o, Arsenic (as As) I5-3025(P=37) | =001 mg1 - 0.0 0.05.
| 10, Total Chromium (as Cr) | 18-3025(P-52) | =0.05 mail | 0.05 No Relaxation

BDL- Below detection limit,

CHEEKED BY : AUTHORI NATORY

Note: L The vesult Hsted refor oaly to the tested saimples snd spplicable pareneters.
2 sample will be destroyed ane manath from che dare of issue of test cerliticit,
3, Any complaints abiouk this report should be commuonicibed within T days of asus of this report
4, The repovt is dontn e regroduced-whally of in part and can Yoo be used as an evitence in the Coure of law and shoold Mot be used inany
advertising
Maodiz without our spacizl permissionin writing.
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(GOVERNMENT APPROVED TESTING LABDRATORIES)
&n 150 3001 : 2015, ISC 14001 : 2015, 150'45000 : 2018 Certified Labaratory

__!i’elwon Cmsul?_asngrs & Lﬂbﬂfﬁfﬂrfes 5
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Page Now: 1.of 2

TEST REPCRT No. NCL/EP-036/6/03/24/A

ULR Mo TC126821 24-l]l.;IDDﬂlZIZEEF

DATE OF REPORT :28/0312024

Mame and Address of Customer

M/S LALITPUR POWER GENERATION COMPANY LIMITED.
Yillage-Mirchwara and Burogaon, Tehsil-Mahroni, Lalitpur-284123 (U_P) India

SAMPLING DETAILS

Sample Name - Ground Water

Analysis Start Date - 16032024 Analysis End Date L 2103024
Date of Sampling s 14103/2024 Sample |D No. . NCL/EP-D3B/6/03/24
Tirme of Sampling . « 0110 FM Sample Receipt Date + 1B/03/2024
Sampling Dane By : NCL Enviranmental Condition : 25127
Sampling Description ;. Ground Water
Sampling Location ¢+ Hand Purnp Water Collected From MNear Ash Pand
Sampling Protocol 1 15714 (P-1) Sarplo Cuambitg S B Litr
Packing Conditicn : Sealed Facking : PVC.BOTTLE
TEST RESULT
’E.Nu.' Parameters Unit Test Method Result | Specification /Limit As Per
1S:10500, Ame. 2018
De=irable | Permissible
Limit Lirmit
11 Calaur Hazen |5 : 3025 (P-4) Clause-4 BDLOL-1.0% 4] 15
2 Cdaur = : 'I.S 302’.3 iF‘SJ = Agreeable Agreeabls Agraeabla
3 Tasta . - IS - 3025 (P-8) Agreeéb*re I Agresshis Agreeable
4 Turbidity NTU - 150 3025 {P-10) BDL(DL-1.0} 1.0 5
5 |pH Value T = IS 3026 (F-11) T 6585 | NoRelaxation |
g Total Digsalved Solids gL 1S 1 305 (P-16) 570 00 2000
Fi Total Hardness {ag CaGO3): mgfL 15 3025 (P-21) 263 200 00
8 |Calcium ias Ca) o mgiL IS 3025 (F-40) 714 75 200
i Magnesium {as hg) mafl |5 G025 (P-46) Clause-6 20.5 an 100
10 Total Alkalinity {as CaC3) gl 15 3025 (P-23) . 264 200 _eln
11 |Chioride {as Gi gL IS : 3025 (P-32) Clause-2 56 250 1000
12 |Mitrate (as ND3) a mgll | I5:3025(P-34Clause 33 | BOLDL-02) | 48 No Relaxation
13 Mitrite (s MOZ) mgil IS : 3025 (P-34) Clause 4 BDL{DL-0.5) Mot Specified Mot Specified
14 Sulphate (as S04} gL 15 3025 {P-24] Sec-1 Clause-5 24 200 00
16 | Sulphide (as H25) | ma/lL IS : 2025 (P-29) BDL(DL-0.01) 005 | NoRelaxafion

EP-036MEM03724-1

Sonu Gupta Bhavna Sharma
SroAnalyst HOD {Micronictogist)

. 1, The test-maport refers only o the particulzr samplefs submitled Tor Lesticg and listed parameters,
2. Endorsement of the same is neither inferred nor mpled.
4, Laboratory shall maiptzain the corfidentiality of all infarmation related to the samples & Lost reports,
4. Complairts about t97s report shocld be communicaled within 10 days of the issue date of this repart.

ﬁ“m‘d Slenatory

FOR NEWCON CONSULTANTS & LABORATORIES

.

== g,
Authorized Signatory

Shashi Solanki
Lgh Head

L

HCLi 8260 22

5. [he reportis not to be produced whiolly or in part without grior permission of the Mansdging Partner Al disputes suaject to Ghazabad Jurisdiction,

Laboratory : A-17158, Sector-17, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD - 201 002 {ULF)
Moblle : BE104302345, 205501788 | Websife : www.newconlak.in
E-maii : newconlab@gmail.com, hewconlabfinancef@gmail com



Newcon Consulfants & Laboratories

(GOVERNMENT AFPROYVED TESTING LABORATORIES)

An 150 5001 1 2015, IS0 14001 : 2015, ESC 45001 ; 2038 Certified Laborstory

PageNG.: Zof 2

TEST REFORT Mo, NCL/EP-038/16/03/241A

ULR He.:TC1262124000000266F

DATE OF REPORT :zammmJ

& Mel  Parametors Unit Test Method Result | Specification /Limit As Per_|
[ IS:10500, Amd. 2018
Desirable | Permissible |
| Limit Limit |
16 | Fluoride {as F) mail APHA 4500-F-D 0.40 1.0 i 1.5
17 | Fres Residual Chlorine (as CI2) rgiL IS : 3025 (P-26) Clause-T BOLDLO4} | oz L
18 | Chlorarnines {ag Cl2} gL 15 3025 (P-26) Clause-T BOLIDL-G1} 4.0 . Mo Relaxation
19 Phenolic Compound (a5 CEHS0OH] mgil 15 | 3028 (P-43) Sec-1 Clause-4 | BDL(DL-0.G00:3) 0.o01 D.00z2
20 | Anionic Surfactant (as MBAS) il IS ; 3025 [P-68) BOLIDL-0.1) 0.2 10
21 Iran{as Fe) mg/L 15 1 3028 (P55, a.13 1.0 Mo Relaxaticn
22 |Zinc (as Zn) mgil IS ; 3025 {P-AE) BOL(DL-0.007) 5.0 15.0
23 |Boron (35 B magil IS - 3025 [P-65) BDL{DL-0.01) 0.5 1.0
24 | Nickel (a5 N0} gL 1S - 3025 (P-65) BOL{OL-0.01) .02 Mo Relaxation
525 Manganese (a5 Mn} mo'l 1S 3028 [P55) BDLIDL-0.01) 0.1 0.3
26 |Lead jas Ph) il IS - 3025 (P-55) BDL(DL-0.005) a0 Mo Relaxation
27 Ceppe;' fas Cu) mail IS : 3025 [P—Gf:-j BOLDL-G.01) .05 1.5
286 | Chroimum ias Cr) rgiL 1S . 3025 [P-68) BOLIDL-G.001) | .08 Na Relaxation
24 | Aluminium as Al) mail IS - 3025 (P-65) BOLIDL-C.01) 0,03 0z
30 E.Caoii chutt00ml 15 - 16185 Absent Shall nat be Mot Spacifiad
detectable in
any 100 ml
31 | Total Colifar ciu1 00l 15 : 15185 Absent Shallnatbe | Mot Specified
3 detectable in
amy. 100 ml

Remarks :  Bhl=Relow Detection Limit.

EP-036/16/03/24-2

i "

G
Chigcked by
Sonu Gupta
5r. Analyst

**=End of Ra paort*¥

Aut@rlzed signatory

Bhavna sharma
HOD {Microbiologist)

_The test report refers only to the partictar sample/s submitted for Lesting and fiskac parameters,
1 Epcorsement of the same is neithar inforred norimpled.

SCampiaints abaut this repart should be communicated within 10 days of the fssue dake of this repart

1
2
3. Laheratary shall maintain the corfidentialing of &l information related to the samples & test reporls.
4
5

FOR NEWCON CONSULTANTS & LABORATORIES

Authorized
ShashiSolanki-
Latx Head

ke repart is it to e produced whally orin part without prior permissior of the Managing Parlner. Al disputes subject to Ghadsbad Jurisdiction.

Laboratary : -1156, Sector-17, (Swadsshi Compound) Kavi Nagar industrial Area, GHAZIABAD - 201 002 (LLP)
: Mobile : 9810430345, 9205501788 | Websife : www.newconlab.in
E-maif : newconlab@gmail com, newconlablinance@gmail.com
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Newceon Co;mulrgasr? s & Laboratories

(GOVERNMENT APPROYVED TESTING LABORATORIES)
An IS0 9001 1 2015, [SO 14001 : 2015, 15045001 : 2018 Certilied Labovatory

- TEST REPORT Page Mo 1 of 2

TEST RéPGR‘I‘ No. NCLIEP-036/16/03/24/8 DATE OF REPORT ;2B/0372024
Name and Address of Customer M!S LALITPUR POWER GEHERATION COMPANY LIMITED. '
Village-Mirchwara and Burogaon, Tehsil-Mahroni, Lalitpur-284123 (U.P) India

SAMPLING DETAILS
Sample Name : Ground Water
Analysis Start Date - 16/03/2024 Analysis End Oate- + /052024
Pate of Sampling 14032024 Sample ID Mo, . NCL/EP-036/16/03/24
Time of Sampling + 01:10 PM Sample Receipt Date . 18/03/2024
Sampling Done By : MNCL Environmental Condition - 25+2°0
Sampling Description + Ground Water
Sampling Logation : Hand Pump‘Vater Collected From Mear &sh Pond
Sampling Protocol D IS1vE1 4 (P-1) Sample Cuantity ;541 LK
Packing Condition 1 Sealed Packing : PWC BOTTLE
TEST RESULT
S.No. FParameters Unit Test Method Result Specification /Limit As Per
15:10500, Amd. 2018
Desirabla Fermissible
Limit Limit
i Cyanide (as CH) mgfl 15 130256 (P-27) Sea-1 Clauss-4| BOLIDL-0.02) 0.05 Mo Relaxation
2 Armmania (as total Ammania) malL |5 : 3026 {P-34) Clauza 2.4 BOLIDLAD 2 o5 | Mo Relaxation
3 | Selenium {as Se) mgl | IS 3025 [P-EG) BOL{DL-0.001) .01 Mo Relaxation
4 |Arsenic (as As) gL IS + 3025 [P-85) EDL{DL-0.001) .01 Mo Ralaxation
5 | Cadmium tas Cd) mgiL |5 : 3025 (F-65) BOL(DL-0.001) 0003 | NoRelaxation |
& | Molybdenum {as Mo) mgll | IS 3025 (PBS) BOL(DL-0.001} 007 Mo Relaxation
S e— maiL IS ; 3025 (P-65) BOL{DL-0.004) 0.1 Mo Relasation
8 |matum (2 Ba) : 1 mail IS : 3025 (P-65) BOL(DL-0.001) 07 Mo Relaxation
g | Mercury {as Hg) | omal | 153025 (P65,  |BDL(DL-0.0005) 0001 | NoRelaxation
10 | Mineral O mgiL IS 3025 (P-3%) Clause 6 BOLDOLDY | 05 Mo Relaxation
11 | Paly Chlorinated Biphenyls (PCB) mail APHA 5431 B EOLIDL-0.0000 0.0005 Mo Relaxation
&
12 | Polynuclear Aromatic Hydrocarben mgiL APHA 5440 EOL(DL-00000 | 00001 | Mo Relaxation |
(PAH] 5)
12 |Bromoform mgiL NCL/SOP/NGT!112 BOLDL-001) | 0.1 No Relaxation
ER-RaAlia i) FOR NEWEON-CONSULTANTS & LABORATORIES
g s \ 4 { ?!_9_”5, %
Chatked by AutBarized Signatory Autharizes I_-!‘,-]g'ﬁaf:ir‘i':‘.
Sanu Qupta Bhawvna :Sharrrw . Shashi 5lc;I:.mki . Wi
S Anabyst HOD {Micrabiclogist) Lab Flead a2

1. The test report fefers only ta the particular samplefs sulmitted for testing and listed parameters.

2. Linclarsement of the same s neither inferred rior implied.

3. | aboratary shal maintzin fhe corfidentiality of &ll infermation related tothe sarmples B test reparts.
s Complinls about tis report should be coramunicated within 10 days of the issue cale of this repor,
5. 1A repact s nat to be produced wholly orin oart withaut prier permission of the Managing Fartner, Al disputes subject 1o Ghaziabad Jurisdiction.

Labaratory - A-1/156, Sector-17, (Swadeshi Compound) Kavi Nagar Industriai Area, GHAZIABAD - 201 002 (U.F)
Mobile : 9310430345, 9205501788 | Website ! v newconiab.in
E-mail : nevkconlab@gmail.com, newcanlabfinance@gmail.com



Newceon Consulfinits & Laboratories 279

(GOVERNMENT APPROVED TES'I'].HG-LABORATORIES]
An IS0 9001 : 2015, IS0 14001 : 2015, 150 45001 : 2018 Certified Laboratory

Page No.: 2of 2

TEST REPORT Ho. NCL/EP-036/16/03/24/B DATE OF REPORT : 28/03/2024 J
lEr~rr.:.| Parameters Uniit Tast Method Result | Specification /Limit As Per |
] 15:10500, Amd. 2018
Dresirable Permissible

Limit Limit
14 Dibromochloromethans ‘gl MNCLSOPANSTI1E BOLDL-D.01} [ Nao Relaxation
15 | Bromodichioramethane il NCLISOPANST! 12 BOLIOL-D.01] 0.08 No Relaxation
16 IChIorc-ﬁer mg/L MCLISOPINST 12 BOLIDL-0.01) 0.2 | Mo Relaxatien

***Eng of Report***
Remarks : BOL=Gelow Detection Limit.

EP-036/16103/24-2 FOR NEWCON CONSULTANTS & | ABORATORIES

] — st 3 22|
e A G
Chicked by . Authqr_i_:_gé_d 'g.natarl,r_"r‘l
Sonu Gupta Bhavna Sharma Shasfll'ﬂéjm’f!kf :
Sr. Analyst HOD (Microbialogisth | uby Head

1. The test ranart refers oy te the particulsr ssmplefs submitted for testing and lisled parameters
2. Endorsament of the same is nefther inferred nor implied.
3. laharatary shail maintain the confidentiality of alf information relater] o the samples & tedt reparts.
£, Curmplalits abaut this repart should be communicated within 10 days of the issus date of this reporl. ] ) . e
5. Thereport is nat ta be praduced whally or in part withaut ariar permission of the Managiog PFartner. Al cisputes subject to Ghariabad Jurisdiczion.

Laboratory ; A-11156, Sector-17, (Swadeshi Compound) Kavi Nagar Indusirial Area, GWIAMD - 201 DO2 (UP)
Mobife : BE10430345, 9205501788 | Website : www.newconlab.in
E-mail : newconlab@gmail.com, newconlabfinance@gmail.com
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f(‘rﬂVERhM.['.hT APPRO\-'ED TESTING LAH{)I{AT‘{)RIE% Te-12824
An IS0 9301 : 2018, 150 14001 : 2013, 150 45000 : 2018 Certified Luboratory
B TEST REPORT e o of2
TEST REPORT Ho. NGL/IEP-037/16/0372414 ULR Mo TG1262124000000264F DATE OF REPQRT : 28/0372024
Name and Address of Customer M!S LALITPUR POWER GENERATION COMPANY LIMITED,

Village-Mirchwara and Burogaon, Tehsil-Mahroni, Lalitpur-284123 (UL.P) India

SAMPLING DETAILS
Sample Name + Ground Water
Analysis Start Date - 16032024 Analysis End Date ¢ 210312024
Date of Sampling : 14/05/2024 Sample ID No. . NCL/EP-037/16/03/24
Time of Sampling « 01:20 FM Sample Receipt Date  ; 16/03/2024
Sampling Done By : NGL Environmental Condition « 25430
Sampling Description + Ground Water
Sampling Location : Hand Pump Water Collected From Village Mirchwara
Sampling Protocol DSATE14 (P Samiple Quantity » 5+1 Lir
Packing Conditian : Sealed FPacking : PVC BOTTLE
TEST RESULT
5. Ho. Parameters Uinit Test Method Result Specification [Limit As Fer
|S:10500, Amd: 2018
Desirable Permissible
Limit Limit
q Colour ] i Hazen 15 3025 (P-4) Clause-4 BDL{DL-1.0) 50 15
2 Cdour - 15 3025 (P-5) a Agiaaable A@reeah-le Agreeable
3 Taste 1 - 15 3J:I25. [F-E) Agreeable o Agresable ; Agreeable
4 | Turbidity B NTU IS © 3025 (P10} BOLDL-1.0) 1.0 5
q pH Value - 15+ 3025 1P-1 i} 7.3z TEi.5-8.5 Mo Relaxation
& Total Dissolved Solids rﬁgfl 1S : 3025 (P-16) ; 548 &00 000
7 |Total Hardness {as CacO3) maglL IS : 3025 (P-21) 295 700 500
8 | Calcium (5 Caj rgfL IS 3025 (P-4 — FiE ' 75 200
] h‘lagnesium {as Ma) rgiL 15 - 30es (P-48) Clause-8 254 30 100
10 | Total Alkalintty (55 CaCO3) il 15 - 3025 (P-23) 196 200 600
11 Ghloride (a5 ) mgiL 5 2025 (P-32) Clause2 £2 250 000 |
2 Nitrate (as NO3) ' mag/L IS 3025 (P-34) Clause 3.3 | BOL(DL-0.2] 45 | No Relaxation
13 |Nitrite {as NOZ} ; mail. IS : 3025 (P-34) Clause 4 BOLDLOS) | MNotSpeciied | Not Specifed
14 Sulphate {as S04} gl IS :3025-[F'—24] Zec-1 Clause-5 23 200 a0
15 |Sulphide (as H2S) T gl IS ; 025 (P-29) BOLIDL-0,01} 605 | No Relaxation
EP-037/16/03/24-1 - i
S v
ecked by Adthorized Signatory
Sanl GUpta " Bhawna Sharma Shasht SD'Iankl
%r, Analyst HOD [Microbiologist) lab Head

1. The test reparl refors pnly to the particular samaplels submitted for testing and listed parameters.

2. Endersement of the same iz melther infarred nerimalied,

3. Lahgratory shall maintan the eanfidenliality of all intormation related tnthe samoles & test repurls.
4. Camplairts abrut this report shew's be communicated within 10 days of the issus dale of fthis reaart.
5. The repor is rot to be produced whally of fn gar witheul prior sermission of the Managing Rartner. Al disputes subject to Ghedauad Jurisdiction.

Labarataqr A 1!156 Sector-17, (Swadeshi Compound) Kavi Nagar Industrial P-rea. GHAZIABAD - 201 002 (U.P)
Molbile : 8510430345, 3205501788 | Website : wwanv.newconlab.in
E-maif : newconlab@gmail.com; newconlabfinance@gmall com
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(GO"’ER."T\{ENT APPROYED TESTING LABORATORIES) TE:1 2g21
An IS0 9001 1 2015, 150 14001 : 2015, 1S4 45001 : 2018 Certified Laboratory

Page Mo 2 of 2

TEST REPORT No. NCL/EP-037/16/03/24/A ULR No..TC1262124000000264F DATE OF REPORT :28/03/2024
ENG-E FParameters Unilt Test Method Result Specification f[Limit As Per
1810500, Amd. 2018
Desirable Permissible
Limit Limit
16 |Flugride (as F} maiL APHR. 2500-F-0 0.34 1.0 1.5
17 Free Residual Chicring tas CI2) . maoil IS 3025 [P-26} Clause-7 BOLIDL-0:T) 02 1.0
18 |Chloramines (as CI2) malL 5 - 3025 (P-26) Clauge-7 BOL(GL-0.1) 40 Mo Relzxation
14 Phenolic Caompaund {as CEH50H] ma'L 15 - 3025 (P-43) Sec-1 Clause—4 BDL{DL-D.UGDS} 0.0 ) 0.002
20 | Anionic Surfactant (as MEAS) mgiL 153025 (P-68) | BOLOLO) 0z 10
21 \ron tas Fe} mgiL IS : 3025 (P-6&) 018 1.0 Me Relgxation
22 |zZinc(zs 2 maiL IS ;3026 (P-68) BOLDL-0GDL |~ 50 ' 160
23 | Boron (a5 B) maiL IS | 3025 (P-AE) BDL{DL-0.01) 0.5 1.0
24 | Mickel (as M) mgiL IS 3025 (P-65) | BOLIOL0D1) 002 NG Retaxation
25  |Manganese (as Nin) T malL IS ; 3025 (P-65) HOL(DL0.G1; 0.1 03
26 |Lead (as Phy ' mg/l |5 : 3025 (P-85) BOL(DL-0.005) | 0.07 Mo Relaxation
77 | Copper (as Gu) T gl IS 1 3025 (P-65) BOL(DL-0.01) 0.05 TE
24 Chroimum (ss er. - “mgil 15 3025 [P-B5) BDL[i:IL-O.DDﬁ 0.05 Mg Relazatian
35 |Atminium (as Al mgiL IS - 3025 (P-65) BOLDLO.01) | .03 0.2
G0 |Ecel e 100mi 15 15188 Absent Shallnotbe | Mok Specifed |
detactabla i
ary 100 ml
31 | Total Coliform iu100mi 15 : 16185 Absert Shallnotbe | Mot Spacified
debertabis in
any 100l

***End-ufﬁepur‘c***

Ramarks @ BOL=5elow Detection Lirmil,

EP-03TM6/03124-2 FOR NEwm‘c:eNSULTMTa & LADORATORIES

&
Chécked by Autharized 3 gnaboryf

Snnu Gupta Bhavna Sharma " Shashi solanki
St. Analyst HOD {Wlicrabiclogist] Lab Head

1. The tect roport retars only Lo the particulzr sampless suamitted for testing and listed parameters,

2. Lrglarsement of I same iz neither inforred narimplied.

3. Lebaralary shall maintain the cenfidentiality of all Infarmation related to the sarnp oo i test reporls,

&, Complaints about this report should be communicstad within 10 days of the issue dale of this report.

5. The ropart is et te be noduced wholly o |7 part withaut prior nermission of the Mansging Partres Al disputes subject to Ghaziabad Jurisdiction.

Labar:amr}r A-1H5E, Sec:lor—ﬂ' {Swadeshi Compound} Kavi Nagar Industial Area. GHAZIABAD - 201 002 (U P
* Mobile ; 9810430345, 9205501728 | Wobsite » wwan newconlab.in
E-mail : newcanlab@gmanr com, newconlabfinance@gmail.com
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(GOVERNMENT APPROVED TESTING LARORATORIES)
An 150 9601 £ 2015, ISO 14001 : 2015, 120 45001 : 2018 Certified Laboratory

TEST REPORT

Pape Mo, 1aof 2
DATE OF REPORT :28/03/2024
M/S LALITPUR POWER GENERATION COMPANY LIMITED,
Village-Mirchwara and Burcgacn, Tehsil-Mahroni, Lalitpur-284123 {U.P) India

TEST REPORT No. NCLIEP-037H 6/03/24/5
Name and Address of Customer

SAMPLING DETAILS

Sample Name : Ground Water

Analysis Start Date - 16032024 Analysis End Date T 210302024
Date of Sarmpling 1 1440302024 Sample ID Mo, . NCUEP-03THE/03/24
Time of Sampling < 020 PM Sample Receipt Date « 18/03/2024
Sampling Done By < NCL Environmental Condition « 553+
Sampling Description - fargund Water
Sampling Location : Hand Pump \Water Collected From Village Mirchwara
Sampling Pratocol s 18:17814 (P11} sample Quantity + §+1LIr
Packing Condition : Sealed Packing : PVC BOTTLE
TEST RESULT
S No. Farameters Unit Test Method -Rasult | Specification /Limit As Per
S:10500, Amd. 2018 |
Desirable | Permissible |
Limit Lirmit
1 Cyanide (a5 CN) g/l 15 : 2025 (P-27) Sec-1 Clause-d | BOLIDL-0:02) 0.05 Mo Relaxatian
2. Ammonia {as total Ammonia) mgll 15 3025 (P-34}_Clau5:-: 2.4 BOLIOL-0.2) 0.6 Mo Relaxation
3 |Selenium{as 5e) mgiL IS - 3025 (P-65) BOL(DL-0.001) .01 | Mo Relaxation |
4 | Arsanic (as As] maiL 1S - 3025 (P-68) BOL(DL-0.001) 001 | NoRelaxation
5 Cadmium {as Cd) ! gL | 15 3025 (P-BE) BOLiOL-G.004) Q.003 Mo Relagation
6 | Molybdenurm (as Moj il S | 3025 (P85 BOL(DL-0.001; 0.07 No Relaxation
7 Silver [as Ag) mafl IS 1 3025 (P-55) . BOL(DL-0.001) 01 ha Relaxation
4  |Barium fas Ba) mail IS+ 3025 (P55 BDL(DL-D.001) 07 Ma Relazation
9 Mercury (gs Hyg) mgfl .IS.: 3025 (P55) BOL{DL-0.0005) .01 Mo Relaxation
10 |Mineral Qil mail IS © 3025 (P-38) Clause & BOL{DL-0.1} 05 Me Relaxation
11 |Poly Chicrinated Biphenyls (PCB) gl APHA 8431 B BOL(DL-0.0000 0.0005 No Relaxation
5 |
12 -PuErnuclaar Aromatic Hydrocarbon mgil. AF’HA G440 BOL(OL-0.0000 | 010001 Mo Relaxation |
(PAH) a4
E Bromofamn " mgil NCLISOPINSTH 12 BOL(DL-0.01) 0.1 No Relaxation
EP-037M6/03/24-1 FOR NEWEORCONSULTANTS & LABORATORIES
1. il T i
h§/@\/_/‘—/_- W . ."\.“‘__F oo o !
Chécked by A rized Signatory Autherized Sjgnatory

SonuGupta

Sr Analyst

Bhawna Sherma
HOG [Microhiclogist)

1. Tha lestsepoet refers anly 1o the particular saripleds submitted fortesting and listed parameders.

2, Lnclarsament of the same is neither inferred nor implied,

3. Laboratory shall maintain the confidentiality of all information relaled to the _sampll:!- & testreports,
4. Complaints sbout this reaart should be communicated within 10 days of the issue dale af this report.

5. Tha repurl is not to be produced whiolly ar in part without prier permissicn of the Manzging Parlacr, Al gizpules subjece ta Ghaziahao Jurisdiction.

Shashi Salanki
Lab Head

Laboratory : A-11156, Seetor-17, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD - 201 002 (U.F)
L " Mobie : 8810430245, B205501 738 | Wabsite | www newconlab.in
E-mall : neweonlab@gmail.com, newconlabiinance@gimail.com
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{GOVERNMENT APPROVED TESTING LABORATORIES)
An IS0 9601 1 2015, 150 14001 : 2015, IS0 45001 ; 2018 Certified Laboratory

Page No.: 2 of 7

IIEST REPORT Wo. NCL/EP-D37/ME/03/24/B DATE OF REPORT :28/03/2024 |
gﬁlu. Parameters | unit Test Method Result Specification /Limit As Per
15:10500, Amd. 2(1M8
Desirable | Permissible
Limit Limit
14 Dibromochlaromethane mail MCLSORANSTH12 BOLICL-2.01) a4 Ma Refaxation
115 | Bromadichleromethane ragiL NCLISOPINSTH 2 BDL(OL-0.01) 0.08 | Mo Relaxation
16 Chioroform gl HOLISOPINST12 BOL{DL-0.01} 0.2 | Mo Ralaxation |
***End of Report***
Remarks ; BUOL=8¢low Detection Limit.
EP-037F16/03/24-2 FORH t{ﬁrtoﬁ'cowsu LTANTS & LABDRATORIES
o - (ﬁm@?“q - et
Chiscked by orized Signatory Authorized Slgnatory
Sonu Gupta Bhavna Sharma Shashi Solank
Sr. Analyst HOD [Micrebiclogist) [ab Head

1. The test report refers anly Lo Lhe particular samplefs submitted far testing arid listed pararieters,

. Endersoment of the same is neither intzrred nor implied.

A, lanoratory shall meintain the confidentiality of all infarmation refated tathe jsamplea & lesl Foports,
4. camplalnts about this report should be communicated wilhin 10 days of the issue date of this report,

3. The repert is not to be preduced wholly orin part without prior permission of the Managing Partner. Alrdisputes subject to Ghaziabad Jurisdiction,

Labaratory : A-1/158, Sector-17, (Swadeshi Compound) Kavi Nagar Industrial Arsa, GHAZIABAD - 201 002 {(UP})
; Mobile : 0310430345 9205501788 | Wobsife ; www newconlab.in
E-mail : newconlabi@gmail.com, nswconlabfinance@gmail.com
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(GOVERNMENT APPROVED TESTING LABORAT ()E!-.ES}

A IS0 D001 7 2015, IS0 14001 : 2015, ISO 45001 : 2018 Certified Laboratory

TEST REPORT

Mame and Address of Customer

TEST REFORT Mo. NCL/EP-038/16/03/247A

rafories

TC-12621

Page Moo lotZ

ULR Mo, TC1252124000000265F

DATE OF REPORT :28/03/2024

M/S LALITPUR POWER GENERATION COMPANY LIMITED.
Village-Mirchwara and Burogaon, Tehsil-Mahroni, Lalitpur-284123 (U.P) India

Sarmple Mame

- Ground \Water

SAMPLING DETAILS

fnalysis Start Date - 16MI3/2024 Analysis End Date - 21032024
Date of Sampling s 1410372024 Sample D No. . NCL/EP-028/M6/03/24
Time of Sampling C D10 PM Sampls Receipt Date - 16/03/2024
Sampling Done By 1 NCL Environmental Candition = 2542°C
Sampling Description i Ground Water
Sampling Location + Hand Pump Water Near Railway Station
Sampling Protocol 2 1817814 (P-1) Sample Quarntity ;541 Ltr
Packing Condition : Sealed Packing « PYWC BOTTLE
TEST RESULT .
SMo|  Parametars Unit |  TestMethod Result | Specification /Limit As Per
15:10500, Amd. 2018 |
Desirable | Permissible ‘
Limit Linit
1 Calour Hazen IS . 3035 (P 4) Clausa 4 BOLDL-1.0 50 15
2 Crdour o= | I15:: 3025 {P-5) o Agresable Agresabla Agresable
3 Taste 22 IS - 3025 l':F‘-Bj Agresable Agraaable Agreeable
4 | Turbidity N 15 3025 (P-10) BOLOLA.0) | 1.0 5
5 |pHVale ~ 1S 3026 (P11} 7.45 | B585 | MoRelaxation |
3 Total Dissotved Sclids mafl 15 | 3026 (P-16} 482 500 2000
7 |Total Hardness (as CaCO3 gl IS : 3025 (P-21) 271 200 500
(& |calcium {as ca) malt IS : 3025 (P40 73 75 200
9 |Magnesium (as Mg mail IS © 3025 (P-46) Clause—5. 1.5 30 100
10 |Total Alkalinity (55 Cal 0 mgiL IS ; 3025 (P23 198 200 &00
11 |Chiorids (as C) mglL 5 ; 3035 (P-32) Clause.Z 70 250 1000
12 |Mitrate (as NOF) Mgl IS - 3025 (P-24] Clause 3.3 BDLIDL-0.2 a5 Mo Relaxation
i Nitrite {as NOZ) | mag/L IS5 7 3025 {F-34) Clause 4 BE-}I..(DL-Q.E} Mot Specified Mot S pecifed [
14 Sulphate (s 504 i m<-;J'L |52 3025 (P-24) Sec C.Is;usa-ﬁ BDL{DL-2.0} 200 400
15 Sulphide (a5 H25} mg/L |15 3025 P-29) BDL[DL-G.DU_. .05 Mo Helax-ation_
EP-038/16/03/24-1 FOR NEWCON :r;:m_gs\u LTANTS & LABORATORIES
A 5,@4/\/—’ o D '.J-Il} t
b Chécked by Autflérized Signatory Authorized Sighatory
Sonu Gupla Ehavna Sharma Shashi Solanki HCLItHB a4 f22
Sr. Analyst HOD {Microbiologiath tab Heatl

. The Lest report refars aniy to the particolar samplefs submitted fur Lesting and listed paramelars,
. Fndorsement of the same is neither inferred nor implied.

. Complaints aboul this report should be communicated within 10 days of the issue date of this reporl.

1

2 - .

3. Lebweratory shalinaintain the corfidertiality of 3|l information relaled Lo the samples B tast reporls.
4

b

The repert = not i be produced whelly ar in part withoul prior permission of the Managiag Parrner. Al disputes sudject ta Ghaslabad lurlsdiction.

Laboratory : A-1/158, Seclor-17, [Swadeshi Compound) Kavi Nagar industrial Area, GHAZIABAD - 201 002 {U P}
- Mohile : 8810430345, 9205501788 | Website : wvww.newconlab.in
* Eemmrail : newconlab@gimail.ooim, newconlabiinance@omail.com
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B i A R
{GGYERNMEN‘I‘ APPROVED TESTING LABORATORIES) Teslaedl
An 150 0001 1 2015, ISO 14001 : 2015, 150 45004 ; 2018 Certified Laboratory
_ ) Page Mo 2 of 2
|TEST REPORT No. NCL/EP-03B/M16/03/24/A LULE Mo.:TC1262124000000265F DATE OF REPORT :28/03/2024 |
S.Mo. Parameters Unit Test Method Resuit Specification /Limit Az Per
ISTTOS00, Amd. 2008 |
Desirable Permizsible
_ Limnit Limit
16 Fluarida (as F) el APHA 4500-F-D 047 1.0 k55
& Free Residual Chiorine (a3 CI2) | migfL |5 3025 (P-26) Clause-7T BOLIDL-G.1; 0.2 1.0
18 Chloramines (as Cl2) il 15 3025 (P-26) Clalse-7 BOL{DL-0.1) 4.0 Mo Ralaxation 1
1% Phenolic Compound {as CEHSOH) mglL 15 3025 {P-42) Sac-i Clauée-tl BOL(DL-0. 000A) .o  p.002
20 Anionic Surfactant (as MBAS) mg.-'L_ 13 ;3025 (P£8) E!-DL(-DL-D.H 0.2 1.0
21 Iron {as Fea) mig/L 153025 {P-65) 016 10 Mo Relaxation
22 Zinc {az Zn) migil 1873025 (P-65) 14 5.0 5.0
23 | Boron (25 B) maiL IS - 3025 (P-65) BOL(DL-0.01) | 0.5 10
24 | Mickel {as Nij gl 15+ 3025 (P-65) BOL{DL-0.01} .02 | Mo Relaxdticn
a5 Manganese {as Mn) rng,-fL IS 3025 (P-65) BOLDL-0.01} 01 0.3 ]
26 |Lead (as Ph) maiL 5 3025 (P-65) BOL{DL-0.005} 001 | NoRaaxation
27 | Copper (as Cu) Pgil IS : 3025 (P-BS) BOL(OL-0.01) oos 15
25 Chroimurm (a5 Cr) ma'L 15 a025 (P55} BOLIDL-G.0031) N5 Me Relaxation
23 | Aluminium (as Al 1 e I5 - 3025 (P-55) BOLIDL-0.01) 0.03 0.2
a0 I E.Cali chu 100ml 1515183 Absant Shall not be Nu't Specified
I detectable in
any 100 mi
31 Tatal Golfarm cfu1 00ml ’ 1515188 Absent Shall not be Mot Specified
- detectable in
any 100.ml
: ) *#<End of Report* **
Remarks - BOL=Below Detaction Limit.
EP-038/16/03/24-2 FOR NEWCON CONSULTANTS & LABORATORIES
Cpn—"
CH@Eked by AltRorized Signatory i
SohuGLpta Bhavna Sharma ShazhiSelanki i
Sr. Analyst HOD {Microbiolagist) Lab Head

© 1. The test report reters anly tn the particulzr sampleds submitted tar testing and listeo parsmelers.
2. Endursarment of tha sarme i neither inferred nar implied.
4, Laboratery shall maintain the cenfidertiality of all infernation related o the samples & test reaorts.
J1 Complalﬁts about this repart shoold ba communicsted within 10 days of the issue dats of his reporl
. The report is not 1o be produced wholly o in partwithout prios perinissicn of the Managng Partrer. All disputes subject Lo Chasiabod durisdictior.

Laboratory : A-17158, Sector-17, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD - 2041 002 (L. F}
i Mabife 9810430345, 9205501788 | Website : www.newconiab.in
E-miail : neweonlab@gmail.com, newconlabfinance@gmail com
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TEST RE PORT Page Mo L of 2

TEST RE_F-‘ORT No. NCL/EP-038/1 6103124IE DATE OF REPORT 2810312024
Mame and Address of Customer M/S LALITPUR POWER GENERATIDN COMPANY LIMITED i
Village-Mirchwara and Burogaon, Tehsil-Mahroni, Lalitpur-284123 (U.P) India

SAMPLING DETAILS
Sample Name : Ground \Water
Analysiz Start Date - 16032024 Analysis End Date s 210302024
Date of Sampling r 14/03/2024 Sample 1D No. . NCL/EP-038/16/03/24
Time of Sampling ;0130 PM Sample Receipt Date  : 16/03/2024 '
Sampling Daone By i NGL Environmental Condition 1 25:2°C
Sampling Description ¢ Ground Water
Sampling Location . Hand Pump \Water Mear Railway Statian
Sampling Protocol o 1517514 (P-1) Sample Quantiby s 5+ Ltr
Packing Condition ¢ Sealed Packing : PWC BOTTLE
TEST RESULT
5. Mo Parameters Unit Test Method Result Specification /Limit As Per
15:10500, Amd. 2018
Desirable | Permissible
Limit Limit
1 Cvanida {as Ch) rigiL IS - 3025 (P-27) Sec-1 Clause-4 | BDLIDL-D0Z) 0os Mo Relaxation
2 Arnrnonia (as tatal Ammania) mgiL 1573025 (P-34) Clauze 2 4 BOL{DL-02) 0.8 Mo Relsxation
3 Selenium (as Se) [ mall | 153025 (P-65) BDL(DL-0.001) 0.01 Mo Relaxation
4 [Arsenic ias As) maiL IS . 3025 (P_65) BOLDL 00611 0.01 No Relaxation
5 Cadrium {az Celj ol | IS : 3025 (P-65) EDLIOL-0.001) 0.003 Mo Relaxation
B Malybdenurn (as I'l.']cu} mafl ; k& 30?.5 (P-B5) - BOL(DL-0.001) 0.07 {114} Fx-'elaxation
T Elll.rer 185 .F-.g, == mgl 15 : 3025 (P-635) - BOL{DL-0.001) 0.1 Mo Relaxation |
a8 |Barium (as Ba) gL IS: 3025 (P-B5) BOL{DL-0.001) 07 NG Relaxation |
9 |Mercury (as Hg) migiL S ; 3025 (P-BS5) BDL{DL-0 0005) 0.001 Mo Relaxation |
10 Tli ezl il mgl 15 5025 (P-38) Clause & BDLDL-0.4) | 0.5 Nﬁ Relaxation
11 : Poly Chlorinated Biphenyls {PCB) masL APHA GE3 B _ | BOLiDL-2:0000 0.0005 Mo Relaxation
: 5
12 Folynuslear Aromeatic Hydrocarban mafl APHA E440 BOL{ G- 0000 1.0031 Mo Ralaxation
{PAH) 5]
i13 Bromaform B mga'L_ l NCL/SOPINST 12 BOL{DL-D.01) 01 Mo Ralaxation
EP-038/16/03/24-1 o FOR NEWCON CONSULTANTS & LABORATORIES
L A \N‘:@% .
Chi cﬁ}; by huﬁrg;d signatory ; AuthorTod S
Sonu Gupta Bhavna Sharma Shashi Solar ;
sr. Analyst HOD: (Microbiclogist) Lab Head /o -

1. The test repart refors only to the narticuiar samplefs submitted for testing and [fsted parametors

7. Frrnrsemant af the same iz neither infarred norimpied.

3. Labaratory shal maintain the confidentiality of all information related to the samples & test reparts.
4. Camplaints about this report should be. communicated within 10 days of the issce date of This report.
5. The report s ot 1o be produced whélly or in part without prier permissian of the Managing Parlner. Al disputes subject to Gnazisbad Jurisdiction,

Labaratory : A-11156, Seclar-17, (Swadeshi Compoundy Kawi Nagar industrial Area, GHAZIABAD - 201 002 (U.P)
. Mobife : 9810430345, 9205501788 | Website : www.newconlab.in
E-rnaif : newconlab@gmail.com, newconlabfinance@gmail.com
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Pape Mo.: 2 of 2

TEST REPORT No. NCL/EP-038/18/03/24/B DATE .EIF REPORT :2B/03/2024 j
3.No. Parameters Unit Test Method Result Specification /Limit As Per |
ISrOS00 ARl 20T |
Desirable Permissible
Limit Limit
14 Dibromochloramethane g/l MCL/SORANSTM 12 BDL{DL-D.01) 0.1 Mo Ralaxation
15 | Bromodichioromethane g/l MCLSOPINST112 BDLDL-0.01) 0.06 My Refasation
[18 | Chioraform ML L NCLISOPHINSTH 12 BOL{DL-0.01} 02 Mo Relaxation
¥*=End of Report?** ==
Remarks : BOL=Gclow Detection Limit.

EP- EISSH Gi03/24-2

b%/ FOR NEW’Cﬁ:{@'fE:{M&!.;LTANTS & | ABORATORIES
g o MW
Chitcked by orized Signatary
Sonu Gupta Bhavna Sharma Shashi Solanki
Sr: Analyst HOD {Microbiclogist) Lab Head

1. The test repert refars only to the particular sampless sebmitted for testing and listed pEI-":II'I'I'—‘tE"
2. Endorsement of the same (5 neither inferred nor implieg.
3 Laboratery shall maintain the confldentiality.of all infermation related Lo the samples & testreparts,
A, Camalaints aboyt this report shauld be communicated within 10 days of the iszue date of this reporl.
5. The resart s not ta be produced wholly os in part withaut ariar pesmission of the Managing Partner. a1 disputes subject Lo Ghagsbad Jarisdictian.

Laborafory : A-1/156, Sector-17, (Swadeshi Compound) Kavi Nagar Indusirial Area, GHAZIABAD - 201 002 (U.F)
Molbile : BB10430345, 9205501788 | Websie ; www.newconiab.in
E-mail : newconlab@gmail.com, neweonlabfinance@gmail.com
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An IS0 5001 2015, IS0 14001 ; 2015, IS0 43001 ; 2018 Certilied Laloratory

TEST REPORT Fage Mo 1of 2

TEST REPORT No. NCLIEP-039/16/03/241A ULR No.:TC1262124000000267F  DATE OF REPORT : 28/05/2024
' MIS LALITPUR POWER GENERATION COMPANY LIMITED.
Village-Mirchwara and Burogaon, Tehsil-Mahronl, Lalitpur-284123 (UF) India

SAMPLING DETAILS

Sample Name + GEround Water

Analysis Start Date - 16/03/2024 Analysis End Date = 2052024

Date of Sampling D 14032024 Sample 1D Mo, - MCL/EP-D389/16/03/24
Time of Sampling < 01:40 PM Sarriple Receipt Date » 18032024

Sampling Dong By : NCL Enwironmental Condition ; 25+2°C

; Graound Water
: Hand Pump Water Collected From Semara Villags

Zampling Description
Sampling Location

Sampling Protocol : 1817614 (P-1) Saimiple Quantity : 5+ Lir
Packing Condition : Sealed Packing © PVC BOTTLE
TEST RESULT
5. Ha. Parameters Unit | Test Method Result | $pac-|‘ﬁcatinn ILimit As Per |
| [ 1510500, Amd. 2018
Desirable Permissible
Limit Limit
1 |Colour Hazen IS.. 3026 (P-4} Clause-4 BDL{DL-1.0) 5.0 15
2 Odour - 15 3025 (P-5) - Agresabie Agresable Agraaabla
3 Tasta ) - I_S - 30Es (P-E) Agreeable Agreeable ?\greeat—le
4 | Turbidity NTU 1S 1 3025 (P-10] BOL{DL-1.0 10 &
L pH \alues - 15 3025 (P11} T G.58.5 Mo Relaxation
& | Total Dissclved Solids gL IS 3025 (P-16) 620 500 2000 |
7 | Total Hardness (as CaCO3) mgiL 1S 3025 (P-21) a1 200 S
& | Galcium jas Ca) rgil IS ; 3025 (P-AD) 50.6 78 R
9 | Magnesium (ss Mg) mgll | 1S 3025 (P-46) Clause-5 25,3 30 100
10 | Total Alkalitity {as CaCO3) gL IS : 3026 (P-23) 274 200 0. |
11 | Chicride (as Cl) Mgl IS 3025 (P-32) Clause-2 80 250 1000
12 | Niate (35 NO3) gl IS - 3025 (P-34) Clause 3.3 | BOLIDL-0.2) 45 No Relazation |
13 Hitrite (a5 NO2Z) gL 15 3025 (P-34) Clause 4 BOLIDL-0.5) Mot Sp@cifi_ad Mot &pecified I
14 Sulphate (as S04} mgll |15 : 3025 (P-24) See-1 Clause-5 26 200 400
15 | Sulphide (as H2S) mgil IS ; a025 (P-28) BOL{DL-0.01) 0.05 No Relaxation

EP-039/16/03/24-1 FOR NEWCEN EONSULTANTS & LABORATORIES

i d : W
7 o "‘L"j'ﬂ 4
L BT ,!'I“
Checked by Authgrized Signatory Authorize! 'Signamn{ ]
Sonu Gupta Bhavna Sharma Shashi Salanki ' NE/015266 /22
5. Analyst HOD [Microbiologist Lab Head

1. The test repart refars anty o Lhe particular sampleds subrnitted for testicg and listed parameatars.
2. Endarserment.of the same is neithar inferred nor implied.
3
1

4, Laboratory hall mainlzin Lhe confidentiality of all information related to the samples &test lrepl:-rls.
. Complaings about this report should ke cammuricated withir 10 days of the issuce date of this report. ) ] i
5. Tha repurl is 1ot o be produced wheliy ar i part witbout prics permission of the Managlng Partner. Al disputes subjert ta Ghagiabad lurisdiction.

Laboratory : A- 11156, Sector-17, (Swadeshi Compound) Kavi Nagar Industrial Arsa, GHAZIABAD - 201 002 {U.P)
Mobile : 9310430345, 9205501788 | Website : www.newconlab.in
E-maii ; newconlab@gmail.com, newconlabfinance@gmail com
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({GOVERNMENT APPROVED TESTING LABORATORIES) TG-12621
An T50-9001 ; 2015, TS0 14001 ;: 2015, IS0 45001 : 2018 Certilied Laboratory

Page No:2 of 2

ITEST REPORT Na. NCUEP-U_:E-QHEHJSHN& ULR No.-TG12621 24000000267 F DATE OF REPORT :28/03/2024 J
8.No. Parameters Unit Test Methad " Result | Specification fLimit As Per |
1510500, Amd. 2018
Desirable Permizssibie
Lirnit Limit
16 Flugride (as F) mg/L APHA 4800-F-0 045 1.0 1.6
17 Free Residual 'Eihlorine {as Cl2) il 13 23025 (P-26) Clausa-7 BDL{DL-i:J 1] |:|2 1.0
18 | Chloramines {as G2} mgfl 1553025 {P-26) Clause-7 BDL(DL-0.1) 4.0 Mo Relaxation
15 Phenolic Coempound (as CEHE0H) mafl 150 3025 (P-43; S2c-1 Clause-4 BI.‘.IL{D_L-U.DDUS] 0001 0.002
20 | Anionic Surfactant tas MBAS) gl IS 3025 (P-68) BOL{DL-0 1) 02 1.0
121 Iran (as F;E) gL IS ;3025 (P-65) A L 1.0 | Mo Relaxation
122 |Zinctas Zny mgiL IS : 3025 (P-55) 012 5.0 150
23 |Boren (as B rgiL IS : 3025 (P65) BOL(DL-0.01) | 05 T
24| Nickel (2= Ni Mg/l IS : 3025 (P-55) BOLIDL-0.01) 0.02 Nao Relaxation
25 |Manganese(asMn) | mal IS : 3025 (P55 | eouDLgDty 01 o3|
26 |Lead (as Pb} [ mal 1S : 3025 (P65 BOL{DL-0.G0S) 0.01 No Ralaxation
27 | Copper (as Cu) mg/L IS : 3025 (P-&5) BDL{DL-0.01} 0.05 15
28 Chroimum {as Cr mgiL IS 3025 (P-55) BOL{DL-0.001] Q.05 Mo Relavation
25 | Aluminiam (as Al mgiL IS 3025 (P65 BDL{DL-0.01) 0.03 0.2 :
30 |ECol - chu/ 1 00mi 1S - 15185 Absent ‘Shall notbe | Mot Specified
detectable in
“ary 100 mi
131 Tatal Coliferm cfut1 00ml IS : 15185 Abeant Shall not be Mot Specified
detectable in
l any_m{i m

“=3End of Report™**

Remarks : $Di=Helow Derection Limiz.

EP-Damiainat. 155 FOR NEWCON CONSULTANTS & LABORATORIES
l L

g&w Lﬁa\k R b :.-.;_I 4 G E
Cligcked by Adiporized Signatory Authorized Signatory

Sohl Gupta Bhavna Sharma Shashi Solanki
Sr, Analyst HOD [Microbiologist) Lah Head

1. The test repert refers only toothe particular sarmplefs submittad for tesling anc lister! paramatars,

2. Lndorsement of the sarme is neither inferred norimplied, o

3. Labarstory shall maintain the corfidentiality of all information refated to the samples & test reports.

£, Complaints sbout this report should ke communicated within 10 days of the iszue date of thl=repart. ; : : —

5. The repart is not to.be praduced wholly or in part witheut prior parmission of the tznaging Pastnes All disputes subjerl to Ghazizbad Jurisdiction,

Laboratory : A-14156, Sector-17, {Swadeshl Compound) Kavi Magar Industrial Area, GHAZIABAD - 201 002 (LLF)
: Mobile : 9310430345, 9205501788 | Website : www.newconlab.in
E-mail : newconlab@gmail.com, newconlabfinance@gmail.com
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[GOVERNMENT ﬁPPR'DVED TESTING LABGRA'I ORIES
An ISO 9001 : 2015, TSO 14001 : 2018, IS0 45001 : 2018 Certified Labucatory

TEST REPDRT Page Mo, 1af 2

II_EST REPORT Mo NéLFEP-USQHBIGSIMIB DATE OF REPORT :28/03/2024
Name and Address of Customer MIS LALITPUR POWER GENERATION COMPANY LIMITED.
Yillage-Mirchwara and Burogaon, Tehsil-Mahroni, Lalitpur-284123 (U.P) India

SAMPLING DETAILS

Sample Name . Ground \Water
Analysis Start Date - 16032024 Analysis End Date : 21030024
Diate of Sampling : 147032024 Sample [0 Mo, - NCL/EP-035/16/03/24
Time of Sampling + 0140 FM Sample Receipt Date - 16/03/2024
Sampling Done By ¢ MGL Environmental Condition ; 25:7°C
Sampling Description : Ground VWater
Sampling Location + Hand Pump VWaker Collected Fram Semara Village
Samplihg Frotocol 1 1B:1TE14 (P-1) Sample Quantity - 5+1 Lir
FPacking Condition : Seagled Parking : PVC BOTTLE
TEST RESULT
S.Ho. Parameters Unit Test Method Result | Specification /Limit As Per
1€:10500, Amd. 2018
Desirable Permiszible
Limit Limit
T Cyanide (as CN) mgil :IS 13026 (P-27) Sec-1 Clausa-4 | BOLIDL-D.02) .08 Mo Relaxaticn
2 Ammania (a5 total Ammania) rmgil [ 15 3025 (P-34; Clause Z4 BOLIDL-0.2) 0.5 . Mo Relaxatian
3 Selenium (as Se) mgiL 15 3025 (P-65) BOL{DL-0.001) 0. No Relaxation |
& | Arsenic (as As) mgiL IS : 3025 (P-55) BDL{DL-0.001) 0.0 Mo Reiaation
& |Cadmium (as Cd) U mgil | IS ; 3025 (P-65] BOL{DL-0.001) 0.003 NG Relaxation
& Malybdenum {as Meo) marl 15 3025 (P-65) BOL(DL-0.001) 0.07 No Relaxation
7 Silvar {as Ag) el |5 3025 (P65 BOL(GL-0.0G1) 04 No Relaxation
& Bariurn ‘[as Ba) gL 15 3025 (P-65) BOL{DL-0 001 0.7 Nc'. Ralavation
g Marcury (as Hog) gl 15 : 3025 [P-65) EDOL{DOL-3.0005) o0 Mo Relaxation
10 | Mineral Oil g/l 53028 {P-39] Clause & BOL(DL-0.1) 0.5 Ha Relaxation
11 | Paly Chiorinated Bighenyls (PCE) gl B APHA B431 B EOLDL-0.0000 0.0005 Mo Relaxation
=
12 | Polynuclear Aromatic Hydrocarbon mail APHA 5440 EDL{DL-0.0000 06001 Mo Relaxation
[ (PAH) 5)
13 Bromoform - mgfL NCL{SDPENST."HE BDL{DL-U.E_IE} | aA Mo Relax_ation
EP-039/186/03/24-1 FGH-NE@EHM-E:E}NSULTANTS & | ABORATORIES
&Uﬁuﬁf RN
' “ ‘“
:!\._,
Checked by orirad Signatory Autho‘riied éignatuqrr
Sonu Gupta Ehawna Sharma Shashi Solanki.
Sr. Analyst HOOD [Microbiolopist] Lab Head
< The testreporl refers only 1o the particular samplef= submitled far testing anc listed parameters. WEL{DTB28T f2o

L
2. Endorsement of the same i= neither inferred nor implied.

3. taboratory thall maintain the confidentizling of all information refaled 1o the samplas & test reports.
a

5.

. Comnplaints zbout this reperl should be communicated within 10 days of the isue date of this repore.
the report is pot to he praduced -.-.h-:-ll.' arin part wilhoul prior permission af the Maraging Postner, Al disautes subject L Ghaziabad Jurisg

Laboratory : A-11158, Sector-17, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD - 201 002 (LLP)
Mobife - 3310430345, 9205501788 | Website ; www.newconlab.in
E-mail : newconlab@amail.com, newsonlabfinance@amail.com
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Newcon Consuliififs & Laboratories

: (GOVERNMENT APPROVED TESTING LABORATORIES)
A 8 9001 : 2015, IS0 14001 ; 2005, 150 45001+ 2018 Certified Laboratory

Paga Moo 2of 2

TEST REPORT Mo. NCL/EP-039/ 6/03/24/B DATE OF REPORT :28/0372024
5.No. Paramesters Unit Test Method Result Specification Limit As Per
1510500, Amd. 2018
Desirable Permissible
Limit Limit
14 Dibramochloromethans mg'lL NCLSSORINSTA 12 BEDLDL-D.0O1) D:1 Mo Relaxation
TS Bromaodichloramethans ma'l NCL.-'SDP!I-NSTH 12 BOL(DL-0.013 0.06 Mo Relaration
16 _Chlomfﬂm‘l rmag/L HCLEOPRINSTH 12 BOL{DL-0.01) r 0.2 Mo Relaxation

“**end of Reporft**

Remarks : 3D0L=Helow Detaction Limit.

EP-038{16103/24-2 FOR NEWCOR CONSULTANTS & | ABORATORILS

o ’ Fak |
P ) - Ls Mh’l 2)
- | o G g
Chiscked by A ized Signatory Authorized SEnatory |/
Sanu Gupta Bhavna Sharma shashi Solanki- %
Sr. Analyst HOO [ Microbiologist) Lab Head

1. The tast report relers anly to the narticolar sample/s submitted for testing ano isted parameters.

o2 Endarsement of the same fs neither inferrcd nor implisd.
. Laboratory zhall rmaintaln the canfidentiality of all information related to the samplas B test reparts.
4. Complaints zhout this reporl should be communicated within 10 days of the ssue date of This report.. "
5. The repert Is not to be produced wholly or in part without prior permission’of the Maraging Pariner Al disoutes suject 1o Ghariahae Jurizdiction,

Laboratory : A-11156, Sector-17, (Swadeshi Compound) Kavi Nagar Industrlal Area, GHAZIABAD - 201 002 (LLF}
Mobile - 9810430348, 0205501783 | Website  www.newconlab.in
E-mail : newconlab@gmail.com, newcenlabfinance@gmail.com
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ANNEXURE-R-50

PROCESS OF ASH UTILIZATION IN LAND RECLAMATION

Request from
Landowner to Reclaim
His / Her Land

Survey of requested
Site

Levelling and Covering of
Ash with Soil and its
Compaction

Disposal of Conditioned
Ash into the Land under
Reclamation

Land is Ready for it’s After use

Framing of Agreement
with the Landowner

Obtaining Consent
from UPPCB
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LAND RECLAMATION AGREEMENT
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CONSENT OBTAINED FROM UPPCB
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LIFTING OF ASH FROM DYKE
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TRANSPORTATION OF ASH IN COVERED VEHICHES
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UNLOADING AND LEVELLING OF ASH AT SITE BEING RECLAMED
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ASH COVERING WITH SOIL
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GAINFUL USE OF RECLAIMED LAND

Agriculture
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GAINFUL USE OF RECLAIMED LAND

Agriculture
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GAINFUL USE OF RECLAIMED LAND

Children Playground
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GAINFUL USE OF RECLAIMED LAND

School Playground
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GAINFUL USE OF RECLAIMED LAND

House Construction
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ANURAG SHARMA Vs. STATE OF UP ANNEXURE-R 5 1 (C
-R- olly)
LOW LYING AREA

OUR FIRST ORDER DATED | OUR REPLY DATED ORDER OUR REPLY DATED ORDER OUR REPLY DATED ORDER UPPCB ‘
. REPLY 20.12.2022 30.01.2023 (Pg 95-177) DATED 10.02.2024 DATED 13.05.2024 DATED REPORT
. DATED 09.11.2023 (Pg 291-392) 15.02.2024 (Pg 435-520) 16.05.2024 DATED
| 17.12.2022 ) 07.08.2024
Pg 72 - Averment at Pg 99 & | PARA6 a. Averment at Pg297-299 | PARA5~Our |a. Pg 439 (Para | Not verified | Verified '

Annexure 100 (Para 5) Proper | b. Annexure A-7 at Pg 342- | Reply dated 7) R/w | by UPPCB the data at

R-7 Annexure A-1 at Pgs Details 386 10.02.24 was Annexure A-1 Pg 526 &

pertaining (104-117) R/w of Low |e Pg 344 Contract found Pg 442-497 527

to  period Annexure A-4 at Pg Lying |e Pg 348 Request Letter to | sufficient

01.04.2022 126 (This is an Areas UPPCB and the | b. Relevant
‘ to Sept ‘ Exemplar see Pg 99 e Pg 349 Bhulekh Khata | same is Pages are at

2022. it | bottom & Pg 108-113 Details noted 465 to 481 —

shows that | PARA 5.. & Pg126 All this relates e Pg352Adhaar Card therein Land
'on a total | Particulars  of to farmer Inderpal) 'e Pg 354 Gram Pradhan | €xcept Ash Reclamation

Ash Low Llying Area | Certificate Dyke Legacy

Generation | not given where UPPCB Letter dated o Pg 356 Site Map of exact | Ash.

of 15.36 | Fly Ash was 23.07.21 @ Pg 117 R/w land

Lakhs  MT, | used for filling. Disposal  Guidelines o Pg358,363, 364, 366, 367. '

312 Lakh issued by MOEF, e Dg369,372. 376,378, 381, |
T was | 384.

used for | Pg 136 Chart showing

reclamation Ash generation and c. Annexure A-8 at Pg 387

of low lying utilisation in a DM PERMISSION given

area. monthwise ~ manner - 03.12.2019. |

from April 20 to March
22. Total is 15.38 LMT
in low lying area as
against Ash Generation
of 35.34 LMT.

Pertinently, it is stated
that upon land filling the
said land which was
hitherto uncultivable will
become useful for
cultivation.
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LEGACY FLY ASH
| OURFIRST ‘ ORDERDATED | OURREPLY DATED | ORDER | OURREPLY | ORDER | OURREPLY DATED | ORDER UPPCB
REPLY 20.12.2022 ‘ 30.01.2023 (Pg 95- DATED DATED DATED 13.05.2024 DATED REPORT
DATED | 177) 09.11.2023 10.02.2024 15.02.2024 (Pg 435-520) 16.05.2024 DATED
’ 17.12.2022 _ | (Pg 291-392) 07.08.2024
| | PARA 5. LEGACY [a. Pg 101 | Para 6 Pg 297 PARA 5 Pg 438 Para 6 | Not verified | Pg525 Para
FLY ASH : Averment @ | Give detail Averment @ Status of | by UPPCB il.
UTILISATION AND ‘ Para 9. No | of quantity Para 7. | Whatisthe Legacy Ash No Legacy
PARTICULARS Legacy Ash. | of Fly Ash Quantity is | Status of Fly Ash was
NEEDED. } Whatever in Dykes? dynamic due | Ashin Dyke? Pg  459-460 observed
‘ generated  is to round the Chart shows
continuously clock What is the utilisation  of Pg 599-600
used. utilisation action plan Ash from 2015 Photographs
‘ Note: The same and quantity | for proper till 2024 of Ash Dykes
observations are ‘b. Pg 136 Chart chart is also | management yearwise.
showing Zero supplied Bi- | and disposal

| reproduced by the |

Tribunal in

order

16.05.2024 PARA 3

to PARA 5.

its
dated

Ash in Ash Dyke ‘
raising from Apr
20 to March 22.

Annually to
CEA.
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FLY ASH IN CEMENT
" OURFIRST | ORDER DATED OUR REPLY DATED | ORDER OUR REPLY DATED ORDER OUR REPLY DATED ORDER UPPCB
REPLY 20.12.2022 30.01.2023 (Pg | DATED 10.02.2024 DATED 13.05.2024 DATED REPORT
DATED 95-177) 09.11.2023 (Pg 291-392) 15.02.2024 (Pg 435-520) 16.05.2024 DATED
17.12.2022 | 07.08.2024
ANNEXURE A-6  PARAG6 Pg 299 @ Para | N.A. Pg 459 & 460 Not verified | Pg524-525
(Pg 136) | Order 9 Averment Chartshowing usage | by UPPCB Averment
Chart (Monthwise | Query containing of Fly Ash in Cement
Apr 20 to Mar 22) | Requisite details of Industry from 2015- ANNEXURE
Particulars transportation 16 till 2023-24. This A-1Pg 529
. Train of usage of of Ash to shows that Chart Apr 23
Transportation Fly Ash in Cement approximately to Mar 24.
details (Pg 137 to | Cement Industry.
Pg 148) Industry 63% is used in
ANNEXURE A- Cement.
Bulker 9 (Pg 391) 0.5% is wused in
Transpor"tation Chart (Apr 23 Bricks.
details for 2022- to Sep 23) 0.1% is wused in
2023 (Pg 149) supplied to Roads.
CEA 36% is used in land
reclamation
0.14% is used in
Agricultural




997 322
FLY ASH NOT USED IN BRICKS
OUR FIRST ORDER DATED OUR REPLY DATED ORDER OUR REPLY ORDER OUR REPLY ORDER UPPCB
REPLY 20.12.2022 | 30.01.2023 (Pg 95-177) DATED DATED DATED DATED DATED REPORT
DATED 09.11.2023 | 10.02.2024 15.02.2024 | 13.05.2024 | 16.05.2024 DATED
17.12.2022 (Pg 291-392) (Pg 435- 07.08.2024
\ l 520)
| WHY FLY ASH IS NOT | a. Pg 101 Averment @ N.A. N.A N.A. Not N.A.
BEING  USED IN Para 8. Not given as Directed
| BRICKS. no brick klins near
Lalitpur and
PARA S ‘ transportation is risky
a. 01.04.2019 to + costly for long
31.03.2020 Fly distance.
Ash used in
Bricks. b. Pg 136 Chart showing
b. 01.04.2020 to Ash generation and
31.03.2021 No utilisation in a
Fly Ash used in monthwise manner
Bricks from April 20 to
c. 01.04.2021 to March  22. Total

31.03.2022
No Fly Ash used
in Bricks

Utilisation in Bricks is
ZERO.
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TREE PLANTATION

OUR FIRST / ORDER DATED | OUR REPLY DATED ORDER OUR REPLY DATED ORDER OUR REPLY DATED ORDER UPPCB
" REPLY 20.12.2022 30.01.2023 (Pg 95- DATED 10.02.2024 DATED 13.05.2024 DATED REPORT
DATED | 177) 09.11.2023 (Pg 291-392) 15.02.2024 (Pg 435-520) 16.05.2024 DATED
| 17.12.2022 | . 07.08.2024
' N.A. | N.A. |a. Pg 102 PARA 5 a. Pg 295 Para 5 gives N.A N.A N.A. N.A.
‘ Averment No. of the total Trees and
‘ | states 4.5 lakh Trees Total Hectre Area and
L trees planted Planted photographs and CD
| | , till date. Out of | given but and that we are
which 1.7 Lakh | where? Do complying with EC
} | plants in | they meet Conditions.
nearby EC b. ANNEXURE A-1 (Pg
villages. f Condifion? 301)
‘b. Detailed Chart c. ANNEXURE A-2 (Pg
of areas given | 302)
at Pg. 161 d. ANNEXURE A-3 (Pg
! ‘ Annexure 8 | 305)
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CSR/CER SPENDING
OUR FIRST | ORDER DATED | OUR REPLY DATED ORDER | OUR REPLY ORDER OUR REPLY DATED ORDER UPPCB
‘ REPLY ‘ 20.12.2022 30.01.2023 (Pg 95- DATED DATED DATED 13.05.2024 DATED REPORT
DATED 177) 09.11.2023 10.02.2024 15.02.2024 (Pg 435-520) 16.05.2024 DATED
17.12.2022 | (Pg 291-392) 07.08.2024
‘ a. Pg 102 | Para 5 a. Pg296Parab PARA 6 a. Pg 440 @ Para
averment on | CSR  and ! b. ANNEXURE What about 8
spending of 49 ' CER A-4 (Pg 306) activities
‘ Cr on CER/CSR | spending c. ANNEXURE carriedout |b. ANNEXURE A-
activity. details A-5 (Pg 307- at which 2 (Pg 498-519)
given il 337) places.
‘ | b. Annexure A-9 | 2017 but
| Pg.163 to 176 | not after.
‘ ‘ photographs




1000 325

Legal Vibes <legalvibes.lawfirm@gmail.com>

O.A. NO. 725 OF 2022 in the case titled Anurag Sharma Vs. State of Uttar Pradesh
and Anr. (Additional Affidavit

1 message

Legal Vibes <legalvibes.lawfirm@gmail.com> Sat, Aug 24, 2024 at 1:20 PM
To: anuragsansad@gmail.com

Sir,
Kindly find attached the copy of Additional Affidavit on behalf of Lalitpur Power Generation Company Limited in
compliance of the order dated 12.08.2024 of this Hon'ble Tribunal

B  Additional Affidavit LPGCL Final 23.08.2024 pdf

Kindly accept the service.

Thanks & Regards,

Legal Vibes Law Firm
G-27, First Floor,

Jangpura Extension

New Delhi-110014

Ph: 011-43580335

https://mail.google.com/mail/u/1/?ik=6e053b0ee7 &view=pt&search=all&permthid=thread-a:r6279005690958990703&simpl=msg-a:r-63846330550511 ... 11
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